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The Lok Sabha met at Eleven of the Clock
[MR. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

( Bnglish)

Bilateral Textile Agrecment Between
India and Norway

*614. 1SHRI H.A. DORA :
SHRI GOPALA KRISHNA
THOTA :

Wil (he Minister of TEXTILES be

pleased to state :

(a) whether it is a fact that a bilateral
textile agrec.nent between India and Norway
has recently been signed ; and

(b) if so, the details thereof ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) and (b). A
statement is given below.

Statement

(a) and (b). Government has concluded
a Bilateral Textile Agreement with Govern-
ment of Norway under which 7 garment/
textile items have been placed under quota
restrictions. In addition to handloom made-
ups and fabrics which enjoy quota-free
access, handloom garinents have been exemp-
ted from quota restriction for the first time
within a limited ceiling. Base levels and
growth rates for items under restrictions
have becn substantially increased as compar-
ed to the previous Agrecment,

2

SHRI H.A. DORA : I am happy to
see the statement that has been laid on the
Table of the House by the hon. Minister.
But my question has not been answered by
that particular statement. The first rart of
the question is very simple : whether there
is any bilateral agreement signed between
India and Norway. The second part of the
question relates to the details of the said
agreement which have not been disclosed by
your statement. That is the reason why I
am happy to know such answers from the
Minister which are not at all related to the
question. Therefore, I would like to know
as to what are the terms and conditions of
the agreement that has been concluded
between India and Norway ?

SHRI RAM NIWAS MIRDHA : I have
given broad features of the agreement in my
answer, which mean there is an agreement
with the Government of Norway under
which 7 garments/textile items have been
placed under quota restrictions. This is one
detail of it. Another detail is that in addi-
tion to handloom made-ups and fabrics
which enjoy quota-free access, handloom
garments have been exempted from quota
restriction for the first time. This is another
important detail. Anpother detail is that
base levels and growth rates for items under
restrictions have been substantially increased
as compared to the previous Agreement. The
three main elements in this are that it is
much more advantageous than the previous
arrangement. The number of restricted
articles has been reduced to 7. Handloom
garments for the first time have been exemp-
ted under this quota restrictions within a
limited ceiling ; and base levels and growth
rates u nder restrictions Lave been subtanti-
ally increa sed. Thesc are broad features;
these are details.

SHRI H.A. DORA : 1 am also happy
to know that handloom garments have been
exempted from quota restrictions for the
first time in this country. But this exemp-
tion is governed by an adverbial clause
within a limited ceiling. Why that ceiling is
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imposed in exporting garments, handloom
garments from this country ? Do the terms
and conditions that are there in the agree-
ment bring about any colossal loss to the

handloom garments industry in the
country ?
SHRI RAM NIWAS MIRDHA : The

world trade in textiles, including garments,
is governed by the GATT agreements and
under those agreements we negotiate with
each country or group of countries as to
how much they will let us export to their
country. The obvious reference is that they
do not want unrestricted entry into their
home markets of articles produced by us.
Our effort on the other hand has been that
in every revision of these agreements with
the respective countries or group of countries
like the EEC, we ask for higher and higher
quotas of various varieties. QOur approach
in these negotiations has been that we should
give more attention to handlooms, whether
of garments or made-ups. And in this res-
pect not only this agreement with Norway
but lot of other agreements that we have
negotiated during the last one year have been
to the advantage of the handloom sector
which was our aim when we started the
negotiations.

SHR1 H.A. DORA : Sir, he has not
answered my question at all, as to why that

ceiling is imposed and the reasons for
imposing the ceiling.
SHRI RAM NIWAS MIRDHA : The

ceiling has been imposed by the importing
country. They agreed to have the handioom
agreement, but they said, to start with they
will have a ceiling. They do not want their
home market to be swamped by our goods,
even of handlooms. So, whatever little
progress we have made is substantial and in
the next round of negotiations we will ask
that ceiling to be increased.

SHRI GOPAL KRISHNA THOTA : 1
would like to know from the hon. Minister,
what are the seven garments, textile garments
that have been placed under quota restric-
tions.

SHRI RAM NIWAS MIRDHA : These
items are, jackets and blazers, trousers, T-
shirts, etc., pull-overs and sweaters, etc., bed
tinen and ladies’ blouses.

AN HON. MEMBER : We are import-
ing Bofors guns from Sweden.
(Interruptions)
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Total Authorisation and Utilisation of
External Assistance

*615. SHRI SYED SHAHABUDDIN :
Will the Minister of FINANCE be pleased
to state :

(a) the cumulative total authorisation
and utilisation of external assistance in terms
of loans and graats upto 31 March, 1977,

31 March 1980, 31 March, 1985 and 31
March, 1988 ;
(b) the total outstanding amount pay-

able on the above mentioned dates ;

(c) the amount paid as principal and
interest on external assistance during the
last three financial years, year-wise ;
and

(d) the estimated amount payable dur-
ing the current financial year ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (d). A
statement is given below.

Statemeat

(a) Information is given in the Annexure
below.

(b) The total loans outstanding on Gov-
ernment Account, computed on the exchange

rates prevalent on_the relevant dates, is
indicated below :

As on (Rs. in Crores)
31-3-77 11089
31-3-80 12178
31-3-85- 24004
31-3-88 Data not yet
finalized

—_—— e ——— — ———

(c) and (d). The amount of principal
and interest payable on these loans, year-
wise is given below :

——— - - et e b = g e

Year

Repayment Payment
of of
Principal Interest
(Rs.
Crores)
1985-86 698 544
1986-87 1029 772
1987-88 (RE) 1275 1037
1988-89 (BE) 1383 1258
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SHRI SYED SHAHABUDDIN : I am
handicapped because the latest figures with
regard to the cumulative authorisations or
cumulative utilisation on 31st March, 1988,
or even of the total outstanding loans on
that date have not been supplied. I
appreciate that seven or eight days is too
short a time to finalise the figures. But I
imagine, in financial statistics there is some-
thing called “quick estimates’”. With your
permission, I would like to make a quick
estimate. 1 find that as for total loan
outstanding between 1980 and 1985 it has
doubled. So, I imagine, in the years between
1985 and 1988 it should have gone up by
roughly about 60 per cent. That is to say,
our liability on outstanding loans as of
31 March, 1988 should be of the order of
about Rs. 40,000 crores ; and similarly our
cumulative utilisation on 31st March 1988,
if we have roughly had the same level of
utilisation as between 1980 and 1985
should be of the order of another say
Rs. 6,000 crores or Rs. 7,000 crores which
should take us to about Rs. 35,000 crores.

Now, with these two figures, it is easy to
understand why there is a rising concern and
disquiet in the country about our mounting
debt liability. In fact, various economists
have said that we are fast approaching the
precipice and are going to fall into the debt
trap. That has caused much concern in the
country. Therefore, my frst question to the
hon. Minister would be, what steps is he
taking in order to ensure that we do not fall
into a debt trap ?

SHRI EDUARDO FALEIRO : Sir, we
have been taking steps not to fall into debt
trap. We have always taken steps not to
fall into debt trap. 1 say this in the con-
text of the fact that we have a very high
credit rating in the world. We have never
defaulted in payment of our dues and what-
ever money we get for development purposes
has yielded extremely good results. If the
hon. Member wants to get an idea of how
well we have managed our economy and
how cautious we have been in borrowing,
I am prepared to give him some figures
which will indicate the position,

SHRI SYED SHAHABUDDIN : Con-
firm the estimates that I have given.

SHRI EDUARDO FALEIRO: You
wanted to confirm something. Sir, he gave
some quick estimates, which neither he nor

APRIL 8, 1988
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1 can confirm for obvious fact that they are
quick estimates.

I will just mention for the information
of the hon. Member and the House. Accord-
ing to World Bank, the debt outstanding as
a percentage of GNP in several countries,
which the hon, Member has in mind when
he spoke about debt trap. I had spoken
on the last occasion when we discussed this
issue in this House. Regarding the debt
trap, it is of the order of 90 per cent and
above as a percentage of GNP and ours is
just 14.8 per cent.

So, there is no question at all of putting
in the category of other countries which had
fallen into debt trap. For the further
elucidation of the hon. Member, 1 would
like to say that the total debt servicing
(public and publically guaranteed debt) as a
percentage of export of goods and services
is as follows :

India 18.1 per cent
Argentina 50.4 per cent
Brazil 33.2 per cent
Chile 30.8 per cent
Mexico 36.8 per cent
Indonesia 29.3 per cent
Pakistan 26.8 per cent
Algeria 51.5 per cent
Turkey 31.3 per cent

I can go on giving figures to show how well
we have managed our economy. [ would
like to add that most of the money...
(Interruptions)

SHRI S. JAIPAL REDDY :
with the better placed countries.

Compare

SHRI EDUARDO FALEIRO: You
compare with the better. Then, I will tell
you how the position is.

Now, Sir, we have managed our money
and our assistance very well. Our external
assistance is tied up with projects. As a
result of that, we have been able to increase
our exports tremendously. I will just give
the figures in a8 minute,
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Sir, exports increased as a resuit of

improvement in our infrastructure by 15.3
per cent in rupee terms, which is 10.4 per
cent in US dollar terms in 1986-87. In
the first nine months of 1987-88, it showed
an increase of 24.7 per cent in rupee terms,
that is, 22.4 per cent. in dollar tcrms, com-
pared to the coriesponding period in
1986-87. This is the progress that we are
making. As a result of the mouey that we
have borrowed, we have utilised this for
our projects, as [ said, and we have
increased our ratio of import substitution ;
we have  strenpthened several core
sectors of our c¢conomy, like, fertiliser
seclor and power cactor. [ can give further
information to show how we have managed
well even compared to the period, if the
hon. Member would like to know, during
which his Government was in ppwer.

SHR! SYED SHAHABUDDIN : Mr.
Deputy-Speaker, 1 did not bargain for a full
lecture on the economic management of our
country. « My question is related only to
external assistance account. It does not
cover the entire balance of payments account.
What I am worried about is, do we borrow
by one hand and give away by the other ?
Are the two amounts roughly balancing each
other ? Have we recached that point, where
the net external assistunce available to us is
becoming meaningiessly small, because I find
here that roughly speaking, from the figures
that have been supplied, between 1980 and
1985, it went up from Rupees seventeen
thousand and odd crores to Rupees twenty
seven thousand and odd crores, that is
roughly by another Rupees two thousand
crores every year. This is the additional
liability that is incurred. Now the payment
that we have becn making, as given here,
on account of principal and interest, is of
the order of Rs. 2500 crores. 1 would like
to know the actual position as of now as
to the level of our borrowing every year
and the level of our repayment every year,

SHRI EDUARDO FALEIRO : The
figures have been given. Now, the question
af the hon. Member is whether our per-
centage or Jevel of our external assistance
is going up substantially or is decreasing.
I would like to give this information to the
House. ..(Interruptions).

SHRI SYED SHAHABUDDIN: In
relation to the repayment liability.

CHAITRA 19, 1910 (SAXA)
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SHRI EDUARDO FALEIRO: As I:
have said, the repayment liabilities we have
never defaulted. Our credibility is very
You cannot deviate
from facts...(Interruptions).

DR. AK. PATEL :
the question.

SHRI EDUARDO FALEIRO: 1 am
not avoiding anything. 1 am prepared to
give you all the information and I will give
you some further information because these
facts must be known, how our dependence
on cxternal assistance is getting less and
less...(Interruptions) 1 am giving this to
show that our dependence on foreign assis-
tance is getting less and less.. (/nterruptions).

SHRI BASUDEB ACHARIA : What
you borrow and what you pay every year ?

SHRI EDUARDO FALEIRO : We do
not borrow to pay. We pay whatever we
owe out of our own exports and remittances,
It is to the level of about 20 per cent...
(Interruptions)

SHRI BASUDEB ACHARIA : How
much you borrow and how much you pay
every year ?

You are avoiding

SHR1 EDUARDO FALEIRO : If the
hon. Member has taken the elementary care
to go through the statement attached to the
question, he would have got the figures.
If you look at the statement it says that the
total loans outstanding on Government
Account, computed on the exchange rates
prevalent on the relevant dates, is indicated
below. Then from 1977 to 80, 85 and 88
the information is given that the hon.
Member wanted...(Inrerruptions).

SHRI SYED SHAHABUDDIN: Iam
talking of annual loan and annual repay-
ment.

PROF. MADHU DANDAVATE : Why
do you not listen to the sharp question that
he has asked ?

SHRI EDUARDO FALEIRO : As far
as 1986-87 is concerned, Rs. 4584 crores
is the total amount as debt servicing and the
repayment of principal and interest which
amounts to 21.77 per cent as percentage of
exports and gross invisible remittances.
But I would like to make it clear that we
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are depending less and less on foreign assis-
tance for our plans. Figures are as follows :
...(Interruptions)

SHRI SYED SHAHABUDDIN : No-
body has asked that.

SHRI EDUARDO FALEIRO : He has
asked.

MR. DEPUTY-SPEAKER : If he is
not interested, you leave it.

SHRI RAM SINGH YADAY: The

hon. Minister has just stated in reply to the
guestion that the ratio of exports or per-
centage of exports has increased during the
current year. If the ratio of exports has
increased during the current year, then what
has been the ratio of imports and what
is the effect of it on the foreign exchange
reserves ?

SHRI EDUARDO FALEIRO : Sir, the
ratio of imports, we have said in this House,
is much less than the ratio of exports. If
the export is—I am quoting it from my
memory—roughly at the rate of about 285,
the import is at the rate of 13. So, this is
a substantial improvement and, therefore, it
contributes to improving our balance of
payments position.

SHRI D.N. REDDY : Mr. Deputy-
Speaker, Sir, the hon. Minister has given
himself a very good certificate that the
economy is doing very well. Unfortunately,
the figures speak otherwise. May I know
from the hon. Minister whether the interest
on our borrowings, both external and internal,
will next year go to about Rs. 14,000
crores, which is much more than the ex-
penditure on our defence ? If this goes on
like this, the country will almost become
bankrupt and a day will come when all our
earnings will go towards paying the interest
only. Isit the way they are leading our
country to the twenty-first century ? It does
not show the efficiency of the Government,
it is the greatest tragedy in the last twenty
years. They always give a good certificate
to themselves, but the actual figures are
otherwise. The actual figures show that
they are paying towards interest only more
. than what they are spending on defence in
various years.

SHRI EDUARDO FALEIRO : Sir, I
have already replied how much we are
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spending on interest, how much we are pay-
ing on interest. The question has a specific
scope. This relates to external assistance.
If the hon. Member gives me a separate
notice, I will reply to what the Member has
asked...(Interruptions).

MR. DEPUTY-SPEAKER : He is tell-
ing that afterwards he will provide the
information...

(Interruptions)

MR. DEPUTY-SPEAKER : You give
a separate notice and they will answer your
question,

SHRI BRAJAMOHAN MOHANTY :
Sir, as regards the loans, the payments are
made at the prevailing exchange rate, but
when the loans were borrowed, the exchange
rate was quite different. 1 would like to
know whether any exercise has been made to
see whether there has been any loss or gain
to India during the last ten years on account
of changes in the exchange rate.

SHR1 EDUARDO FALEIRO : Sir, the
exchange rates are adjusted from time to
time. We are tied to a basket of currencies.
Some of these currencies go up or they
godown. It varies from time to time. No
definite statement at any point of time can
be made for all that.

SHRI C. MADHAVY REDDI : Sir, 1
notice from the statement that there is a gap
between the cumulative authorisation of ex-
ternal assistance and cumulative utilisation.
As far as the loan is concerned, it is O.K.
If utilisation is less, we will be happy. But
as far as the grants are concerned, while
there is an authorisation," we utilise less. In
the case of 1985, we have not utilised to
the extent of Rs. 723 crores. Is it nota
loss to us ? Would the hon. Minister kindly
explain what is the reason for the iow
utilisation as against the authorisation ?

SHRI EDUARDO FALEIRO : Sir, the
reason is that loans that we take are not for
consumption purposes...(Interruptions).

SHRI C. MADHAV REDDI: Loans
and grants.
SHRI EDUARDO FALEIRO : Loans

and grants also, But I am particularly on
loan money that we have to pay. We get it
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for building up of projects. Sometimes the
projects take time to mature. There is a
long procedure to be followed and, therefore,
delays do take place. There is, however, no
loss to the country because these moneys
then go on for the next period.

PROF. MADHU DANDAVATE : Sir,
while replying to the earlier supplementary
from the hon. Member, the Minister has said
that our position of exports has improved
and there is a considerable increase in the
" export. 1 would like- to know from him
whether it is not a fact that because our
currency has been linked up to a number of
European currencies and because there has
been a devaluation, therefore, apparently it
appears as if our percentage increase in the
export in terms of the rupee value is more.
Also, is it not a fact that the U.S. dollar has
declined but there is no commensurate
change in the exchange rate, so, as a tesult
of this also it appears as if our exports to
U.S. gave have also increased ? If you take
these factors into account and in absolute
terms try to calkculate the export, is it not a
fact that the progress is not as you are try-
ing to interpret ?

THE MINISTER OF FINANCE AND
MINISTER OF COMMERCE (SHRI
NARAYAN DATT TIWARI) : Sir, 1 have
had the opportunity of responding to this
particular point earlier also In all humility,
may I point out—of course, it is a fact, a
factor, to reckon with—that whenever such
devaluations or adjustments take place in the
international currency market, it is reflected
on the increased amount of our export in
rupee terms. But I may assure the hon.
Member that in net volume, also our exports
have gone up. It is not just because of
rupee adjustment that our export has gone
up.

Credit to Mauritius to Import Commercial
Vehicles, etc.

*617. SHRI H.N. NANJE GOWDA :
Will the Minister of FINANCE be pleased
to state .

(a) whether Government have allowed
Mauritius to import commercial vehicles,
machinery and equipment from India on
credit ;

(b) if so, the details thereof ; and
(c) whether any formal agreement has
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been signed in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). A
statement is given below.

Statement

Government of India have extended
credits to Mauritius to finance export of
Indian goods and services, mainly capital
goods, to that country, Export-Import Bank
of India (EXIM Bank) has also extended
lines of credit to Mauritius to facilitate ex-
port of Indian machinery and equipment
including commercial vehicles. Recently,
EXIM Bank signed an Agreement with the
Government of Mauritius on 8-3-1988,
providing for a line of credit for Rs. 5 crores
for purchase of cligible capital goods, equip-
ments, etc., fromn India by Mauritius. A
list of eligible items under the line of credit
is indicated below. The list, inter alia,
includes machinery items, motor-vehicles
and chassis, including three-wheelers,

Eligible Items under the Credit Line
1.  Ships/barges, petrol boats.

2. Chemical and pharmaccl}tical plant
and machinery,

3. Earth moving equipment like craw-
ler tractors, shovels, excavators, loaders,
dumpers, etc.

4. Electric motors, pumps and diesel/
petrol engines.

5. Machine tools.

6. Material handling equipment like
fork lifts, electric lifts, cranes, hoists, etc.
add conveyor systems.

7. Motor vehicles and chassis, includ-
ing three wheelers.

8. Rubber machinery.

9. Road and construction equipment
including road rollers, tower boilers, conti-
nuous batch plants, stone crushers, asphalt
mixers, concrete mixers and vibrators.

10, Agricultural
tractors.

implements and

11. Sugar machinery.
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12, Textile machinery.

13. Plaat and machinery required for
setting up small and medium industries.

14. Initial spares for the above men-
tioned items.

.SHRI H.N. NANJE GOWDA : Sir, as
you are aware, our relationship with the
Government of Mauritius is more than Gov-
ernment to Goverament because relationship
is not only political but also cultural and
historical and more than 50% of the popu-
lation in Mauritius are. of Indian origin.
Now, in the eligibl¢ list of items under the
credit line, only capital goods are mention-
ed, that is, all the 14 items are capital
goods. I would like to know whether the
Government would understand the needs of
daily use of items like saris, garments, etc.
which the population of Indian origin in
Mauritivs would hke to get from India.
Why don’t you include these items also ?
Why don’t you examine this point and know
the necessity and requirements there, in their
society, and include these items also ?

SHKk1 EDUARDO FALEIRO : [ agree
with the hon. Member that our relations
with Mauritius are not just good relations
as we have with any other country. There
are very good relations coming from histori-
cal ties, cultural ties and common perception
of many issues. Now, these items are the
items which are included by agreement of
both the parties. 1f they want these parti-
cular items, then surely our Government will
sit together and find some solution to the
questions raised by the hon. Member.

SHRI H. N. NANJE GOWDA : Why
don’t you send a team at least to know what
are the needs of daily use of those people ?

SHRI EDUARDO FALEIRO : Teams
are going and coming ali the time, Sir.

SHRI H.N. NANJE GOWDA : Is there
any proposal for joint venture scheme with
Mauritius ?

THE MINISTER OF FINANCE AND
MINISTER OF COMMERCE (SHRI
NARAYAN DAIT TIWARI) : May 1
supplement to what my colleague has just
now said ? Sir, we, do have an Indo-
Mauritius Joint Commissipn and I had the
privilege of chairing on behalf of India the
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Fourth Session of this Joint Commission at
Port Louis in Mauritius last year and T have
with me a copy of the proceedings of the
Joint Commission in which we have catalo-
gued whatever Mauritius wanted. It is for
them, for our friends in Mauritius to say
what they want and what is to be done by
India for them and in the context we are
doing whatever is possible and as mentioned
by the hon. Member, we have already
authorised release of ,credit of Rs. § crores
and rccently when Mr. Jadhu, Minister of
Works, met me, { also assured him that once
this five crores amount is utilised, we will be
giving another line of credit through the
Export-Tmport Bank. The Export- Import
Bank will be giving them another Rs. §
crores. So, it is up to them to identify the
projects and frame the proposal for their
development,

SHRI CHANDRA PRATAP NARAIN
SINGH : Knowing our relationship with
Mauritius, the hon. Minister of State in
Finance talked of the cultural association.
But I would like to state that Mauritius is
dependent on goods from South Africa and
the hon. Mimster, when he was talking about
apartheid, when he was Minister of State in
the Ministry of External Affairs, knows that
when we should have economic sanctions on
South Africa. Thus it would be advisable
for Government of India to provide assist-
ance to Mauritius so that they would not be
depending on trade and imports from South
Africa.

MR. DEPUTY-SPEAKER '@ Already
the hon. Minister has said that he is not
pu'ting any restrictions. Mr. Tiwari has
explained this point, What do you want?
You please tell me.

(Interruptions)

SHRI CHANDRA PRATAP NARAIN
SINGH : If you are replying, 1 am satisfied.
(Interruptions).

MR. DEPUTY-SPEAKER : No, I am
not replying. to the question. But don’t
make any such statement. You put the

question,
(Interruptions)

SHRI CHANDRA PRATAP NARAIN
SINGH : 1 don’t question your intelli-
gence.
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MR. DEPUTY-SPEAKER : Don’t
make such kind of statement. You put the

question. What do you want? What is
the question you are putting ?

SHR1 CHANDRA PRATAP NARAIN
SINGH : I am asking the State Minister
regarding the external policy of the Govern-
ment of India on imposing sanctions on
South Africa. They are dependent on
imports from South Africa. So, if the Indian
Government  supplics them things like
rations—they import rice, wheat, spices,
“daals”, sarees, etc.—it would help in what
we are talking as far as our External Affairs
policy goes.

SHRI EDUARDO FALEIRO : Sir, as
the Minister has already mentioned, it
depends very much on them to decide what
they want to buy from us. They are always
open to us. Now, in view of the question
specifically raised by the hon. Members, 1
would like to say that on the question of
consumer goods, the consumer goods up to
Rs. 1.25 crores are permitted under the
Government of India credit of 1986 and
they can be used for consumer goods. Apart
fiom that, Sir. the Export-Import Bank of
India, that is, the EXIM Bank has so far
extended four lines of credit totalling Rs. 20
crores and further, in addition to EXIM
Bank line of credit, the Government of India
has also extended from time to time the
Government credit to Mauritius. So far,
four Government credits totalling Rs. 25
crores has been extended to them.
the position.

Counter Trade by Private Sector

*619. CH. RAM PRAKASH : Wil
the Minister of COMMERCE be pleased to
state :

(a) whether certain conditions have been
laid down by Government for promoting the
private sector trading houses to enter into
counter trade deals ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) and (b). A statement

is given below.

Statement
(2) and (b). Private sector trading houses
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are free to enter into counter trade deals in
respect of items which they are allowed for
import and export under the prevalent
Import and Export Policy.

Under para 46 (2) of the new Import
and Export Policy for 1988-91, Government
may also permit import of canalised items
by Trading Houses in order to promote
exports, subject to such conditions as may
be stipujated by the Ministry of Commerce.

Peerless Geaera! Finance and Investment
Company Ltd.

*620. KUMARI MAMATA BANER-
JEE : Will the Minister of FINANCE be
pleased to state :

(a) whether a few instances of defalcation
of public money by some Directors of the
Peerless General Finance and Investment
Company Limited have come to the notice
of Government ; and

(b) if so, the details in this regard and
whether Government propose to conduct a
C.B.I. enquiry into these cases of defal-
cation ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a)and (b). A
statement is given below.

Statement

Reserve Bank of India has reported that
no case of any defalcation of public funds
of Peerless General Finance and Investment
Company Ltd. (Peerless) by a Director of
the company bad come to its notice.
Income-tax authorities in Calcutta had,
however, conducted a search on 15th
October, 1987 at the premises of a person,
who besides other companies, was a Director
of Peerless also. This matter is being
investigated by the Income-tax Department
acn';il there is no proposal to entrust it to

KUMARI MAMATA BANERIJEER :
Sir, it is really very surprising and I do not
know why the source of information of
Government is so poor. (Interruptions).
!t is & most important question. You don’t
interrupt me.

MR. DEPUTY-SPEAKER : Please
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don't interrupt.

KUMARI' MAMATA BANERJEE:
Sir, the Minister has stated in his reply that
the Reserve Bank of India has reported that
no case of any defalcation of public funds
of Peeriess General Finance and Investment
Company Ltd. by a Director of the Com-
pany had come to its notice. But 1 am
giving you the information.

Sir, is it a fact that prior to leaving this
Company, one of the Directors of the Board
of Directors, *¥ diverted the Company’s
funds and invested about Rs. 100 crores in
the other companies, namely, M/s. Peerless
Drive, Peerless Builders, Peerless Financial
Services, Peerless Developers etc. and if so,
what step the Government has taken to stop
misappropriating the public fund involving
Rs. 700 crores which is a contravention to
the Reserve Bank rules? And will the
Minister freeze all the bank accounts of this
Peerless Company and start an ianquiry
against this Board of Directors who arc
mijsusing this public money ! Please reply to
me, categorically.

MR. DEPUTY-SPEAKER : The name
of the Company Director won't go on
record.

SHRI NARAYAN CHOUBEY : Don't
put my name theie
MR. DEPUTY-SPEAKER : I won't
put your name, don’t worry. Say, ‘onc of
the Directors’ and tell like that. Why are
you putting his name there ?
(Interruptions)

KUMARI MAMATA BANERIJEE :
What is the reply, Sir ?

SHRI S. JAIPAL REDDY :
no allegation is implied.

Speciaily

(Interruptions)

MR. DEPUTY-SPEAKER : No, it is
dragging the person in. When a person is
not here, you cannot drag in his name.

(Interruptions)

PROF. MADHU DANDAVATE : Sir,
when Saokaracharya of Puri was referred to,
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his name appeared in the press.

MR. DEPUTY-SPEAKER : No, no.
When the person is not here, how can you
take his name ?

SHR1I BASUDEB ACHARIA : His
name appeared in the newspaper.

MR. DEPUTY-SPEAKER : Name
might have appeared, that is there. Rut

when the person is not here to defend him-
self, you cannot take his name.

(Interruptions) .

SHRI EDUARDO FALE[RO : Sir, 1
can say this for myself, I cannot comment
on this allegation. But I can say this much,
what the hon. Member has said and similar
allegations will be looked into by the Reserve
Bank of India They have informed us
that they will coaduct a detaded enquiry and
they will conduct this enquiry soon.

KUMARI MAMATA BANERJEE : |
am not satisfied with the reply of the Minis-
ter because I asked categorically, will you
freeze th: bank acrounts of this Peerless
General Finance and Investment Commpany.

You please give a categorical reply
because this i~ most imporstant for us.
You are also a public representative like
me.

My second supplementary is, whether
the Government is taking any steps to merge
Peerless Company with LIC by taking over
the management to protect the interests of
.5 million depositors, field workers and
employees. What steps is the Government
taking to vacate the stay order given by the
hon. High Court ?

SHR1 EDUARDO FALEIRO : About
the stay order, the position is that the
Supreme Court has given a verdict in

- January, 1987, that the schemes run by

Pecrless were not under the Chit Fund
Banning Act, 1978.

As far as the L.1.C. or the Government
taking over this company is concerned, now
the hon. Member herself is making such
allegations that this company is in such a
bad position. Would she advise the
Government to take it over ? (Interruptions),

——

#*¥*Not recorded.

it
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PROF., MADHU DANDAVATE :
You took over the losing Maruti Udyog.
You have natiopalised it.  (Interruptions)

KUMARI MAMATA BANERJEE:
Why don’t you make the appointment of
new Board of Directors? They should be
changed. (Interruptions)

SHRI EDUARDO FALEIRO : There
is no intention on the part of the Govern-
ment to take over this company, at this
point of time. (Interruption;)

KUMARI MAMATA BANERIJEE:
Will he not freeze that account 7 Sir, you
please protect me.  About 4 000 employees
and Rs 700 crores are invelved. This kind
of Board of Directors is misusing the public
fund. Why don’t you put 8 new Board of
Directors ?

MR. DEPUTY-SPEAKER : That s
your statement. Already he has informed
you and replied to your question,

SHR! EDUARDO FALEIRO : 1 have
already sa:d it The hon, Member is an
hon. Member of this House and 1 have
highest regard for her as well as for other
Members of thc House. They have made
certain allegations, On the bacis of allega-
tions, we cannot freeze the account, just
because allegations are made. What ] am
assuring the House is that the Reserve Bank
of India will have a detailed enquiry into all

these things, and then we will decide.
(Interruptions)
SHR1 BASUDEB ACHARIA : The

allegation is against some Directors of the
Company and not against the Company.
There are about Rs. 800 crores of public
money in this company and this imoney can
be utilised by the Government.

Abdout nationalisation or merger with the
Life Insurance Corporation of Indis, this
issue was raised in this House a number of
times by various Members from this side
and that side. In view of this, in order to
utilise such huge amounts of Rs. 800 crores,
whether the Government will consider—
because the assurance was also given by the
Prime Minister himself that the nationali-
sation or merger with the Life Insurance
Corporation will be considered by the
Government. The case was pending with
the Calcutta High Court and the Calcutta
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High Court had pronounced judgement that
this Peerless Company docs not come under
the Chit Fund Banning Act. In view of
this, I would like to know whether the
Government will consider or think afresh to
nationalise this Peerless Company or to
merge with LIC,

SHRI EDUARDO FALEIRO: It is
true what the hon. Member said that in the
past there have been demands for nationa-
lising the Company. A single Judge of
Calcutta High Court had held that the
activities of the Company came under the
provisions of the Price, Fees and Money
Circulation Schemes Standing Act, 1978.
This Act created a sense of uncertainty
specially among the employees and field
agents of the Company. There were demands
for nationalising and taking over the Com-
pany., These demands were mostly from
the employees and field agents. However,
this position underwent a change when the
Supreme Court finally gave the verdict in
January, 1987 that the Schemes run by the
Peerless were not hit by the Standing Act,
1978. The present position I will reiterate,
with all respect to the hon. Member, is that
thec Government has no intention at this
point of time of nationalising the Company.

PROF. N.G. RANGA: Why?

SHRI ATISH CHANDRA SINHA : I
would like to point out that in view of the
fact that there is a great possibility of the
present  Board of Directors defalcating
moncy, many of our MPs have been success-
ful in convincing the Company Law Board
and the Government to instal four Directors
from the Company Law Board on the Board
of Directors of this Company who can
supervise the affairs of the Company so that
the Directors cannot defalcate the money. 1
understand that the Company has gone to
the Calcutta High Court and has obtained
stay order against this Company Law Board’s
Order of puiting four Directors there. s
would request the hon. Minister to let ul
know what is the position and how much
effort the Government is contemplating to
get that order vacated so that the four
D:rectors from the Company Law Board can
sit there in the Board of Directors to prevent
mismanagement that the Company is going
through at the moment.

SHRI EDUARDO FALEIRO : I do not
bave immediate information at this moment,
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I will let the Member know. 1 will collect
the information and let the Member know.

SHRI PIYUS TIRAKY : I would tike to
know whether it is a fact that the Govern-
ment has appointed one West Bengal MP to
investigate into the defalcation case of the
Peerless Company. It so happened that one
of the Directors is his son. Isit a fact or
not that one MP is appointed to investigate
and submit the report to the Government ?
If so, what is the result ?

SHRI EDUARDO FALEIRO : 1 have no
information to this effect and I do not think
it is correct because it is not the procedure
to ask MPs to submit a report to the Gove-
rnment. I can make a definite statement that
no M.P. has been appointed to investigate
into the matter.

Regarding what I have said earlier in
reply to the supplementary, Government
initiated steps to nominate Directors on the
Board of Peerless Company with a view to
protect the interests of the depositors. The
Company Law Boerd and the Government
had appointed four Government Directors on
the Board of the Peerless Company under
the provisions of Section 408 of the Compa-
nies Act, 1956. The Company, however,
obtained a stay order from the Calcutta
High Court. The Department of Company
Affairs is taking action to get the stay vaca-
ted.

SHRI THAMPAN THOMAS : The
Peerless is only one example. Like Pcerless,
there is Aditya Financiers in which, in the
same way, huge funds are iovolved. I asked
that question and you gavc the answer.
There is Janapriya. There are many private
companies coming under moneylender’s
licence and they are amassing wealth from
the poor people and one fine morning they
disappear. This has very seriously affected
our economic system in this country. I would
like to ask you whether you have conducted
any serious study about it and whether * you
have started confiscating these huge amounts
in such cheating cases and applied any quick
stringent law provisions and taken any
measures in this regard. Will you bring to
the notice of this House what steps you have
taken in this regard and do you propose to
take any serious action in such matters after
making a survey and thus save the poor
depositors. For example, there is Sachaita
Savings which is a private party in Delbi.
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Crores of rupees are involved. As far as
Aditya Financiers are concerned, crores of
rupees are involved. Regarding Janapriya,
crores of rupees are involved. What the
Government is going to do as far as these
things are concerned ? Is the Government
taking these matters seriously ? Peerless is
only one example.

SHRI EDUARDO FALEIRO : We will
consider this point. I think it is a well-taken
point.

Credit from Hungary

*621. TSHRI V, KRISHNA RAO :

SHRI S.M. GURADDI :

Will the Minister of FINANCE be pleas-
ed to state :

(a) whether Hungary has offered a credit
of $ 200 million and is keen to participate
in the development programmes of India ;

(b) if so, whether credit offers were
made by the Hungarian Foreign Minister
who recently visited India ; and

(c) the projects on which Hungary has
agreed to help ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.
Government of Hungary have offered a
mixed line of credit of US 8 200 million
comprising US § 150 million as Govern-
ment-to-Government Credit and US § 50
million as Suppliers Credit for import of
machinery and equipments.

(b) The Hungarian Forecign Minister
during his visit to Delhi in February/March
1988, reiterated the above offer of the
Hungarian Government for the credit.

(c) The Hungarian Government has
shown its keen interest for financing supply
of machinery and equipments for Thermal
Power Station Projects of Neyveli Lignite
Corporation. This will be taken into account
at the time of taking an investment decision
on the above project.

SHRI V., KRISHNA RAO : Sir, I would
like to know whether the Government of
India signgd the agreement and if so the
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details thereof. The Government of Hungary
has offered a mixed line of credit of US &
200 milli 'ns comprising US & 150 million
as Government-to-Government Credit and
US 8§ 50 million as Supplicrs Credit for
import of machinery and equipments. In
view of this, whether the Government of
India has studied and formulated any policy
for using this facility mostly in the backward
regions of this country.

SHRI EDUARDO FALEIRO : Towards
the end of May 1987, the Hungarian Gove-
. rnment forwarded a copy of the draft agree-

ment on a propoced line of credit of US &
100 million from Government sector toge-
ther with an equivalent demand from
Hungarian Companies to co-finance the
following projects in India : (i) extension of
Neyveli Seccd Thermal Power Station—
First Stage and extension of Neyveli First
Therma! Power Station : and also Palana
Thermal Power Station Project. Now, we
"are considering this. We have not taken a
fina] decision on this matter. However, one
matter that we are discussing with them is
the possibility of counter-trade. We are
pushing forward this idea as we are doing
with most Governments in such matters that
we must have counter-trade rather than
paying in foreign exchange. On these lines,
we are considering. No final decision has
been taken yet.

SHRI V. KRISHNA RAO : [ hope the
hon. Minister is aware that the State of
Karnataka is facing acute shortage of power,
In view of this, I would like to know from
the hon. Minister whether the Government
of India is prepared to extend this facility to
set up the Second Phase of Raichur Thermal
Plant in the State of Karnataka.

SHRI EDUARDO FALEIRO : This

matter concerns the Power Ministry.

(Interruprions)

MR. DEPUTY-SPEAKER : Next Ques-
tion.

(Interruptions)
SHRI V. KRISHNA RAO : Sir, we are
facing acute shortage of power.
MR. DEPUTY-SPEAKER : That is

there.

(Interruptions)
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SHRI G.S. BASAVARAJU : Sir, let the
Minister give a categorigal answer...(Interrup-
tions). He has not taken note of the point.
The Government has not done anything so
far. (Iuterruptions)

SHRI EDUARDO FALEIRO : 1 will
pass on the information to the Ministry con-
cerned.

MR. DEPUTY-SPEAKER : Next Ques-
tion. Question No. 624, '

SHRI SAIFUDDIN CHOWDHARY :
What happened to Question No. 623 ?

MR. DEPUTY-SPEAKER :
postponed. That is transferred.

That is

Price Stamping on Cloth
*624. {SHRI NARAYAN CHOUBEY :

DR. B.L. SHAILESH :

Will the Minister of TEXTILES be
pleased to state :

(a) whether it is a fact that Government
have decided to do away with price stamping
on cloth ;

(b) if so, the details thereof and the
reasons therefor ; and

(c) how do Government ensure that the
consumers get the cloth at reasonable price
fixed by the mills ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) to (c). A state-
ment is given below.

Statement

The Textile Commissioner’s Notification
No. CER/(14)87-CLB, dated 16th June,
1987, called the Textiles (Consumer Protec-
tion) Regulation 1987 was rescinded by
Textile Commissioner’s Notification No.
CER/(19)/88-CLB, dated 7-3-1988.

The Textile Commissioner’s Notification
No. CER/(18)/88-CLB. dated 7th March,
198%, called the Textile (Consumer Protec-
tion) Regulation, 1988, has been published
in the Gazette of India Extraordinary dated
March 8, 1988. This Regulation is to come
into force on 15th June, 1988.

The Regulation of 1988 does not stipu-
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late price sta-r'ping of cloth. It was decided
to do away with price stumping because
experience in the past has been that marking
of maximum refail price did not serve the
purpose of consumer protection.

Adeauate availability of fabrics through
free competition among units of the organised
sector and the decentralised sector, is expect-
ed to result in consumers getting cloth at
reasonable prices.

SHRI NARAYAN CHOUBEY : Sir,
the statement <says: “The Regulation of
1988 doecs not stipulate price stamping of
cloth”. Tha! is agreed. It further says :
“Tt was deoded to do away with price
stamping because experience in the past has
been that marking of maximum retail price
did not serve the purpos» of consumer pro-
tection : the adequate availability of fabrics
etc. ete.””  When did this wisdom dawn on
this Government that stamping has been
unhelpful to the consumers ? If so did the
Governm. nt follow or were the Government
following a wrong policy for so many years
which was not helping the consumers to
have thcir rights protected ?  When did this
wisdom dawn on them ?

SHRI1 RAM NIWAS MIRDHA *© This
regulation was enforced with a view to giving
protectiot to the consumers. There is no
statutory control on cloth in our country.
When we stamped these prices, consumer
protection movement was not satisfied.
They said, “You make it statutory because
this is not being followed.” Producers of
cloth said, “This is unvealistic. It does not
help us io any way.” 8o, neither the
consumer protection people nor the pro-
ducers’ organisations were satisfied with this,
They wanted to have price control which
can be enforced. It was merely indicative
which was neither here nor there.

Secondly, what we thought was that et
the order stipulate oot the price, but at least
the blends. There was a serious complaint
from the consumer movement people tht
the various types of blends were coming
and maoufacturers do not say how much
of polyester, terylene is there, how much of
cotton is there. They said, that should be
ensured so that one who buys cloth at least
knows what he is buying.

If one stamps wrongly the composition.:‘
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of the cloth, he could be caught and bauled
up under the Control Order. But he cannot
be hauled up for stamping the price and
not enforcing it because there is no statutory
control on price of cloth. Considering all
these representations, when no one was
satisfied, the consumer movement itself was

" not sastisfied, we removed the stamping of

price and came to the stamping of the blends
which can be enforced.

SHRI NARAYAN CHOUBEY : The
reason given by the hon. Minister is the
reascn for the cloth magnates only. It is
not the reason for safeguarding the interest |
of the consumers. Now, it means that the
manufacturcrs can take any price and that
can dJiffer from place to place, from shop to
shop and from area to area. All these
things are there.

You have stated about the adequate
availability of fabrics, free competition and
availability in large quantity. Actually, the
price of cloth is rising everyday. You don't
find that due to competition prices have
come down. Had it been so, perhaps, we
would not have protested as much as we
are doing today. Can you kindly tell
actually in how many cases now you are
stamping the fabrics and what you are
mixing with what? But now you are
stamping that. You have claimad that you
can catch them. May I ask you how many
cases have come to your notice about false
stamping ? How many cases have been
taken up by your Department to bring the
people to book in this matter. And what
is the rate of price increase in last thiee
years in the case of cloth ?

SHRI RAM NIWAS MIRDHA : I had
occasion to mention this problem of prices
of textiles when the Demands for Grants of
the Textiles Min‘stry were discussed. I had
said that after the promulgation of the
Textile Policy in 1985, since then to date,
the general position of price index has risen
more than 17 per cent. Whereas, the in-
crease in the price of cloth since the Textile
Policy of 1985 is only six per cent. There
is no other consumer commodity that I
know of where rise in price is so little.
So, we can very well say that the Textile
Policy of 1985 has served the interest of the
consumers and price rise has been minimal.
Prices are not increasing as stated by the
hon. Member.
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As regards prosecution undeér the pew
regulation, it has just been enforced. We
are not in a position to say how many pro-
secutions have taken place. This s the one
which we can enforce. I will again request
the Member that there has never been—in
spite of this stamping order—statutory price
control, which means, you can stamp any-
thing and sell it at any price which did not
serve any purpose. Therefore, we left that
situation and came to the blends where it
can be enforced.

[Translation)

SHRI MADAN PANDEY : Mr. Deputy-
Speaker, Sir, it appears from the reply of
the hon. Minister that pressure was put by
the consumers not to stamp prices on the
cloth, It has been my experience as a
consumer that when the prices of cloth go
up and the sellers raise the prices, they earn
profit, because the scliing price comes to be
more than the prices stamped on the cloth.
From my experience as a consumer what 1

understund 1s that the hon. Minister pnas
been wrongly informed that consumers’
interest cannot be piotected if prices are

stamped on the cloth. As regards saving
expenditure on stamping prices, 1 would like
to make a submission that stamping is
already being made regarding the blend of
the cloth. Hence if prices are stamped on
the cloth, I think there will be no extra
manpower involved in it. In view of this,
it is the express opinion of the House that
prices should be stamped on the cloth. T am
sure that the hon. Minister will agree to
this.

SHR1 VIRDHI CHANDER
Yes, it is the unanimous opinion.

JAIN :

SHRI RAM NIWAS MIRDHA : Sir,
the stamping on cloth is made by the textile
manufacturérs. The question of more
expenditure does not arise at all. Even now,
they have to do stamping for the blend.
Hence it is not the question as to how many
persons will be engaged in the work., I have
said about the consumers and consumer
organisations. They do not get any relief
by only stamping prices on the cloth. Some
organisation wanted prices to be controlled
by an Act. The Act should be enforced to
¢osure that the cloth is sold at the prices
stamped on it and legal action is taken
against the defaulters. But it is not the
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policy of the Government to enforce statu-
tory control on the prices of cloth, because
the past experience is quite different in this
regard. Under the present circumstance, it
does not secem appropriate to {ift the control.
So far as consumers are concerned,
they said that they do not get complete
relicf by mere stamping. They wanted
us to enact a law complete in itself.
I, therefore, said that they were also not
satisfied to a certain extent. Mere stamping
the retail price and the maximum wholesale
price and not enforcing it in practice, gives
rise to a lot of discontentment. Therefore,
I told that thing which we can enforce. 1,
therefore, said that if the blend is different
from the acinal stamping, legal action can
be taken.

[English)

DR. DATTA SAMANT : In the recent
budget, concession of Rs. 30 and Rs. 10
were given to polyester fibre and filament
yarn. If these concessions are to be passed
on to the consumer then the rates of polyes-
ter cloth must go down by Rs. 2 per yard
and that of saree by Rs. 10 to 12. The
hon. Minister is not bothered about the
workers but if these concessions are to pass
on to the consumer then the rates must go
down. As per my knowledge, the rates
have not gone down. Government is insist-
ing on monitoring. But are you successful
in monitoring ? That process is not going
to work. Therefore, you withdraw whatever
concessions you have given to the big houses
like Reliance and pass on the same to the
consumers,

{Translation)

SHRI RAM NIWAS MIRDHA :
this is not the question. He has expressed
his views. In spite of that, I can say that
the concession will be made available to the
consuiners as has been made clear by the
hon. Minister of Finance in his speech.
Arrangements for monitoring are being
made. All the meetings so far held were
held for this purpose. I hope that the con-
cessions, announced will reach the consumers,
because these concession were given with
this intention.

Sir,

SHRI VIR SEN : Mr. Deputy-Speaker,
Sir, I would like to poiat out that by stamp-
ing the prices, the consumers get some idea
as to what should be the price of the clo:h,
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If stamping is withdrawn, the consumer
cannot know the actual price of the cloth
and the shopkeeper can demand any price.
Could 1 know from the hon. Minister as to
on whosc suggestion this proposal was
accepted and the basis on which it was
accepted, which goes totally against the
interests of the consumers ?

SHRI RAM NIWAS MIRDHA : Sir,
if we cannot enforce the prices statutorily
and make the cloth available to the con-
sumers at the stamped price, then it will
give rise to more discontentimment among the
consumers. (Interruptions)

WRITTEN ANSWERS TO QUESTIONS

[English)

Reserve Bank Instructions Re : Advances
to Joint Ventures

*616. SHRI GANGA RAM: Wil
the Minister of FINANCE be pleased to
state :

(a) the instructions of the Reserve Bank
of litdia to Indian banks with regard to
securing their advances to joint ventures
established by Indwan promoters in foreign
countries ;

(b) whether the Reserve Bank of India
had given any specific instructions to the
Indian banks, which financed such joint
ventures in Indonesia ;

(c) if so, the details thereof ;

(d) whether the banks had adhered to
the instructions referred to in parts (a) and
(b) above ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a)to(e). For
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securing their advances to the joint veatures
estahlished in fu:cign countries by Indian
promoters, banks are required to follow the
normal established banking practices and
obtain the wusual securities depending
upon the nature of advance, and keeping in
view the local laws and reyulations laid down
by the concerned monetary authorities. No
-eparate instructions as such, have been
issued in this regard by the Reserve Bank of
India for joint ventures in Indoncsia. Indian
banks have geneially adhered to the usual
banking practices. Reserve Bank of India has,
however, in January, 1988 advised Indian
banks having overseas branches that in financ-
ing Indian joint ventures abroad, they should
limit their exposure to a sum not exceeding
509 of the outlay entailed and that the
balance should be financed either by other
foreign banks or locally owned banks.

[Transtation]

Shortage of Boring: Riz: Machines in
States

“618. SHRI K.N. PRADHAN : Wil
the Minmster of WATER RESOURCES be
pleased to statc :

4
(a) whether some State CGovernments
have complaincd to Umion Government
about the shortage of boring rig machines ;

(b) if so, the details thereof ;

(c) whether it is a fact that Union
Government have provided rig machines to
States during 1987-88 ; and

(d) if so, the State-wise details thereof
alongwith the types and numbers separately ?

THE MINISTER OF WATER RESOUR-
CES (SHR1 DINESH SINGH) : (a) and (b).
Statement-1 given dctails of the requests
made by State Governments for the supply
of rigs during 1987-88 is given below.

(c) and (d). Statement-11 giving State-
wise details of the type and numbers of
rigs for which Central assistance has been
provided in 1987-88 is given below.,
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Statement-1
Requests recelved from States during 1987-88 for the supply of drilling rigs
Sl1. No. State No. of rigs requested Total
For drought For Stregthen-
relief work ing of State
Ground Water
Organisations

1 2 3 4 5
1. Andhra Pradesh 4 11 15
2. Assam — 3 3
3. Bihar 13 — 13
4. Gujarat 6 — 6
5. Haryana 3 1 4
6. Jammu and Kashmir 4 4 8
7. Karnataka 12 — 12
8. Kerala 9 1 10
9. Madhya Pradesh 36 — 36
10. Mabharashtra 5 1 6
11. Mizoram - 1 1
12. Orissa 14 2 16
13. Punjab 4 1 5
14. Rajasthan 6 — 6
15. Tamil Nadu 11 4 15
16.  Uttar Pradesh 42 15 57
17. West Bengal 7 — 7
Total 176 44 220

e s T
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Statement-II
Statewise Details of various types of drilling rigs assistance for the purchase of which
was given by Government of India to States during 1987-88 ‘
(As on 30-3-88)
Si. State Types of Rigs
No.
Direct Reverse Down Per- Comoi- In well Total
Rotary Rotary the cus- nation drilling
Hole sion
1 2. 3 4 5 6 7 8 9
1. Andhbra Pradesh 1 — 4 —_ —_ 10 15
2. Assam —_ 3 — - - — 3
3. Gujarat _ — 3 — 1 — 4
4. Haryana 3 —_ —_ — —_— —_ 3
5. Jammu and Kashmir 2 — 2 1 — —_ 5
6. Karnataka — —_— 3 —_— —_ -— 3
7. Kerala 1 —_ 2 — — —_— 3
‘8, Madhya Pradesh —-— — 3 — 1 —_— 4
9. Maharashtra —_ -_— 3 — 1 — 4
10, Mizoram —_— — 1 — — — 1
11. Orissa 4 — 8 — — —_ 12
12. Pupjab 2 1 —_ — —_ — 3
13. Rajasthan 5 — 7 — 2 — 14
14, Tamil Na¢y 4 —_ 2 — 1 — 7 |
15, Uttar"Pradesh 2 — 1 — —— 14 17
Total 24 4 39 1 6 24 98
[ English) sugar, edible oil, etc. are still being allowed
Export of Scarce Items to be exported ; ’
*622. SHRI RANIJIT SINGH GAEK- (b) the details of export of the above

WAD : Will the Minister of COMMERCE

be pleased to state :

(a) whether scarce items like . cement,

commodities in quantity and value during
1986 and 1987 ; and '

(c) the impact of such exports on
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domestic prices ?

THE MINISTER OF FINANCE AND
MINISTER OF COMMEBRCE (SHRI
NARAYAN DATT TIWARI) : (a) and (b).
Export of cement in the past had been allow-
ed on Mmerits or subject to' a ceiling or other
conditions to be specified from time to time.
From November 1977 onward export of
cement was stopped in view of huge gap
between the demand and indigenous availabi-
lity of cement excepting to peighbouring
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countries. Details of exports of cement are
as follows :
Year Qty. (in tonnes)  Value
1986 47820 Not avai-
lable
1987 Nil Nil

s i e b & = e i,

Export of sugar has been suspended from
June 1984 onwards and only, a limited guan-
tity of sugar is exported in fulfifment of the
preferential EEC/US quotas and some exports
to Nepal and Maldives as per | Government
to Government understanding. Details of the
exports of sugar are as follows :

2 — e

Year Qty. (in Value (Rs,
tonnes) crores)

1986 38,000 20.85

1987 24,000 14.68

Soine supplies of imported edible oils

have been arranged for the Goveroment of
Nepal ex-stock, the details of which are as
follows :

Year m Value (in
crores)

1985-46 'mz 2.28

1986-87 2921 1.65

——— N
7 r

(€) Exports of these: items' constitute

—~
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only & nogligib’fé part of India’s total pro-
duction and have no appreciable impact on
domestic prices.

Setting up of Tribunals under Customs
Revenue Act

*625. SHRI SOMNATH RATH :
Will the Minister of FINANCE be pleased

to state :

(a) whether the Appellate Tribunals
under the Customs and Excise Revenues
Appellate Tribunal Act, 1986 have been set

up ;
(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a)to (¢). The Customs and
Excise Revenues Appellate Tribunal will be
set up after the Customs and Excise Revepues
Appellate Tribunal Act, 1986, is brought
into force and the necessary formalities,
including issue of a notification, notifying the
date from which it will come into force,
appointment of members, etc. are completed.

Central Assistance to Curb Drug
Offences in Goa

*626. SHRI SHANTARAM NAIK :
Will the Minister of FINANCE be pleased to
state @

(a) whether Government of Goa has
sought the assistance of Union Government
to curb the increasing menace of drug offences
in the State ; and

(b) if so, the reaction of Union Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA) : (a) and (b). No specific proposal
seeking any such assistance from the Union
Government has been received.

Change in Textile Policy to benefit
Handloom Weavers

SHRI V. SREENIVASA
PRASAD :

SHRI BANWARI LAL
PUROHIT :

Will the Minister of TEXTILES be plea-
sed to state :

*6217.
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(a) whether the All India Handloom
Weavers’ Congress had demanded a change
in the Government's textile policy seeking
priority for the labour intensive sectors over
capital intensive mechanised mills ;

(b) if so, the reaction of Government ;
and

(c) whether Government propose to
provide a suitable change in the textile policy
so as to benefit the handloom weavers and
if so, the details thereof ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.

(b) and (c). Any Textile Policy of
Government has to necessarily aim at har-
monious development of different sectors of
the textile industry. The Textile Policy,
1985, assigns a dominant role to the hand-
loom sector and enunciates a number of
steps designed to preserve the unique role of
handlooms and also to enable this sector to
realise its full potential and ensure higher
earnings for the handloom weavers.

Proposal to Bring Yarn under Essential
Commodities Act

*628. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of TEX-
TILES be pleased to state :

(a) whether Union Government have
received proposals from the State Govern-
ments of Tamil Nadu and Kerala requesting
ban on expdrt of yarn and for increased
import of cotton and staple fibre to help the
handloom industry ;

(b) if so, the decision taken by Union
Government in this regard ;

{c) the other measures suggested by the
said State Governments for the benefit of the
handloom industry ; and

(c) whether Union Government propose
to bring yarn under the Essential Commodi-
ties Act ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) The State
Government of Tamil Nadu has requested
for ban on export of cotton yarn and for
impost of cotton and staple fibres. No such
proposal has been received from the State
Government of Kerala,
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(b) In order to safeguard the interests
of the handloom sector, Government have
taken certain corrective measures to check
the recent hike in prices of yarn. They are
as under :

(i) The export of staple cotton has
been suspended.

(ii) Export of hank yarm upto 60s
count has been stopped.

(iii) Import of cotton against export of
cotton yarn/cotton fabrics/made-ups
on advance licence basis has been
permitted.

(c) The other measures suggested by
the State Government of Tamil Nadu are as
under :

(i) Yarn and cotton should be declared
as essential commodities to prevent
their hoarding ;

(ii) a 10% compulsory levy on spin-
ning mills should be ordered at
prices that prevailed in June,
1987 ;

(iii) Increase of subsidy on production

of Janata cloth ;

(iv) Polyester and cotton blended yarn

and polyester filament yarn consu-

med by handloom weavers should
be exempted from excise duty ;

(v) steps to be taken to control the
credit facilities for yarn and cotton
to prevent hoarding.

(d) Cotton yarn has already been declar-
ed as an essential commodity under the
Essential Commodities Act, 1955 (10 of
1955).

{Translation)

Mica Scrap Export to Belgium

*629. DR. CHANDRA SHEKHAR
VERMA : Will the Minister of COMMERCE
be pleased to state :

(a) whether Government bave seen press
reports about certain alleged irregularities in
Mica export to Belgium ;

(b) if so, the facts in this regard and
the action taken, if any ; and
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(c) whether the buy back policy of the
Mica Trading Corporation of India Ltd.
(MITCO) is being reviewed ?

THE MINISTER OF FINANCE AND

MINISTER OF COMMERCE (SHRI
NARAYAN DATT TIWARD : (a) Yes,
Sir.

(b) and (c). M/s. COGEBI], Belgium

bad placed an order on Mica Trading Cor-
poration (MITCO) for supply of 1000 tonnes
of mica scrap in December 1987. M/s.
Export Linkers were named as supply source
for 800 tonnes of the total order, the
balance 200 tonnes to be supplied by
MITCO. MITCO ncgotiated the purchase
from M/s Export Linkers who also agreed to
counter purchase of mica powder from
MITCO. M/s Export Linkers were able to
supply 458 tonnes of mica as per specifica-
tions. MITCO's own production facilities
were not ready in February 1988. Additional
supplies were arranged, with the concurrence
of the buyer, from other sources for 312
tonnes, A total of 770 tonnes has accord-
ingly been shipped so far. MITCO's purchase,
buy-back and other policies are constantly
reviewed by the Government.

Sonec River Commission

*630. SHRIMATI MADHUREE
SINGH : Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether Sone River Commission
constituted to assess the available quantity of
surface water in the Sone river and to suggest
measures for its appropriate utilisation has
submitted its report ;

(b) if s0, the dctails thereof ;

(c) whether his Ministry propose to
appoint an impartial technical council and
necessary regional technical units for its
assistance in making arrangements for proper
utilisation of water by the concerned States ;
and

(d) the time by which this arrangement
will be made ?

THE MINISTER OF WATER RESOUR-
CES (SHRI DINESH SINGH) : (a) and (b).
The Sone River Commission was constituted,
inter-alia, to prepare a comprehensive basin
and regional plan for optimum use of Sone
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waters, including assessment of surface water
availability, and the Commission has not yet

' submitted its report,

(c) There is no such proposal at
present.

(d) Does not arise.

(English}
Credit Card Scheme of Dena Bank for
Farming Community
*631. SHRIS.B. SIDNAL : Wil the

Minister of FINANCE be pleased to state :

(a) whether the Dena Bank proposes to
launch a pew credit card scheme for the
farming community ;

(b) if so, what are the main features of
the proposed scheme ;

(c) the extent to which it will be help-
ful to the farmers :

(d) whether in view of the successful
implementation of the scheme, Government
have asked all the nationalised banks to
introduce such scheme ; and

() if so, the number of banks which
have agreed to help the farmers ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c). Dena
Bank has recently launched a scheme for
issue of Dena Krushi Sakh Patra (DKSP) to
farmers. The scheme provides for the issue
of a credit card valid for three agricultural
years to a farmer-borrower allowing him to
make drawals as per the approved seasonal
limits within bis overall annual borrowal
limits. Among other things the scheme pro-
vides the following facilities :

(i) DKSP will enable a cardholder to
secure product_ion credit instantly.

(ii) DKSP will dispense with procedural
formalities such as making applica-
tions, furnishing land record certifi-
cates and documentation for every
agricultural season.

(iii) DKSP will also dispense with the
necessity to carry cash since the
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'fayter-borrower would be able to
dfiw credit from identified bank
branches within the district apart
fro? the branch where be maintains
the atcounts.

(d) and (o). The scheme has been laun-
ched by Dens Bank 6n 18-3-1988 and
subject to its working results, which would
be available only after sometime, other
public sector banks may also consider adopt-
ing it.

Loopholes in FERA

*¥*632. SHRI BHATTAM SRIRAMA-
MURTY : Will the Minister of FINANCE
be pleased to state.:

(a) whether Government intend to plug
certain loopholes in FERA to effectively check
the siphoning away of huge amounts to
foreign countries ;

{b) whether any report on this behalf
or recommendation has been received from
the RBI or anyof its offices ;

(c) in view of th¢ absence of adequate
or ahy Indian Reventic Intelligence net work
abroad—how does the Government intend
to secure external information apart from
the foreign contacts ;

(d) whether Government have during
the last one year taken any concrete measures
on FERA viplators or economic offenders ;

and
() if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN EHE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b). A
Working: Group was constituted by the
Goverpment under the Chairmanship of Dr.
A. Ghosh, Deputy Governor, RBI, to go into
the various aspects of the implementation of
the Foreign Exchange < Regulation Act
(FERA), 1973. In the light of experience
gained in the administration of the Act and
also taking into account the recommenda-
tions of the Working Gionp, Government is
considering some suggestions to amend some
provisions: of the Act.

(¢) Indian Missions abroad can be
requested to offer necessary assistance.

(d)and (¢). The perforthance of the
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Directorate of Enforcement in respect of key
items of work during 1987 (January to
December) is given below :

Items of work

No. of searches 2989
Seizure of 1.C. 410.11
(Rs. in lakhs)

Seizure of F.C. 138.42
(Rs. in lakhs) .
No. of persons arrested 213
No. of persons detained 65
under COFEPOSA

No. of SCNs issued 7751
No. of cases adjudicated 5316
Amount of penalty imposed 275.54
(Rs. in lakhs)

No. of prosecutions 147
launched

Conviction 192

The main thrust area of detection and
follow up investigation during this year was
compensatory payments (Hawala transactions)
and several big cases involving compensatory
payment rackets were detected. Besides this
other cases of FERA violations were also
detected ; total amount involved in all such
cases is approximately Rs. 126 crores. Some
of these cases were also processed for deten-
tion under COFEPOSA ; 65 persons involved
in several FERA violations were detained
under COFEPOSA during this year.

Directions re. MMTC Exports

*633. SHRI G.S. BASAVARAJU :
Will the Minister of COMMERCE be pleased
to state .

(a) whether the Minerals and Metals
Trading Corporation of India Ltd. (MMTC)
has been directed by Government to double
the exports by 1990 ;

(b) if so, the target set by the MMTC ;
and

(c) the efforts being made by MMTC to
achieve the doubled export target ?

THE MINISTER OF FINANCE AND
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MINISTER OF CQOMMERCE {

NARAYAN DATT TIWARID) : (a).to'{c).
A roview of Minetals and Metals Trading
Corporation’s (M.M.T.C.) performance was
made by the Government in March "88.
The Corporation was advised to develop a
long term strategy for export of identified
non-canalised commodities and manufactures
to aim at achieving a level of Rs. 600
crores by 1990. Non-canalised exports in
1987-88 were Rs. 311 °crorées (Provisional),

MMTC plans to increase its non-cana-
lised exports by formulating a long term
strategy for export of identified commodities
and projects.

Costing of Tes Before Marking

6267. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of COMMERCE
be pleased to state :

(a) whether Government’s attention bas
been drawn to a'news-item captioned “Tata
Tea Limited declares 45 per cent dividend”
appearing in “The Telegraph™, Calcutta,
dated 26 February, 1988 ;

(b) if so, whether in view of the Tea
Industry being a highly profit-oriented
Industry, Government propose to refer the
costing of the Tea to the Bureau of Industrial
Costs and Prices so that some share of the
Company's huge marketing profit is passed
on to the consumers ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSD : (a) Yes, Sir.

{b) and (c), Tea being a plantation
crop of seasonal nature is subject to price
fluctuations depending on the demand and
supply equation both in India and abroad.
Tea as a commodity has been characterised
both by booms and depression. The con-
sumer interest in tea is being protected by
closely monitoring the tea prices.

Pepper and Basmati Rice Consignments
beld up at U.S. Ports

6268. SHRI INDRAVIT GUPTA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether consignments of pepper and
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‘basmati rice Hikvh Been Beld uvp at US,
ports on health grounds's hud*

(b) if so, the detaitf'théreof and Coverhs
ment’s reaction thereto-?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) Yes, Sir.

(b) Some consignments of pepper and
basmati rice exported to USA from India
were found contaminated.

The steps being taken to improve the
quality of export of pepper and basmati rice
include tightening of quality control inspec-
tion procedure, improving godown facilities
of packers and of Port Trust Authorities,
educating the growers on the need for better
processing of their produce and empbasis on
proper milling of paddy, etc.

Change in Rules Regarding Excise
Coucessions to Small Scale
Industries

6265. SHRI MOHANBHAI PATEL:
Will the Minister 6f FINANCE be pleased
to state :

(a) the reasons for the recent change in
the rules regulating excise concessions to
Small Scale Industries using other companies:
brand name ;

(b) whether a small scale unit can use
the brand name of another small scale unit

which is availing sma]l scale concessions ;
and “

(c) if so, whether the sales of both the
companies will be clubbed to determine
whether it is below Rs. 1.5 crores (the limit
for small scale concessions) ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA) : (a) The excise duty exemiption
schemes in respect of certain excisable goods
were modified with effect from the 1t
October, 1987 in order to reducé the
changes of large manufacturers or traders
deriving unintended benefit by getting goods
manufactured under their brand name by
units in the small scale sector.

' (b) Yea, Sir.

4
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(c) The eligibility limit for availing the
duty concession for the small scale sector
and the extent of availment is dependent
upon the actual clearances made by that
unit alone.

Audited Accounts of Financial Assistance
to Punjab

6270. SHRI KAMAL CHAUDHRY :
Will the Minister of FINANCE be pleased
to state :

(g8) whether Union Government have
asked the Punjab Government to send audit-
ed accounts of financial relief assistance
spent by them ;

(b) if so, the details thereof ;

(c) whether Government of Punjab have
supplied the audited accounts relating to
flood/drought relief expenses ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHYVI) : (a) and (b). Govern-
ment of India have asked all State Govern-
ments including Punjab to send audited
accounts of relief expenditure incurred by
them.

(c) and (d). Government of Punjab has
not yet furnished audited accounts relating
to expenditure on calamity relief.

Prawn Hatchery in Orissa

6271. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of COMMERCE
be pleased to state :

(a) whether Government have a proposal
to construct a prawn hatchery in Orissa ;

(b) if so, when such hatchery is going
to be set up ;

(c) whether the construction of prawn
hatchery would be completed by the end of
1988-89 ; and

(d) if so, the steps taken to expedite
the work ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
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DAS MUNSD : (a) to (d). The Marine
Products Export Development Authority is
establishing a prawn hatchery at Gopalpur-
on-sea in Orissa, The civil works of the
project are nearing completion and the
commercial production will commence by
the beginning of 1989.

Export of Dogs

6272. SHRIN. DENNIS : Will the
Minister of COMMERCE be pleased to
state :

(a) whether dogs are being exported ;
and

(b) if so, the namies of countries to
which exported and the varieties of dogs that
are being exported ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSD : (a) and (b). Dogs are
allowed to be exported on decontrolled basis
and as such Government have no informa-
tion about their exports,

Excise Duty on Medicines

6273. SHRI MURLIDHAR MANE :
Will the Minister of COMMERCE be
pleased to state :

(a) the names of those medicines on
which excise duty has been imposed/
enhanced ;

(b) whether it is a fact that Government
have recommended concessions in customs
duty on penultimates and and interme-
diates ; and

(c) if so, whether such a step is likely
to discourage production from the basic
stages ?

THE MINISTER OF STATE IN THERE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANIJA) : (a) Prior to this year's Budget,
some patent or proprietary medicaments
containing specified drugs did not carry any
excise duty. Excise duty of 15% ad valorem
was leviable on other patent or proprietary
medicaments, In this year's Budget, the
excise duty structure on medicines has been
rationalised and aligned with the Drugs
(Prices Control) Order, 1987. Patent or
proprietary medicaments containing drugs
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specified in the First Schedule of the Order
have been fully exempted from excise duty.
Further, such medicaments containing 26
specified life-saving drugs have also been
fully exempted from excise duty. A conces-
sional excise duty of 10% ad valorem has
been prescribed for single ingredient formula-
tions containing any drug specified in the
Second Schedule of the Order. Other patent
or proprielary melicaments arc leviable to
the tariff rate of 159 ad valorem. Asa
result of this alignment, some patent or
proprictary medicaments, which were not
leviable to duty prior to this year’s Budget,
have now become dutiable either because
these do not contain any drug specified in
the First Schedule of the Order or any of
the 26 specified drugs. It will not be possi-
ble to list out the names of all the medicines
in regard to which there has been alteration

of duty consequent to the budgetary
changes.
(b) and (c). As a follow-up action of

the measures for rationalisation, quality
control and growth of drugs and pharma-
ceuticals industry in India, announced in
December, 1986, customs duty (basic and
auxillary) on 235 drug intermediates has
been reduced to 909, i.e. less than the duty
leviable on bulk drugs. This is intended to
encourage cost efficient production of bulk
drugs and of quality formulations.

Tax on Liquor and Beer

6274. SHRI HAFIZ MOHD. SIDDIQ :

SHR1 MOHAN BHAI PATIL :

Will the Minister of FINANCE be
pleased to state :

(a) whether the liquor and beer is not
taxed by Union Government ;

(b) it so, how will the pricc of aerated
waters compare with the price of Maharash-
tra Government made liquor with the
increase in excise on aerated waters ?

(c) whether it is Government’s policy to
thcourage sale of alcoholic beverages and
discourage soft drinks ; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
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PANJA) : (a) Liquor and beer are not
taxed by the Union Government.

(b) The Maharashtra Government does
not own any liquir distillery. The prices of
liquor and beer vary depending, among other
things, on the alcoholic content and brand
name. In Bombay, the retail prices of
cheaper varieties of beer and country-made
liquor are in the range of 125%-to 215%
of the price of soft drinks.

() and (d). Government’s policy in
this regard is contained in the directive
principle of State Policy as laid down in
article 47 of the Constitution of India.

Excise Duty on Fabrics

6275. SHR1 JAGANNATH PATTNAIK :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Government
have modified the classification structure and
the rates of cxcise duty in the cases of some
varieties of fabrics ; and

(b) if so, the details regarding the policy
of Government in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA) : (a) and (b). Government have
modified the duty structure in respect of
excise duty on man-made fabrics with cffect
from the 19th January, 1988. The
important changes brought about are :

(i) the rate of duty on viscose fabrics
whether or not containing cotton,
of weight not exceeding 100 grams
per square metre and nylon fabrics,
whether or not containing cotton or
viscose of weight not exceeding 35
grams per square metre has been
reduced to 75 paise per square
metre as against Rs. 1.25 per
square metre as applicable earlier ;

in the case of other fabrics of width
exceeding 130 centimetres and of
value exceeding Rs. 100 per square
metre, the rates of duty have been
raised from Rs. 15 per square'
metre as indicated below

. Gi)

(a) where the value exceeds Rs.
100 but not exceed Rs. 150
—Rs. 20 per square meire.
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(b) whether the value exceeds Rs.
150 per square mgtm~

Rs. 30 per square metre.
Contracts by Asian Development Bank

6276. SHRI RM. BHOYE will
the Minister of FINANCE be pleased to
state .

(a) whether it is a fact that India has
failed to make an appreciable dent in
contracts awarded by the Asian Development
Bank ; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b). No,
Sir.

India’s share in procurement of contracts
pertaining to goods, related services and civil
works under various ADB operations was
1.04% in 1984, 1.80% in 1985, 1.99°% in
1986 and 6.29'%, in 1987.

Export to French Speaking Countries

6277. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR : Will the
Minister of COMMERCE be pleased to
state :

(a) whether Government have taken
steps to promote exports to France and the
French-speaking African nations ;

(b) whether the Trade Development
Authority (TDA) is looking after promoting
trade with these countrics ; and

(c) if so, the steps taken by TDA in the
above matter in 1985-86, 1986-87 and
1987-88 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) It has always been
Government’s endeavour to maximise exports
to France as also to other important
potential markets including French-speaking
African pations. With this end in view,
steps such as exchange of trade delegations,
participation in exhibitions, holding trade
talks etc. are being taken from time to
time.
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(b) Yes, Sir.

(c) Major steps taken by TDA to
promote exports to French Speaking
Countries during 1985-86, 1986-87 and
1987-88 are detailed below :

Organised ‘India Promotion’ with 3-
Susses—the second largest mail order House
of Western Europe, in 1985-86.

Organised a Contact Promotion with Au
printemps of France and co-ordinated a
visit of their delegation to India, in early
1986.

Organised a large exclusive India Fair in
Paris, in 1986. Undertook a market assess-
ment of Indian leather goods and Winter
garments in 1987,

Deputed a six member lcather Industry
delegation to France, in 1987-88.

In addition to above, through its foreign
offices in Frankfurt and Monorovia, TDA
identified new buyers and potential
products.

Irrigation Schemes in Himachal Pradesh

6278. PROF. NARAIN CHAND
PARASHAR : Will the Minister of WATER
RESOURCES be pleased to refer to the
reply given on 25 November, 1987 to the
Unstarred Question No. 2820 regarding
installation of Tube wells in Himachal
Pradesh and state :

(a) the names of the 18 Tube wells the
energisation work for which was in progress
during the financial year 1987-88 and state
the present progress of the work in each
casc ; and

(b) whether the potential for ‘irrigation
of 500 Hectaies as per the advance plan
assistance for Drought Relief during
1987-88 through minor irrigation has been
created through formulation sanction and
execution of irrigation schemes in the State
of Himachal Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMAT!I KRISHNA SAHI) : (a) A
statement is given below.

(b) Irrigation potential of 353 hectares
has been created from the completed
works,
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Statement
S. No. Name of Scheme Present status of work
1. Tubewell at Gugwara Bharolian Work in progress

2. Tubewell 53 at Badoun

3. Tubewell 71 at Jeetpur

4. Tubewell 52 at Dhamandri
5. Tubewell at Jankaur

6. Tubewell 62 at Thathal

Tubewell 60 at Malahat
Tubewell 55 at Bathri

© © =

Tubewell 87 at Panjawar

10. Tubewell 56 at Bhera
11. Tubewell 59 at Badoun

12. Tubewell 58 at Barnoh
13. Tubewell 86 at Badoh

14. Tubewell 64 at Saloh

15, Tubewell 45 at Bhanjhal

16. Tubewell at Sagnai

17. Tubewell 54 at Jalgran

18. Tubewell 57 at Jalgran

Completed
Completed
Completed
Completed
Completed

Completed
Completed

Completed

Completed
Completed

Completed
Completed

Work  Completed
pumping machinery.

except

Work Completed  except
setting of pump and pump
machine.

Work completed  except
setting of pump and pump
machine. Rising main.

Completed

Work taken up recently.

Fodder Loan Scheme of State Bank of
Bikaner and Jaipur

6279. SHRI CHINTAMANI JENA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that despite the
drought conditions in Rajasthan which is
main area of operation of the State Bank of
Bikaner and Jaipur, the deposits of the bank
have risen by 20 per cent to Rs. 1,220 crores
a3 reported in the Times of India of 135

March, 1988 ;

(b) whether the bank’s fodder loan
scheme has been considered a model and has
been highly praised ;

(c) whether Government propose to give
directions to other banks to follow the potlicy
of the State Bank of Bikaner and Jaipur ;

(d) if so, the details thereof ; and

(e) if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) State Bank
of Bikaner and Jaipur (SBBJ) has reported
that during 1987, aggregate deposits of the
bank registered an increase of Rs. 203.47
crores to reach a level of Rs. 1220 crores
which represented a growth of 209 over the
aggregate deposits of Rs. 1016.64 crores as
at the end of December 1986.

(b) SBBJ has reported that its scheme
for providing fodder loan has been well
received at the State Level Bankers’ Com-
" mittee (SLBC) meeting.

(c) to (e). The ‘Financial Assistance
Scheme for Fodder’ prepared by SBBJ was
discussed in a meeting of the Steering
Committee of SLBC, Rajasthan, held on
12-10-1987. As decided in the meeting,
the convenor, SLBC, Rajasthan has since
circulated details of the Scheme to the other
banks for their reference and for providing
finance to the beneficiaries. According to
information available, Oriental Bank of
Commerce also has a scheme for providing
fodder relief to migrating people in Sri
Ganganagar District. Besides, Reserve Bank
of India, in consultation with the Govern-
ment, has issued instructions for giving
fodder loans as supplementary assistance in
the case of beneficiaries in Gujarat and
Rajasthan who had received assistance under
the Integrated Rural Development
Programme (IRDP). Such loans would have
subsidy-linkage as permissible under the
IRDP and the amount of assistance will be
for meeting the fodder requirements for a
maximum period of six months upto
30-6-1988 at the rate of Rs. 4 per day per
animal. These loans would carry interest at
the rate of 109, per annum as applicable
under IRDP,

Reservation for SC/ST in NABARD

6280. PROF. MADHU DANDAVATE :
Will the Minister of FINANCE be pleased

1o state :

(a) whether the reservations  for
Scheduled Caste and Scheduled Tribe officers
for promotions in the National Bank for
Agriculture and Rural Development were at
par with those in the Reserve Bank of India
till 1986, when they were disturbed ; and

(b) if so, when will the same be restored
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to protect the weaker sections of society as
per the accepted policy of Government ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) (a) and (b).
National Bank for Agriculture and Rural

" Development has reported that its policy on

reservations for Scheduled Castes and
Scheduled Tribes in promotions within the
officers cadre is based on the instructions
issued by the Ministry of Finance in respect
of the public sector banks/financial institu-
tions, which in turn are broadly based on the
Brochure on Reservations for Scheduled
Castes and Scheduled Tribes in Services
issued by the Department of Personnel and
Training. :

Production of 5, 10 and 20 paise colas

6281. SHRI ANANDA PATHAK : Wil
the Minister of FINANCE be pleased to
state :

(a) whether Government have decided
to stop production of 5§ paise, 10 paise and
20 paise coins ;

(b) if so, the reasons therefor ; and

(c) how Government are going to sup-
plement it ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) No, Sir.

(b) and (c). Do not arise.

Mahananda Left Bank Scheme of West
Bengal

6282, SHRI PURNA CHANDRA

MALIK : Willi the Minister of
RESOURCES be pleased to state :

WATER

(a) whether the Mahananda left bank
scheme of West Bengal is still pending with
Union Government ;

(b) if so, the details thereof ;

(c) the reasons therefor ; and

(d) the time by which it is likely to be
cleared ?

THE MINISTER OF STATE IN THE
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MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) No,
Sir.

(b) to (d). The scheme for construction
of embankment on the left bank of river
Mahananda (Barsoi Branch) costing Rs. 405
lakhs was examined in the Ganga Flood
Control Commissi n and comments commu-
nicated to the State Government in January,
1977. Modified report prepared in the
light of these comments is still awaited from
the State Government.

Exports by Spices Board

6283. SHRILAKSHMAN MALLICK:
Will the Mimster of COMMERCE be

pleased to state :

(a) the details of exports made by the
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Spices Board in 1986-87 and the value
thereof ; and

(b) the total exports envisaged by the
Spices Board for the year 1987-88 and the
target achieved so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) ¢ (a) Spices Board is not
making exports directly. However, in respect
of export of spices from the country during
1986-87, statement I is given below.

(b) Figures for exports from April, '87
to March, '88 are not available. However,
targets of exports for the year 87-88 and
the achievements during the period April, 87
to February, '88 is given in the statement II
below.

Statement-]

Export of Spices

e — ————

SI. No. Item 1986-87
Qty. M.T. Value
(Rs. in lakhs)

1. Pepper 36879 19915

2. Cardamom 1447 1850
(Small)

3. Cardamom 194 96
(Large)

4. Chillies 4029 470

5. Ginger 4742 550

6 Turmeric 18744 1848

7 Curry Powder 2575 391

8. Misc. Spices 10833 1245

9. Oils and Oleoresins of Spices 437 1475

_Total 79786 27748

These figures are provisional.
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Statement-II

Statement showing targets of export of splces and achievement during 1 9q 7-88

Sl No. Item Targets for 87-88 Achievements during
April-Feb., 88
Qty. M.T. Value Qty. M.T. Value
Rs. lakhs Rs. lakhs
1. " Pepper 30,000 16500 30390 18093.10
2. Cardamom 2,000 3000 289 352.00
(Small)
3. Chillies 4,000 500 5430 721.50
4 Dry Ginger 6,000 700 2750 445.40
s. Turmeric 14,000 1400 7900 865.50
6 Curry Powder 2,500 300 2277 359.50
7. Qils and Oleoresins 425 1500 381 1324.10
of Spices
8. Other Spices 20300 2100 5632 754.11
Total 79,225 26000 55049 22915.21

These figures are provisional,
Engineering Goods Export

6284. SHRI AMARSINH RATHAWA :
Will the Minister of COMMERCE be pleased
to state :

(a) whether there is an increase in the
export of engineering goods during the year
1987-88 as compared to last year ; if so,
the details thereof ;

(b) whether there is a decline in the
export of certain items of engineering goods
during the year 1987-88 as compared to
last year ;

(c) if so, the names of those items and
the reasons therefor ; and

(d) the steps being taken to increase
export of those items during 1988-89 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) Yes, Sir. As per figures

available with Engineering Export Promotion
Council, the engineering exports during April-
Jan. 1988 were Rs. 940 (E) crores as com-
pared to Rs. 900 crores during the corres-
ponding period of last year.

(b) and (c). During April to December
1987, exports of some items like food pro-
cessing machinery, wagons and coaches, for-
gings, 1.C. engines and parts, air compressors,
sewing machines etc. have shown a decline as
compared to that during the corresponding
period of the preceding year. The decline
has been due to a variety of factors includ-
ing stiff competition in international market,
import restrictions in some of the countries,
attractive credit offered by developed coun-
tries.

(d) The Government has diready taken
a number of steps to increase the export of
engineering goods including those mentioned
above. These steps inter alia include libera-
lisation of licensing procedures and techno-
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logy import, & new regime of Cash Compen-
satory Support (CCS) to compensate for the
cascading effect of domestic taxation, access
to raw materials and consumables at inter-
pational competitive prices, reduction in the
interest rates of pre and post shipment
credit, interest rebate on new term loans to
units which export more than 25 % of their
products assistance from export marketing
fund for undertaking marketing activities
abroad, introduction of new blanket exchange
permit scheme to facilitate export promotion
activities, grant of replenishment licences,
duty drawback, etc.

Sunderban Deita Project

6285. SHRI MATILAL HANSDA
Will the Minister of WATER RESOURCES
be pleased to state :

(a) whether the Sunderbans Delta Pro-
ject in West Bengal is still Pending for
clearance by Union Government

(b) if so, the reasons therefor ; and
(c) the time by which it will be cleared ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) No,
Sir.

(b) and (c). The original Scheme costing
Rs. 47.30 crores was received in the Ganga
Flood Control Commission for examination
in October, 1978. The Ganga Flood Control
Commission have asked the Government of
West Bengal to get a model study done for
a dependable quantification of the likely
siltation in the post-project condition. This
study is awaited.

Lead Bank Scheme

6286. SHRI ZAINAL ABEDIN : Will
the Minister of FINANCE be pleased to
state :

(a) whether the main purpose of the
Lead Bank Scheme is to increase co-ordina-
tion and co-operation among the financial
institutions ;

(b) if so, whether the scheme has achie-
ved that purpose ;

(c) if so0, the details thereof ; and
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(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (d). The
Lead Bank Scheme (LBS) which was introdu-
ced in 1969 envisages designation of one of
the banks as Lead Bank for each district to
act as a leader bank for the purpose of
identifying potential centres of growth and
formulation of credit plans. The Lead Bank
convenes the District Consultative Committee
meotings ; take steps to prepare the Annual
Action Plans and acts as leader for coordina-
ting the efforts of all credit institutions for
meeting the credit needs of priority sector.
The Lead Banks have generally played the
role of coordinators in the deployment of
resources by institutional agencies in a plan-
ned manner in financing viable scheme of
rural development in the district satisfactorily.
The scheme has recorded fairly good success
and constitutes an effective operational tool
for purveying credit for priority sector
through rural and semi-urban .branches.

Shortage of Small Denomination Stamp
and Stamp Papers

6287. SHRI SURESH KURUP : Will
the Minister of FINANCE be pleased to
state :

(a) whether it has come to the notice
of Government that there is a severe shortage
of small denomination stamps and stamp
papers all over the country ; and

(b) if so, the immediate steps Govern-
ment propose to take in this direction ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b). A
sharp increase in demand had led to a shor-
tage of small denomination stamps and stamp
papers in some parts of the country in 1986.
Action was taken immediately to step up
production of these items. As a result the
production in the first eleven months of
1987-88 reached 193 million pieces compa-
red to only 75 million pieces in 1986-87.
The distribution procedures were also stream-
lined and movement by special .wagon loads
introduced. The gap between supply and
demand for these items has already narrowed
down considerably and with the continued
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implementation of these measures, the posi-
tion would improve further in the coming
months.

Non-Resident Indians Investment

6288. SHRI V.N. GADGIL : Will
the Minister of FINANCE be pleased to
state the total foreign exchange earned as a
result of the investment by Non-Resident
Indians in India ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : The investments
made by Non-Resident Indians in India
under different Schemes since April 1982
upto 31st'December, 1987 are as follows :

(Rs, in crores)

1. Direct Investment 1218.85

(Proposals Approved)

2. Portfolio Investment 64.66
(Actual purchases of

Shares/Debentures)

3. Deposits in Indian 26.40

Companies

4, Deposits in Bank 9217.48
Accounts

(Outstanding Balances

in NRE/FCNR

Accounts)
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Export of Minor Forest Products

., 6289, SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
COMMERCE be pleased to state :

(a) whether the Indian Institute of
Foreign Trade has suggested setting up a
panel to promote export of minor forest
products ;

(b) if so, the details thereof and the
action taken thereon ; and

(c) the present level of the exports there-
of and the estimated potential ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R,
DAS MUNSI): (a) and (b). IIFT bad
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undertaken a Market Survey for Select Minor
Forest Products in France, U.K., USA and
Japan. The Study has suggested setting up
of a high powered Coordination Committee
under the Chairmanship of Addl. Secretary
in the Ministry of Commerce and comprising
of representatives from Ministry of Social
Welfare. Department of Forests, and Tribal
Welfare/Forest Departments of concerned
State Government which will take expeditious
decisions on various matters concerning the
export of minor forest products.

The Survey Report is being examined by
Government.

(c) Export of some of the minor pro-
ducts during 1985-86 (April-December)
were as under :

(i) Sal Oil 6091 tonnes

(ii) Gum Karaya 1884 tonnes

(iii) Myrobalams & 152 tonnes
Myrobalam Extracts
(iv) Tamarind Seed & 2347 tonnes

Tamarind Seed
Powder

(v) Soapnuts 255 tonnes

The prospects for export of these items
as per the IIFT Study are not bright.

Waiver of Penal Interest by State Bank
of Hyderabad

6290. SHRI MANIK REDDY : Wil
the Minister of FINANCE be pleased to
state :

(a) the criteria for imposing the penal
interest by the nationalised banks ;

(b) whether therc have been any cases
where the. State Bank of Hyderabad had
waived the penal interest on its loans to
sick industries ;

(c) if so, the details thereof for last
three years, case-wise ; and

(d) the number of such applications
pending with the State Bank of Hyderabad
for the waiving of penal interest, the details
thereof ?

THE MINISTER OF STATE IN THE
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DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (2) Reserve Bank
of India (RBI) has issued instructions to
Public Sector Banks to charge penal rate of
interest on following grounds :

M Dcfuul\f in repayment of loans ;

(ii) Irregularities in cash credit

accounts ;

(iii) Non-submission of stock state-

ments ;
(iv) Default in Lorrowing covenants ;

(v) Non-payment of demand on due
date/Non-acceptance of usance bills
of cxchange on presentation ; and

(vi) Excess borrowing arising out of
CXCess current asscts,

The banks ma¥y charge in the above
circumstances penal rate of interest varying
from 1 per cent to 2.5 per cent over and
above the normal rates applicable to ad-
vances subject to the condition that in no
case it should exceced 2 per cent over the
ceiling rates on advances prescribed by RBIL
However, no penal interest is to be charged
for loans upto Rs. 25,000/,

(b) State Bank of Hyderabad has repor-
ted that no penal interest has beecn charged
by the bank on sick industries.

(c) and (d). Does not arise.

Menitoring Cell for 3MTC

6291. SHRI HARIHAR SOREN:
Will the Minister of COMMERCE be pleased
to state :

(a) whether Government propose to set
up a monitoring cell for the Minerals and
Metals Trading Corporation (MMTC) ;

(b) if so, the main functions of such a
cell

(c) whether it would help reduce th:
cost of imports and augment export earnings
from non-canalised items ; and

(d) the other monitoring functions of the
cell ?

THE MINISTER OF STATE IN THE
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MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSD : (a)to (d). Government
do not propose to set up a monitoring cell
for MMTC. However MMTC has been
advised to set up a monitoring cell which
will—

(a) constantly review import procedures
to reduce cost of imports.

(b) Prepare long-term strategy paper

for imports.

(c) Suggest strategy for maximising
earnings particularly of non-cana-
lised exports and prepare strategy
paper for it.

Burglary Claims Received by Oriental
Insurance Company Limited,
New Delbi

6292. SHRI UTTAMBHAI H, PATEL :

SHRIMATI PATEL RAMABEN
RAMIJIBHAI MAVANI :

‘Will the Minister of FINANCE be
pleased to state :

(a) whether the office of the Oriental
Insurance Company Limited at 88, Janpath,
New Delhi has received letters and claims
of burglary and such other types from cus-
tomers during 1 January, 1986 to 29
February, 1988 ;

(b) if so, the details of the claims and
letters ;

(c) the action taken in the matter ;
(d) the outcome thereof ;

(¢) the amount paid to such claimants
during 1 January, 1986, to 29 February,
1988 and the details thereof ;

(f) the number of claims disposed off
during the above period and the target fixed
for the disposal of the same during ! April,
1988 to 31 December, 1988 ; and

(g) the norms, procedure, policy and
guidelines for the disposal of burglary and
such other claims and time taken for the
disposal of such claims ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) Yes, Sir.
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(b) to (¢). The required information

is given below in the statement.

(f) Out of 20 claims reported during the
period 1-1-1986 to 29-2-1988, {6 have
been disposed of. Of the remaining four
- cases, onc is expected to be disposed of
shortly while others could not be processed
in the absence of information/documents to
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(g) On receipt of claim intimation, the
insured is asked to complete the claim form
and furnish all relevant information and
documents including copy of FIR. The
claim is, thereafter, settled according to the
terms and conditions of the policy on the
basis of the Surveyor’s Report. The claim
is settled with the least possible delay after
completion of all requirements by the

be furnished by the insureds. claimant.
Statement
S. No. Name of the Date of Status position of the Claim
Insured intimation
of Claim
1 2 3 4
1. Ms. Narang Printers, 11-01-86 Amount claimed ty the insured is
15/119, Geeta Colony, Rs. 8,500/-. Loss could not be
Delhi assessed as the documents/infor-
mation required by the Surveyors
are not forthcoming from the
insured.
2. Shri K. Chellapa, 08-03-86 Claim settled and amount of Rs.
Delhi 360/- paid on 4-2-1987.
3. Shri M.K. Vijjayan, 05-03-86 Claim settled and amount of Rs.
D-20, Kalkaji, 8,535/- paid on 4-8-1986.
New Delhi
4. Shri D.N. Saini, 17-03-86 Claim settled and amount of Rs.
WZ-572 M, Naraina, 2,308/- paid on 19-5-1986.
New Delhi
5. M/s. Simran Video, 06-03-86 Claim repudiated as it was found
7A-36, W.E.A,, to be fraudulent.
Karo!l Bagh,
New Delhi
6. M/s. Sachdeva Cloth 13-03-86 Claim settled and amount of Rs.
House, A-4C/161, 2,361/- paid on 14-6-1986.
Janakpuri, New Delhi
7. M/s. Anne Marya, 21-03-86 Claim settled and an'nount of Rs.
P-51, South Extension 10,572/- paid on 22-5-1986.
Pt.-1I, New Delhi
8. M/s. Subh Vihar Co-op. 30-06-86 Claim not admitted as it was
Group Housing Society beyond the scope of the cover.
Ltd., A-4, Paschim under the policy.
Vihar, New Delhi.
9. Mrs. Pushpa Pandaya, 22-07-86 Amount claimed was Rs. 20,000/-.

17, Fire Brigade Lane,
New Delhi

Claim not admitted as the theft
occurred after the expiry of the

policy.
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1 2 3 .4

10. Mrs. C.L. Narayan, 22-09-86 Claim settled and amount of Rs.
30C, Dilsad Garden, 5,949/~ paid on 12-6-1987.
Delhi

11. Shri G.C. Sharma & 14-11-86 Claim approved for settlement for
Mrs. Avinash Pandit, Rs. 61,700/-.
B-24/B, Maharani Bagh,
New Delhi

12. Shri S.P. Singh, ‘ 14-05-87 Claim settled and amount of Rs.
575/21, S P. Marg, 8,190/- paid on 5-10-1987.
New Delhi

13. Shri R.K. Arora, 09-06-87 Amount of cleim was Rs. 410/-.

14.

13.

16.

17.

18.

19.

20.

Investigation into the Affairs of Certain

6293

Wit

(i-69, Mansarovar
Garden, New Delhi

Claim not admitted as the item
stolen was not covered under the
policy.

Shri Prem Nath 16-06-87 Claim settled and amount of Rs.

Dhinani, A-188,
Defence Celony,
New Delhi

240/- paid on 7-8-1987.

Shri S K. Jo<hi, 23-06-87 Claim settled and amount of Rs.

5/60, W.E.A., Karol
Bagh, New Delhi

369/- paid on 28-10-1987.

M/s Titlok Saree 03-07-87 Amount claimed was Rs. 11,200/-,

Kendra, Nai Sarak,

Claim not admitted as the cause

Delhi of loss was beyond the scope of
the cover.

Shri V.V. Subiamanian, 11-08-87 Claim settled and amount of Rs.

C-2/97, Janakpuri, 27,890/" paid on 14-12-1987,

New Delhi

M/s. Sumit Appliance, 10-09-8/ Loss could not be assessed as the

C-16, Wazirpur documents/information required

Industrial Area, by the Surveyors are not forth-

Delhi coming from the insured.

Shri V.R. Sonam, 21-09-87 Claim is under scrutiny.

C-2D/33-A, Janakpuri, )

New Delhi

Shri S.P. Parthy, 23-02-88 The information/documepts re-

1286-18C, Chandigarh.

Industrial Group

. DR, A.KK. PATEL :

SHRI C. JANGA REDDY :
SHR] DAULATSINHIJI JADEJA :

SHRIMATI USHA  CHOU-
DHARY :

the Minister of FINANCE be

pleased to state :

quired by the Company from the
insured still awaited.

(a) whether the Directorate of Enforce-
ment and Central Board of Direct Taxes
have investigated the affairs of Shri Goenka
of Indian Express Group, Shri A.K. Jain
of Times of India Group, Shri Ambani of
Reliance Group, Bachchap Brothers and
Shri L.M. Thapar group of companies ;

(b) if so, the findings of the investiga-
tions ; and
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{c) how many raids have been conducted
and notices have been issued in case and
whether prosecutions also have been
launched ; if so, in which case and when ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a)to{(c). Asa
result of investigattons under FERA, 31
Show Cause Notices 1o Thapar Group of
Companies and 3 show cause notices to
M/s. Indian Express News-Papers (Bombay)
Pvt. Ltd. and Shri R.N. Goenka have been
issued. Investigations made in the case of
Shri A.K. Jain have not revealed any viola-
tion of FERA. The other investigations are
in progress. The launching of prosecution
under FFRA is normally examined after
completion of adjudication proceedings.

Investigations under Income-tax against
Shri R.N. Coenka have been completed and
prosecutions launched. The matter has been
stayed by the Bombay High Court. In
regard to the other cases mentioned, findings
of the investigations under Income-tax will
be known, only after the assessments are
completed in individual case.

Prices of Soft Driaks

6294. SHRI E AYYAPU REDDY :
SHRI SOMNATH RATH :
Will the Minister of FINANCE be

pleased to state :

(a) whether the All India Soft Drink
Manufacturing Association has offered to
Government that it could sell soft drinks at
1.50 per bottle, if Government was willing
to reduce the éxcise duty ; and

(b) if so, the rcaction of Government to
this offer ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA) . (a) The AIll India Soft Drink
Manufacturers’ Association had in a repre-
sentation dated the 21st Deccmber, 1987
stated that it would be possible to sell soft
drinks in retail at Rs. 1.50 per bottle, if
soft drinks and printed crown corks are fully
exempted from excise duty.
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(b) The Government have not found it
possible to accept the request of the Associa-
tion in this behalf.

Withdrawal of Excise Concessions to
Large Companies

6295. SHRI Y.S. MAHAJAN : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Department of Elect-
ronics has represented against withdrawal of
excise concessions to large companies for
marketing electronic items manufacturcd by
small scale urits as these items do not
attract excise dutv if marketed by small scale
units themselves ;

(b) if so, the reaction of Government
thereto ; and

(c) the steps being taken to ensure that
small scale upits produce more and mote
electronics  itemis of requisite quality to
increase their share in eaports ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANIJA) : (a) A representation in this
regard was received by the Government with
particular reference to the difficulties faced
by women’s cooperatives situated in rural
and backward areas.

(b) In this year’s Budget, Government
have introduced a new scheme providing for
full excise duty exemption in respect of
specified excisable goods, including some
electronic goods, manufactured in the rural
areas by registered cooperative societies,
including women'’s socicties or by the Khadi
and Village Industries Commission or by the
State Khadi and Village Industries Boards.

(c) The Government's liberal policy for
promotion of electronics industiy in the
sphere of foreigin collaboration is available to
the small scalc sector. For improving the qua-
lity of production, Government have created
infrastructural facilities in the form of testing
and devclopment centres. The small scale
units are expected to take advantage of this
infrastructure to improve quality which
would help them increase thcir share in
exports.
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Commissions Offered by Nationalised Banks
to Secure Deposits of Government
Departments

6296. DR. V. VENKATESH : Wil
the Minister of FINANCE be pleased to
state :

(a) whether some of the leading
nationalised banks have been indulging in
the practice of offering commissions to
secure the large deposits of Government
bedies/departments ; and

(b) whcther Government propose to
initiate an enquiry into procuration of large
deposits by scie leading nationahised banks
from Government departments/bodies on short
term basis to make up their yearly deposit
targets ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALFIRO) (a) and (h).
Reserve Bank of India has reported that it
has not come across any specific instances of
any of the rationalised hanks adopting the
practice of offering commissions for obtaining
deposits from public sector undcriakings.

Reserve Bank of India has advised the
banks’ Chairmen the c¢nsure that while
coliciting deposits, the banks do not resort
to any undesirable practices and if some
staff are found to be indulging in such
activities they should be closely watched and
stern action taken against them.

[Translation)
Widening of Nazafuarh Drain

6297. SHR1 BHARAT SINGH : Will
the Minister of WATER RESOURCES be
pleased to state :

(a) whether Government have made
Najafgarh drain wide and deep to present
flood ;

(b) whether there is a proposal to
construct a bridge on Nuajafgarh drain to
corhect Nilothi Village with Vikaspuri ;
and

-

(¢) if so, the time by which it would be
Constructed so that the people of villages
tould easily go to Janakpuri and other
adjoining colonies ?
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THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) Yes,
Sir, a scheme for widening the Najafgarh
drain is under execution,

(b) and (c). Delhi Administration have
proposed construction of an aqueduct cum
bridge across Najafgarh drain as a
component of the Keshopur Effluent Scheme
to connect the Nilothi Village with Vikaspurj,
Tilak Nagar and Janakpuri. The bridge is
likely to be completed by 1990 subject to
approval of the Scheme and availability of
funds.

[ Fnglish)

Proposal for More Irrigation Projects
from Gujarat

6298. SHRIMATI PATEL RAMABEN
RAMIIBHAT MAVANI : Will the Minister
of WATER RESOURCES be pleased to
state @

(a) whether Government have received
any proposal for more irrigation projects
during the last 3 years from Gujarat
Government ;

(b) if so, the details thereof and the
action taken in this regard ;

(c) the total irrigation land is at present
in Rajkot and other districts of Gujarat ;
and

(d) how much land will come under
irrigation in Gujarat during 1988-90 ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI! KRISHNA SAHI) : (a) and
(b). Two modernisation projects namely
Dantiwada and Bhadar Projects were
received. Comments on Dantiwada Project
have been sent to the State Government for
compliance.

(c) and (d). Till the end of Sixth Plan,
an irrigation potential of 2.94 million
hectares was created in Gujarat. This- is
likely to be increased by 0.5 million

hectares during the current plan.
Export of Wild Animals

6299. SHRI V. TULSIRAM will
the Minister of FINANCE be pleased to
state :



75 Written Answers

(a) whether a Jarge number of wild
animals ard rare species are exported
illegally ;

(b) if so, the details of such animals
exported to various countries during the last
three years and the States from where they

were illegally exported ;
(c) whether some arrests have been
made in this regard, if so, the details

thereof : and

¥

(d) the steps being taken to prevent
illegal export of wild life ?

THE MINISTER OF STATF IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A K.
PANJA) : (a) to (d). Intelligence available
with the Directorate of Revenue Intelligence
does not indicate any illegal export of wild
animals and rare species.

[Translation)

Financial Assistance to Textile Mills

6300 SHRIT ASHKARAN SANKHA-
WAR : Will the Minister of TEXTILES be
pleased to state :

(a) the number of textile mills running
in loss at present ;

(b) the number of mills, out of them,
taken over by Union Government ;

(c) the pumber of
financial assistance ; and

mills provided

(d) the details of the financial assistance
provided in each case ?

THE MINISTER OF TEXTILES (SHRI1
RAM NIWAS MIRDHA) : (a) The
Union Government does not maintain such
information.

(b) No textile mill bhas been taken over
by the Union Government recently.

(¢) and (d). In view of reply to (a)
above, it is not possible to give this
information.

{English)

Board for Industrial and Financial
Reconstruction

6301. SHRI SHARAD DIGHE :

Will
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the Minister of FINANCE be pleased to
state

(a) whether the Board for Industrial and
Financial Reconstruction set up in terms of
the Sick Industrial Companies (Special
Provisions) Act, 1985 has started function-
ing

(b) if so, the number of cases upto the
end of February, 1988 in which the Board
has exercised powers to appoint a special
director on the sick company in case of
mismanagement ; and

(c) the number of cases 'ﬁpto the end of
Febrvary, 1988 in which the Board has
exercised powers to debar company manage-
ment and all other units of the same
management from credit facilities from the
organised sector for a period of ten years or
for anv other period ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALFEIRO) : (a) The Board
for Industrial and Financial Reconstiuction
(BIFR) set up under the Sick Industrial
Companies (Spccial Piovisions) Act, 1985
became operational with effect from |5th
May, 1987.

(b) and (c). The BIFR has reported
that as at the end of February, 1988 Special
Directors have been appointed in 156 sick
companies under section 16(4) of the Sick
Industrial Companies (Special Provisions)
Act, 1985. The BIFR had not passed any
orders debarring company management from
credit facilities from banks, financial institu-
tions, etc. under section 24(2) of the said
Act as at the end of February, 1988.

Joint-Ventures in Third Countries

6302. SHRI C. MADHAV REDDI :
Will the Minister of COMMERCE be pleased
to state :

(a) the names of the countries with
whom India has set up or propose to set up
joint ventures in the third countries ;

(b) the fields in which such joint
ventures have been set up or are proposed to
be set up ; and

(c) the terms and conditions of such
joint ventures ?
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THE MINISTER OF STATE. IN THE
MINISTRY OF COMMERCE (SHRI1 P.R.
DAS MUNSD : (a) to (¢). One Indo-
Senegal Joint Venture has been set up in
Senegal by Government of India in collabo-
ration with the Governments of Cameroon,
Ivory Coast, Nigeria and Sencgal in the
field of manufacture of phosphoric acid and
phosphatic fertilizers. At present no other
proposal of that kind is pending for consi-
deration.

Main terms and conditions of the Indo-
Senegal Joint Ventures are (i) Total
equity of the project shall be CFAF
32,234.38 Million, (ii) the equity share of
Indian Consortium shall be CFAF 5876.02
Million, (iiij) The Indo-Senegal joint
venture would make available to India
110,000 tonnes of phosphoric acid (in terms
of P2 05) per annum for a period of 15
years, and (iv) Farnings by way of
dividends etc. shall be repatriated to India in
free foreign exchange.

{Transiation)
Declaration of Gorakhpur as B-Class City

6303. SHR1I MADAN PANDEY :
Will the Minister of FINANCE be’ pleased
to state :

(a) whether it is a fact that Gorakhpur
has been declared as a B-Class city by State
Goveroment ;

(b) whether Union Government bhave
also received any suggestion for declaring the
above city as B-Class city ;

(c) if so, whether the proposal has been
considered bty Government : and

(d) the time by which Gorakbpur is
likely to be dcclared as B-Class city and if
not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) and (b>. Represen-
tations have been rececived to the effect that
the Statc Government has upgraded
Gorakhpur as a B-2 Class city for payment
of House Rent and Compensatory (City)
Allowances to their employees. Therefore,
similar upgradation of Gorakhpur for the
grant of such allowances to Central Govern-
ment employees has been requested for.
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(c) and (d). Under the extant criterion,
citics aud towns are classified for payment of
HRA and CCA to Central Government
employees on the basis of their population
as revealed in the decennial Census figures.
The curient classification of cities is based on
the population figures of 1981 Census. On
this basis, Gorakhpur did not qualify for
classification as a B-2 city as its population
fell short of the population limit of over
4 lakhs required for classification of a city
as B-2 class. In the matter of classification
of cities for grant of HRA and CCA,
Government of India follows its own
criterion and is not guided by the criterion/
orders of State Government.

[Bnglish}

Prosecution Against Reliance Industries
Limited

6304. SHRI RAM BAHADUR SINGH :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Central Bureau of
Investigation has recommended prosecution
of Reliance Industries Limited on charge of
importing PTA (purified terephthalic acid)
worth about Rupees one hundred crores ;

(b) whether Government have initiated
any prosecutions against Reliance Industries
Limited in this regard ; and

(c) if when and the details

thercof ?

so,

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to(c). The
report of the investigation made by the
Central Burecau of Investigation into tran-
sactions relating to opening of letters of
credit by banks for import of PTA (purified
terephthalic acid) is presently under
examination.

{ Translation)

Trade Collaboration between Birla Group
and Cuba

6305. SHRI KAL]I PRASAD PANDEY :
Will the Minister of COMMERCE be pleased
to state :

(a) whether trade collaboration between
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Birla group of industries and Cuba has sub-
stantially increased in recent years ;

(b) if so, the details of the trade colla-
boration and transactions between Cuba and
Birla group of industries during the last
three years ;

(c) whether Union Government have
given any concession or relaxation to this
group of industries ;

(d) if so, the year-wise details thereof ;
and

(e) the details of benefits that accrued
to India thereby during the said period,
year-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSD : (a) and (b). CIMMCO
International, a company of ihe Birla Group,
has over the years, developed trade and
economic ties with Republic of Cyba. Besides
exporting engineering and consumer products,
CIMMCO International has entered into
technical collaborations for bringing about
improvement in the production process of a
textile complex and renovation/modernisation
of a rayon plant in Cuba during the last
threc years.

(¢) No, Sir,
(d) Does not arise,

(¢) As per information furnished by
CIMMCO International, the value of con-
tracts concluded by themn with Cuba during
the last three years is given below :
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Year Rs./Millions
1985 280.06
1986 6.58
1987 83.11
{English)
Conversion of an Island into Daty Free
Port
6306. SHRIMATI D.K. THARA

DEVI SIDDHARTHA : Will the Minister of
COMMERCE be pleased to state :
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(a) whether there is a proposal to make
one of the Islands of India into a Duty Free
Port to encourage tourism ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THR
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) and (b). Some sugges-
tions have been received for development of
a free port in Andaman & Nicobar Islands.
No decision has been taken on the proposal
which requires to be evaluated indepth having
regard to various issues,

U.S. Drought Aid

6307. SHRIMATI USHA CHOU-
DHARY : Will the Minister of FINANCE
be pleased to state :

(a) whether any discussions have recently
been held with United States Otficials regard-
ing a package of assistance programme for
providing drought relief ;

(b) if so, the dctails of discussions
held ; and

(c) the outcome thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) Yes, Sir.

(b) and (c). As a result of the discus-
sions hcld, the U.S. Government have offered
the following assistance towards drought
relief :

(i) 5200 MT of butter oil to Indian
Dairy Corporation as grant {(agrec-
ment has been signed on 29th
September, 1987) ;

(ii) 3 lakh tonnes of Edible oiis under
the Export Enhancement Program-
me. S.T.C. has already finalised
contracts for the import of 1 lakh
MT worth US § 45.69 million ;

(iii) 4 lakh tonnes of Corn for import by
NAFED and NDDB under Section
416 of the US Agricultural Adjust-
ment Act as grant (Against this,

agreement has been signed for 1
. lakh tonnes ‘on 10th February,
1988) ;

(iv) The U.S. have also sanctioned $ 50
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million by way of.advance .for the
projects being funded under the
U.S. Aid bilateral assistance pro-
gramme,

{Translation)

Allocation of Fund under Drought Relief
Programme to U.P.

6308. SHRI RAJ KUMAR RAI :
Will the Minister of WATER RESOURCES
be pleased to state :

(a) whether the Planning Commission
has sanctioned additional amount to various
States for scveral irrigation schcmes under
the Drought Relief Programme ; and

(0) if so, the addiaonal amount sanc-
tioned to Uttar Pradesh for irrigation
schemes under the said programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) and (b).
The Planning Commission has sanctioned
additional outlays to 14 Statas under drought
relief assistance, to expedite certain irrigation
projects in drought-prone areas. An amount
of R«, 28 crorcs has been sanctioned to
Uttar Pradesh, 509 of which 1s in the torm
of drought 1elief assistance ond the balance
as additionalitv.

(English)
Increasc in Non-Deselopment Expenditurc

6309. DR SUDHIR ROY Wil
the Minister of FINANCE be pleased to
state ;

(a) whether the attention of Government
has been drawn to the news-item in Business
Standard dated 12 January 1986 ruegarding
increase iu  non-development expenditurc ;
and

(b) if so, the reasons for such increase ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI B.X.
GADHYVI) : (a) Yes, Sir, The news-item in
the ‘“Business Stindard” ddted 12-1-88,
refers 10 the increase in Non-developmental

expenditurc of Central and State Governments -

between 1985-86 and 1986-87.

(b) So far as the Centre is concerned
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the main items contributing to the increase
in expenditure are interest payments, defence
and subsidies. The details have been explain-
¢d in the Budget documents of respective
years.

Promotion of Indian Exports to France

6310. SHRIMATI BASAVARAJES-
WARI : Will the Minister of COMMERCE
be pleased to state :

(a) whether major French cumpanies
have pledged to promote Indian exports to
France and the French-speaking African
nations ;

(b) if so, whether any formula for
agreement has been reached with these com-
panies ;

(c) if so, the details of the same ;

£y

(d) the steps being taken to implement
the same ; and

(e) to what extent India’s export will
get a boost as a 1csult thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a8) Some of the French
companies have shown interest in promoliog
Indian exports to France and other Franco-
phone markets.

(b) to (e). No specific formula has been
evolved in this respect. A delegation of
French buying companies visited India in
February 1988, some of whom are reported
to have placed irial orders on some Indian
companies. The French buying mission
carried a few samples of Indian products
for further assessment and evaluation. Such
an interaction ainong the business enterprises
of the two countries is expected to help
augment bilateral trade exchanges, although
it is difficult at this stage to assess their
precise impact on trade flows,

[ Translation]

Amount for Construction of Indira
Gandhi Caqal

6311, SHRI VIRDHI CHANDER
JAIN : Will the Minister. of WATER
RESOURCES be pleased to state :

(a) the amount so far provided by
Union Government for construction of the
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Indira Gandhi Canal under the Border Area
Development Programme ; and

(b) the amount proposed to be provided
for the above canal during 1988-89 ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) An
amount of Rs. 15 crores was released to the
Government of Rajasthan during 1987-88
as grant-in-aid under the Border Areas
Development Programme linked to the Indira
@Gandhi Nahar Project.

(b) The State Government has indicated
an availability of Rs. 125 crores for 1988-89
including Rs. 21 crores provided by the
Government of India under the Border
Areas Development Programme for this
canal.

[ English)

Proposal to Reduce the Foreign
Sharecholdines

6312. SHRI RAM BHAGAT PASWAN :
Will the Minister of FINANCF be pleased
to state :

(a) whether Government propose to
reduce the foreign <hare holdings of the share
holders of cigaiette, texttle. alummum and
shipping compantes ;

(b) if so, the details thereof ; and
(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) {a) No, Sir.

(b) and (¢). Does not arise,

Developmeni of Scricalture in Orissa

6313. SHRI RADHAKANIA DIGAL :
Wiil the Minister of TEXTILES be pleased
to state :

(a) whether Union Government propose
to take steps for the developmient of Sericul-
ture in the country, ;

(b) if so, the plan drawn up therefor
during the Seventh Five Year Plan ;

(¢) whether any such sericulture deve-
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lopment scheme has been introduced by

Government in Orissa ; and

(d) if so, the details thereof ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.

(b) The raw silk production target for
the terminal ycar of Viith Five Year Plan is
10,900 * tonnes. The Central Silk Board
assists the Staic Governments for develop-
meat Of sersculture industry in the country
by extending R & D, extension and training
support. For the V1I Five Year Plan period,
an outlay of Rs. 70 crores has been approv-
ed for the seciculture industry under the
Central Sector.

(c) and (d). The Government of India
has approved during 1986-87 the implemen-
tation of a bivoltine mulberry sericulture
development project in Ganjam  district  of
Orissa at a total cost of Rs 4.27 crores,
spread over a period of 4 years The pro-
ject awums at covering 1,000 acies with high
yielding varietites of wmulberry in compact
blocks 1n  the district of Ganjam inhabited
largely by tribal comiununities. It 15 expected
to provide employment to 5,000 beneficiaries
and to produce 1.8 lakh Kg. of bivoltine
cocoons to yield 17,000 Kgs. of silk,

Water Quality Sarvev ot Ganga Svstem

6314. SHRI UTTAM RATHOD . Will
the Muuster of WATER RESOURCES be
pleased to state :

(8) whethes the status report, 1978-85
of the Water Quality Suivey (Ganga System)
has observed that the water quality network
in Central Water Commission constitutes
forty per cent of the total hydrological
work ;

(b) whether nearly 200 Scientists 1e,
Research Assistants who are matnly respon-
sible for water quality analysis, sedimentary
and bed-material work, have only seven (7)
posts of A.R.Os to look forward to as pio-
motional avenuc and that some of these
Scientists have aiready put in 20 to 25 years
of services.; and

(c) whether merging of the Scientists
Wing with the Central Board of Prevention
of Water Pollution in the Ministry of Envi-
ronment and Forests is uhder considera-
tion ?
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THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) Yes,
Sir.

(b) At present there are 183 posts of
Senior Research Assistant and Research
Assistant and 9 posts of Assistant Research
Officer sanctioned for sediment and water
qguality analysis in the Central Water Com-
mission. Some of the Research Assistants
have put in 20-25 years of service in that
Grade.

{(¢) No, Sir.

Involvement of Foreign Diplomats in
Smuggling Activities

6315. PROF, RAMKRISHNA MORE :
Will the Minister of FINANCE be pleased

to state .

(a) whether in view of the recent
incidcnts  regarding involvement of some
foreign diplomats in smuggling racket, Union
Government propose 10 examine the existing
procedure of allowing the diplomats to
receive the goods imported by them through
privatc agents and through agencies of
doubtful integrity ; and

(b) if so, the correclive steps contem-
plated by Government to remove the Jlacuna
with a view to checking smuggling activities
by foreign diplomats in the country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHR! AK.
PANJA) : (a) and (b). The foreign missions
and diplomats are authorised to import
goods as per norms laid down in the Vienna
Convention on Diplomatic Relations, 1961.
The foreign missions have the option to
import and effect clearance of goods directly
or through private agents/agencics of their
choice. This choice is neither controlled nor
regulated.

There have been only a few cases in
which discrepancies were noticed in the
items declared and items actually imported
by diplomats. In such cases, stern action is
taken which includes : confiscation of cont-
raband goods and wherever necessary asking
for*-the withdrawal of the diplomats
concerned, :
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Yarn Price Fixation Committee

6316. SHRI PRAKASH V. PATIL :
Will the Minister of TEXTILES be
pleased to state :

(a) whether the State Government have
been asked to set up Yarn Price Fixation
Committees for supply of yarn at reasonable
price to the handloom sector ;

(b) if so, the names of the States which
have set up such Committees and those
which are yet to do it ;

(c) how does the yarn cost supplied to
handioom and powerloom in Maharashtra
compared with big centres producing hand-
loom products ; and

(d) to what extent such Committees have
helped in keeping the cost of yarn under
check ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.

(b) The State Governments of Andhra
Pradesh, Ornssa and Tamil Nadu have
constituted Yarn Price Fixation Committees
to fix the prices of yarn for supply to the
handloom sector. The other States have yet
10 constitute the Committees.

(¢) In Maharashtra, a Yarn Price
Fixation Commitiee has been constituted to
fix prices of cone yarn for supply to power-
loom scctor. A statement showing the
prices of cone yarn fixed by the Committee
for supply to powerloom sector as compared
to the prices prevailing in major yarn
markets during the period from 31-7-87 to
15-2-88 is given below.

(See columns §7—92).

(d) The setting up of Yarn Price -
Fixation Committees has proved beneficial to
handloom weavers as yarn is made available
regularly and at prices which are normally
lower than the ruling market rates.

Workers’ Representation on Panel to Monitor
Jute Fund Use

6317. SHRI BASUDEB ACHARIA :
SHRI HANNAN MOLLAH :

Will the Minister of TEXTILES be
pleased to state :
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(a) whether Government have apy plan
to include workers representative “in the
proposed panel to monitor Special Jute
Development Fund use ; and

(b) if so, the details thereof ?

THE MINISTER OF TEXT:LES (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
No, Sir. However, the interests of the jute
mill workets for whom schemes have been
drawn up under thc fund are being taken
care of by having representation on this
Committee from the Ministry of Labour,
Government of India as also Secretary,
Department of Labour, Government of West
Bengal,

Economic Offenders

6318. SHRI R.P. DAS : Will the
Minister of FINANCE be pleased to state :

(@) in what circumstances and to what
extent, an unconditional apology by an
economic offender can be a sufficient ground
for being pardoned ; and

(b) how many of such offenders have
been pardoned during the last three years 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANIJA) : (a) and (b). Information is
being collected and will be {aid on the Table
of the House.

Raids at the Premises of Industrialists in

Calcutta
6319, SHRI VIJAY KUMAR
MISHRA :@ Will the Minister of FINANCE

be pleased to state :

(a) whether it is a fact that Income-tax
authorities 1nvestigated and raided premises
of several industrialists in Calcutta during
the last six months ;

(b) if so, the details thereof ;

(¢) whether several video cassette sets
alongwith jewellery worth Rs. 2 crore and

Rs. 10 lakhs cash were also seized in these
raids ; and

(d) if so, the details thereof ?
THE MINISTER OF STATE IN THE
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DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA) : (a) and (b). Yes, Sir. During
the last six months period ending 29-2-1988,
the Income-tax Department in Calcutta
conducted searches inter-alia, on the follow-
ing Groups of Industrialists :

(a) Shri M.L. Rajgoria and others,

(b) Shri M.P. Poddar and others,

(c) Shri M. Swaroop and others, and
(d) Shri S.V. Mohota and others.

These searches resulted in the seizure of
prima facie unaccounted assets such as
Cash, Jewellery and others amounting to
Rs. 644.56 lakhs. Dgring the course of
these searches, onc of the persons secarched
admitted concealment of income of
Rs. 41.35 lakhs.

() and (d). In one case, 7 video
cassette sets were also seized besides other
assets as mentioned above.

Outstanding Weath-tax A<ainst Film
Producers etc.

6320. SHRI SOMIJIBHAI DAMOR :
Will the Minister of FINANCE be pleased
to state

(a) the names of film line artists and
film producers, against whom demands of
Wealth-tax above rupees one lakh, is
outstanding at present ; and

(b) the details of action taken in each ‘
case to realise the outstanding amount ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF PFINANCE (SHRI AX.
PANJA) : (a) and (b). The names of the
film line artists and film producers, against
whom demands of Wealth-tax above rupees
one lakh is outstanding, and the details of
action taken in each case to realise the
outstanding demand are being collected and
will be laid on the Table of the House.

Export of Bengal Deshi Cotton

6321. SHRI SHAMINDER SINGH :
Will the Minister of TEXTILES be pleased
to state :

(a) the total export of all varieties of
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cotton in 1987-88 season ;

(b) whether it is a fact that only the
Cotton Corporation of India was allowed to
export Bengal Deshi ; and

(c) the reasons for not allowing this
export to the State Marketing Federations of
all such States which grow Bengal Deshi
variety ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) 4779 bales
of Bengal Deshi.

(b) Yes, Sir.

(c) The quota released for export was
very small.

Raising of Administered Prices

6322. SHR! K. RAMACHANDRA
REDDY : Will the Minister of FINANCE
be pleased to state :

(a) whether Union Government are
contemplating to give a share of the revenues
realised by raising the administered prices
to States ;

(b) if not, the reasons therefor ; and

(c) the amount that has been realised
through Administered Prices in 1987-88 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). The

increase in administered prices is not a °

revenue measure, and the question of sharing
the proceeds with the States does not arise.

Proposal for Development of Poor Villages
by Big Industrial Houses

6323. DR. DATTA SAMANT : Will
the Minister of FINANCE be pleased to
state :

(a) whether there is any proposal for
consideration of Government to hand over
the economically poor villages to big indus-
trial houses for their development ; and

(b) if so, the details of the proposal ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
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PANJA) : (a) There is no such proposal
under consideration.

(b) Does not arise.

Accounts of Export Inspection Agency
aud Export Inspection Couacll

6324. SHRI RAM DHAN : Will the
Minister of COMMERCE be pleased to
state :

(a) whether all thle Inspection Agencies
established under the Export Inspection and
Quality Contro! Act, 1963 for carrying over
preshipment inspection work are at par with
each other ;

(b) if so, whether Export Inspection
Council is utilising the funds of Export
Inspection Agencies only ;

(c) if so, the details of the funds utilised
by the Export Inspection Council for the
funds of Export Inspection Agencies for the
last three years ; and

(d) whether the Export Inspection
Council is authorised to utilise the funds of
Export Inspection Agencies ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSIJ) : (a) The Export Inspection
Agency (EIA) at Bombay, Calcutta, Cochin,
Delhi and Madras established by the Central
Government under Section 7 of the Export
(Quality Control and Inspection) Act, 1963,
are carrying ‘out pre-shipment inspection
work in accordance  with the .ules and
instructions of the Central Government and
the Export Inspection Council (EIC).

(b) to (d). The expenses of the EIC
are met essentially through Government
grants. With the approval of the Ministry
of Commerce, Export Iuspection Council
also received small amounts from the Export
Inspection Agencies (ElAs) The amounts
received during the last three years were as
under :

Year Government From ElAs
grant (Rs, in lakhs)
(Rs. in lakhs)

1985-86 21.19 0.71

1986-87 29.60 0.72

1987-88 33.00 Nil
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SC and ST Employees in Nationalised
Banks

6325, ‘SHRI BANWARI
BAIRWA : Will the Minister of FINANCE
be pleased to state @

(a) the total number of branches of the
nationalised banks and the State Bank of
India including its subsidiaries, bank-wise
in India, as on 31 December, 1987 ;

(b) the total number of employees in
these banks in officers, clerical, sub-staff and
sweepers cadres as on 31 December, 1987 ;
and

(c) the number of Scheduled Caste and

Written Answers CHAITRA 19,
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Scheduled Tribe employees in the above
cadres as on 31 December, 1987 ?

THE MINISTER OF STATE-IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c).
Reserve Bank of India (RBI) has reported
that as at the end of December, 1987,
37107 branches of 28 Public Sector Banks
were functioning in the country as per
details given in the statement below.
According to the available information, the
total mumber of employees in the cadre of
Officers, Clerical and sub-staff working in
these banks, ason 1-1-1987 was 8,13,182
of which 1,46,020 belonged to SCs and
STs. ’

Statemeat

Details of branches of 28 Public Sector Banks as at the end of December, 1987

T ———— ot e e

S1. No. Name of Bank No. of Branches .
1 2 3
- . —
1. State Bank of India 7537
2. State Bank of Bikaner and Jaipur 638
3. State Bapk of Hyderabad 630
4. State Bank of Indore 284
5. State Bank of Mysore 461
6. State Bank of Patiala 534
7. State Bank of Saurashtra 303
8. State Bank of Travancore 589
9. Allahabad Bapk 1389
10. Andhrs Bank 865
11. Bank of Baroda 1973
12. Bank of India 1950
13. Bank of Maharashtra 1003
14, Canara Bank 1863
15.  Central Bank of India

2569
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1 2 3
16. Corporation Bank 411
17. Dena B’nk 1014
18. Indian Bank 1126
19. Indian Overseas Bank 1096
20. New Bank of India 564
2i. Oriental Bank of Commerce 487
22, Punjab National Bank 2561
23.  Punjab & Sind Bank 650
24. Syndicate Bank 1441
25, Union Bank of.India 1668
26. United Bank of India 1090
27. UCO Bank 1731
28. Vijaya Bank 680

Total 37107

Pending Court Cases of State Bank of
Hyderabad

6326. SHRI MANVENDRA SINGH :
Will the Minister of FINANCE be pleased
to state :

(a) the number of court cases pending/
lost by the State Bank of Hyderabad during
the years 1985, 1986 and 1987, year-wise,
and the amount involved ;

(b) the reasons thereof ;

(c) the details of the action taken by the
bank against the erring officials/employees/
bank-lawyers ; and

(d) the details of the steps proposed to
be taken by the bank to avoid loss of the
cases ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (d). The
information is being collected and to the

extent available will be laid on the Table of
the House.

[Translation)

Transfer of Officers in Punjab National
Bank

6327. SHRI NIRMAL KHATRI:
Will the Minister of FINANCE be pleased
to state

(a) the rules with regard to transfer on
promotion of scale-I and scale-11 officers in
the Punjab National Bank ;

(b) whether these rules are being strictly
adhered to ;

(c) whether these rules have been follow-
ed in the case of recent transfers made for
Delhi ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (d). Punjab
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National Bank has advised that an officer
on promotion to a higher grade can be
posted anywhere depending upon the needs
of the bank. However, as per practice
followed by the bank, Officers on promotion
are retained in the same zone to the extent
of available vacancies in that zone in order’
of their seniority. The remaining officers
i.e. surplus officers who could not be retained
in the same zone, are allocated to deficit
zones in accordance with their position in
the approved list i.e. officers placed higher
in the panel allocated to nearby zones and
juniors to farther zones. The bank has also
advised that these rules are being strictly
adhere to and have duly been followed in
the case of recent transfers made for Delhi.

Black Money in Circulation

6328. SHRI RAM PUJAN PATEL:
Will the Minister of FINANCE be pleased
to state:

(a) the amount of currency in circula-
tion and the amount of currency in the
form of black money in the country ;

(b) whether the economy of the country
is getting shattered due to the increase in the
black money ; and

(c) if so, the arrangements being made
by the Government to check the black
money ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K,
PANJA) : (a) The value of the amount of
currency in circulation as at the end of May,
1986 was Rs. 27,522.55 crores. There is
no official estimate of the amount of cur-
ruency in the form of black money.

(b) and (c). The Government is aware
of the effects of black money on the national
economy and is fully committed to curb the
menace  All possible measures legislative,
administrative and institutional are taken
from time to time to arrest the generation,
srowth and use of black money.

Export of Jute to European Countries

6329. SHRI SHANTI DHARIWAL :
Will the Minister of TEXTILES be pleased
to state : ’

(a) whether it is a fact that India had
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been exporting forty lakh bales of jute to
European Countries till 1970 ;

(b) if so, whether it is also a fact that
only three lakh bales are being exported at
présent ;

(c) if so, whether Union Government
propose to modernise the jute industry and
increase its export again ; and

(d) the steps taken so far by Govern-
ment for the re}noval of difficulties being
faced by the jute industry ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) and (b).
India is not a regular exporter of raw jute
in the world market. Export of a limited
quantity of raw jute is allowed to some East
European countries against annual Trade
Plans,

(c) and (d). A statement is given below.
Statement

Some of the important measures taken
for the removal of difficulties faced by the
jute industry are :

(i) Setting up of Jute Modernisation
Fund of Rs. 150 crores with effect
from 1st November, 1986 for
modernisation of jute mills,

(ii) Setting up of a Special Develop-
ment Fund of Rs. 100 crores for
restructuring/re-opening/rehabilita-
tion of jute industry as well ‘as for
development of jute agriculture.

(lii) Enactment of a legislation i.e. Jute
Packaging Material (Compulsory
Use in Packing Commodities) Act,
1987, for mandatory usage of jute
packaging material for certain
sectors of the economy ;

(iv) Waiver of Customs Duty on import
of certain specified items of jute
machinery and accessories with a
view to encouraging modernisation
programme of jute mills,

(v) Providing cash compensatory sup-
port for export of jute goods ;

(vi) Purchase of jute goods for Govern-
ment sector directly from jute mills
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at cost plus basis.

(vii) A buffer stock scheme of raw jute
is in operation for bringing stability
in raw jute prices.

{ English)

Appointment of Non-official Directors in
Natfonalised Banks

6330. SHRI V.S. KRISHNA IYER :
Will the Minister of FINANCE be pleased
to state the criteria_adopted in nominating
non-officials on the Board of Directors of
the nationalised banks ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : Appointments of
non-official directors on the - Boards of
Nationalised Banks are made in accordance
with the criteria for selection and procedure
Ieid down under Clause 3 of the Nationalised
Banks (Management and Miscellaneous
Provisions) Schemes, 1970 and 1980.

Zonal Office of Jute Corporation of India
in Assam

633t. SHRI ABDUL HAMID : Will
the Minister of TEXTILES be pleased to
state

(a) whether Union Government are
aware that a zonal office of the Jute Corpo-
ration of India.is in great demand in the
North Bastern Region particularly in Assam
which is the Second Jute Producing State ;
and

(b) if so, the steps taken by Union
Government ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) and (b). The
Jute Corporation of India has 16 Regional
Offices, each headed by a Regional Manager,
to control the field set-up of a clearly
demarcated region. Of the 16 Regional
Offices three are located in Assam at
Nagaon, Guwahati and Shubri. The work
of the Regional offices is supervised by the
Corporate office at Calcutta. As the existing
arrangements are working satisfactorily there
is no proposal to set up a zonal office in
Assam.

Benefits from West German Exhibition
6332. SHRI P.M, SAYEED : Wil
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the Minister of COMMERCE be pleased to
state the main benefits which accrued to
India as a result of West German exhibition/
show beld in Delhi from 14 to 20 March,
1988 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R,
DAS MUNSI) : Information is being collec-
ted and will be laid on the Table of the
House,

[Translation)

Kanwarsain Committee on Floods in
Kosi River in North Bihar

6333. SHRI CHANDRA KISHORE
PATHAK : Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether a Kanwarsain Committee
was constituted to resolve the problems of
floods in Kosi River in North Bihar ;

(b) if so, the date whzn this Committee
was constituted and the recommendations
made by the Committee to Government ;
and

(c) the action taken by Government on
the recommendations of the Committee ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) Yes,
Sir.

(b) The Committee coastituted in 1965
made the following recommendations :

(i) Construction of a second barrage
at Dagmara ;

(ii) River training works ;

(jiii) Dredging and bandolling as river
conservancy measures ; and

(iv) Flood warning system and compre-
hensive silt conscrvation plan for
the river Tamur, a tributary of the
Kosi.

() While the Central Water Commission
bhave set up flood forecasting stations on the
Kosi, the action on other recommendations
concerns the State Government,
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{Bnglish)

House Building Advance Scheme of
State Bank of India

6334. SHRI SRIBALLAV PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state :

(a) whetber the house building advance
scheme of the State Bank of India was
restricted to its staff only ;

(b) whether State Bank of India has
now revised its rule, lifted the restriction
and extended its areas ;

(c) if so, whether all the employees
including employees of State Governments
and Central Government are now being
extended advance by the State Bank of India
for building houses ;

CHAITRA 19, 1910 (S4K4)
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(d) if so, the norms fixed including
instalments and interest etc. ; and

(e) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (e). The
bouse building advance scheme of public
sector banks including State Bank of India
is applicable only to the employees of the
Banks. Person other than the employees of
the banks are not entitled tc any advance
for house building under this scheme. No
change has been made by SBI in so far as
this scheme is concerned. However, SBI is
permitted financing of housing for the
members of the public and this is governed
by RBI directions. The interest rates
structure under this housing finance scheme

is as follow :
o~

Interest

o Amount
1. Upto Rs. 5,000/-
(a) for SC/ST
(b) otHers
2. Rs. 5,000—50,000/-
3. Rs. 50,000 angd above

Jﬁ
Housing loans are repayable over a
period of not more than ] 0 years.

Gandak River Drainage Scheme

6335. SHRIMATI PRABHAWATI
GUPTA : Will the Minister of WATER
RESOQURCES be pleased to state :

(a) whether there is any proposal under
consideration of Government to start Gandak
River Drainage Scheme to protect the lives
and property of the people of East and
West Champaran and North Bihar from
flood every year ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) and
(b). The Government of Bibar prepared a
Scheme for Rs. 111.60 crores for drainage
works in Gandak and Kosi Projects to cover

4%
12.5%
13.5%

15%

inter-alia the areas in East and West
Champaran districts of North Bihar also and
submitted it to the Planning Commission in
January, 1988.

Export of Electronics Goods

6336. SHRI VIJAY N. PATIL :
Will the Minister of COMMERCE be pleased
to state :

(a) the total export of electronics goods
during 1987 ;

(b) whether India has been facing tough
competition from China in the field of
electronics export ; and

(c) if so, the steps Government are
taking to face challenges of electronics export
from China and other countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
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DAS MUNSI) : (a) The export of electronic
goods during 1987 was adout Rs. 312
crores., '

(b) and (¢). Exports of electronic goods
from China have been progressively increas-
ing. However, the principal competitors in
the international market are USA, Japan, the
European Economic Community, South
Korea, Hong Kong, Singapore and Taiwan.
Government have taken various policy
initiatives to make the Indian electronic
industry export competitive. Besides identi-
fying and licensing capacities of manufacture
for the various items having export potential
and providing input support, an Export
Promotion Council for Electronics and
Computer Software has been set up. Efforts
have also taken to step up export production
in the Electronics Export Processing Zone at
Santa Cruz, Bombay and in the other Export
Processing Zones. Import Replenishment
Licences, Cash Compensatory Support and
Duty Drawback are granted to encourage
the export of specific items. Other steps
taken include identification of target markets,
participation in buyer-seller meets, seminars,
fairs etc. Tbe Trade Fair Authority of
India is organising an International Exhibition
“Blectronics India °’88”" between 6—11
September, 1988 to project India's capa-
bilities in the electronics sector.

Memo from Unions and Associations of
India Government Mint, Calcutta

6337. SHRI SAIFFUDIN CHOW-

DHARY :
SHRI MANIK SANYAL :

Will the Minister of FINANCE be
pleased to state : '

(a) whether Government have received
any memorandum dated 30 October, 1987
from the Steering Committee of Unions and
Associations, India Government Mint,
Calcutta ;

(b) if so, the details thereof ; and

(c) the action taken by Government on
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the said memorandum ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b). Yes,
Sir. In the Memorandum dated 31-10-87,
the Steering Committee have conveyed their
apprehension about likely retrenchment of
workers in case the Government decided to
go ahead with the modernisation of the
mints, involving inter alia, entrustment of
the work of manufacture of stainless steel
coin blanks to any agency, other than the
mints and discontinuation of manufacture of
Aluminium-Magnesium 5 paise and 20 paise
coins.

(c) The main points raised in the
memorandum would be taken into account
while taking a decision on the proposals for
the modernisation of the mints.

[Translation)
Export of Agricultural Items

6338. PROF. NIRMALA KUMARI
SHAKTAWAT Will the Minister of
COMMERCE be pleased to state :

(a) the names of agricultural products
exported by India during the last three years
and the value thereof ;

(b) the names of the major countries
exporting thesc products ; and

(c) whether this export has helped in
earning foreign exchange after the establish-
ment of the Agricultural and Processed Food
Products Export Development Authority
(APEDA) ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSID: (a) to (c). Major agri-
cultural products exported from India include
cereals, tobacco, spices, cashew, sugar, oil-

~ cakes and processed foods. Exports of these

items in the last three years have been as
follows ;
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— (Value : Rs. crores)
Prod 1985-86 1986-87 1987-88
w (Amo‘D&-)
(Provisional)
Cereals 228.72 - 282.91 301.20
" Tobacco 160.29 171.84 99.15
Spices 282.52 277.48 175.73
Cashew 216.77 335.14 293.20
Sugar 18.62 18.19 17.75
Qil cakes 160.22 231.65 162.01
Processed foods 286.00 298.58 253.54
Our main competitors are USA, Brazil, [(Translation)

Canada, Philippines, UK, Australia, Romania,
New Zealand, Pakistan, Ivory Coast, France,
Mexico, Mali, Thailand, Argentina etc. in
respoct of one or the other agricultural
products mentioned above.

APEDA provides an institutional frame
work for export promotion of the products
mentioned in the schedule to the APEDA
Act, 1985. There has been a steady growth
in the exports of most of these products.

{English)

Panel} for Cotton Monopoly Procurement

Scheme
6339. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of TEXTILES

be pleased to state :

(a) whether Government propose to
appoint any high level Committee to pin-
point the deficiency or lacunae in the cotton
monopoly procurement scheme ;

(b) if so, whether the Committee had
submitted its report in June, 1987 ;

(c) if so, whether any decision has been
taken on its recommendations ; and

(d) if so, the salient features thereof ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) No, Sir.

(b) to (d), Do not arise.

Pucca Dam over Pun-Pun River in Bihar

6340. SHRI RAM SWARUP RAM:
Will the Minister of WATER RESOURCES
be pleased to state :

(a) the details of the progress made in
the construction of a ‘pucca dam’ over Pun-
Pun river at Hamid Nagar (Goh) in Bihar ;
and

(b) the time by which it will be com-
pleted ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) and (b).
There is no outlay for the construction of
this Project in the Seventh Plan of Bihar
State. .

[ English)

Study on Employment in Irrigation Pro-
jects

6341. SHRI K. RAMAMURTHY : Will
the Minister of WATER RESOURCES be
pleased to state the results of the study
conducted by the Central Water Commission
regarding actual generation of employment
by projects in the irrigation sector, require-
ments and surpluses of different categories of

manpower from 82 irrigation projects in
the country ?

THE MINISTER OF STATE IN THE
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MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SANI) : Studies
carried out on a few projects on the basis
of data received from them indicate that
employment generation per crore of rupees
spent is of the order of 70 technical persons
and 240 others. No study on surpluses or
deficiencies of different categories of man-
power has been made by the Central Water
Commiission.

Pewers of Central Board of Direct Taxes
and Central Board of Excise and
Customs B

6342. SHRIRAM BAHADUR SINGH :
SHRI ANAND SINGH :
CH. RAM PRAKASH :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government have divested
some of the powers of the Central Board of
Excise and Customs and the Central Board
of Direct Taxes (CBDT) ;

(b) if so, the details thereof ; and

(c) the reaction of the Central Board of
Direct Taxes to this step ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA) : (a) No, Sir.

(b) and (c). Do not arise.

Frauds in State Bank of Indore Branches
at Fort, Bhuleshwar and Worli in
Bombay

6343. SHRI1 C. JANGA REDDY : Will
the Minister of Finance be pleased to state :

(a) whether cases of bungling/irregu-
larities/frauds have been detected in the
matter of Cash Credit Loan/Letter of Credit/
Hundi Bills (DAR) during the period
January, 1981 to December, 1984 and
June, 1985 to 31st March, 1988 in the
branches of State Bank of Indore at Fort,
Bhuleshwar and Worli in Bombay ;

(b) if so, the details thereof, branch-
wise ;
(c) the total amount involved in each
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case and the number of employees found
guilty therein ; and

(d) the present position of the cases ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (d). State
Bank of Indore has reported that 11, 2 and
3 cases of bungling/irregularities/frauds etc.
involving Rs. 237.29 lakhs, Rs. 45.22 lakhs
and Rs. 0.33 lakhs respectively have been
detected in the matter of eash credit loan/
letter of credit/Hundi bills (DAR) during
the period January, 1981 to December 1984
and June 1985 to 31st March 1988 at 1ts
Fort, Bhuleshwar and Worli branches in
Bombay. An amount of Rs. 209.39 lakhs
has been recovered so far. The bank has
further reported that it has also filed civil
suits for the recovery of its outstanding dues
which are pending in the Courts. The Bank
has also reported that 13 officials, who were
found involved in thcse cases, have been
awarded punishments as indicated below :

(1) Dismissed from Bank’s
service 5

(2) Removed from Bank’s
service 3

{3) Withholding of promotion
for one year 1

(4) Withholding of one incre-
ment with cumulative effect 1

(5) Censure 2
(6) Warning 1

Export Processing Zone in Cochin

6344. SHRI THAMPAN THOMAS :

Will the Minister of COMMERCE be pleas-
ed to state :

(a) the present stage of export free zone
in Cochin ;

(b) the number of factories which have
started production in that zone ; and

(c) the steps taken to improve the pro-
duction in this export free zone ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE SHRI P.R.
DAS MUNSI) : (@) to (c). Infrastructural
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facilities under the first phase of the Cochin *

Export Processing Zone have been complet-
ed. Twenty-seven projects have been
approved for establishment in the zone of
which two have commenced production.
Five more units are under construction.
Exports from the zone have been about Rs.
470 lakhs so far. Applications received for
starting units are expeditiously cleared and
due publicity is being given to attract entre-
preneurs to establish industries in the zone.

[Translation)
Export of Apples and Fruits

6345. SHRI HARISH RAWAT : Will
the Ministpr of COMMERCE be pleased to
state :

(a) the value of apples and the fruits
of the same species exported during the last
three years ;

(b) whether Government propose to pre-
pare any special scheme to increase export of
fruits of such species and to get its benefit
direct to the producers ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.R. DAS MUNSI) : (a) The value of
Apples and Fruits exported during 1984-85,
1985-86, 1986-87 and April '87-December
87 is as follows :

(Value : Rs. in crores)

CHAITRA 19, 1910 (SAKA)

Year Value
1984-85 22.79
1985-86 24.30
1986-87* 25.00
1987-88* 26.70

(April, ’87—Dec., '87)

—

*Provisional

(b) No such scheme has been prepared
by the Government. Exports of fruits is
freely allowed. To increase exports, C.C.S.
at the rate of 22% by air and(lO% by
surface transport is presently allowed besides
Import Replenishment of 10%. |

Written Answers 114

{c) Does not arise.

[ English)
Cashew Nut Prices in World Market

6346. PROF K.V. THOMAS : Wil
the Miniter of COMMERCE be pleased to
state :

(a) whether the price of cashew nut in
the world market has decreased ;

(b) if so, the reasons therefor ;

(c) whether this fall in price has affected
the export ;

(d) how many cashew nut factories in
Kerala have been closed down ; and

(e) the steps taken to help the cashew
industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (8) to (c). There hawbeen
slight fall in the prices of cashewnuts in the
world market in the later part of 1987 owing
to increased supply of cashewnuts from
Brazil and fall in demand from buyers.
This has effected our exports of cashew
kernels adversely.

(d) As per information available presen-
tly almost al cashewnut factories in Kerata
are closed due to fack of supply of raw
cashew.

(¢) The Ministry of Agriculture is taking
several steps to increase availability of raw
cashew, such as development of new varicties,
pest control and extension work.,

Credit Policy of Nationalised Banks

6347. DR. G.S. RAJHANS : Will the
Minister of FINANCE be pleased to state :

(a) whether the nationalised banks have
decided to give more relaxations and facilities
in their credit policy ;

(b) if so, the new concessions and
facilities proposed to be provided for giving
loans in the rural areas and to educated
unemployed persons ; and

(c) what will be the number of branches
of banks throughout the country in the rural
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areas by the end of the current Five Year
Plan ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI1
EDUARDO FALRIRO) (a) and (b).
The public sector banks have been providing
loans in rural areas and also to educated
unemployed persons. The flow of agri-
culture credit is mostly in rural areas and
the Government has recently decided to
increase the share of direct agriculture
advance in total bank credit from 16 per
cent to 17 per cent to be achieved by the
end of March, 1989. Further, the interest
rates on crop loans upto Rs. 15,000/- have
also been reduced with effect from March 1,
1988 ;

(c) Reserve Bank of India has reported
that if the banks are able to open branches
at all the centres allotted to them during the
current policy period, the number of rural
branches in the country may be around
thirty six thousand by the end of Seventh
Five Year Plan.

Implementation of Lead Bank Scheme

6348. SHRI ANIL BASU : Will the
Minister of FINANCE be pleased to state :

(a) the details of concept of Lead Bank’

Scheme, coordination of planning and
implementation of the scheme ;

(b) whether the scheme has been success-
ful ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
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IN THE MINISTRY OF FINANCE (SHRI
EDUARDO. FALEIRO) : (a) to (c). Lead
Bank Scheme (LBS) which was introduced
in 1969 envisages one bank, designated as
lLead Bank for the district, to act as the
leader in identifying potential growth
centres and formulating suitable schemes in
the priority sector. Under the LBS, the
Lead Banks convene the District Consulta-
tive Committee meetings ; take steps to
prepare the Annual Action Plans and act
as leader for coordinating the efforts of all
credit institutions for meeting the credit
needs of priority sector. The Lead Banks
have generally played the role of coordi-
nators in the process of deployment of
resources by institutional agencies in a

. planned manner in financing viable schemes.

The Scheme has recorded fairly good success
and constitutes an effective operational tool
for purveying credit to priority sector
through rural and semi-urban branches.

Coffee Production

6349. DR. KRUPASINDHU BHOI :
Will the Minister of COMMERCE be pleased
to state :

(a) whether Government are taking
steps to increase production of Cofiee ;

(b) if so, the target set for production
of Coffee in last three years ; and

(c) the actual quantum of Coffee pro-
duced in these years ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI)y: (a) to (c). Yes, Sir. The
targets set for production of coffee for the
last three years and the actual production
during this period is as under :

(Qty. in tonnes)

Year Target Actual
1985-86 146,000 122,000
1986-87 154,000 191,000
1987-88 162,000 120,000 (B)

———

(B) Estimated.
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Dist ribution of Imported Silk Through
Co-operative Societies

6350. SHRI NARSING SURYA-
VANSI : Will the Minister of TEXTILES
be pleased to state :

(a) whether it is a fact that Karnataka
small scale powerloom weavers action com-
mittee has urged Union Government to
consider the problems of small sector power-
loom units ;

(b) whether they have also urged for
distribution of imported silk through Co-
operative societies by allowing at least 607,
of imported silk to Karnataka weavers and
allow weavers to import raw silk directly
under actual users formula ; and

(c) if so, the response of Union Govern-
ment thereto ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.

(b) Yes, Sir.

(c) The import of silk is allowed only
for or against exports. Import of silk for
indigenous copsumption 1is, however, not
encouraged to protect the indigenous silk
industry, and is allowed only as and when
required, as a canalised item through the
Central Silk Board. As such, it is not
possible to allow weavers to import raw silk
for indigenous consumption directly under
actual users scheme. Further, 100 tonnes
of raw silk "being imported by the Central
Silk Board as a price stabilisation measure
is proposed to be released through the Board
to the identified handloom weavers organi-
sations of various State Governments for
distribution to actual users.

Prawn Export
6351. SHRI VAKKOM PURUSHO-
THAMAN : Wili the Minister of COM-

MERCE be pleased 1o state

(a) whether the export of prawns is
facing stiff competition from Taiwan; °

(b) whether it is a fact that there has
been a set back in the export of prawns ;

(c) if so, the details thereof ; and

(d) the steps being taken by Government
to make our export more competitive ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (8) Yes, Sir ; particularly
in our major markets, namely Japan and
USA.

(b)and {c). No, Sir; our export of
prawn during the period from April ‘87 to
January ’88 stood at 43165 tonnes valued
at Rs. 335.09 crores, as compared to the
export of 41688 tonnes valued at Rs.
321.89 crores during the corresponding
period in the previous year.

(Source : Marine Products
Development Authority, Cochin)

Export

(d) Steps being taken by Government to
make our export more competitive include
encouragement of production of value added
items like IQF (Individually Quick Frozen)
shrimps and acquisition of latest machinery
and equipments for upgrading the processing
technology and improving the quality of
seafoods.

Cases Instituted Against FERA

6352. SHRI TARIQ ANWAR : Will
the Minister of FINANCE be pleased to
state :

(a) the number of cases instituted under
FERA during the period of 1985-86 and
1986-87 ;

(b) how many of them bave been dis-
posed of ; and

(c) how many persons have been con-
victed ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) During
1985-86 and 1986-87, the Directorate of
Enforcement had initiated adjudication pro-
ceedings in 4524 and 6278 cases respecti-
vely.

(b) and (c). During the same period,
3444 and 4573 cases were adjudicated
under FERA and 428 and 386 persons were
convicted by the Courts of Law,

Review of Performance of EPCs

6353. SHRI SYED SHAHABUDDIN :
Will the Minister of COMMERCE be
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pleased to atate :
(a) whether the performance of the

Export Promation Councils has been review-
ed recently ;

(b) if so whether amy effort has been
made to eliminate the owerlap in terms of
export itams among various Councils ;

(c) the Council-wise grant-in-aid by
Government during the last three years ;
and

(d) the Council-wise exports by value
year-wise during last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R,
DAS MUNSI) : (a) to (d). A statement
is given below.

(See columns 121—128).

{Translation}
Permission to Close Down Textile Mills

6354. SHRI NARSINH MAKWANA :
Will the Minister of TEXTILES be pleased
to state :

(a) the number of textile mills lying
closed in Gujarat and the number of workers
rendered jobless as a result thereof ;

(b) the action taken by Union Govern-
ment thereon ;

(c) whether there is any apprehension
of closure of other textile mills also and
whether any appropriate action is being
taken by Union Gowvernmcnt to check the
closure of such mills ;

(d) whether permissien of Union
Government is obtained befoge closing down
the mills ;

(¢) if not, the reasons for not making
provisions for obtaining such a permission ;
and

(f) the reasons for not taking stern

~ action by Government to cure this sickness
of textile industry ?

THE MINISTER OF TEXTILES (SHR¥
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RAM NIWAS MIRDHA): (s) As on
31°1-88 there were a total of 32 cotton/
man-made fibre textile mills employing
51525 workers lying closed in Gujarat.

(b) and (c). The possibility of closure
of textile mills is dependent on various
factors and such closures therefore can-

not be ruled out totally. Government
had constituted a Nodal Agency to
examine sick textile mills, The Nodal

Agency evolves and manages rehabilitation
packages for mills found by it to be visible.
A Textile Modernisation Fund has also been
set up to meet the modernisation peeds of
weak but viable units. Non-viable units
may have to close down permanently.

(d) and (¢). Granting of permission
before a mill can be closed down is statuto-
rily within the competence of the State
Government/Union Territories Administra-
tion concerned.

(f) Government have already taken
various steps as indicated in parts (b) and (c)
above to combat the problem of sickness in
the textile industry.

[Bnglish)
Proposal to Levy Advertisement Tax

6355. "SHRI P.A. ANTONY : Will
the Minister of FINANCE be pleased to
state :

(a) whether the large industrial houses
are spending huge amounts on advertisement
of their monopoly products ;

(b) if so, the steps taken by Government
in this regard ; and

(c) whether Government propose to levy
some advertisement tax on them ?

THE MINISTBER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA): (a) No such mformation is
being maintained.

(b) Does not arise.

(c) No such proposal is presently under
consideration.
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Export of Spices

6356. PROF. P.J. KURIEN :

SHRIMATI JHANSI

LAKSHMI :

N.P.

Will the Minister of COMMERCE be
pleased to state :

(a) the main spices which are exported ;

(b) the carnings from export of spices
during 1987-88, spice-wise ;

(c) whether a demand has been made
that the Spice Board Act, 1986 should be
amended to enable the Board to undertake
developmental move in respect of all spices ;
and

(d) if so, the reaction of Government

CHAITRA 19, 1910 (SAKA4)’
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thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF. COMMERCE (SHRI P.R.
DAS MUNSI) : (a) The main spices. being
exported from India include Pepper, Turme-
ric, Chillies, Cardamom (small}, Ginger and
their oils and oleoresins and curry powder.

(b) Figures for export of spices for the
entire year 1987-88 arc not available,
However, provisional figures for exports
during April-Feb. 1988 spice-wise are
indicated in the statement below.

(c) and (d). According to the Allocation
of Business Rules, the Ministry of Commerce
is coucerned with the agricultural aspects of
Cardamom alone, and other spice crops are
the concern of the Ministry of Agriculture,
Accordingly, the Spices Board is concerned
with all aspects of development of cardamom
and export promotion of spices.

Statement

Export of Spices

(Value in Rs. lakhs)
(Qty. in M. Tons)

Sl. No. Item April-Feb., 88

. Qty. Value

1. Pepper 30390 18093.10

2. Cardamom 289 352.10
(Small)

3. Cardamom 142 62.66
(Large)

4, Chillies 5430 721.50

5. Ginger 2750 445.40

6. Turmeric 7900 865.50

7. Curry Powder 2277 359.50

8. Misc. Spices 5490 691.45

9. Oils and Oleoresins of Spices 381 1324.10

Total 55049 22915.21

— "

These figures are provisional.
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Import of Coconut Oil

6357. SHRI K. MOHANDAS : Will
the Minister of FINANCE be pleased to
state :

(a) whether import of coconut oil is
still made for industrial use ;

(b) if so, the quantity imported during
"1987-88 ; and

{c) whether the coconut oil available in
the country is not enough to meet the indus-
trial demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMFERCE (SHRI P.R.
DAS MUNSI]) : (a) to (c). The import of
coconut oil is canalised through State Trading
Corporation/Hindustan Vegetable Oils Cor-
poration. During 1987-88 no import of
coconut oil has been made by State Trading
Corporation. However, against the export
of fatty acids/fatty amines, import of coconut
oil alongwith other products, is allowed to a
small extent.

Kuriakutty-Karappara Project of Kerala

6358. SHRIV.S. VJAYARAGHAVAN:
Will the Minister of WATER RESOURCES
be pleased to state :

(a) whether Government of Kerala has
sent the revised plan for Kuriakutty-Karap-
para project ;

(b) if so, whether Union Government
hg.ve coysidered it ; and

APRIL 8, 1988
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(b) by what time clearance is likely to
be given to this project ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) No,
Sir.

(b) and (¢).
Modernisation of Textile Mills in Gujarat

Do not arise.

6359. SHRI CHHITUBHAI GAMIT :
SHRI UTTAMBHALI H.
PATEL :

Will the Minister of TEXTILES be
pleased to state :

(a) whether Union Government propose
to modernise some National Textile Corpo-
ration mills and other textile mills in
Gujarat ;

(b) if so, the details thereof ; and

(c) the details of the amount spent on
modernisation of various textile mills in
Gujarat during the last three years, mill-wise
details ?

THE MINISTRY OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) to (c). The
Union Government does not undertake
modernisation of non-NTC mills. As regards
NTC .mills, modernisation is a continuous
process. An amount of Rs. 685.77 lakhs
was spent on the renovation/modernisation
of 11 NTC mills during the years 1984-85

to 1986-87 as per mill-wise details given
below :

ST e ———

S. No. Name of the Milis Amount
(Rs. in lakhs)
1 2 3
1. Ahmedabad Jupiter Textile Mills 25.55
2. Anmedabad New Textile Mills 5595
3. Himardri Textile Mills 47.88
4. Jahangir Textile Mills 83.52
5. New Manekchowk Textile Mills 36.29
6.
* Rajnagar Textile Mills 1 & 2 203,93



MERCE be pleased to state :

(a) the tea production in the North
and South 1ndia, scparately, in 1984-85,
1985-86 and 1986-87 in million kgs. ;

(b) the quantities of black tea exported,
unit value realised and the foreign exchange
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1 2 . 3
Mahalaxmi Textile Mills 102.43
9. Petlad Textile Mills 77.90
10. Rajkot Textile Mills 25.19
11. Viramgam Textile Mills 27.13
Total 685.77
Tea Production realisation for 1984-85, 1985-86 and
6360. SHRIMATI N.p. JHANsi 1986-87; and
LAKSHMI : Will the Minister of COM-

(c) the measures taken to increase export
of tea ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) The tea production in
the North and South lodia during 1984-85,
1985-86 and 1986-87 is as follows :

(Qty. M. Kgs.)
Year North India South India
1984-85 496.50 143.04
1985-86 502.00 146.04
1986-87* 493.74 131.46
*Provisional.
(b} Exports of black tea from India dur- follows :
ing 1984-85, 1985-86 and 1986-87 are as
Year Quantity Value Unit Price
(M. Kgs.) (Rs. crores) (Rs./Kg).
_ e e e U el
1984-85 217.40 771.39 35.48
1985-86 214.23 v 647,98 30.25
1986-87 196.23 579.48 ' 29.53

~—

(c) Some of the important measures
taken by Government to increase expoyt of
tea are as follows :

1. Tea Board have been undertaking
generic and uninational promotional

[ m———

campaign in different countries for
promotion of Indian tea.

2. Excise. duty rebate of 50 paise on
all teas exported.

3. Full excise duty rebate on teas going
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into packets as well as the duty on
packets.

4. Provision of 10% of FOB realisa-
tion for advertising and promotion
by individual companies abroad.

5. Sanction of schemes under the
Brand Promotion Fund and under
Warehousing Subsidy Scheme.

6. A committee to formulate long-
term strategy and plan for tea has
been constituted.

7. A National Committee on Tea
Research has been constituted.

8 A corpus of Rs. 10 crores for tea
research has been initiated.

9. Leading Tea ecxporters have been
asked to draw up their export plan
as a part of their corporate plan
for the next 5 years.

Major and Medium Irrigation Projects of
Bihar

6361. SHRI YOGESHWAR PRASAD
YOGESH : Will the Minister of WATER
RESOURCES be pleased to state :

(a) the details of major and medium
projects of Bihar being held up by the Central
Water Commission indicating the name of
the project cost, command area, location,
date of submission and the reasons for not
clearing the projects so far ; and

(b) the steps being taken to clear these
projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) and (b).
Out of 12 major and 13 medium ijrrigation
projects costing about Rs. 2400 crores and
envisaging irrigation to about 12 lakh hecta-
res, 4 major and 9 medium projects are
included in the VIith Plan. 8 medium pro-
jects have been techno-economically appraised
but State Government has not obtained
clearance under Forest (Conservation) Act,
1980. Comments sent on other projects to
the State Government are yet to be incorpo-
rated in the proposals.

Invesiment in Public Sector Bonds by
NRIs

6362. SHRI BRAJA MOHAN

APRIL 8, 1988
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MOHANTY : Will the Minister of FINANCE
be pleased to state :

(a) whether non-resident Indians and
persons of Indian origin and overseas corpo-
rated bodies owned at least to the extent of
60 per cent by them have been allowed to
invest in public sector bonds on non-repa-
triation basis ;

(b) if so, the details thereof ; and

(c) the total amount so far invested by
NRIs in Public sector bonds ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b). Non-
Resident Indians/Persons of Indian Origin
and Overseas Corporate Bodies owned at
least to the extent Sixty per cent by them are
allowed to invest in Bonds issued by Public
Sector undertakings, on non-repatriation
basis.

(c) Information is being collected and
shall be laid on the Table of the House.

[Translation)
Recovery of Bank Loans

6363. SHRI K.D. SULTANPURI :
Will the Minister of FINANCE be pleased
to state :

(a)_ the amount of loan disbursed State-
wise by the nationalised banks in the country
during the last three years ; and

(b) the details of achievements with
regard to the recovery of these loans ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) State-wise
data of outstanding advances of 28 Public
Sector Banks as at the end of December
1985, December 1986 and September 1987
is given in statement-I below.

(b) Data regarding recovery is available
only for direct agricultural advances of Public
Sector Banks. State-wise percentage of
recovery to demand of direct agricultural
advances of Public Sector Banks for the years
ending June 1984, Juue 1985 and June 1986
are given in statement-1I below.
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Statement-]I

State-wise Advances of Public Sector Banks

(Amount in Rs. crores)

State/Region/Union Territory December December September

1985 1986 1987
1 2 3 4

1. North rn Region 10183 11109 10923
Harvana 1010 1181 1230
Himachal Pradesh 215 250 271
Jammu and Kashmir ‘ 149 163 176
Punjab 2013 2353 2491
Rajasthan 1240 1445 1523
Chandigarh 1364 1235 854
Delhi 4183 4481 4377
1l.  North- Eastern Region 620 740 793
Assam 464 545 595
Manpur 22 M29 32
Meghalaya 33 39 39
Nagaland 28 40 44
Tripura 46 50 54
Arunachal Pradesh 8 12 13
Mizoram 7 9 10
Sikkim 10 15 17
1III. Eastern Region 5878 6855 7565
Bihar 1343 1572 1742
Orissa 774 933 1053
West Bengal 3753 4340 4760
Andaman and Nicobar Islands 8 10 10
IV. Central Region 5246 6134 6668
Madhya Pradesh 1723 2137 2306

Uttar Pradesh 3523 4015 4362
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1 2 3 4
V. Western Region 15238 16735 16918
Gujarat 2867 3424 3611
Maharashtra 12139 13044 13021
Goa, Daman and Diu 227 263 281
Dadra and Nagar Haveli 5 4 s
V1. Southern Region 12736 15208 16730
Andhra Pradesh 3449 4224 4415
Karnataka 3275 3832 4380
Kerala 1630 1892 2156
Tamil Nadu 4316 5179 5688
Pondicherry 63 79 90
Lakshadweep 1 1 1
All India 49902 56779 59609

Note : 1.

Data are provisional,

2. Total may not add up due to rounding differences.

Statement-11

State-wise Percentage of Recovery to Demand of Direct Agricultural Advances of

Public Sector MJ

State/Region/Union Territory June
1984

1 2
1. Northern Region 55.6
Haryana »57.3
Himachal Pradesh 50.7
Jammu and Kashmir "36.3
Punjab 61.3
Rajasthan 47.3
Chandigarh 14.8
Dolhi 46.8

June
1985

60.9
58.9
50.6
6.
70.9
48.2
41.1
39.9

June
1986

4

61.5
59.9
50.9
30.9
72.1
48.3
35.0
47.9
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1 2 3 4
II. North-Eastern Region 38.5 39.3 35.7
Assam 34.2 35.2 34.4"
Manipur 19.9 21.2 20.9
Meghalaya 46.6 55.7 44.4
Nagaland 66.7 44.4 41.7
Tripura 33.5 31.7 32.5
Arunachal Pradesh 42.1 51.0 52.9
Mizoram 38.6 51.9 56.6
Sikkim 78.7 71.6 49.9
1Il. Eastern Region 36.1 37.9 43.1
Bthar 38.2 37.6 42.5
Orissa 36.4 43.4 46.1
West Bengal 33.8 339 41.5
Andaman and Nicobar Islands 23.2 18.4 28.7
IV. Central Region 50.4 51.2 53.1
Madhya Pradcsh 42.1 44.0 44.7
Uttar Pradesh 53.9 543 57.0
V. Western Region .46.0 47.3 50.1
Gujarat 52.8 53.0 51.2
Maharashtra 41.9 44.0 49.4
Goa, Daman and Diu 39.4 41.8 50.4
Dadra and Nagar Haveli 66.2 29.0 39.2
V1. Southern Region 56.0 58.6 60.6
Andhra Pradesh 55.9 57.4 59.9
Karnataka 48.4 504 53.4
. Kerala 68.1 69.9 70.3
Tamil Nadu 58.3 62.9 63.8
Pondicherry 63.6 54.0 57.6
Lakshadweep 75.5 63.8 60.9

All India §1.6 54.2 56.5
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{English)

Loaus to Government and Semi Government
Employees for Purchase of Consumer Goods

6364. SHRI KAMLA PRASAD
SINGH : Will the Minister of FINANCE
be pleased to state :

(a) whether the State Bank of India has
launched a scheme to provide loans to
Government and Semi-Government
employees for purchase of consumer and
household items wupto rupees twenty
thousand ; :

(b) if so, details in this regard ;
(c) the rate of interest chargeable ; and

(d) the number of instalments in which
the loan amount is to be repaid and the
manner in which it is to be recovered ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (d). State
Bank of India have reported that they had
introduced in Jamshedpur branch of the
bank in 1987 a scheme for granting loan by
way of overdrafts upto Rs. 20,000/- to
eligible employees of TISCO for purchase of
consumer durables of reputed makes. The
advances granted are repayable in equated
monthly instalments over a period of 30
months which carry an interest rate of
16.5% p.a. The monthly instalments are to
be remitted by TISCO out of the salary of
borrower—employees.

State Bank of India have further reported
that they have since introduced a regular
scheme for granting loans for purchase of
consumer durables to clients at Metropolitan/
Urban branches. Under the scheme, loans
between Rs. 5,000/- and Rs. 1 lakh can be
granted to eligible permanent Government
employees and employees of public sector
undertakings, Corporations and Private Sector
Companies, Defence and Police personnel,
reputed organisations, establishments as well
as professionals and self-employed persons
against hypothecation of the consumer
durables of reputed makes to be purchased.
The repayment period for loan above
Rs. 10,000/- is based on the value of the
assets to be purchased and the capacity of
‘the buyer to repay the loan, the maximum

APRIL 8, 1988
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period allowed being 60 months normally.
Loan repayable within 36 months carry an
interest rate of 16.5% p.a. Loans exceeding
36 months classified as “term loans” are
charged interest at 15% p.a. as per Reserve
Bank of India’s guidelines.

[Translation)

Purchase of Mica from Mica Producers
by MITCO

6365. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of COMMERCE
be pleased to state :

(a) whether the regional management of
the Mica Trading Corporation of India
Jhoomri Tilaiya (Bihar) have
acquired about 8 tonne of mica from mica
traders which is lying in its godowns and the

payment therefor has not been made so
far ;

(b) whether financial conditions of
dealers belonging to weaker sections can be
saved from worsening due fo the pending
payments ; and

(c) if not, whether Government propose

to streamline the purchase policy of
MITCO ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) In anticipation of expect-
ed export order Mica Trading Corporation
of India (MITCO) floated a trade circular
against which Mica dealers have tendered
17.8 tonnes of mica condensed films in
MITCO’s premises for inspection and
purchase. Since, expected order for this
item of mica did not materialise, no purchase
has been effected so far. As such no pay-
ment is pending against purchases made by
MITCO from mica dealers.

(b) and (c).
[English)
Financial Viability of Jaipur Udyop Limited

6366. SHRI VIJAY KUMAR YADAV:
Will the Minister of FINANCE be pleased
to state :

Do not arise.

(a) whether the Board for Industrial
and Financial Reconstruction had asked the
Industrial Reconstruction Bank of India to
investigate the financial viability of Jaipur
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Udyog Limited at Sawaimadhopur and

Kanpur Jute Udyog, Kanpur ;

(b) if so, whether the IRBI has submit-
ted its report ; and

(c) if so, the details thereof and reaction
of Government thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FFALEIRO) : (a) to (c). The
Board for Industrial and Finaacial Reconst-
ruction (BIFR) has reported that the
Industrial Reconstruction Bank of India
(IRBI) was appointed as operating agency in
the casc of Jaipur Udyog Limited under
Section ! 7(3) of the Sick Industrial Compa-
nies (Special Provisions) Act, 1985. IRBI
has since submitted a report to the BIFR,
The matter stands before the BIFR for
processing in accordance with the provisions
of the Act,

Early Completion of Major Irrigation
Projects

6367. SHRI G. BHOOPATHY : Will
the Minister ot WATER RESOURCES be
pleased to state :

(a) whether steps have been taken by
Government for early completion of major
irrigation projects not completed within the
scheduled time ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMAT! KRISHNA SAHI) : (a) and
(b). Irrigation projects are planned, funded
and implemented by State Governments and
they have been advised to prioritise the
projects for optimal allocation of available
resources and lay stress on completion of
ongoing projects. The steps being taken by
the Central Government include earmarking
of outlays for identified projects, monitoring
of progress of important projects, assistance
to States for procuring adequate supply of
scarce material and equipment, and arranging
external assistance, wherever feasible to step
up the resources.

(Translation)

Seizure of Information Concerning Banks’
Private Depositors and Loanees by Police

6368. SHRI DILEEP SINGH BHURIA :
Will the Minister of FINANCE be pleased to

CHAITRA 19, 1910 (S4K4)

Written Answers 146

state :

(a) whether provisions of the Public
Financial Institution (obligation as to
Fidelity and Secrecy) Act, 1983 also apply
to nationalised banks and regional rural
banks ; ,

(b) if so, whether under section 91/94
of Criminal Procedure Code, 1973 Police
can demand or scize the documents and
information concerning these banks’ private
depositors and loanees without any orders
or warrants of a court or a Magistrate ;

(¢) if not, whether Government propose
to issuc any directive to State Governments
with a view to save various banks from the
day-to-day harassment caused by police ;
and

(d) if so, the conditions on which the
information of accounts of private depositors
and the duplicate copies of loan documents
and accounts of loances can be given to the
police ?

THE MINISTER OF STATE IN THR
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRQO) : (a) to (d). The
provisions of the Public Financial Institutions
(Obligation as Fidelity and Secrecy) Act,
1983 do not apply to the Nationalised
Banks and Regional Rural Banks, which are
governed by the provisions contained in the
Banking Companies (Acquisition and
Transfer of Undertakings) Acts, 1970 and
1980 and the Regional Rural Banks Act,
1976 respectively. The aforesaid statutes
provide that the banks shall not divulge any
information related to or to the affairs of
their constituents except in circumstances in
which in accordance with law or practices
and usages customary among bankers it is
necessary or appropriate for the banks to
divuige. Reserve Bank of India have
reported that a police officer cannot demand
production of documents or seizure of
documents without issuing requisite order
under Section 91 or obtaining search warrant
under Section 94 of the Code of Criminal
Procedure, 1973. In the event of banks
being asked by the police authorities to
produce documents/divulge information on
the basis of orders issued under Section 91
or 94 of the Code of Criminal Procedure,
1973 or under the provisions of any other
law, the banks would be statutorily required
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to comply with the same. While demands
for information made by competent authori-
ties under statutory powers vested in them
would have to bc complied with by the
banks, it is open to bank customers to
approach appropriate police authorities in
case thzy have any grievance in the matter.

[English)

Credit Cards Scheme

6369. SHRI GURUDAS KAMAT :
Will the Minister of FINANCE be pleased
to state :

(a) whether some of the nationalised

banks and private sector banks have intro-

duced credit cards scheme ; and
(b) if so, the responsc from the public ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) Yes, Sir.

(b) While the response is generally
reported to be good, it is usually varying
with the conditions governing the Credit
Card and the extent of its acceptability in
the market.

Setting Up a Corporation for the
Construction of Sardar Sarovar Project
by Gujarat Government

6370. SHR1 MAHENDRA SINGH :
Will the Minister of WATER RESOURCES
" be pleased to state :

(a) the Gujarat Government proposed
to set up a Corporation for the construction
of Sardar Sarovar Project ;

(b) if so, the Government of Madhya
Pradesh has raised objection to setting up
such a corporation or agency and mades a
representation to Union Goveramszat in this
regard ; and

APRIL 8, 1988
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(¢) if so, the details thereof and the
action taken thereon ? .

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) ani
(b). Yes, Sir.

(¢) Guijarat has proposed some modi-
fications but no agreement has been reached.

Indian Investment Abroad

6371. SHRI BHATTAM SRIRAMA-
MURTY Will  the Minister of
COMMERCE be pleased to state :

(a) the Indian investment abroad by
way of equity participation in various coun-
tries by different industrial houses ;

(b) the
country :

amounts involved in each

(c) whether any long term policy is
likely to be formulated in respect of partici-
pation of Non-Resident Indians in various
industries ; and '

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) As on 31st Dec. 1987,
21 industrial houses registered under the
MRTP Act, 1969 have made an investment
of Re. 65.23 crores by way of equity parti-
cipation in 24 countries.

(b) A statement is given below.

(c) and (d). Setting up of Indian Joint
Ventures abroad are governed by the existing
guidelines. At present, there is no proposal
for formulation of any separate long-term
policy for purposes of participation by Non-
Resident Indians in setting up Indian joint
ventures abroad in various industries.

Statement

1. Indonesia
2. Malaysia
3. Thailand

4. Nigeria

S. Uganda

(Indian Rs. in Crores)
9.09

9.89

8.86
6‘71

0.28
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6. Kenya

7. Philippines

8. UK.

9. U.S.A.
10. Singapore
11. Saudi Arabia
12, Sri Lanka
13. Oman
14. U.A.E.
15. Zambia
16. Switzerland
17. Hongkong
18. Senegal
19, Mauritius
20. West Germany
21. Nepal
22. Australia
23. Egypt
24, Greece

Total
Export of Shoes and Chappals
6372. SHRI N. DENNIS : Will the

Minister of COMMERCE be pleased to
state 4

(a) whether leather industry of Kanpur
has been exporting shoes and chappals ;
and

(b) whether leather dresses are manufa-
ctured for export by these industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) Yes, Sir.

(b) A few units in Kanpur region also
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10.55
0.41
2.16
0.52
2.47
0.15
5.53
0.08
0.23
0.56
4.23
0.01
2.30
0.06
0.30
0.35
0.07
0.17

0.25

65.23

export leather garments.

Exemption of Essential Drugs from
Customs Duty '

6373. SHRI MURLIDHAR MANE :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Government
have announced relief to the people by
exempting essential medicines from customs
duty ;

(b) whether the objective of giving
relief by Government is being implemented
properly ; and

(c) if so, the details thereof and if not,



151 Written Answers

the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHR1 AK.
PANJA): (a) to (c). Specified life saving
drugs and medicines are wholly exempted
from customs duty. In Budget 1988, no
fresh relief in basic or auxiliary customs duty
in respect of essential medicines has been
announced. However, the list of exempted
drugs and medicines is reviewed from time
to time, Kkeeping in view factors such as
essentiality and protection to the indigenous
industry. The duty exemption is available
to all importers. No difficulty in implemen-
tation of the customs duty exemption has
been reported.

Customer Service in Nationalised Banks
in Goa

6374. SHRI SHANTARAM NAIK :
Will the Minister of FINANCE be pleased

to state :

(a) the steps, if any, taken by the various
nationalised banks in Goa with regard to the
improvement in customer service ;

(b) whether all the banks in Goa are
following all the guidelines issued in this
connection by the Reserve Bank of India ;
and

(c) if not, the guidelines which are not
followed and by which banks ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to(c). Since
the middle of 1985, public sector banks, on
the advise of Reserve Bank of India and
Government, have taken various steps to
improve the customer service in their bran-
ches including those located in Goa. These
steps include evolution of time-norms for
rendering common services, speedier clearance
of cheques through clearing houses, speedier
collection of outstation cheques through
increasing use of courier services, creation of
machinery for quick redressal of customers’
grievances, extending small depositors the
facility of immediate credit of outstation
cheques upto Rs. 2500/-, payment of interest
at Savings Bank rate for delayed ceollection of
outstation cheques beyond 14 days, and
bringing about increased interface between
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customers and bank executives with a view
to facilitating quick redressal of gricvances
and also promoting mutual understandings.

All the public sector banks ha?ving bran-
ches in Goa are following the guidelines on
Customer Service.

Opening of Bank Branches in Himachal
Pradesh

6375. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state :

(a) whether Himachal Gramin Bank,
Punjab National Bank, State Bank of India,
Statc Bank of Patiala, Central Bank of India,
Oriental Bank of Commerce and United
Commercial Bank have identificd a number
of unbanked centres for opening of new
branches of these banks during last five years
(second half of Sixth Five Year Plan and
first half of Scventh Five Ycar Plan) and
forwarded their requests directly or through
Government of Himachal Pradesh to the
Rescrve Bank of India for the <mnction of
licences ;

(b) if so, the details thercof, district-
wise, for each bank ;

(c) the names of the centres at which
branches have been sanctioned for cach bank
in Himachal Pradesh, district-wis., and the
likely datc by which a decision on the
pending cases would be taken, branch-wise ;
and

(d) the likely dates by which the bran-
ches would be opened ?

THE MINISTER OF STATI IN THE
DEPARTMENT OF ECONOMIC AF-HAIRS
IN THE MINISTRY OF FINANCE (SiRI
EDUARDO FALEIRO) : (a) and (b).
Reserve Bank of India (RBI) h:s report-d
that during the sccond half of Siah Five
Year Plan and first half of Seveonih  Five
Year Plan, banks had applied to Reserve
Bank of India for allotment of 189 centres

in Himachal Pradesh for openi:ir their
branches. The District-wise and bk wise
details of these centres are set out i State-

ment I below. (See columns 155-156).

(c) and (d). Out of the 189 centres for

which the banks had applied, RBI allott.d
36 centres according to the norms precribed



153 Written Answers

under the relevant branch licensing policies.
District-wise and bank-wise details of these
36 centres allotted by RBI are set
out in statement-II below. (See columms
157—162). At the allotted 36 centres,
according to the information available
with RBI, branches have so far been
opened at 34 centres. It is not possible to
indicate the likely dates by which branches
would be opened at remaining two centres
since it would depend upon availability of
requisite infrastructural facilities.

Composition of Inter-Ministerial
Committees

6376, PROF. NARAIN CHAND
PARASHAR : Will the Minister of COM-
MERCE be pleased to state :

(a) the names of the members of the
Inter-Ministerial Committees in existence as
also the details of the Authorities for each of
the exports processing zones in existence as
on date ; and

(b) the frequency of the meetings and
the <atisfaction level regarding the solution
of the problems referred to the Committee
and the Authorities during the last three
years ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) and (b). A common
inter-Ministerial Board of Approvals has
been constituted with representation to the
concerned departments of the Central
Government and the respective State Govern-
ment for all the Export Processing Zones to
consider applications received for establish-
ing industrial units in the Zones and to grant
the necessary approvals. The meetings of
the Board of Approvals are normally held
whenever applications become ripe for consi-
deration. On an average, the frequency is
between 45 to 60 days. The Additional
Secretary in the Ministry of Commerce is the
Chairman of thc Board of Approvals.

Inter-Ministerial authorities, under the
Chairmanship of the Secretary to the
Government of India, Ministry of Commerce,
have been constituted for each of the Export
processing Zones with representatives of the
concerned departments and agencies of the
Central Government and the respective State
Government. Thesc authorities are non-
statutory coordipating bodies, meetings of
which are held from time to time depending
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on the need and in order to facilitate the
expeditious and integrated development of
the Zones and their infrastructure. In all,
since 1984, 13 meetings of the different
authorities for the six Export processing
Zones have been held. These meetings have
been purposeful in resolving issues and local
problems and in assisting in the expeditious
realisation of the Zone facilities.

Lifting of Water from Gobind Sagar
Lake by H.P.

6377. PROF. NARAIN CHAND
PARASHAR : Will the Minister of WATER
RESOURCES be pleased to refer to the
reply given on 23 April, 1984 to Unstarred
Question No. 8417 regarding objections
raised by B.B.M.B. on Utilisation on Water
in Himachal Pradesh and state :

(a) the reasons for asking Himachal
Pradesh Government to lift 40 Cusecs of
water from the Gobind Sagar Lake on pay-
ment basis, when the lake is located within
the territorial  jurisdiction of Himachal
Pradesh and the State suffered a lot on
account of the formation of this lake result-
ing in the sub-merging of existing roads,
bridges, drinking water sources and uproot-
ing of thousands of families ;

(b) if so, whether the matter would be
reviewed by keeping in view the rights of

‘riparian States and water would be allowed

without any payment ;

(c) if so, the likely date by which it
would be done ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) In the
73rd meeting of the Bhakra-Beas Manage-
ment Board held on 23-2-78, it was inter-
alia decided that Himachal Pradesh had no
right to a share in the water stored in the
Bbhakra Nangal Project (Built at the expense
of Punjab, Haryana and Rajasthan). However,
the Board agreed to let Himachal Pradesh
to lift 40 cusecs of water with payment of
water rate of Rs. 6 per acre of land
irrigated.

(b) to (d). The Government of Himachal
Pradesh can take up the matter again with
the other partner States in the Bhakra Beas
Management Board meetings.
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Nickel Prices

6378. SHRI CHINTAMANI JENA :
Will the Minister of FINANCE be pleased
to state :

(a) whether Bombay Mctal Exchange
(BME) has urged the Union Government
to bring down the unrealistic high customs
tariff of 112.759%, on nickel prices in order
to provide relief to the nickel-user industries
like telecommunications, stainless steel,
fertilisers and chemicals as reported in the
Times of India dated 15 March, 1988 ;

(b) whether the sharp rise in mnickel
prices by over 119%; in the last ten months,
was mainly due to unaffordable duty struc-
ture comprising of 40 per cent basic duty,
45 per cent aocilliary duty and CVD at 15
per ceat ; and

(c) if so, the action Government pro-
pose to take to bring down the nickel

prices ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.X.
PANJA) : (a) Yes, Sir.

(b) and (c). The selling prices of nickel
have increased from Rs. 1,14,000 per tonne
in May, 1987 to Rs. 2,50,000 per tonne
in March, 1988 and Rs. 3,50,000 per tonne
in April, 1988. The international prices
of nickel have shown variations in the past
few years depending upon the demand and
supply pusition. The increase in indigenous
selling prices of nickel is due to increasc in
the international prices and changes in the
exchange rate. The rate of Customs duty
on nickel has not been changed siuce the
1st March, 1986 except for the drought
surcharge of 5% ad valorem imposed on
the 20th September, 1987. The rate of
customs duty on nickel cannot be considered
as high as compared to the rates applicable
to other non-ferrous metals.

Location of New Tea Export Markets

6379. SHRI CHINTAMANI JENA :
Will the Minister of COMMERCE be pleased
to state :

(a) the names of tea producing countries
which are exporting tea ;

(b) whether export of Indian tea has
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been steadily declining to the European
Economic Community market due to com-
petition with other tea exporting countries ;
and

(c) the steps being taken to locate more
markets to boost tea export in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) The major tea pro-
ducing countiies which arc exporting tea are
India, Sri Lanka, Kenva and China.

(b) According to International Tea
Committee  Statistics, total imports by
Buropean Economic Community countries
and imports of teas of Indian origin by
these countries during the past few years
have not shown any significant increase or
decrease.

(c) A number of promotional fampaigns
bave been undertaken in thrust markets to
boost export of Indian tca and value added
In addition Tea Board also partici-
pates in exhibitions/fairs etc. in potential
markets abroad.

Schemes of Pecrless General Finance and
Investment Company

6350. KUMARI MAMTA BANER-
JEE : Will the Minister of FINANCE be
pleased to state :

(a) whether the Peerless General Finance
and Investment Company is functioning
satisfactorily within the general directives
issued by Government from tume to time ;

(b) whether the various schemes run by
the company do not give handsome benefits
to members of the investing public ; and

(c) if su, whether Goverament propose
to scrutinise the various schemes and
persuade the company ‘0 improve the terms
and conditions of these schemes ?

THE MINISTER O STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c). Reserve
Bank of India (RBI) have issued a fresh set

of directions in May, 1987 known as
“‘Residuary Non-Banking Companies
(Reserve Bank) Directions, i987"” which

are applicable to the schemes being conduct-
ed by M/s. Peerless General Finance and
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Investment Company Limited. These direc-
tions, inter-alia, previde for the minimum
and maximum period for which the deposits
can be accepted, the rate of interest, bonus
or other advantages by whatsoever name
called payable on these deposits, and the
manper in which the deposits are to be
invested. These directions have been issued
to provide safe returns on the investments
and security to the depositors.

The RBI has 1eported that the Peerless
General Finance and Investment Company
Limited has brought out two new schemes
in August, 1987. A pcrusal of the new
schemes  revenly that the rate of interest
payable and the peried of deposits are in
accordance with the directions of the Reserve
Bank.

Mograhat Drainage Scheme of West
Doenal

6381. SIIRT ANANDA PATHAK :
Will the Minister of WATER RESOURCES
be pleased to state :

(a) whether the Mograhat drainage
scheme of West Bengal is awaiting clearance
frem Union Government

(b) if so, thc details thercof ;

(c) the time by which it is likcly to be
cleared ; and

(#) the reasons for the delay in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) No, Sir.

(b) to (d). A rcvised estimate for East
Mograhat drainage basin scheme costing
Rs. 1407.76 lakhs in 24 Parganras of West
Bengal was examired in the Ganga Flood
Control Commission and comments sent to
West Bengal Government in 1987 and 1988
for which the compliance is still awaited.

Opening of Branches of Allahabad Bank
in Orissa

6382. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of FINANCE
be pleased to state :

(a) the number of branches of Allahabad
Bank functioning in Orissa ;
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(b) whether Government have a pro--
posal to increase the branches of Allahabad
Bank ;

(¢) if so, the number of new branches
proposed to be opened at different places in
Orissa during 1988-89 financial year ; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) Reserve Bank
of India (RBI) has reported that as at the
end of September, 1987, 37 branches of
Allahabad Bank were functioniog in Orissa.

(b) to (d). RBI has reported that under
the current Branch Licensing Policy 1985-90,
9 centres were allotted to Allahabad Bank
for opening branches in the rural and semi-
urban areas of Orissa. Out of these,
Allahabad Bank has alrcady opened branches
at 4 centres. RBI bas advised the bank
that the branches at the allotted centres
should be opend in a phased manner during
the remaining period of the current Policy
which is upto March, 1990.

Steps to Unearth Black Money
6383. SHRI MOHANBHAI PATEL :

SHRI AMARSINH RATHAWA :

Will the Minister of FINANCE be pleas-
ed to state :

(a) whether the National Institute of
Public Finance and Policy has made certain
suggestions for combating tax evasion and
uncarthing black money ; if so, the details
thereof ; '

(b) whether these suggestions have been
implemented and how far they have been
found effective ;

(c) any other measures being taken to
unearth black money in the country ;

(d) the total amount of black money
uncarthed during the year 1987-88 so far ;
and

(e) the number of persons apprehended
during this period ? -

THE MINISTER OF STATE IN THE
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DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) and (b). The National
Institute of Public Finance and Policy con-
ducted a study and their report titlad
‘Aspects of the Black Economy in India’,
was submitted in 1985. The views of the
Members of Parliament on the suggestions
made were invited, which have been reflected
in the Long Term Fiscal Policy. The sug-
gestions on which action has already been
taken include, inter alia, liberalisation of
summary assessment scheme and stepping up
of searches, surveys and prosecutions. The
task of simplification and rationalisation of
the Direct Tax Laws was also undertaken
on the basis of the recommendations con-
tained in this report which resulted in the
enactment of Direct Tax Laws (Amendment)
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Act, 1987. The suggestions on which
action was to be taken by the State Govern-
ments have been brought to their notice.
The revenue collections have shown an up-
ward trend as a result of the measures
undertaken. :

(c) Combating tax evasion is a conti-
nuous process, All possible measures
legislative, administrative and institutional
are taken from time to time to arrest the
generation, growth and use of black money.

(d) The details of searches conducted,
prima facie unaccounted assets scized and
the concealed income admitted during the
course of searches in the financial year
1987-88 and earlier (wo years are as
under :

Financial Year No. of searches

Value of prima Amount of con-

conducted facie cealed income

unaccounted admitted during
assets seized the searches*
(Rs. in crores) (Rs. in crores)

1985-86 6,431 50.32 —

1986-87 7,054 100.70 36.85

1987-88 7,767 124.45 97.69

(upto

29-2-88)

*The explanation to section 271 (1) (c) was amended to enable surrender of conccaled
income in the course of search operation w.e.f. 10-9-1986.

the
for arresting any

(¢) There is no provision under
Direct Taxes Laws
persons.

Confiscation of Forelgn Goods

6384, SHRI AMARSINH RATHAWA :
Will the Minister of FINANCE be pleased
to state :

(a) the quantity and value of gold, silver
and other foreign goods which have been
confiscated during the year 1987 ;

(b) the number of persons apprehended

in each case and the number of foreigners
out of them ;

(c) the action Government have taken

against them ;

(d) the details of such items which are
being smuggled out of the couatry ;

(e¢) whether Government have any strict-
check on them ; and

(f) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA) : (a) During the calendar year,
1987, the quantity and value of gold and
silver seized and the total value of goods
seized is given below :
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Quantity Value
(in Kgs.) (Rs. in crores)
Gold 2254 65.44
Silver 16992 9.06
All goods including gold and silver —_ 250.02

Figures are provisional.

(b) 2480 persons were arrested during
the calendar ycar 1987 out of which 348
were foreign nationals.

(c) The arrested persons are penalised
in departmental adjudications and also
prosecuted in Courts of Law.

(d) Narcotic drugs, Indian and foreign
currency and snake skins are the main items
sensitive to smuggling out of the country.

(e) and (f). The anti-smuggling drive
has been intensificd throughout the country.
The anti-smuggling machinery throughout
the country particularly in the vulnerable
areas of the sea-coast and the land borders
and the international airports and seaports
has been geared up. Close co-ordination
is maintained with all the agencies concerned
in the prevention and detection of smuggling
into and out of the country.

Reduction of Excise Duty to Various
Filament Yarn Industrial Houses

6385. SHRI BHATTAM SRIRAMA-
MURTHY : Will the Minister of FINANCE
be pleased to state :

(a) the amounts realised by Govern-
ment  from the various filament yarn
industrial houses by way of excise duty and
the amount of their gross sales during the
last three years ;

(b) the amount of excise duty for the
same ;

(c) whether it is proposed to be reduced

and if so, to what extent ;

(d) what would be the loss of revenue
to Government in case any concessions-are
given ; and

(e) the amounts likely to be gaiped
thereby by various such industrial houses ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA) : (a) The amount of Central
excise revenue realised from man-made
filament yarns during the last three years is
given below :

Year Central Excise Revenue

(Rs. crores)
1984-85 666.95
1985-86 775.13
1986-87 (Provisional) 959.10

As excise duty rates on man-made
filament yarns are specific acd are not
dependent on value, the value of gross sales
are not compiled for excise purposes and are
pot available.

(b) to (d). The Government have
already reduced the excise duty rates on
some of the major man-made fibres and
yarns in this year's Budget as indicated
below
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Excise duty (basic plus additional)

From

'To

Polyester filament yarn

Nylon filament yarn below
750 deniers

Polyester staple fibre
Acrylic fibre

In addition special excise duty is leviable
at 59 of basic excisc duty. The estimated
net revenue effect of the excise duty conces-
sions announced in the Budget in respect of
man-made fibres and yarns is Rs. 236.84
crores in a year.

{e¢) The industry associations of man-
made fibres and vyarns have informed the
Government that their member units have
passed on the duty relief given in the Budget
to their consumers,

Identification of Select Export Items

6386. SHRI SYED SHAHABUDDIN :
Will the Minister of COMMERCE be pleased
to state :

(a) whether the export items which have
recorded a decline during the current year
in exports by more than ten per cent over
the last year have been identified ;

(b) whether the countries whose import
from India has recorded a decline of more
than ten per cent during the current year as
compared to the preceding year have been
identified ;

(c) if so, the names of such items and
countries ; and

(d) whether any cpecial efforts is being
made to promote the export of these items
and to maximise our exports to such
countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R,
DAS MUNSI) : (a) to (c). The principal com-
modities which have recorded a decline in
exports by more than ten per cent during
the period April-December 1987 as compa-

Rs. 83.75 per kg.

Rs. 70.00 per kg.
Rs. 25.00 per kg.
Rs. 10.00 per kg.

Rs. 53.75 per kg.

Rs. 40.0D0 per kg.
Rs. 15.00 per kg.
8.00 per kg.

Rs.

red to April-December 1986 include Coffes,
Tobacco, Oil cakes, Cotton Raw, Jute
manufactures, Mill made carpets etc.

The principal countries in respect of
which India’s exports recorded a decline of
more than ten per cent during this period
include Hungary, Yugoslavia, Malaysia,
Nepal, Iraq, Yemen Peoples Democratic
Republic, Algeria etc.

(d) The Government has initiated a
series of measures to export the items in
processed and value added forms rather than
in traditional bulk form to increase the
export earnings. The steps taken to increase
exports to specific markets include setting up
of Joint Business Councils, exchange of
delegations, market surveys, participation in
fairs and exhibitions, etc.

Per Unit Export Decline

6387. SHRI SYED SHAHABUDDIN :
Will the Minister of COMMERCE be pleased
to state :

(a) whether the items on which per unit
export earnings in real terms have recorded
a decline of more than ten per cent over the
preceding year have been identified ; and

(b) if so, the names of such items and
the reasons for the decline and the steps
taken, individually or collectively, with the
coordination of other exporting countries to
restore or upgrade the per unit export
carnfag ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) and (b). The principal
items of export in respect of which the wunit
value .realisation has registered a decline of
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more than ten per cent during April-
December 1987 as compared to April-
December 1986 include coffee and shellac.
The decline in per unit export earnings in
respect of coffec was due to crash in inter-
national market and over supply by other
coffee producing countries like Brazil,
Columbia, etc. The reintroduction of quota
system by the International Coffee Organisa-
tion has since helped in stabilisation of the
prices. In view of thc diverse usages and
availability of substitutes, the unit value
realisation in respect of Shellac is dependent
on the market forces and demand and supply
factors, including level of usage of synthetic
substitutes.

Irrigation Potential

6388. SHRI SYED SHAHABUDDIN :
Will the Minister of WATER RESOURCES
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be pleased to state :

(a) the irrigation potentia} in the country
at the beginning of the current Five Year
Plan ;

(b) the irrigation potential created in
the country year-wise during the current
plan period ;

(c) whether the actual uvtilisation of the
irrigation potential ixg existence is being
monitored ; and

(d) if so, the levsl of utilisation during
the last three years, year-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) to (d).
The information is as under :

(In million hectares)

— PRNSY —

At the beginning

of VHI Plan »
(1984-85) 1985-86 1986-87
(anticipated)
(i) Irrigation potential
created 67.53 69.62 71.94
(ii) Irrigation potential )
utilised 60.58 62.13 64.17

Drivers in Public Sector Banks

6389. SHRI SYED SHAHABUDDIN :
Will the Minister of FINANCE be pleased
to state .

(a) whether most of drivers employed
by public sector banks are temporary
employees ;

(b) if so, the number of permanent and
temporary posts of drivers through out the
country, bank-wise. as on 31 December,
1987 ;

(c) the scale of pay attached to the
post ;

(d) the existing regulation for the
conversion of temporary posts into perma-
nent ; and

(¢) the number of temporary pc;sts

—_— ——

converted into permanent during the current
year so far ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) No, Sir,

(b) Does not arise.

(c) The Drivers are appointed in the
subordinate cadre in the scale of pay of
Rs. 430-10-450-14-492-16-540-20-680-
25-730-38-790 plus special allowance of
Rs. 173/- per month.

(d) and (¢). Do not arise, since, as per
available intormation, Banks do not have
posts of temporary drivers.

Aerial Survey on Water Resources in
Tamil Nadu

6390. SHRI N. DENNIS : Will the
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Minister of WATER RESOURCES be pleased
to state .

(a) whether aerial survey has indicated
underground water resources at Salem in
Tamil Nadu ;

(b) if so, the details thereof ; and

(c) the steps to be taken to exploit this
water resources ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHD : (a) to (c).
Features indicative of ground water occur-
rence have been delineated by aerial surveys
in Salem district in Tamil Nadu. After
field check, exploratory drilling is planned to
be carried out in potential areas.
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Foreign Assistance for Pooyamkutty Project
of Kerala

6391. SHRI MULLAPPALLY RAMA-
CHANDRAN :

SHRI K. KUNJAMBU :

Will the Minister of WATER RESOUR-
CES be pleased to state :

(a) whether any foreign funds/assistance
from World Bank have been offered/received
for the projects of Kerala particularly
Pooyamkutty project ; and

(b) if so, the details indicating names of
countries and the quantum of funds offered/
received ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) and
(b). The following two irrigation projects
are being implemented in Kerala with foreign
assistance :

Sl Name of the Project External Amount Disbursement
No. Agency of assistance till January
1988
1. Kallada Irrigation and World Bank US 8 US § 58.453
Treecrop Development 80.30 Million
Project Million
2. Ground Water Studies Swedish 16.50 16.50
in Coastal Kerala International Million Million
Development Swedish Swedish
Authority Kroner Kroner

Pooyamkutty Project is a Hydro-Electric
Project. The Canadian Government have
indicated their interest in fimancing this
project.

Seizure of Gold in Lakshadweep

6392. SHRI MULLAPPALLY RAMA-
CHANDRAN Will the Minister of
FINANCE be pleased to state :

(a) the details of smuggling activities
detected and seizure of contraband gold, in
Lakshadweep, since 1 January, 1988 ;

(b) the number of persons arrested in
this regard ;

(c) whether any foreign nationals have
been found to be connected with these
activities ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A K
PANJA) : (a) Recently on 26th February,
1988, the Officers of Customs Collectorate,
Cochin, seized 570 gold biscuits of foreign
origin valued at approximately Rs. two
crores. The gold biscuits were recovered
from an un-inhabited island named
“Valiakara'’ in the Lakshadweep, group of
islands near Kavarati.

(b) 7 persons were arrestcd in connec-
tion with the smuggling of the aforesaid gold
biscuits.

(¢) No, Sir.
(d) Does not arise,
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Regional Rural Banks in Kerala

6393. SHRI MULLAPPALLY RAMA-
CHANDRAN Will the Minister of
FINANCE be pleased to state :

(a) the number of regional rural banks
functioning in Kerala, district wise ;

(b) whether these regional rural banks
are running profitably details thereof ;
and
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(c) whether the Union Government
propose to operate ady other regional rural
banks in Kerala, if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) There are
two Regional Rural Banks in the State of
Kerala. Their names and area of operation
is indicated below :

Si. Name of the RRB

Districts covered

No.
1. South Malabar Malappuram, Kozhikode and the Talukas of
Gramin Bank Vythiri and Sultan’s Battery in Wynad
district.
2. North Malabar Cannanore, Kasargode and Manathavady

Gramin Bauok

Taluk of Wynad District.

(b) Both the Gramins Banks are running
profitably. Their profits for the year ending

December, 1986 and Reserves are indicated
below :

Profit Reserves
(Amount in Rs. Lakhs)

e e e e ———— e e e e el

— e o e b

South Malabar
Gramin Bank

North Malabar
Gramin Bank

22.97 42.82

42.01 51.64

(¢) Thcre is no proposal at present for
opening any more Regional Rural Banks in
Kerala.

Settin 1 up of Discount and Finance Hous~

6394. DR. B.L. SHAILESH : Will
thc Minister of FINANCE be pleased to
state

(a) whether there is any proposal under
consideration of his Ministry to set up the
Discount and Finance House of India to
bring stability to the short term liquidity
imbalances iu the money market :

(b) if so, its broad features and share

capital structure ; and

(c) when is it likely to start function-
ing ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) (a) aad (b).
Reserve Bank of India has reported that
pursuant to the recommendations of the
Working Group on the Money Market, the
Discount and Finance House of India Ltd,
has been set up (under the Companies Act,
1956) jointly by the Reserve Bank of India,
public sector banks and financial institutions
to deal in money market instruments in
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order to provide liquidity in the short-term
money market. The authorised and paid-
up capital of the Company is Rs. 100 crores.
The contributions to the capital is as
follows :

Reserve Bank of India Rs. 51 crores

Public Sector Banks Rs. 33 crores

Financial Institutions Rs. 16 crores

(c) The Company was incorporated on
March 8, 1988 and it is expected to start its
operations shortly.

International Tea Convention

6395. DR. B.L. SHAILESH : Will
the Minister of COMMERCE be pleased to
state

(a) whether an International Tea Con-
vention was held in Coonoor during the Jast
month, if so, the countries which participa-
ted ;

(b) the important decisions taken there
at aimed at boosting the exports of India
Tea ;

(c) whether India earher participated in
the Food and Agricultural Organisation ineet-
ing on Tea held at Rome during February
last ;

(d) if so, whether the role of wmuluna-
tional corporations in influencing world tea
prices was discussed there ;

(e) if so, the details thereof ; and

(f) the follow-up action being taken to
probe into the multinational corporations
manipulations in world tea prices and the
promotion of Tea ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHR! P.R.
DAS MUNSI) : (a) Yes, Sir. The conven-
tion was attended by leading tea importers/
commodity specialists from countries like
U.K., West Germany, A.R E., Iraqg, Australia,
Belgium, USSR, Italy and Canada.

(b) The convention stressed the quality
aspect of South Indian tea and emphasised
the need for making it more acceptable
price-wise in the Infernational Market. Visit
of a delegation of South Indian tea producers
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to foreign markets was also suggested by
overseas buyers. It was decided to popularise
the high grown Nilgiri tea through the intro-
duction of Nilgiri logo as a distinguishing

.mark for such teas.

{¢) Yes, Sir.

(d) to (f). The role of multinationals in
influencing prices was discussed at the F.A.O.
meeting held at Rome. The Sub-Group
noted that in all auction centres prices have
not registered any improvememd. Some
delegates also referred to the depressed prices
prevailing at London auctions. The Sub-
Group reviewed the progress made by expor-
ting countries in implementing minimum
quality standards. The issue is likely to be
discussed in the next meeting of the full
Inter-Governmental Group.

Japanese OECF Aided Projects

6396. DR. B.L. SHAILESH : Wil
the Minister of FINANCE be pleased to
state :

(a) whether India has asked Japan to
allow international competition bidding for
projects posed by it for Overseas Economic
Co-operation Fund (OECF) credit following
the formation of carwels and jacking up of
prices by the Japanese Companies ; and

(b) if so, the reaction of the Japancse
Government thereto Indias’ proposal to coun-
ter cartel pricing and secking global bidding
in OECF-aided projects ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI1
EDUARDO FALEIRO) : (a) and (b). Yes,
Sir. During official bilateral discussions in
the recent past Japan has been requested to
allow unticd global procurement, rather than
the present practice of restrictive interna-

tional tendering, under OECF assisted
projects.

While a general official response is yet
to be received from the Japan side, under a

new scheme of loans for renovation and
rehabilitation of public sector projécts,

recently Japan has extended two untied loans
to India in 1987-88.

Changing haods by FERA Tea Co. in U.K.
6397. DR. B.L. SHAILESH : Will
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the Minister of COMMERCE be pleased to
state .

(a) whether a number of FERA Tea
Companies have recently changed hands in
the United Kingdom ;

(b) if so, the names of such companies
and their holdings in sterling and the new
holders in India ; and

(c) the precautions being taken to-
regulate the outgo of foreign capital and
other under-hand deals in such cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) to (c). Since no provi-
sions of FERA are attracted for transfer of
companjes abroad, Government have no
information on the subject.

Exclusion of Jammu and Kashmir and
Sikkim from Overdrafts from R.B.1.

CH. RAM PRAKASH : Will
of FINANCE be pleased to

6398.
the Minister
state :

(a) whether it is a fact that all the
States ex-cluding the States of Jammu and
Kashmir and Sikkim, bank with the Reserve
Bank of India for the purpose of their ways
and means advices and overdrafts ;

(b) if so, what are the reasons for the
exclusion of these two States from the requi-
rement of banking with the Rescrve Bank of
India ; and

{c) in what manner the check on the
utilisation of their ways and means advances
is being kept by the Central Government ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI B.K.
GADHV]) : (a) Yes, Sir.

(b) and (c). Jammu and Kashmir Bank
Ltd., which is a State owned bank, is hand-
ling the work relating to financial transac-
tions on behalf of Jammu and Kashmir State.
When Reserve Bank of India entered into a
restricted agreement with the State Govern-
ment in 1972 to attend to work relating to
the issue and management of public debt of
the Statc Government, it was decided to
continue the Jammu and Kashmir Bank as

CHAITRA 19, 1910 (S4KA4)

Written Answers 182

the banker of the State Government, since
transfer of Government business from the
Bank by withdrawing Government balances
would bave adversely affected its financial
position, viability and profitability. Weekly
information regarding outstanding balances of
Jammu and Kashmir Government with the
Bank is being furnished to RBI by Jammu
and Kashmir Bank Ltd. As regards Sikkim
State, its accounts are maintained with the
State Bank of Sikkim and the Banking Regu-
lation Act has been extended to the State of
Sikkim only w.e.f. 15-12-1987. RBI can
act as a banker to the State Government if
the latter enters into an agreement with RBI.

Trend of Prices of Natural Rubber

6399. CH. RAM PRAKASH : Will the
Minister of COMMERCE be pleased to
state :

(a) whether the prices of natural rubber
have shown a rising trend recently :

(b) whether, if so, the reasons therefor ;
and

(c) the steps Government have taken or
propose to take tc check the rubber prices ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) to (c). Excepting during
January-March, 1988 when the prices of
natural rubber have been slightly more than
the prescribed price hand, the price of rubber
during the past 5-6 months have been with-
in this band. This rise has been due to
cessation of tapping season and increased
demand for rubber,

The Government, has already advised the
STC for releasing rubber to the user indus-
tries to check the rubber prices.

Spinniog Mills

6400. SHRI SOMNATH RATH :
SHRI RADHAKANTA
DIGAL :

DR. KRUPASINDHU BHOI :

SHRI CHINTAMANI JENA :

Will the Minister of TEXTILES be
pleased to state :

(a) whether the Industrial Promotion
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and Investment Corporation of Orissa Limi-
ted and Phulbani Cooperative Synthetic
Spinning Mills Limited have obtained letters
of intent to set up Synthetic Spinning Mills
to be located at Doudh, Bolangir and
Phulbani in ‘No-Industry district of Phul-
bani’ ; and

(b) if so, the steps taken to provide
necessary finance for these spinning mills ? -

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) Yes,
Sir.

(b) The financing of cooperative spin-
ning mills is undertaken by the financial
institutions and National  Cooperative
Development Corporation and not by the
Central Government.

Barter system between India and Iraq

6401. SHRI S.B. SIDNAL Will
the Minister of COMMERCE be pleased to
state

(a) whether India has signed an agree-
ment with Iraq on barter basis ;

(b) if so, the total dues thus to be
cleared by Irag by supply of oil ;

() if so, whether this is the third
agreement between the two countries for a
deferred payment ; and

(d) the total oil India has obtained by
this way from Iraq ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSD: (a)to (¢). The Govern-
ment of India has signed several deferred
payment agreements with the Government of
Iraq from 1983 onwards for settlement of
the amounts due to Indian companies in
respect of projects undertaken by them
in that country. An agreement signed
recently in February, 1988 provides for
supply of crude oil by Iraq during 1988-89
of which a part is to be adjusted towards the
dues of the Indian companies.

(d) So far, a quantity of around 5.5
million tonnes of crude oil has been obtained
from Iraqg under the above agreements of
which a part has been adjusted to set-off the
dues of the Indian companies,

APRIL 8, 1988

Writien Answers 184

Special allowances to Central Government
Employees Posted in North-East Region

6402. SHRI RAJ KUMAR RAI:
DR. V. VENKATESH :

Will the Minister of FINANCE be
pleased to state :

(a) what special allowances/benefits/
facilities are admissible to Central Govern-
ment employees posted in North-Bast region
of India ;

() whether these facilities are also
admissible to those who belong to a State of
this region, or only those who are outsiders ;

(c) whether these allowanccs/benefits/
facilities are being extended to the employees
of autonomous bodies like Kendriya Vidya-
laya Sangathan ; and

(d) if so, the details thereof and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) and (b). On the basis
of the report of a8 Committee, the Central
Government employees when posted in the
North Eastern Region were allowed various
facilities, concessions and allowances like
fixed tepure of posting and a posting to a
Station of choice on completion of such
tenure, weightage for satisfactory performance
of duties in promotions etc., Special Duty
Allowance for officers bhaving All India
Transfer liability, Special Compensatory
Allowances, Special Travelling Allowances
facilities, facility of HRA with respect to last
station as well as new station. The facilities
were allowed mainly with a view to attract-
ing and retaining the services of Competent
officers in the North-Eastern Region and
were in the nature of incentives. Some of
the facilities like Special Compensatory
Allowances are admissible to all the emplo-
yees irrespective of the fact whether they are
transferees from outside or locals.

(c) and (d). The facilities have also been
extended in the case of employces working
under Kendriya Vidyalaya Sangathan

Report of Engineering Export Promotion
Council

SHRI V. KRISHNA RAO :
SHRI S.M. GURADDI :
Will the Minister of COMMERCE be

6403,
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pleased to state :

(a) whether thc Engineering Export
Promotion Council have pointed out in their
report that due to inadequate response from
engineering goods exporters India was losing
contracts to Western countries in Africa ;

(b) if so, the details thereof ; and

(c) the other main points of the

reports ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) EEPC have informed
that their offices in Africa which look after
the export of engincering goods to all African
countries have made no general studies
stating that due to inadequate response from
Indian engineering exporters, India is losing
contracts to Western countries in Africa.

(b) and (c). Do not arise.

Allocation of Fund for Handloom Industsry
in Karnataka

6404. DR, V. VENKATESH : Will the
Minister of TEXTILES be pleased to state :

(a) whether any allocation of fund was
made for the development of handloom
industry in Karnataka during Seventh Plan ;

(b) the names of various items and
heads of accounts under which allocation has
been made ; and

(c) the progress achieved in the deve-
lopment of handloom industry till date ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) and (b). No
separate allocation of funds has been made
for the development of the handloom indus-
try in Karnataka during the 7th Plan, as
allocation of funds for the handloom sector
is made Scheme-wise and not State-wise.
Assistance to States, including Karnataka
under most of the Schemes is provided on a
matching vasis, according to the proposals
received from the State Governments.

(c) Todate, a sum of Rs. 108.89 lakhs
has been released to the three Karnataka
State Apex Handloom™ Societies by way of
share capital assistance and a sum of Rs,
32.62 lakhs has been released to the State
Primary Societies for the same purpose.
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Further, a sum of Rs. 245.00 lakhs has
also been rcleased to the Karnataka State
Handloom Development Corporation by way
of share capital assistance. As a result of
this during 1986-87, the State Primary
Societies have achieved a level of production
of handloom cloth valued at Rs. 7316.29
lakbs and the State Handloom Development
Corporation has produced handloom cloth
valued at Rs. 1798.00 lakhs.

[Translation)

International Narcotics Bureau of
Chicago

6405. SHRI KALI PRASAD PANDEY :
Will the Minister of FINANCE be
pleased to state :

(a) whether it is & fact that an Ioter-
national Narcotics Bureau of Chicago has
marked the names of several big cities/
towns of the world on their map for
narcotics

(b) if so, the names of such places in
India marked on that map and the effective
action taken by Government during the last
three years to check the abuse of narcotics
in these places and the outcome thereof ;
and

(c) the number of persons punished
for indulging in the trafficking of narcotics
and the number of such cases pending in the
courts ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA) : (a) and (b). The Government is
neither awarc of the existence of any organi-
sation called ‘International Narcotics Bureau
of Chicago’ nor about the publication of any
such map by them.

Government are fully alive to the grow-
ing drug problem caused especially due to
the transit traffic and bhave initiated various
aggressive counter-measures against drug-
trafficking which include strengthening of the
preventive and intelligence machinery, adop-
tion of a liberalised reward scheme for
officers and informers, increased cooperation
between various drug law enforcement
agencies, bilatera! co-operation with Pakistan
and regional co-operation under the unbrella
of SAARC, The matter is also kept under
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constant watch for appropriate action.

(¢c) The number of persons prosecuted
and convicted for drug-related offences in
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1986, 1987 and 1988 (upto February), as
reported to the Narcotics Control Bureau,
are as follows : :

1986 1987 1988
1. Number of persons prosecuted 5,525 4,503 129
2. Number of persons convicted 586 247 17

Information relating to the pending
court cases has to be collected from various
courts all over the country.

[English)
Growth Rate of L1C
6407. SHRI H.A. DORA : Will the
Minister of FINANCE be pleased to
state :

(a) whether itis a fact that the Life
Insurance Corporation has registered a sub-

stantial growth rate ; and

(b) if so, the zone-wise detailed break-
up as on February 29, 1988 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b). Yes,
Sir. LIC has registered a substantial growth
rate in its new business (sum assured) and
premium income, The Zone-wise detailed
break-up as on 29-2-1988 is given below :

Zone New New Premium
Individual Group Income
Assurance Insurance
% % %
Northern 43 22 33
Central 38 4] 27
Eastern 40 22 24
Southern 33 59 23
Western 38 28 41
[ .
34 30

All India 37

—— -~

Daties on the Import of PVC

6408. SHRI H.A. DORA : Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that Government
are contemplating to restructure auxiliary
duties on the import of PVC and poly-pro-
pylene to ensure availability of plastic raw
materials to processing units at a reasonable
price ; and

(b)

if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA) : (a) and (b). The customs duty
on Polyvinyl Chloride (PVC) and Polypropy-
lene was reduced with effect from 1-3-1988
as part of this year's Budget. The auxiliary
duty of customs on PVC (suspension grade)
and PVC (paste grade or battery grade) was
reduced from 309, ad valorem to Rs. 2,000
per tonne and Rs. 4,000 per tonne respecti-
vely. In the case of polypropylene, auxili-
ary duty of customs was reduced from 45
to 309 ad valorem. These concessions are
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expected to provide relief to the processing
units, which make use of such plastic
materials.

The Government is not considering any
further duty reduction for the present.

Meetings of Indo-German Joint Commission
6409. SHRI H.A. DORA :

SHRI SUBHASH YADAYV :
SHRI PRAKASH CHANDRA :
SHRI SRIHARI RAO :

Will the Minister of FINANCE be

pleased to state :

(a) whether the Indo-German Joint
Commission had a meeting in New Delhi on
March 14 and 15, 1988 ;

(b) if so, the items on the agenda for
discussion ;

(c) the¢ outcome of the discussions ;
and

(d) the areas on which agrecement was
arrived at ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) Yes, Sir.
The meeting of Indo-German Joint Commis-
gion for Industrial and economic cooperation
was held on 14th March, 1988 in New
Delhi, An official level Sub-Committee,
appointed by the two Co-Chairmen, held a
meeting on 15th March, 1988.

(b) The Joint Commission and the sub-
committec discusscd issues of general interest

that would lead to strengthening of coopera- °

tion between the two countries. The agenda

for discussion was as follows :

(1) Exchange of information on the
present economic situation in both
countries ;

(2) development and perspectives of
Indo-German cconomic relations,
including trade balance angy trade
promotion ;

(3) intensification of Indo-German
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Cooperation in specific sectors :
(i) Coal

(ii) Steel

(iii) Maritime and Ship-building
techniques ;

(iv) information and communica-
tions ;

(v) alternate energies ;

(vi) others.

(4) special questions concerning indust-
rial and economic cooperation ;

(5) cooperation in third countries ;
(6) Hermes insurance ;

(7) visa facilities for Indian business-
men.

The first two items on the agenda were
discussed during the Joint Commission and
the rest of the issues in the Sub-Committee.

(c) and (d). The discussions were
useful and mutual agreement was reached on
various issucs. The following were the
broad areas of agreement.

(1) It was agreed that concrete measures
would need to be devised in order
to improve India’s adverse trade
balance with the FRG.

(2) It was agreed to work out the
possible modalitiecs and quantum of .
German participation for moderni-
sation of the Rourkela Steel Plant
by mutual consultation,

(3) Efforts will be made to intensify
existing Indo-German cooperation
in sectors such as coal, maritime
and ship-building techniques, tele-
communications, alternate energies
etc.

(4) Efforts will be made to increase
cooperation between medium and
small scale industrics of the two
countries, Towards this end, both
Governments would nominate
appropriate agencies to work out
further details,
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(5) It was agreed to explore the possi-
bilities of Indo-German cooperation
in third countries.

(6) It was agreed to explore the possi-
bilities of increasing tourist trade
from the FRG to India. To this
end, both Governments would,
appoint a sub-committee consisting
of representatives from the concern-
ed sectors in both countries to
work out further details.

Exchange of Soiled and Torn Curreacy Notes
6410. SHRI H.N. NANJE GOWDA :

SHRIMATI  GEETA MU-

KHERIJEE :

Will the Minister of FINANCE be
pleased to state :

(a) whether the exchange of soiled and
torn currency notes as also of the ‘sale’ of
new currency notes of denominations upto
Rs. 10 has become a thriving business in
various parts of the country ;

(b) whether the Reserve Bank of India
has conducted any inquiry about this alleged
exchange of currency notes ; if so, the details
thereof ;

(c) the steps Reserve Bank of India is
taking to remove artificial scarcity of new
currency notes in thc country ; and

(d) by what time the new currency notes
will be easily available to the public ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) Reserve Bank
of India (RBI) have reported that their 15
Issuc Offices in the country afford facility of
exchange of soiled and torn currency notes
and issue fresh notes to the members of
public. Alt the currency chests branches of
public sector banks have full powcrs to
exchange mutilated notes. In addition, the
branches of the public sector banks have
been authorised to exchange soiled and
slightly torn notes. With the facilities as
above made available to the public, it is
expected that only a few persons not willing
to devote the minimum time and effort
required to exchange soiled and mutilated
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notes or to get fresh notes from authorised
sources approach professional dealers.

(b) No, Sir.

(c) and (d). With a view to meet the
increasing demand of new currency notes,
Government have taken steps for increasing
the production capacity of the Currency Notes
Press with installation of more machines,
etc. It has also been decided to set up 2
new Presses for augmenting the supply. With
the increase in production, the position of
availability of fresh notes to the public is
expected to improve further.

Import of Cotion

6411. SHRI H.N. NANJE GOWDA :
Will the Minister of TEXTILES be
pleased to state :

(a) whether the Southern India Mills
Association (SIMA) has urged the Centre to
import atleast 20 lakh bales of cotton to
tide over the shortage of raw cotton, the
main raw material for spinning mills ;

(b) whether prices of cotton are going
high due to acute shortage ; and

(c) the steps taken by Government in
this regard ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) Represen-
tations have been received from various
quarters, including the Southern India Mills
Association urging import of cotton to
increase availability of cotton and to check
the rise in prices of cotton.

(b) and (¢). On account of shortfall th
the production of cotton during {986-87
and 1987-88 due mainly to drought condi-
tions, and increased levels of mill consump-
tion gf cotton, the prices of cotton have
increased considerably. There have also been
reports of shortage of cotton. With a view
to improving the availability of cotton and
also checking the rise in cotton prices,
Government have permitted import of
cotton against export of cotton yarn, cotton
fabrics and made-ups on Advance Licensing
Basis. Export of staple cotton has also
been suspended. Government do not rule
out the possibility of import of cotton if the
situation so warrants,
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Seminar on Water Resources and
Environmental Issues

6412. SHRI H.N. NANJE GOWDA :
SHRIMATI ~ BASAVARAJES-
WARI :

Will the Minister of WATER RESOUR-
CES be pleased to state :

(a) whether a Seminar on water resources
and environmental issues was held in New
Delhi ;

(b) if so, whether Government have
accepted the proposals made in the Seminar
1egarding ntegrated development and use of
surface and ground water ;

(¢) whether Goveinment have issued
guidelines to all States and Union Tetritories
in this regard ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTIRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (@) to (d).
A nauonal seminar oun water resources
development and eavironmental issues and
solutions wa> organised by the Wa.er and
Power Consultancy Services (India) Limited.
One of the recommendations of the seminar
refers to the guidelines” contained in the
National Water Policy regarding integrated
and coordimated development of surface and
ground water and their conjunctive use, and
calls for adherence to it and for concretisa-
tion. The National Water Policy has been
unanimously approved by the National
Water Resources Council which includes
Chief Ministers of States, and representatives
of Union Territories at highest level and it
has been sent to all the States/Union
Territories for taking follow up action.

¥ BI Report of Import Losses

6413. SHRI1 H.N. NANJE GOWDA :
Will the Minister of COMMERCE be pleased

(i) Line of Credit to ICICI

(ii) North Madras Thermal Power Project

(iii) Port Development Project
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to state :

(a) whether according to the Reserve
Bank of India the country is loosing upto
20 per cent or even more in its imports of
capital goods and technology due to inade-_
quate advance preparatory work ;

(b) if so,
planning to
and

whether Government are
improve imports position ;

(c) if so, the steps being taken in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) No, Sir. There is no
such reference in the reports of the Reserve
Bank of India.

(b) and (c).
(a) above.

Do not arise in view of

Asian Development Bank Loan
6414. SHRI V. KRISHNA RAO :

SHRI S.M. GURADDI :

Will the Minister of FINANCE be:
pleased to state :

(a) whether the Asian Development
Bank bas examined any proposal for sanc-
tioning the project loans to Indian agencies ;

(b) if so, the details thercof ; whether
this loan will bé in addition to the technical
assistance projects ; and

(c) the total loan that the Asian
Development Bank has agreed to provide ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c).
The Asian Development Bank (ADB) has so
far approved project loans totalling US
$ 778.60 million as detailed below :

(US $ Million)
100.00

150.00
R7.60
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tiv) DCL Polyester Project
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(v) Line of credit to IDBI
(vi) Railways Project

(vii) Telecommunication Project

Total

These loans are in addition to the two
technical assistance 'agrecments of the value
of US § 575000 which are expected to be
concluded.

World Bank Loan to Power
Finance Corporation

6415. SHRI V. KRISHNA RAO :
SHRI S.M. GURADDI :

Will the Minister

of FINANCE be
pleased to state : .

(a) whether the newly formed Power
Finance Corporation has approached the
World Bank for funds to gct over the
resources crunch ;

(b) if so, whether World Bank has
agreed to assist and provide funds in this

regard ;

(c) if so, the total amount of aid that
will be provided ;

(d) whether the Power Finance Corpo-
ration is also considering to raise resources
through public bonds ; .

(e) if so, the total amount that is

proposed to be raised ; and

(f) the schemes for which it will be
utilised ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF.ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) No, Sir.

(b) and (c). Does not arise.

(d) to (f). The Corporation has already
raised Rs. 100 crores during 1987-88 by
issue of bonds. The Annual Plan for
1988-89 cnvisages a sum of Rs. 650 crores
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16.00
100.00
190.00
135.00

s

778.60

being raised by the Corporation. The
Corporation proposes to utilise these funds
for financing power projects, transmission
and distribution schemes and system
improvement schemes.

Improvement in Services by
Punjab National Bank

6416. SHRI V. KRISHNA RAO :
Will the Minister of FINANCE be pleased to
state :

(a) whether the Punjab National Bank
has plans to improve its services during
1988 ;

(b) if so, the main plans prepared by
the bank for the improvement in its
services ; :

(c) whether the bank has set up three
specialised industrial lending branches in
Delbi, Bombay and Bangalore for providing
efficient service to large industrial clients :

(d) the steps being taken by the bank
to help the small scale industries ;
and

(e) whether other banks have also taken
such steps ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b).
Punjab National Bank has reported that jt
would continue . to endcavour to render
speedier and more efficient service to its
customers through better implementation of
various guidelines on Customer Service at the
branch level, mechanisation of more branches,
motivation of staff through stress on training
programmes etc. The Bank also proposes to
make its machinery for redressal of customer
grievances more active and to ensure increas-
ed interface with the Customers,
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(c) The Bank is reported to have
received three licenses from the Reserve Bank
of India for this purpose.

(d) In regard to Small Scale Industries,
the Bank is implementing the RBI guidelines
on credit assistance to village industry, tiny
industrial units and other small industrial
units covering simplified procedures, liberal
terms and conditions and specified conces-
sional rates of interest. The Bank has also
posted Technical Officers at specified centres
to give technical consultancy to the smaller
entrepreneurs. The Bank also has a special
cell to help ex-servicemen set up small viable

ventures.
4

(e) All public sector banks are required
to implement the policy and guidelines
issued by the Government and Reserve Bank
of India in the matter of financial assistance
to small scale industries and other sectors of
the industry. Various measures have been
initiated for improvement of customer service
by all banks at the instance of Government
and RB! in the last 3 years. The banks
introduce innovative schemes in their area of
operations to render better service to all
categories of the customers.

Visit of Foreizn Delegations

6417. SHRI RANIJITSINGH GAEK-
WAD :  Will the Minister of COMMERCRE
be pleased to state :

(a) the details of the official trade dele-
gations which visited India for bilateral
trade talks or for signing trade agreements
during the year 1987 ; and

(b) the areas or trade found mutually
beneficial by cach one of them ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) Official trade delegations
from Japan, China, Australia, Vietnam, New
Zealand. ROK, Malaysia, Singapore,
Maldive, Afghanistan, Bangladesh, Pakistan,
Iran, Jordan, Iraq, Saudi Arabia, Egypt,
Zimbabwe, Tanzania, Uganda, Bulgaria,
Romania, USSR, Poland, Czechoslovakia
and GDR visited India during 1987 to
discuss matters relating to bilateral trade,
economic relations, agreements on economic
cooperation, etc.

(b) The talks were found helpful in
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identifying specific commodities/areas for
development of trade such as technical
assistance in establishment of small scale
industria) units, electronics, textiles, sugar
mills, drugs and chemicals, agriculture,
mining, *consumer goods, machinery and
equipment, techoology transfer, etc.

Expenditure on Foreign Delegations

6418. SHRI RANIJITSINGH GAEK-
WAD : Will the Minister of COMMERCE
be pleased to state :

(a) the details of the Indian trade dele-
gations which visited foreign countries during
the year 1987 and the expenses incurred by
each one of them ; and

(b) how far each delegation helped in
boosting exports ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) The Indian trade delega-
tions visited Afghanistan, Iran, China, Japan,
Thailand, Burma, South Koréa, Australia,
New Zealand, Singapore, Saudi Arabia,
Kuwait, Bahrain, UAE, PDRY (Aden),
Mauritius, Egypt. Algeria, Tunisia, USA,
UK, Canada, Italy, Netherlands, FRG,
Switzerland, USSR, GDR, Bulgaria, Yugo-
slavia, and Czechoslovakia during 1987 and
the expenditure incurred was of the order of
about Rs. 22,51,006.

(b) Possibilities of increasing ex-
ports from India to the countries
visited bv the Indian delegations, besides
other related trade matters, were explored
during the discussions. It is difficult to
quantify the achievements and benefits arising
from the visit of each delegation since the °
trade is a continuous activity and there are
a number of factors affecting the flow of
trade.

Scheme for Self Employment to Educated
Unemployed Youth

6419. SHRI NARAYAN CHOUBEY :
Will the Minister of FINANCE be pleased
to state

(a) whether the attention of Governmeat
has becn drawn to the findings of a sample
survey conducted by the Bank of India which
has revealed that 13 per cent of the bene-
ficiaries of the self enmployment to educated
unemployed youth scheme have misused
their loans as reported in the “Business
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Standard’ of 11 March, 1988 ; and

(b) if so, the details thereof and the
reaction of Government thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b).
Yes, Sir. Reserve Bank of India has report-
ed that Bank of India conducted an evalua-
tion study in respect of Self Employtnent
Scheme for Educated Unemployed Youth
(SEEUY) loans sanctioned by their branches.
The study covered 375 sample beneficiarics
financed by 37 branches of the bank in
Bihar, Madhya Pradesh, Maharashtra and
Uttar Pradesh. As per the study report, 48
beneficiaries i.e. about 13% of the sample
have mis-utilised the bank loans. The
incidence of mis-utilisation of bank loans
was found to be higher among the benefi-
ciaries engaged in smnall scnle industries
compared to the beneficiaries who had taken
up service and business activities. Tt has,
however, been gratifying to note that the
beneficiaries representing about 87 %/ of the
sample have made proper utilisation of
loans,

Export of South Indian Tea

6420. SHRI NARAYAN CHOUBEY :
Will the Minister of COMMERCE be pleased
to state :

(2) the details of the South Indian tea
exports during the years 1985, 1986 and
1987 ;

(b) the expectation for the current year :

(c) whether there has been a decline in
the export of this tea ; and

(d) the reasons therefor and the correc-
tive action proposed to be taken by
Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI PR,

DAS MUNSD) : (a) The details of the tea
exports from South India are as follows :
(In M. Kgs.)
1985 62.2 B
1986 47.0
1987 34.0%

. [PRDETE A

(*Shipment Licences Issued)
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(b) The exports from South India during
1988 are expected to be higher than the
previous year.

(c) and (d). Yes, Sir. Main reasons
for decline in tea exports from South India
are (i) lower prices of Sri Lankan teas and
an attempt by Sri Lanka to capture tradi-
tional markets for South ladian teas ; (ii)
adverse weather conditions leading to higher
cost of production : and (iii) higher auction
prices of South Indian teas as compared to
Sri Lanka because of better quality. Tt has
been decided to initiate a special promotional
drive for enhancing exports of South Indian
teas including preparation of o Project
Profile on Nilgiri teas on the lincs of Darjee-
ling tea logo campaign.

Openine of Bank Branches in Orissa

6421. SHRI SOMNATH RATH:
Will the Minister of FINANCE be pleased
to state :

(«) whether in  accordance with the
Reserve Bank of India guidcl.nes for the
period 1985 to 1990, the Orissa Govern-
ment has recommended to the Reserve Bank
of India for opening of new bank branches
in 240 identified centres ;

(b) if so, the number of bank Dbranches
for which the Reserve Bank of india has
issued licences and how many branche: have
actually been opened ; and

(c) whether the Reserve Bank of India
proposes to expedite the opening of the
proposed bank branches in Orissa 1 time ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFI AIRS
IN THE MINISTRY OF FINANCE {SHRI
EDUARDO FALEIRO) : (&) to (c¢). Under
the current Branch Licensing Polcy for
1985-90, Reserve Bank of Inda (12Bl) has
received a list of 237 identified centies from
the State Government of Orissa for opeuning
branches in the rural and scmi-urban
centres in the State of Orissa. After a.
scrutiny of these 237 centres in accordance
with the norms laid down in the Branch
Licensing Policy, RBI has allotted 179
eligible centres to various banks for opening
branches during the Policy pecriod upto
March, 1990. According to information
available with RBI, banks have opencd
branches at 57 centres so far. RBI has
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advised the banks that branches at the
allotted centres should be upened in a phased
manner during the remaining period of the
current Policy.

Investment unde;- Small Savineg Schemes

6422. SHRI SOMNATH RATH :
SHRI BALASAHEB VIKHE
PATIL :

Will the Minister of FINANCE be

pleased to state :

(a) the investment under Small Saving
Schemes in different States and Union
Territories in the country during the last
three ysars ;

(b) the amount paid to different State
and Union Territories as soft loan by the
Centre from the above Schemes during the
last three years and the details of terms and
conditions ; and

{c) whether Union Government propose
to revive the investment of Employees Pro-
vident Fund in respect of non-Government
establishments. Industrial and  Mining
Employees in Postal Security ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) The gross
and net deposits in small Savings Schemes
(excluding § year Post Office Time Deposits)
in States and Union Territories during last
three years is as under :

(In crores of rupees)

Year Amount

Gross Net
1984-85 5436 3875
1985-86 6360 3251
1986-87

7605

— e e ———— =

(b) The amount of loan relcased to
different States out of net collections is as
under :

(In crores of rupees)
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1 2
1984-85 1935
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1 2
[ 3
1985-86 2903
1986-87 2800

P —

The loans are sanctioned subject to the
following terms and conditions :

(i) The period of loams is 25 years,
including an initial moratorium of
five years towards repayment of
principal during which interest
will be recovered in four equal
instalments on 1st of July, October,
January and March each year.

On expiry of the period of mora-
torium, the foans will be recovered
in 20 annual equal instalments, the
amount annually payabie (by way
of principal and interest) being
recovered in four instalments on
the 1st of July, October, Jdnuary
and March each year.

(i)

(iiif) The rate of interest on loans given
to the State Governments from
31-5-1984 is 8.75 per cent ; from
1-6-1984, 9.75 per cent and from
1-6-1986, 12 per cent.

(¢) No, Sir.

Valusation of Shares for Wealth Tax
Purposes

6423. SHRI S.B. SIDNAL : Will the
Minister of FINANCE be pleased to state :

(a) whether a new system of valuation
of shares on the basis of average price for
wealth tax purposes has been recommended
by the working group on capital market set
up by Government ;

(b) if so, what are the other measures
suggested ;

{c) how many of them have been accept-
ed by Government ; and

(d) by what time the same ijs likely to
be implemented ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (d). The
Committee has not yet submitted its final
Report to the Government.
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Raw Silk Production

6424, SHRI S.B. SIDNAL :

SHRI G.S. BASAVARAJU :

Will the Minister of TEXTILES be plea-
sed to state : )

(a) whether it is a fact that demand for
silk hags_ increased ;

(b) if so, whether there is a big scope
for development of silk production in the
country ;

(c) to what extent the production of the
raw silk had increased during 1980-81 and
what is the latest position in 1987-88 ;
and

(d) the efforts being made to double the
production of raw silk during 1988-89 ?

THE MINISTER OF TEXTILES (SHRI

RAM NIWAS MIRDHA) : (a) Yes, Sir.
(b) Yes, Sir.
(c) and (d). From a level of 5041

tonnes in 1980-81, the production of raw
silk in the country increascd to 8787 tonnes
in 1986-87. In order to supplement
the efforts of State Governments, Central
Silk Board has set up a petwork of units
for extending R & D, extension and training
support for increasing raw silk production
in the country. The Board also implements
intensive sericulture development projects.
It is anticipated that the raw silk production
during 1987-88 will be around 9420 tonnes.
By the end of the VII Plan, the raw silk
production is expected to go up to 10,900
tonnes.

Foreign Investments

6425. SHRI G.S. BASAVARAJU:
Will the Minister of FINANCE be pleased
to state :

(a) whether Government are aware that
foreign investors find infrastructural problems
and restrictive import policy as main hurdles
in promoting foreign investment in India ;

(b) if so, the details thereof ; and

(c) the steps being taken to remove such
hurdles ?
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THE MINISTER OF STATE IN THE

" DEPARTMENT OF ECONOMIC AFFAIRS

IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c). Sug-
gestions for improving our investment
environment are received from time to time
from different quarters. Due note of these
suggestions is taken and appropriate remedial
action initiated wherever necessary and
feasible.

Joint Ventures with Nepal

6426. SHRI G.S. BASAVARAJU :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is proposed to set up
some joint ventures with Nepal ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) and (b). At present there
is no proposal under consideration of
Government for setting up Joint Ventures
with Nepal.

Demand of Employees of Coffee Board

6427. SHRI1 INDRAJIT GUPTA :
Will the Minister of COMMERCE be pleased
to state :

(a) whether the employees of the Indian
Coffee Board have been agitating for a num-
ber of demands including revision of pay
scales, bonus, better promotion opportunities
etc. ; and

(b) if so, the steps taken to settle their
demands ?

“"THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) and (b). The agitation
by the employees of Coffee Board has ended
with effect from 28th March, 1988. Except
for the demand for grant of bonus to the
Coffee Board employees which is subjudice
and pending before the Supreme Court, the
Coffee Board has decided to resolve the
other major demands of the employees of
the Coffee Board at their own level, on the
basis of the comprehensive proposals received
from the Employees Coordination Com-
mittee.
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Sahyadri Gramin Bank

6428. SHRI INDRAJIT - GUPTA :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Sahyadri Gramin Bank
(sponsored by the Canara Bank) had selected
five officers and fifty clerks in Jupe, 1987
for appointment in its branches in Karna-
taka ;

(b) whether the selected persons have
pot yet been appointed and, meanwhile, the
list has been scrapped ; and

(c) if so, whether this has the approval
of the representatives of the R.B.1,, NARARD
and the Canara Bank who are on the
Directors’ Board of the Sahyadri Gramin
Bank ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI!
EDUARDO FALEIRO) (a) and (b).
Canara Bank, the Sponsoring Bank of
Sahyadri Gramin Bank, has reported that
the Gramin Bank had selected candidates for
appointment as Officers and Clerks in its
branches. However, all the selecied candi-
dates in the waiting list could not be appoin-
ted for want of vacancies despite extending
the validity of Panel beyond its normal life
of one year.

(c) The Panel has expired and has not
been renewed further. This has the approval
of sponsoring bank, National Bank for
Agriculture and Rural Development and the
Board of Directors of Sahyadri Gramin
Bank.

Staff Inspection Unit

6429, SHRI INDRAIJIT GUPTA :
Will the Minister of FINANCE be pleased
to state :

(a) whether his Ministry bas &stablished
a machinery called ‘Staff Inspection Unit’ to
assess the staff strength in various Ministries,
Departments and Undertakings ;

(b) if so, whether the said Unit wvisited
sometime back the Corporate Office of the
India Tourism Development Corporation
Limited at New Delhi and its various units
in the country ;
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(c) whether the Staff Inspection Unit
has submitted its report to Government ;
gnd

(d) if so, what are its recommendations
and Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) Yes, Sir. However,
in the case of public sector undertakings, the
Staff Inspection Unijt (SIU) conducts work
measurement studies only if there is a specific
request from them. )

(b) The SIU Team carried out a study
of the two hotel units namely, Hotel Akbar
(since closed) and Hotel Janpath of India
Tourism Development Corporation (ITDC)
Limited at new Delhi and also initiated study
in a few divisions in its headquarters.

(c) and (d). The SIU issued a report in
October, 1983 regarding Hotel Akbar and
Hotel Janpath. The report identified 230
surplus posts in different categories, but the
quantum of leave reserve posts to be provid-
ed was not settled. The ITD€ were asked
to settle this issue in consultation with the
Ministry of Tourism & Civil Aviation.
Because of organisational restructuring,
further study of the headquarters was drop-
ped at the request of the Corporation.

Import of Sugar and Fertilizers

6430. DR. AK. PATEL :

SHRI C. JANGA REDDY :

Will the Minister of COMMERCE be
pleased to state :

(@) whether the State Trading Corpora-
tion imported in 1982 onwards sugar and
fertilizers ;

(b) if so, the quantity and value of
imports and parties with whom contracts
were entered into ; and

(c) whether any agents were involved
in these deals and if so, the commission, if
any, paid to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSD) : (a) and (b). STC has been
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importing sugar (not fertilizers) from time to by STC from the financial year 1981-82
time. The details of imports of sugar made onwards are given below :

Financial year Quantity CIF Value Name of suppliers

imported (Rs, crores)
(lakh MT)

1981-82 2.15 101.50 As per statement

given below.

1982-83 Nil Nil

1983-84 Nil Nil

1984-85 4.96 113.62

1985-86 20.33 449,29

1986-87 7.81 210.48

1987-88 6.56 194.48

(Prov.) (Prov.) (Prov.)

e — ——— e o -

(c) No agents were involved in the above payment of any commission by STC docs
deals for import of sugar. The question of not, therefore, arise.

Statement . .
Financial Year Name of Suppliers of Sugar
1 ﬁ ) 2— k - -
— “;;81-8‘; . i :—-Anglo Chem;c;l“Com:o;iitics :td., ;ondon -

—ACIW Company, London
1984-85 —@Gill & Duffus S.A., Geneva

—Anglo Chemical Commaodities Ltd., London

—ED & F Man (Sugar), London
—W.J. Towell & Co., London
—Afarco Sugar Ltd., London

~—Marubeni Corpn., Tokyo
—JH Rayner (Mincing Lane), London

—Sucres et Denree, Paris
—Cargill Sugar Ltd., London

—Rionda De Pass Ltd., London
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1985-86

1986-87

—ED&F Man (Sugar) Ltd., London
—Anglo Chemical Commodities Ltd., London
—W.J. Towell & Co., London

—Louis Dreyfus Sugar Ltd., London
—JH Rayner (Mincing Lane), London
—Cargill Sugar Ltd., London

—M. Golodetz Ltd., London

—C. Czarnfkow Ltd., London

—Rionda De Pass, Ltd., London

—Afarco Sugar Ltd., London

—Woodhouse Drake & Carey (Sugar) Ltd., London
—Etlafric, Paris

—Kerry Trading Corpn., Hong Kong

—Jean Lion & Cie., Paris

—Richco, Rotterdam B.V.

—Sucres et Denree, Paris

—Wilson Smithett & Cope (Sugar) Ltd., London
~—Scoa International & Co., Paris

—ED&F Man (Sugar) Ltd., London

—-Anglo, Chemical Commodities Ltd., London
—Kerry Trading Corpn., Hong Kong

~C. Czarnikow Ltd., London

—Wilson Smithett & Cope (Sugar) Ltd., London
—Woodhouse Drake & Carey (Sugar) Ltd., London

—Scoa International & Co., Paris
—Richeo, Rotterdam B.V,

—Cargill Sugar Ltd., London
—Sucre et Denree, Paris

—@Gill & Duffus S.A. Geneva

—Marubeni UR Plc., London
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1987-88 —ED&F Man (Sugar) Ltd., London
—Anglo Chemical & Commodities Ltd., London
—Cargill Sugar Ltd., London
—Kains (UR), London
—Sucres et Denree, Paris
—Voest Alpine Inter-Trading, Austria
—Jean Lion & Cie, Paris
—Woodhouse Drake & Carey (Sugar) Ltd., London
—Marubeni UK Plc., London
Closed Textile Mills (d) The number of workers rendered
unemployed due to closures as on 31-1-88
6431. DR. AK. PATEL : was 157430. -Government have constituted
a Nodal Agency to evolve and manage
SHRI K RAMACHANDRA rehabilitation packages in respect of sick
REDDY : textile mills fund to be viable. A Textile

SHRI P.M. SAYEED
SHRI C. JANGA REDDY :

Will the Minister
pleased to state :

of TEXTILES be

(a) the number of textile mills as were
closed before the introduction of new textile
policy ;

(b) whether this number has increased
or decreased after the announcement of the
new textile policy ;

(c) if so. the details thereof ; and

(d) the number of workers retrenched
as a result of the closure and the remedial
measures taken or contemplated ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) The number
of cotton/man-madec fibre textile mills closed
as on 31st May, 1985 was 68.

(b) and (c). The number of such textile
mills closed as on 31-1-88 was 125. Thus,
the number of mills closed had increased by
57.

Modernisation Fund has also bsen set up to
meet the modernisation needs of weak but
viable units, Non-viable mills may have to
close down permanently. Workers of textile
mills which close down permanently on or
afier 6th June, 1985 are eligible for financial
assistance from the Textile Workers Rehabili-
tation Fund.

Expansion of Small Saviags Movement in
* Rural Areas

6432. SHRI R.M. BHOYE : Will
the Minister of FINANCE be pleased
to state :

(a) whether Government are aware thit
there is considerable scope for expanding the
small savings movement in rural areas as
income from agriculture is not subject to
income-tax ; and

(b)& if so, the steps Government pro-
pose to take in this direction ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b). To
mobilise untapped rural saviugs, Indira
Vikas Patra was introduced on 19-11-1985
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and Kisan Vikas Patra has been introduced
on 1-4-1988.

General Survey by Income-tax Department

6433. SHRI SOMJIBHAI DAMOR :
Will the Minister of FINANCE be pleased
to state :

(a) the number of new assessees found
during general survey being conducted by the
Income-tax Depaitment, Delhi so far ;

(b) which are the localities covered by
the general survey conducted by the Income-
tax Depagiment in Delhi/New Delhi so
far ;

(c) whether Government have received
complaints against Income-tax Officers and
Inspectors conducting the survey ; if so, the
details thereof ; and

(d) whether Government piopose to
institute a C.B 1. enquiry against the survey
officials who are reported to have collected
huge amount illegally in collusion with the
traders ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA) : (a) The number of new Income-
tax assessess and wealth tax assessees who
have filed returns during the current
financial year (upto 29-2-1988) in Delhi is
60,885 and 2,782 respectively.

(b) The localities covered in surveys by
the Income-tax Department in Delhi and
New Delhi are Laxmi Nagar, Shakarpur,
Krishna Nagar, New Subzimandi, Azad Pur,
Lajpat Rai Market, New Lajpat Rai Market,
Bhagirath Palace, Chandni Chowk, Shahdara,
Yishwas Nagar, Sadar Bazar, Jheel Kuranja,
Scooter Market, Rashid Market, Rajgarh
Colony, East Azad Nagar, Katra Ishwar
Bhawan, Naya Bans, Katra Hussain Baksh,
Tilak Bazar, Shiv Puri Extension, Connaught
Circus, Shankar Market, Gole Market,
Bhagat Singh Market, Multistoreyed Buildings
at Barakhamba Road and Kasturba Gandhi
Marg, Janpth, Sunder Nagar Market, Kaka
Nagar Markt, N S. Marg, Darya Ganj, Delhi
Gate Bazar, Kamla Market, Ajmeri Gate,
Bazar Sita Ram, Chawri Bazar, Ansari Road,
Hauz Qazi, Ambedkar Stadium, Jama Masjid,
Govindpuri, Jwala Heri, Mayapuri, Lajpat
Nagar-I, II and III, Amar Colony, Udyog
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Nagar, I.N.A. Market, NDSE Part-I and II,
Aurobindo Place, Hauz Khas, Hauz Khaz
Market, Greater Kailash-1 & Archana Arcade,
Yusuf Sarai, DDA Market Defence Colony,
Kotla Mubarakpur, Lodhi Road, Mangolpuri,
Munirka, Raja Garden, Malviya Nagar,
Moti Nagar, Kirti Nagar Market, Naraina
Industrial Area, Nehru Place, East of Kailash
Community Centre, Mehrauli, Kbhanpur,
Badarpur, Ashram, Srinivaspuri, Nehru
Nagar, Okhla Industrial Area, Garhi, Jail
Road, Subhash Nagar, Janakpuri, Najafgarh,
Sarojini Nagar Market, Vasant Vihar,
Mansarovar Garden, Nangloi, Paharganj,
D.B. Gupta Road, Rani Jhansi Road,
Mundka East and South Patel Nagar, R.K. .
Puram, Gafar Market, Naiwala, Ajmal Khan
Road, Bhikaji Cama Place, Panchkuin Road,
Palika Bazar, Regal Building, Mohan Singh
Palace Market.

(c) and (d). Some complaints alleging
harassment and corruption have been
réceived against the officials conducting
survey. Enquiries so far conducted have
revealed that there is nothing to support the
allegations. Appropriate action as deemed
fit is taken in case any official is found
erring.

Prosecution Agsainst Film Stars

6434. SHRI SOMJIBHAI DAMOR :
Will the Minister of FINANCE be pleased
to state :

(a) the names and details of the pro-
secution complaints filed against film stars
singers, producers, etc., u/s. 276 (c) and 277
of the LT. Act 1961 during the years
1983-84, 1984-85, 1985-86 and 1986-87
and upto February, 1988 by the Income-tax
Department ; -

(b) the position in each case and how
many cases have been disposed of ; and

(c) the cases pending disposal and the
time by which they are likely to be disposed
of ?

THE MINISTER OF STATE IN THE

' DEPARTMENT OF REVENUE IN THE

MINISTRY OF FINANCE (SHRI A.K.
PANJA) : (a) The requisite information is
given in the statement below.

.« (b)and (c). All the cases listed in the
statement, arc pending in the Trial Courts.
As the cases are to be decided by the Courts,
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it is not possible to statc the time by which
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they are likely to be disposed of.

Statement

Names and Detalils of the Prosecution Complaints Filed Againn Film Stars, Singers,
Producers U|S. 276 C and 277 of the I.T. Act, 1961 During the Period 1-4-88 to

29-2-88
SL Name of the person Year in which Asstt. Years
No. complaint was involved
filed
1 2 3 4
1. Shri Rajeﬁh Khanna 1983 1976-77
to
1982-83
2. Shri Amjad Khan 1984 1979-80
to
1981-82
3. Shri S.P. Balasubramaniam 1984 1980-81
4. Shri G.S.R. Krishna Murthy (HUF) 1984 1982-83
and
’ 1983-84
5. Ms. Jaya Pradha 1985 1979-80
to
1982-83
6. Ms. Hema Malini 19885 1981-82
7. Shri Dharmendra Deol 1985 1981-82
8, Shri N.N. Sippy 1986 1976-717
to
1983-84
9. Ms. Tina Muneem 1987 1981-82
10. Shri Manmohan Desai 1987 1983-84

Search and Seizure Opecrations by
Income-tax Department

6435. SHRI SOMJIBHAI DAMOR :
Will the Minister of FINANCE be pleased
to state :

(a) the names of Film Stars, singers,
producers and directors etc. in whose cases
the Income-tax Department, have carried
out search and seizure operations under

section 132 of the Income-tax Act, 1961
during 1983-84, 1984-85, 1985-86 and
April, 1987 to February, 1988 ;

(b) the details of cash, jewcliery and
other valuable articles seized, conccaled
income and wealth detected, and the addi-
tional demand created ;

(c) whether the additional demands
raised have been realised and if not, the
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reasons therefor ; and

(d) by which time, the " additionat
demands are likely to be realised by resorting
to attachment of immovable properties ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA) : (a) to (d). The Income-tax
Department conducted searches at the pre-
mises of 69 Film Starts, singers, producers and
directors during the period from 1st April,
1983 to 29th February, 1988. These
searches resulted in the scizure of prima-
facie upaccounted assets such as cash,
jewellery and others amounting to approxi-
mately Rs. 31.11 crores. In view of the
number involved and the voluminous nature
of details required, it is not practicable to
furnish the other information sought.

[{Translation)

Seizure of Contraband Goods on
Indo-Nepal Border

6436. SHRI KALI PRASAD PANDEY :
Will the Minister of FINAINCE be pleased
to state :

(a) the dates and number of times, the
raids have been conducted and contraband
goods seized in Raxaul and its neighbouring
areas on the Indo-Nepal border during the
last six months ; and

(b) the number of persons against whom
action has been taken and the details
thereof ?

1

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA) : (a) Only one raid was conduct-
ed on 28-10-1987 in Raxaul during the
last six months. The raid did not result in
recovery of contraband, However, transit
checks around Raxaul and search of passen-
gers and vehicles in Raxaul town resulted in
the seizute of contraband goods worth
Rs. 28 lakhs approximately' in 92 cases
(figures are provisional) during the last six
months,

(b) Two persons bave been arrested in
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the aforesaid cases.

Increase in Working Capital of
Punjab Natiopal Bank

6437. SHRI KALI PRASAD PANDEY :
Will the Minister of FINANCE be pleased
to state :

(a) whether the working capiial of the
Punjab National Bank has increased sub-
stantially during the last two years ;

(b) if so, the State-wise, amount thereof
as on | July, 1987, 31 December, 1987 and
3} March, 1988 ;

(c) the number of the branches of this
bank opened and the number of old branches
upgraded in each district of Bibar during the
last two years ; and

(d) the nug;bcr of additional branches
proposed to be opened in various districts of
Bihar during 1988 and the names of the
places where these branches are likely to be
opened and the time by which these branches
will be opened and the details in this
regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) (a) and (b).
Punjab National Bank (PNB) has reported
that its working capital has increased by
43% between Detember, 1985 and
December, 1987. The working capital of
PNB as at the end of June, 1987 was
Rs. 9297.49 crores. The State-wise infor-
mation is not yet ready.

(c) and (d). The PNB has further
reported that 12 offices were opened in Bihar
during 1986-87. Three old branches were
approved for' upgradation of which one
branch in Dhanbad district was upgraded
from large to very large status during 1987.
Besides, threc branches of  erstwhile
Hindustan Commercial Bank were merged
with Punjab National Bank on 19-12-1986.
The bank proposes to open 35 branches in
various districts of Bihar during the year
1988. District-wise details are given in the
statement below,
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District Name of the Centre
1 2
1. Aurangabad 1. Mali
2. Bishanpur
3. Jaitpur
2. Begusarai 1. Sakarpura
3. Bhojpur 1. Pasaur
2. Siripalpur
4, Champaran (East) 1. Mathiabhopat
s. Champaran (West) 1. Marwabazar
6. Darbhanga 1. Satighat
7. Dhanbad 1. Bokaro Steel City
8. Gaya 1. Pipra
2. Suraj Mandal
3. Pannima
9. Jehanabad 1. Bithra
2. Umta
3. Turuktelpa
4. Murgawah
s. Nonahi
10. | Madhubani 1. Belaunja
2. ’ Kulharia
i1, Monghyr 1. Bambar
12, Natanda 1. Utarthu
) 2.  Pansdiba
13. Palamu I Betla
14. Purnea 1. Dahibhat
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15. Rohtas 1. Karwahia
2. Karaundia
3 Bhanpur
4, Bhariyah
16. Saran 1. Sheoganj
17. Saharsa 1. Nanguar
' 2. Lachhiminia
3. Ganagra
4. Charne
18. Sitamarhj 1. Banaul
Total 18 3s

Loan from World Bank

6438. SHRI KALI PRASAD PANDEY :
Will the Minister of FINANCE be pleased
to state :

(a) the names of the projects for which
permission has been granted by Union
Government and other State Governments
for obtaining loan from the World Bank
during the period January to Decembpy,
1988 and the amount of such loans ; and

(b) the broad details of the permission
granted for obtaining loan from the World
Bank for various projects during this
period ?

THE MINISTER OF STATE IN THE
DEPARTM OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) (@) and (b).
Projects are posed for consideration for
external assistance after completion of a

comprehensive, process of scrutiny involyjpg

the Planning Comypission, the administrative
Ministry agd tbpi tate Government concern-
ed, and the Department of Economic Affairs.
A statement indicating the projects negotiated
with the Wor]d Benk from ist January 1988
to 31st March 1988 is enclosed. During the
remaiging part of the calendar year 1988,

Wold Bank assistance for other projects will
be negotiated. The exact number of projects
for which assistance will be tied up, and the
quantum of such assistance depends upon
the availability of Bank group funds, and the
status of project preparation and process-
ing,

(English]

Excise Duty on Cloth

6439. SHRI K. RAMACHANDRA
REDDY : Will the Minister of FINANCE
be pleased to state :

(a) whether the textile industry has
demanded a long term three year policy for
excise duty on fabrics ;

(b) whether it has also been demanded
for shift of duty from fabric to fibre or yarn

stage’ : aqq

(c) the reaction of Union Government
thereto, ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA) : (a) No representation from the
textile industry demanding a long term :!. e
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year policy for excise duty on fabrics has
been received by the Government,

(b) and (c). Representations have been
received from a few assgciations of the textile
industry suggesting shifting of additional
excise duty in lieu of .sales tax on man-made
fabrics to the fibre and yarn stage. Since
the additional Duties of Excise (Goods of
Special Importance) Act, 1957 does not
provide for levy of additional duty of excise
in lieu of sales tax on fibre and yarn, shifting
of this duty from fabrics to the fibre and
yarn is not possible.

National Policy for Resettlement of Peaple
Affected by Irrigation Projects

6440. SHRI SHARAD DIGHE:
Will the Minister of WATER RESOURCES
be pleased to state :

(a) whether there is a proposal under
consideration of Union Government to tor-
mulate a natiopal policy for resettlement
and development of the people who are
affected by the irrigation projects particularly
from water resources development including
Sardar Sarovar Project ;

(b) if so, the details thercof :

(c) whether Government propose to
issue suitable guidelines based on the deci-
sion already taken in a number of projects
which may serve as a common ground for
resettlemant and development of people
already affected by these projects in States ;
and

(d) if so, the time by which these guide-
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lines will be issued to the concernsd States ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) to (d).
Guidelines have already been issued to the
State Governments on measures to be taken
for rehabilitation of oustees consequent to
the construction of river valley projects.
Action has been initiated by ths Ministry of
Welfare for a national policy on rehablita-
tion of tribals displaced by major projects.
Regarding Sardar Sarovar Project, directions
have been spelt out in the award of the
Narmada Water Disputes Tribunal for
implementation by the State Governments
concerned.

Profit and Loss in N.T.C.

6441. SHRI N. DENNIS : Will the
Minister of TEXTILES be pleased to state :

(a) the details of the National textile
mills running in profit and in loss during
the last three years ;

{b) the details of the production of the
various items by these mills during the above
period ;

{c) the total quantity markcted and

balance in stock ; and

(d) the details of the steps taken to meet
the challenges of the private sector ?

~ THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) The Profit/
loss position of 123 operational mills under
NTC during the last three years is as
under :

Year No. of mills which No. of mills which
made net profit incurred net loss
1984-85 6 117
1985-86 17 106
1986-87 10 113

- —— .

of cloth and market yarn during the said

—_———

(b) The position regarding production period is as under ;

Production of cloth

Year Production of
(million metres) Market yarn
(million Kgs.)
1984-85 920.00 74.0
1985-86 994,70 82.5
1986-87 864.50 85.5
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(c) During the period April, 1987 to
January, 1988, NTC marketed 66.1 million
Kgs. of Market Yarn and 686.5 million
metres of cloth. The finished stock with

NTC as on 31st January, 1988 is as
under :
Market Yarn (M. Kgs.) 3.86
Cloth (M. Mtrs.) 117.24

(d) Steps are being taken to meet the
challenges from the Private Sector. Some
of the steps recently taken, in this connec-
tion, are product upgradation, reductionjof
costs and active publicity.

Study Report on Lead Bank Scheme

6442. DR. SUDHIR ROY : Will
the Minister of FINANCE bc pleased to
state :

(a) whether the attention of Governmient
has been drawn to the study report of the
University of Jodhpur on Lead Bank
Scheme ; and

(b) if so, the details of the findings of
the said study rcport ?

THE MINISTER OF STATE IN 1THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) (a) and (b).
Reserve Bank of India (RBI) has reported
that a study was conducted on the working
of the Lead Bank Scheme (LBS) in Rajasthan
by Shri Ashok Kumar Bohra, Assistaat
Professor of Commerce, University of
Jodhpur. The study was confined to the
Districts of Ajmer, Alwar, Jodhpur, Kota
and Udaipur. According to Shri Bohra the
idea of the Lead Bank Schcme stands tested
and contains an ideal strategy for planned
financing. Some deficiencies have also been
mentioned in the study which includes lack
of proper planning and cons:ious implemen-
tation, lack of enthusiasm amongst banks to
follow the leadership of the lcad bank, the
inability of the lead bank officer to influence
the decisions of other bankers, etc. 1t has
been suggested in the report that RBI should
take over the dircct leadership in each
district and the lea:! district officer should be
incharge for the lead bank operations. The
other important suggestions are need  for
better training, improved communication
channels and effective credit planning to
streamline the set up under the scheme.
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Public Sector Insurance Companiecs
6443, DR. SUDHIR ROY :

SHRI AJOY BISWAS :
SHRI HANNAN MOLLAH :

Will the Minister of FINANCE be pleas-
ed to state :

(a) whether the Central Vigilance Com-
mission in its annual report for 19 :6 point
cd out unsatisfactory functioning of the
public sector insuraince companies ;

(b) if so, the deils of the observations
made by the Central Vigilance Commission ;
and

(c) whether any follow up action has
been otdered, if so, the details thercof and
the results achieved so far ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a)to (c). No,
Sir. However, as a result of scrutiny of
cases referred by the general insurance com-
panies to the Central Vigilance Commission,
over the past several years, the Commission
made certain observations in their Annual
Report for 1986 relating to grant of
insurance cover without realising full pres-
cribed premium, inadequate control on the
functioning of Survevors, etc. The general
insurance companics have taken nccessary
follow up action on the Central Vigilance
Commission’s observations as below :

(i) Strict instructions have bzen issued
to all operating offices of th: gene-
ral insurance companics that failure
to recover full premium in th:
prescribcd manner before assuming
the risk will entail severe discip-
linary action ;

(i) A system of performance appraisal
of Surveyors has been introduced
and the general insurance coupanies

have appointed a number of
Enginects to oversec their work ;
and

(iii) Strict measures  with gegard to

acceptance of proposals and issue
of cover notes in order to minimise
chances of back-dating have® also



227 Written Answers

been introduced with effect from

ist November, 1987, with the
concurrence of Central Vigilance
Commission.

Accounts of Export Inspection Agencies

6444. SHRI RAM DHAN : Will the
Minister of COMMERCE be pleased to
state :

(a) the number of deposit account hol-
ders with various Export Inspection Agencies
which were in short/negative balance as on
G) 1-4-1982 (ii) 1-4-1983 (iin) 1-4-1984
(iv) 1-4-1985 ; and

(b) the pames and amount of such
defaulting deposit holders ?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE (SHRI
P.R. DAS MUNSI) : (a) and (b). A state-
ment is given below. y

(See columns 229—238).
Frauds in State Bank of Hyderabad

6445. SHRI MANVENDRA SINGH :
Will the Minister of FINANCE be pleased to
state :

(a) the number of frauds committed in
the various branches of the State Bank of
Hyderabad during 1985, 1986 and 1987,
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- (b) the action taken by the bank
management against guilty officers/employees ;
and

(c) the preventive steps taken by the
management to avoid commissioning of
frauds in future ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) Information
in respect of total number of cases of frauds
perpetrated on various branches of State
Bank of Hyderabad during the years 1985,
1986 and 1987, as reported by the Bank to

Reserve Bank of India (RBI) is given
below :
Year No. of cases
of frauds
1985 15
1986 26
1987 25

{b) RBI have intimated that the number
of delinquent employees against whom
action has been taken for their involvement
in cases of frauds, as reported to it by Statc
Bank of Hyderabad, for the years 1985,
1986 and 1987 (upto 30-9-87) is as given

year-wise ; below :
1985 1986 1987
(upto
30-9-87)
(a) No. of bank employees convicted — —_— s
on charges of frauds
(b) No. of employees given major/ 7 5 17
minor penalties
(¢) No. of employees out of (b) 5 5 8

above dismissed/discharged/removed

(c) RBI has reported that the bank has
books of instructions indicating precautions/
checks which its staff should observe to
prevent occurrcnce/recurrence  of frauds.
The Bank also reviews its systems and pro-

cedures on an on-going basis and issues
instiuctions to branches regarding safeguards ,
to be observed alongwith the modus operandi
of frauds as circularised by RBI and the
Indian Banks' Association.
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{Translation)

* World Bank Assistance for Tubewells in
Uttar Pradesh

6446. SHR1 RAJ KUMAR RAl
Will the Minister of WATER RESOURCES
be pleased to state the amount allocated to
Uttar Pradesh out of the amount of assis-
tance received from the World Bank for
installing tubewells during the last there years
and the number of tubewells commissioned
and the number of those which are under
installation ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : World
‘Bank has committed US & 101.00 Million

. for installation of tubewells in Uttar Pradesh
! under the Second Uttar Pradesh Tubewells
Proiect out of which an amount of US §
51.959 Million has been disbursed to the
State Government during the preceding three
years. As per information received fiom
the State Government, 2237 public tubewells
have been commissioned, 158 old standard
tubewells modernised and 129 old standard
tubewells have been connected with dedicated
feeder under this project upto February,
1988. 93 tubewells aie under installation,
142 old tubewells are being modernised and
321 old standard tubewelis are being con-
nected with dedicated feeder.

{English)

Review of Working of Gold Contro! Act,
1968

6447. PROF. RAMAKRISHNA
MORE : Will the Minister of FINANCE
be pleased to state :

(a) whether Government have made
any assessment of the annual loss suffered in
terms of foreign exchange and other exporta-
ble commodities with the continuous clande-
stine inflow of gold into the country ;

(b) if so, the details thereof ;

(c) whether Government have made
any review of the working of the Gold Con-
trol Act, 1968 to know how far it has
achieved its objective in controlling and
regulating the trade and industry engaged in
the task of using gold ; and

(d) if so, the outcome thereof and the
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steps contemplated by Government in this
regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA) : (a) and (b). Since smuggling is
a clandestine activity no estimate can be
made of the quantum of gold smuggled in to
the country. Consequently it is not possible
to know the loss of foreign exchange on this
account,

(¢c) and (d). Government’s gold policy
in its totality is under examination by a
Committce under the Chairmanship of
Dr. Rangarajan, Deputy Governor of Reserve
Bank of India, constituted on May 13th,
1986.

[Translation)

Filling up of Posts of Clerks, Stenographers
and Cashiers in Nationalised Banks

6448. SHRI SHANTI DHARIWAL .
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have issued
directives to the banking service commissions
to fill up the posts of clerks, stenographers
and cashiers etc. in the nationalised banks ;

(b) whether there are directives from
Government that the employees, who com-
plete 80 days’ regular service will be made
regular ;

(c) whether it is a fact that there are
many employees in the State Bank of Bikaner
and Jaipur who have completed their 30
days regular service and are not being treat-
ed as regular employees ; and

(d) if so, the reasons for not making
such employees regular by the above
Bank ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) According to

-the existing scheme of recruitment, clerical

personpcl/stenograpbers in banks are recruit-
ed through various Banking Service Recruif
ment Boards/Central Recruitment Board.
This is an ongoing process. The Boards
accepts indents from banks and allot the
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candidates who are selected finally to the
banks.

(b) No, Sir.

(c) and (d). State Bank 6f India has re-
ported that there are a large number of ex-
temporary employees, who have completed
an aggregate temporary service of 80 days
or more in State Bark of Bikaner and
Jaipur. State Bank of India has also reported
that State Bank of Bikaner and Jauipur has
already initiated the process for affording
one time opportunity for permanent absorp-
tion by a separate recruitment test for
them.

Smuggling of Gold

6449. SHRI SHANT!I DHARIWAL :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government are aware that
difference between the rates of gold in the
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country and that in the foreign countries is
about 45 per cent ;

(b) if so, whethgr it is a fact that due
to this difference in rates, gold is smuggled
into the country in large quantity ;

(c) whether it is also a fact that due to
this reason the export of gold ornaments
from the country has declined tremendously

and many States have been affected thereby ;
and

(d) if so, the steps taken by Govern-
ment to remove the ill-affects caused thereby
on the business of goldsmiths in these States
and the names of States from where gold
ornaments are being exported ?

THE MINISTER OF STATE IN THR
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI .AK
PANJA) : (a) and (b). The comparative.
figures of average price of .gold at Bombay
and.London during 1985, 1986 and 1987
are given below :

Year Bombay price London price Price
per 10 . per 10 differential
grammes grammes
1985 Rs. 2009 Rs. 1265 Rs. 744 58.9Y%
1986 Rs. 2114 Rs. 1473 Rs. 641 438Y%
1987 Rs. 3167 Rs. 2055 Rs. 1112 S4.1%

Smupgling is a clandestine activity and it is
not feasible to make an estimate of the
extent of gold being smuggled into the coun-
try. The magnitude of the smuggling of
gold into the country is determined largely
by : i

(i) High domestic demand due to
social customs ; '

(ii) Demand for hoarding purposes as
a security and hedge against infla-
tion ; .

(iii) Negligible indigenous
and supplies ; and

(iv) Profitability due to the wide diffe-
rential between low international
price and rising domestic prices.

(c) and (d).

production

The value of gold jewsllery

exported during the financial years 1983-84,

1984-85, 1985-86, 1986-87 are given
below :
Year Value
(Rs. in crores)
1983-84 83.39
1984-85 86.1Q
1985-86 101.67
1986-87 89.20

These figures do not confirm the apprehen-
sion that export of gold ornaments from the
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country has declined tremendously.
Utilisation of Water of Kalisindh River

;5459. SHRI SHANTI DHARIWAL :
Will the Minister of WATER RESOURCES
be pleased to state :

(a) whether Union Government have
received any proposal from Rajasthan
Government for using the water of Kalisindh
river for irrigation purposes ;

(b) if so, whether a suggestion has also
been received from the State Government
for making the optimum utilization of water
of this river for agriculture purposes under

- major irrigation projects ;

(¢) if so, whether Government bave
considered this proposal and the outcome
thereof ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) Yes,
Sir.

{(b) No, Sir.
(c) and (d). Do not arise.
Listing of Shares

6451. SHRI SHANTI DHARIWAL :
Will the Minister of FINANCE be pleased
to state :

(a8) whether the attention of Government
has been drawn to the news-item appearing
ip the “Economic Times” dated 27
December, 1987 under the caption ‘SEs seek
more powers’ ; '

(b) if so, whether the Presidents of the
Stock Exchanges have sought more powers
from Government in regard to the guidelines
for listing the shares of companies in stock
exchanges ; and

(¢) if so, the reaction of Government
in regard thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDD-FALEIRO) : (a) Yes, Sir.

(b) No specific proposal has been
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received from the Presidents of Stock
Exchanges seeking more powers from

' Government- in regard to the guidelines for

listing of shares of companies in Stock

Exchanges.

(c) Does not arise in view of reply to
(b) above.

{Bnglish)
Opening and Closing Price of Gold

6452. SHRI V.S. KRISHNA IYER:
Will the Minister of FINANCE be pleased to
state :

(a) the authority determining the open-
ing and closing price of gold every day;
and

(b) whether Government propose to
take steps to regulate the daily opening and
closing price of gold throughout the country
ata uniform rate by constituting a Gold
Control Exchange as in Stock Exchange ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) The price of
gold is dependent on the market forces in
the gold bullion market. The opening and
closing prices of gold in Bombay are deter-
mined by the Bombay Bullion Association.

(b) No, Sir.
Jute Industry in Assam

6453. SHRI ABDUL HAMID : Will
the Minister of TEXTILES be pleased to
state :

(a) whether Union Government are
aware that there is a sufficient scope for the
large scale jute based industry in Assam
haviog plenty of raw jute materials ;

(b) if so, whether Union Government
propose to establish a large scale jute based
industry in Assam particularly at Dhubri
during the Seventh Five Year Plan ; and

(c) if so, the details thereof ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) to (c). There
is adeguate installed capacity for the produc-
tion of jute goods in the country to meet
domestic as well as export requirements.
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There is no proposal under consideration for
the establishment of any new jute mill in the
country including the State of Assam.

Jute Purchase Centres in Assam

6454, SHRI ABDUL HAMID : Will
the Minister of TEXTILES be pleased to
state :

(a) whether the Departmental Purchase
Centres (DPC) of the Jute Corporation of
India in Assam are small in numher in
comparison to other States like West Bengal,
Orissa, Bihar, etc. ;

(b) if so, the steps proposed to be
taken by Union Government to increase the
DPC in Assam ; and

(c) if so, the details thereof ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRD!A) : (a) 26 purchase
centres of the Jute Corporation of India
out of a total of 197 purchase centres, are
located in Assam. These are not small in
comparison to other States in view of the
fact that Assam accounts for around 10.8%
of the total production of raw jute in the
ocountry.

{(b) and (c). Do not arise.

Silk Export Target

6455. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of TEXTILES be
pleased to state :

(a) whether it is a fact that the silk
export target is not satisfactory ;

(b) if so, the reasons therefor ;

(c) the steps taken by Union Govern-
ment to increase the export of silk ; and-

(d) the target set for silk export in
Seventh Five Year Plan ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) to (d). The
target set for silk exports by the end of 7th
Five Year Plan period was Rs. 190 crores.
However, silk exports touched a level of Rs.
201 crores in 1986-87 itself and during the
year 1987-88, silk exports are expected to
be of the order of Rs. 240 crores. The
target for the year 1988-89 has now been
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set at Rs. 270 crores. The Union Govern-
ment has taken the following steps for increa-
sing exports of silk goods :

(i) Facilities available to silk exporters
for import of raw material under
export incentives schemes have been
further liberalised in the new
Import-Export Policy (1988-91).

(ii) Higher rates of cash compensatory
support were announced w.e.f.
1-7-86 for npatural 8ilk goods
(except silk fabrics).

(iii) 27 silk machineries have been per~
mitted for import under OGL and
customs duty on all these machine-
ries has been reduced to 352,

(iv) Due to the efforis of the Indian
delegation, silk goods from India
are not subject to specific quota
restriction under Textile Agree-
ments. -

West German Equity Investment in India

6456. SHRI P.M. SAYEED : Will
the Minister of COMMERCE be pleased to
state :

(a) whether private companies of West
Germany are likely to participate m equity
investment in India ;

(b) whether the existing FERA regula-
tions would be relaxed in favour of West
German collaboration ; and

(c) if so, the specific fields of collabora-
tion between the two countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSD : (a)to (c). Selection of
technologies is primarily left to the Indian
entrepreneurs/parties, who, after exploring
the alternative sources of technology and
techno-economic analysis, select the one that
suits them best. West Germany is at present
the second largest source of import of tech-
nelogy into India.

Foreign investment and collaboration
including from West Germany is welcome
within the limits of our selective policy as
reiterated in the Technology Policy Statement
of 1983.
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Supply of Rigs and Pumps to Uganda
6457. SHRI GOPALA KRISHNA

THOTA : Will the Minister of FINANCE be
pleased to state :

(a) whether .Union Government have
offered to supply rigs and pump sets to
Uganda so as to help that country to solve
its water shortage both for drinking and
irrigation ;

(b) if so, the details thereof ; and

() how much this is going to cost
India ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c). Govern-
ment of India have not supplied directly any
rigs and pump sets to Uganda.

However, against the 1982 Indo-
Uganda Credit Agreement, the Government
of Uganda bad signed a contract for Rs.‘ 4
crores for export of eight water drilling rigs
with accessories from India, against grcdit
extended by Government of India.

Tripartite Committee for Textile Industry

645:. SHRIMATI USHA CHOU-
DHARY : Will the Minister of TEXTILES
be pleased to state :

(a) whether Union Government pro-
pose to set up a tripartite Committee consis-
ting of employers, textile workers and
Government officials for the solution of the
crisis faced by textile industry in the
country ;

(b) if so, the details of the proposal ;

(c) what will be the terms of reference
of the committee ;

(d) the time by which the com:mittee
will submit its report ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) to (d). While
it has been decided to appoint an Expert
Committee, which consists of representatives
from all interested sectors to sit down and
review how the Textile Policy has worged
uptill now, there is no proposal’to set up a
tripartite Committee for ‘‘the solution of
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the crisis faced by the textile industry’’.

Purchase of Cotton and Jute

6459. SHRI BHADRESWAR TANTI :
Will the Minister of TEXTILES be pleased
to state the details of amount allocated to
the Cotton' Corporation of India and Jute
Corporation of India for the purchase of
cotton and jute respectively during 1986-87
and 1987-88 ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : Government
does not allocate any funds to these Organi-
sations for the purchase of cotton and jute.
However, there is an open-erded coinmit-
ment for purchase of jute and cotton by these
Organisations for Price Support operations
and losses incurred are reimbuised by the
Government.

Financial Assistance to Assam Co-opera-
tive Jute Mills, Silighat

6460 SHRI BHADRESWAR TANTI :
Will the Minister of TEXTILES be plcased
to state :

(a) whether the Chief Minister of Assam
had written to Union Government on 10
March, 1987 to provide an ass.stance of
Rs. 240.60 lakhs to the Assam Co-opera-
tive Jute Mills, Silighat ; and

{b) if so, the response of Union Gove-
rnment thereto ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir,

(b) The Union Government has sanc-
tioned Rs. 71 lakhs as grant in aid and the
balance amount of Rs. 169.60 at loan,
This has already been released to the State
Government,

Agreement with China

6461. SHRI BHADRESWAR TANTI:
Will the Minister of COMMERCE be pleased

‘to state :

(a) whether China signed an agreement
with India in May, 1987 to set up a trade
information nctwork ;

(b) if so, whether the agrecment has
been signed to provide information relating
to regional trade promotion ; and
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(c) if so, the factual position thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) No, Sir.

(b) and (). Do not-arise.

[ Translation)

Purchase of Sugar in International
Market

6462. SHRI1 BALWANT SINGH
RAMOOWALIA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether the State Trading Corpo-
ration had purchased sugar from the inter-
national market in January, 1988 ;

(b) if so, the quantity of sugar purchas-
ed in the said month and at what price ;
and

(¢) the price of sugar
1987 and February, 1988 in the international
market ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI]) : (a)and (b). In January,
1988, STC imported 43,050 metric tonnes
of sugar vajued at Rs. 16.13 crores (CIFFO)
at international market prices.

(c) The average London Daily Price
of sugar in December, 1987, was US §
220.58 per MT f.o.b. European ports and
US $ 231.595 per MT f.0.b. European ports
in Febrvary, 1988,

(English)

Stoppage of Iron Ore Export from Redi
Port in Sindhudurg District

6463. PROF. MADHU DANDAVATE :
Will the Minister of COMMERCE be pleased

to state :

(a) whether it is a fact that about 2000
workers in the Port Redi of Sindhudurg
district in Maharashtra are deprived of work
because of the stoppage of iron ore exports
from that Port ; and

(b) if so, the steps proposed to avoid
hardship to these workers ?

THE MINISTER OF STATE IN ‘THE
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MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) Iron ore exports from
Redi Port of Sindhudurg District of Mahara-
shtra have been affected adversely due ¢
non-availability of funds in the Indo-Roma-
nian Rupee Trade Account.

(b) A Ministerial delegation visited
Romania recently and discussed short and
long term measures. As a result of it exports
of iron ore are expected to go up in April/
May, 1988,

Mechanisation/Computerisation in
Banking Indostry

6464. SHRI SM. GURADDI : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Reserve Bagk of India
had appointed a Committee in July, 1983 to
study mechanisation/computerisation in
banking industry ;

(b) if so, the recommendations made by
the Committee ;

(c) the extent to which these recommen-
dations have been implemented so far ;

(d) whether all the recommendations
made have been fully implemented ; and

(e) if rot, the main reasons for delay in
implementing these recommendations

THE MINISTER OF STATE IN THE
‘DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (¢). A
Committee was constituted by Reserve Bank
of India (RBI) under the Chairmanship of
Dr. C. Rangarajan, Deputy Governor, RBI
in July, 1983 to consider the question of
drawing up a phased programme of mecha-
nisation and computerisation in banking
industry. The Committee had recommended
in its report submitted in 1984 installation
of Advanced Ledger Posting Machines
(ALPMs) at the Branch Level, mini computer
systems at Zonal/Regional Offices and main
frame computer systems at the Head Offices
of the commercial banks. The Committee
had recommended a 5 Year Plan for mecha-
nisation/computerisation spanning from 1985
to 1989. Reserve Bank of India accepted
these recommendations of the Committee and
initiated action for implementation of the
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same. As per the information furnished by
Reserve Bank of India, as &t the end of
February, 1988, the public sector banks have

installed 1248 ALPMs at the branches and -

135 mini computers at Regional/Zonal
Offices. It is proposed to instal main frame
computers at the Head Office level as
recommended by the Rangarajan Committee
before 1989.

The progress of mechanisation/computer-
isation is monitored on a continual basis by
Reserve Bank of India.

Change in Compeosition of Spices Board

6465. SHRIMATI D.K. THARA DEVI
SIDDHARTHA Will the Minister of
COMMERCE be pleased to state :

(a) whether Government are considering
a change in the composition of the Spices
Board ;

(b) if so, the changes sought to be

made ;

(c) the present composition of the

Spices Board ; and

(d) whether the spices growers would
find adequate represcntation in the next
reconstitution of the Spices Board ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNS) : (a) to (c). The present
composition of the Spices Board is as
indicated in fthe statement given below.
(See columns 253—262). At present
there are three vacancies one for an ex-
porter,
Ministry of Commerce and Finance. These
vacancies are proposed to be filled up. No
other change in the composition of the Spices
Board is under consideration.

(d) There are already seven members to
represent the growers of spices on the Spices
Board.

Per Capita Consumption of “loth

6466. SHRIMATI D.K. THARA DEVI
SIDDHARTHA : Will the Minister of
TEXTILES be pleased to state the per capita
annual consumption of cloth viz., cotton,
terecot, woollen, silk, polyester and khadi ?

THE MINISTER OF TEXTILES (SHRI

APRIL 8, 1968

Written Anywers 252

RAM NIWAS MIRDHA) : Tke per capita
consumption of cloth, as estimated by the
Market Rescarch Wing of the Textiles Com-
mittee, for the year 1986 is 15.79 metres
nter- alia including the following :

Item In Metres
Cotton and Khadi 10.71
Terecot 2.31
(Polyester Cottod)

Woollen 0.21
Silk 0.24
Polyester 1.51

two for representatives of the -

Allocation of Funds to State for Irrigation

6467. PROF. NARAIN CHAND
PARASHAR : Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether any higher allocations have
been made for harnessing and augmenting
the irrigation potential including underground
water in the country in the current and
subsequent years of the Seventh Five Year
Plan in the States which bhave experienced
successive/prolonged drought during the past
three years ;

(b) if so, the increase in aMlocation for
irrigation in the current year as alsu in the
subsequent remaining years of the Seventh
Five Year Plan, for each State and Union
Territory affected by drought ;

{c) if not, the reasons thereof ; and

(d) whether allocation for irrigation
would be enhanced in the drought affected
States during the current financial year and
the remaining two years of the Plan ?

THE MINISTER OF STATE IN THR
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) Yes,
Sir.

(b) to (d). The requisite information is
given in the Statement given below.

(Sce columns 263-264).
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Statement

State-wise break-up of additional outlay for irrigation works to be taken up under
Drought Relief Programme

Si. No. State Oui\lay (in Rs. crores)
1. Andhra Pradesh 22.00° ° X%
2. Gujarat 30.00
3. Haryana 2.00
4. Himachal Pradesh 1.10
5. Jammu and Kashmir 6.40
6. Karnataka 25.00
7. Kerala 5.50
8. Madhya Pradesh 27.00
9. Mabharashtra 26.00
10. Nagaland 0.50
11. Orissa 22.00
12. Rajasthan 37.50
13. Tamil Nadu 3.00
14. Uttar Pradesh 28.00
Total 236.00
Note : (a) 50 pcr cent of the above additional outlay would be from the funds
allocated for the employment-generation programme undcer the drought
relief assistance, as approved by the Government of India on the recom-
mendations of the High Level Committee on Relief.

(b) The remaining 50 per cent would be made available as nct additionality
over and above the amounts sanctioned as drought reliet assistance to
the States. This a nount can be spent on materal components as well,
as may be agreed to in individual cases by the Planning Commission.

[ T+anslation) Cardamom Board, Tea Board and Tobacco

Impact of Coffee, Cardamom. Tea and
Tobacco Boards in Improving: Quality

6468. PROF. NIRMALA KUMARI
Will the Minister of

SHAKTAWAT

COMMERCE be pleased to state :

(a) whether

the Coffee Board,

the

Board have proved helpful in improving the
quality of these products ; and
(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R,
DAS MUNSI) : (a) Yes, Sir.

(b) Does not arise,
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Profit/Loss in NTC India as compared to other countries end

whether some more changes would be effect-
6469, PROF. NIRMALA KUMARI .4 iy the Textije Policy with a view to

SHAKTAWAT : Will the Minister of 4,00 the prices of Jsmata and Cotton
TEXTILES be pleased to state : cloth ?

() the present number of NTC mills THE MINISTER OF TEXTILES (SHRI
earning profit and of those running in loss ; RAM NIWAS MIRDHA) : (a) Out of the
operational 123 mills of NTC, 9 mills have

(b) whether there has been any change ghown provisional net profit and 114 mills

in the system of working of these mills with have incurred provisional net loss, during

the introduction of New Textile Policy ; the period April, 1987-January, 1988.
(c) the amount spent by Government (b) Yes, Sir.
doring the last two years on the rehabili-
tation of the mills running in loss ; and (¢) The Government has released the

] following amounts as financial support for
(d) the reasons for cloth being costly in  NTC :

(Rs. in crores)

Year Mcdernisation Labour Working Total
rationalisation capital

1986-87 15.00 10.00 135.00 160.00
1987-88 15.00 10.00 170.00 195.05
(d) Within the framework of the Textile (¢) the reasons for which this qualifica- .

Policy NTC is producing comntrolled cloth tion is not declared as an essential qualifi-
and Handloom Scctor is producing Janta  cation for appointment to some important
Cloth. Some of the reasons for the cloth  posts with a view to bring about improve-
being costly in India are high cost of inpuis ment in banking work in case this qualifi-

and inadequate modernisations. cation is considered to be a suitable one ?
Facilities to Per<ons having CAIIB THE MINISTER OF STATE IN THE
Qualification DEPARTMENT OF ECONOMIC AFFAIRS

IN THE MINISTRY OF FINANCE (SHRI

6470. PROF. NIRMALA KUMARI EDUARDO FALEIRO): (a) fo (¢). The
SHAKTAWAT :  Will the Minister of Indian Banks' Association has advised that
FINANCE be pleased 1o state : the CAIIB is the main diploma awarded by
the Indian Institute of Bankers. The Insti-
tute also awards other certificates/diplomas,
such as, Diploma in bank management and
diploma in international banking. Only
bank employees and employees of some
(b) whether the persons/egiployees who fnancial institutions who are members of
Pass this examination are easily selected by the Institute, are cligible to appear in the
Public scctor banks or are also given addi- CAIIB  BExamination and, as such, the
tional increments : question of their possessing the qualification
at the time of appearing in the BSRB selec-

(c) the other facilitics given by public tion examination and, consequently, being
éctor banks to the employees having this  selected easily by the BSRB does not arise.
Professional qualification ; The bank employees who pass this examina-
tion are given additional increments and,

(d) the names of the special jobs for in some banks, weightage is given for CAIIB
“Which  such persons are considered suitable ;  qualifications at the time of promotion from
tnd Clerk to Officer and from one scale to

L3

(a) whethor CAIIB (Certifed  Associates
of the Indian Mstitute of Bankers) is the
enly professional qualification in Banking
Sector in India ;
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another within the Officers’ cadre. The
CAIIB is a general qualification in banking.
Since the eligibility criteria fQr direct recruit-
merfit to various cadres in public sector banks
have already been laid down and have been
considered ad=quate, there is no proposal
for declaring CAIIB as an essential qualifi-
cation for any category of posts.

[ English)

Hydrological Studies on Major Irrigation
Projects

6471.
Will the Minister of WATER RESOURCES
be pleased to state :

(a) the details of the studies of various
bydrological aspects of 509 of on-going
and new major plan projects in river basins
of the country, completed upto December,
1986 ;

(b) the time by which these studies are
likely to be completed in respect of the
remaining 509 of the irrigation projects ;
and

(c) the details of 12 projects in various
States where hydrological studies were com-
pleted with Central assistance ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) to (c).
Studies on hydrological aspects of all major
projects are carried out in the Central Water
Commission for assessing water availability
and for spillway design, before these are
considered for acceptance. Further, special
hydrological studies are taken up at the
request of project authorities and external
lending agencies. 20 such special studics
were taken up since January, 1987 in 11
States, out of these 12 have been completed
so far,

Use of Reverse Carbon by Bank Customers -

6472. SHRI K. RAMAMURTHY :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Central Bureau of
Investigation has suggested that the bank
customers should use reverse carbon, as is
being done by the banks on their drafts,
while writing out a cheque as this would

APRIL 8, 1988
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prevent erasures and making alterations ;

(b) whether the CBI has also suggested
regular use of ultra-violet (ray) lamp as a
matter of routing while passing cheques for
over Rs. one lakh ; and

(c) if so, the action taken on these two
suggestions by the bank managements to
eliminate bank frauds ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALFIRO) : (a) to{(c). No
such suggestions have been made by the
Central Bureau of Investigation. However,
banks on their own exercise caution and
adopt measures, including use of ultra-violet
rays, to satisfy themselves about the
authenticity of the cheques etc. for large
amounts before passing them for payment.

Computerisation in State Baok of India

6473. SHRI K. RAMAMURTHY :
Will the Minister of FINANCE be pleased
to state :

(a) the total number of computers
acquired by the State Bank of India ;

(b) the number of computers that have
actually been put on service ; and

(c) the reasons for not utilising all the
imported computers by the State Bank
Management ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) (a) and (b).
State Bank of India (SBI) has reported that
it has acquired a total number of 130 com-
puters including those which were imported
and all of them have been put on service.

(c) Does not arise.

Irrigation Potential

6474. SHRI K. RAMAMURTHY :
Will the Minister of WATER RESOURCES
be pleased to state :

(a) the steps being taken to put to use
5.2 million hectare idle capacity, out of
20.8 million hectares of irrigation potential
created between 19351 and 1985 at a cost



269 Written Answers

of Rs, 15,026 créres, instead of adding 4.3
million hectares in the Seventh Five Year
Plan at a cost of Rs. 15,000 crores ; and

(b) the steps being taken to contain soil
erosion and salination, since every minute
the country is losing five hectares of arable
land through soil erosion and two hectares
from salipation ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) The
steps being taken for improving the utilisa-
tion of irrigation potential created include
implementation of on-farm development
works such as provision of field channels,
drainage, land shaping, introduction of
rotational water supply and introduction of
improved water management practices with
farmers’ participation. The programmes
for utilisation of irrigation potential and for
extending irrigation to new areas are com-
plementary and have to proceed together.

(b) The steps being taken include soil
conservation, afforestation and land reclama-
tion measures.

Excise Duty Pending Realisation

6475. SHRI RAM BHAGAT PAS-
WAN : Will the Minister of FINANCE be
pleased to state :

(a) whether Government propose to
confiscate the factories of those companies
against whom show cause notices have been
issued and excise duty of more than two
hundred crores is pending realisstion ; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI ALK.
PANJA) : (a) and (b). The amount of
duty demanded in the show cause notices
does not become recoverable unless the show
cause notices are adjudicated resulting in
confirmation of the amounts. Show cause
notices demanding duty of more than Rs.
200 crores have bcen issued to three com-
panies which are either pending adjudication
or stayed by the courts. There is no com-
pany against whom confirmed amount of
Central excise duty of more than Rs. 200
crores is pending. The adjudicating officers
at their discretion can order confiscation of
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any land, building, plant, machinery, mate-
rials, conveyance, animal or any other . things
used in connection with the manufacture,
production, gtorage, removal or disposal of
offending goods after considering the nature
and gravity of the offence. However, when-
ever confiscation is adjudged, an option has
to be given by the adjudicating officer to the
owner of the goods to pay in lieu of confis-
cation such fine as the officer thinks fit.

Customs Duty Evasion by Textile Companies

6476. SHRI RAM BHAGAT PAS-
WAN : Will the Minister of FINANCE
be pleased to state :

(a) whether Government propose to
order special enquiry into the ecvasion of
customs duty by some textile companies for
import of yarns during last two years ;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA) : (a) It has been reported that
there is no proposal to order special enquiry
into the alleged evasion of customs duty by
some textile companies for import of yarns
during the last two yéars.

(b) In view of (a) above, does not arise.

[Translation]

Complaints Regarding Misuse of Loans
by States

6477. SHRI RAM BHAGAT PASWAN :
Will the Minister of FINANCE be pleased
to state :

(a) the number of complaints received
by Government regarding the misuse of loans
given by Union Government to various
State Governments under various heads ;

(b) the names of the States against which
the complaints have been reccived ;

(c) the amount of loan outstandmg
against various States as on 31 Deoember.
1987 ; and

(d) the State-wise amount of outstan-
ding loans to be recovered from thcm till 31
December, 1987,
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THE MINISTER OF STATE IN THE
DEPARTMENT QOF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AX.
PANJA) : (a) to (d). Iloformation is being
collected and will be laid on the Table of the
House.

Allotment of Flats to Branch Managers
by State Bank of Indore

6478. SHRI C. JANGA REDDY :
Will the Minister of FINANCE be pleased
to state :

(@) whether Government are aware that
the State Bank of Indore has alloited luxury
flats in Asiad Complex to all its Branch
Managers .in Delhi and New Delhi, the mar-
ket rent of which is Rs. 8,000/- per month
which is more than the salary of the officers ;

(b) if so, the steps taken by the bank
to save this wasteful expenditure ; and

(c) the reasons for making too costly
flats residential ? -

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SH«I
EDUARDO FALEIRO) :. (a) to (c). State
Bank of Indore has reported that due to
difficulties in securing suitable accommoda-
tion for their officers posted at.Delhi, the
Bank decided to purchase five flats in Khel-
gaon, Delhi from Delhi Development Autho-
rity. The bank has also advised that its inten-
tion was only to provide residential accom-
modation to its Branch Managers looking to
the hardship for securing suitable accommo-
dation at Delhi. .

(English)
New Marine Products Export Centres

6479. SHRI THAMPAN THOMAS :
Will the Minister of COMMERCE be
pleased to state :

(a) the quantity of marine products
exported in the year 1987 ; and

(b) the new centies where marine pro-
ducts have been started processing ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI1 P.R.
DAS MUNSI) : (a) The quantity of marine
products exported during the year 1987 was
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of the order of 89124 tonnes.

(b) New processing plants registered
with MPEDA during 1987 for processing
marine products are located at Bombay,
Bhubaneshwar, Calcutta, Karwar, Quilon,
Alleppey and Cochin,

New Projects for Export of Marine
Products

6480. SHRI THAMPAN THOMAS :
Will the Minister of COMMERCE be pleased
to state the new projects started with the
help of foreign collaborations for export of
Marine Products ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : These new projects have
been implemented with the help of foreign
collaborations for export of marine products.
Two of these arc.Joint-Venture projects in
the field of deep-sea fishing and one in the
field of processing.

Export of Spices

6481. SHRI THAMPAN THOMAS :
Will the Minister of COMMERCE be pleased
to state :

(a) whether there is any quality control
of Indian spices like pepper, ginger, carda-
mom etc. before they are exported ;

(b) if so, the details thereof ;

(c¢) whether there is price difference in
the USA in Indian spices vis-a-vis of other
countries ; and

(d) if so, the reasons thercfor and the
steps being taken to bring parity in prices ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) Yes, Sir.

b) All important spices such as pepper,
cardamom, chillies, ginger, turmeric ctc. are
subject to quality control and preshipment
inspection before export. Inspections are
carried out by the Directorate of Marketing
and Inspection as per grades prescribed under
the Agricultural Produce (Grading and
Marking) Act. The Export lnspection
Agency has been recently notified as an alter-
native agency for pre-shipment inspection of
black pepper.

(¢) Yes, Sir.
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(d) The differences in prices are generally
due to various factors which include cost of
production, domestic demand, supply and
varietal differences. The steps being taken
to bring parity in prices include efforts to
increase productivity of cardamom and pepper
etc.

[Translation)

Bank Facility in Hill Areas

6482. SHRI HARISH RAWAT :
Will the Minister of FINANCE be pleased to
state @

(a) whether there is no bank facility in
the hill areas of the country where there are
no roads ; and

(b) if so, the scheme of Government to
provide bank facility to the persons living in
those areas ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b). Under
the current Branch Licensing Policy, hilly
areas are given special consideration while
allotting centres for opening bank branches
by relaxing the population coverage norm of
one branch for every 17,000 population to
one branch for 12,000/10,000 population.
A spatial norm of making available a bank
branch within a distance of 10 kms. has also
been prescribed under the current Branch
Licensing Policy with a view to fill in the
spatial gaps in availability of banking facili-
ties. Allotment of centres for opening bran-
ches is done by RBI out of the list of identi-
fied centres received from the State Govemn-
ment with reference to the prescribed policy
norms. The banks are expected to open bran-
ches at all the centres allotted to them in a
phased manner, irrespective of the location of
centre on the main road or otherwise,

Expansion of Silk Industry in Hilly
Areas of U.P.

6483. SHRI HARISH RAWAT : Wil
the Minister of TEXTILES be pleased to
stafe :

(a) the amount proposed to be spent
for the expansion of sitk industry in hilly
areas of Uttar Pradesh during 1988-89 ;

(b) whether the Ministry is considering
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a proposal for starting some Pilot Projects
for large expaasion of silk industry in these
areas of Uttar Pradesh ;

()

and

if so, the details in this regard ;

(d) if not, the steps being taken by the
Ministry for the expansion of silk industry
in these areas ?

THE MINISTER OF TEXTILES (SHRI1
RAM NIWAS MIRDHA) : (a) Under the
Central Sector Annual Plan for 1988-89, an
amount of Rs. 56.10 lakhs has been earmar-
ked by the Central Silk Board for expansion
of Sericulture industry in Hilly areas of
Uttar Pradesh.

(b) At present, no such propésal is
under consideration.

(c) Does not arise.

(d) In order to supplement the efforts
of State Government of Uttar Pradesh for
expansion of sericulture in hilly areas of the
State, the following steps  have been/are
being undertaken by the Central Silk Board
(CSB) :

(i) CSB’s Rescarch sub-station at
Majra has been up-graded as a
Regional  Sericulture Research
Station for extending R&D support
and also to evolve appropriate
technologies.

A Basic Silkworm Seed Station and
a hybrid silkwork production Centre
have been set-up in Dehradun Distt.
for organising supply of quality
Basic Seed and for supply of Com-
mercial] silkwork seed.

(i)

(iii) A Demonstration-cum-training-Cen-
tre for reeling and cocoon spinning
has been set-up at Dehradun for
providing training to sericulturists.

(iv) A Regional Tasar Research Station
has been set-up at Bhimtal for
extending R&D support for oak
tasar development.

Besides, CSB is organising the supply of
young-age sitlkworms through chawki rearing
centres is setting up demonstration centres
for mulberry cultivation and silk-worm rear-
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ing, arranging supply of mulberry cuttings and
rearing cquipments to sclected seed cocoon
rearars and imparting training to farmers.

NABARD Assistance to Uttar Pradesh

6484. SHRI HARISH RAWAT : Will
the Minister of FINANCE be pleased to
state :

(a) the amount given by the National
Bank for Agriculture and Rural Development
to Government of Uttar Pradesh for 1ts
various schemes during the last three years,
year-wise ;

(b) whether per capita amouat of Funds
made available to Uttar Pradesh by the
aforesaid bank is less than per capita national
average of such funds ; and

(c) if so, the steps proposed to be taken
by Government to ensure that more funds
are made available to Uttar Pradesh by the
aforesaid bank ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a)_to (c). Infor-
mation is being collected and will be laid on
the Table of the House to the extent available.

Loans for Industries in Almora District

6485. SHRI HARISH RAWAT : Will
the Minister of FINANCE be pleased to
state :

(a) the total number of industries set
up in Almora district of Uttar Pradesh and
the number of such industrics out of them
which have been sanctioned loan by the
banks ; and

(b) the number of the industries in this
district proposed to be provided loan by the
banks during 1988-89 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) (a) and (b).
Reserve Bank of India have reported that
the number of industries set up and financed
by banks in Almora District during 1987
was 1889, the financial outlay being Rs.
93.42 lakhs. The proposed financial outlay
for 1988 is of the order- of Rs. 116.69
lakhs.
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Sick Textile Mills in Rajasthan

6486. SHRI VIRDHI CHANDER
JAIN : Will the Minister of TEXTJLES
be pleased to state :

(a) whether it is a fact that most of
the textile mills in Rajasthan are sick ;

(b) if so, the policy of Union Govemn-
ment towards such sick textile mills ;

{c) the steps taken to improve the con-
ditions of sick textile mulls in Rajasthan ;
and

(d) the details of financial assistance
provided during the last three years to the
major textile mills to improve their condi-
tion ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) to (c). As
on 29-2-88 therc were only 7 sick/closed
textile mills out of a total of 34 cotton/man-
made fibre textile nulls in Rajasthan, The
Nodal Agency constituted by Government to
examine sick textile mills in order to ascer-
tain whether they are potentially viable or
not had found only 3 mills in Rajasthan to
be non-viable. Thc Nodal Agency evolves
and manages rehabilitation packages in
respect of sick mills found by it to be viable.
A Textile Modernisation Fund has also been
set up to meet the modernisation needs of
weak but viable units. Non-viable mills
may have to close down permanently.

(d) Details of financial assistance pro-
vided to textilc mills in the private sector
are not maintained by the Union Govern-
ment.

Proposal for setting up a River Valley
Corporation on Krishna-Godavari

6487. SHRI E. AYYAPU REDDY :
Wil the Minister of WATER RESOU-
RCES be pleased to state :

(a) whether the water of Godavari and
Krishna rivers have not been fully utilized
due to inter-State disputes and a lack of co-
ordination m finalising and implementing,
the composite projects amongst the States ;

(b) whether it is a fact that the concern-
ed States are not financially sound for taking
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up major irrigation schemes on these rivers ;

(¢) if so, whether there is a proposal
under consideration of Government to set up
a river valley corporation with Central Fund
and World Bank assistance ; and

(d) if so, the details thereof and the steps
being taken to solvc the disputes between
the concerncd States ?

THE MINISTER OF STATE IN THE

MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) No,
Sir.

(b) Yes, Sir.

(¢) No, Sir.

(d) Does not arise.

New Status of EPCs.
6488. PROF. K.V. THOMAS : Will

the Minister of COMMERCE be pleased to
state :

(a) whether the Export Promotion
Councils (EPCs) are proposed to be given
the status of Public Sector Undertakings or
statutory authorities

{(b) if so. the details thereof ; and

(c) whether the participation of emplo-

yees in the management of EPCs will be
allowed ?
THE MINISTER OF STATE IN THE

OF COMMERCE (SHRI P.R.
(a) No, Sir.

MINISTRY
DAS MUNSD) :

(b) Does not arise.

(c) Export Promotion Councils are either
companies registered under the Companies
Act or Societies registered under the Societies
Registration Act. They are non-profit.
making bodies and are only service organisa-
tion. Their basic function is o service the
exporting community and help in export
promotion. They do not undertake any
commercial activity or do export business
themselves. In vizw of this position, repre-
sentation of the employees on the manage-
ment df EPCs is not considered necessary,

Mincrals Fxport

6489. SHRI C. MADHAV REDDI:
Will the Minister of COMMERCE be pleased
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to state :

(a) the value of minerals exported
during 1985-86, 1986-87 and 1987-88 ;

(b) the details of the minerals exported ;
and

(c) the measures being taken to increase
export of minerals ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : .(a) The value of Minerals
and Ores exported during 1985-86, 1986-87
and 1987-88 (April-Dec. '87) has been as
follows :

1985-86 784.66 crores
1986-87 674.66 crores
1987-88 463.31 €rores
(April-Dec.) (Prov.)

(b) Main minerals exported by India
are¢ Iron ore, Manganese Ore, Chrome Ore,
Mica, Coal, Granite, Salt, etc.

(c) The steps being takcn by the Gove-
rnment to promote expo.t of minerals include
expansion of capacities of major minerals
exporting ports, development of other related
infrastrocture, diversification of markets and
offcring incentive export prices.

Workshed to Promote Handicrafts in
Karnataka

6491. SHRIMATI BASAVARAIJES-
WARI : Will the Minister of TEXTILES be
pleased to state :

(a) ~whether it is a fact that the Karna-
taka Handicrafts Development Corporation
is proposing to construct worksheds to pro-
mote handicrafts in various places in the
State of Karnataka with the help of Norway
Development agency -

(b) if so, the total amount to be spent
for the construction of worksheds ;

(c) the names of the places where these
sheds will be constructed ;

(d) whether it is also a fact that another .
scheme has been launched with the assistance
of the Dutch Government for working-cum-
living sheds for artisans ; and
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(e) if so, the total amoupt of loan
required to be provided for both the schemes
and the mode of its repayment ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a)to(e). A
statement is given below.

Statement

(a) The Karnataka State Handicrafts
Developrnent Corporation is proposing to
construct 5 Common Facility Centres to
ptomote handicrafts in various places in the
State of Karnataka with the help of Norway
Development Agency.

L}

(b) Total amount to be spent for cons-

truction of Common Facility Ccntre is Rs.
7.5 lakhs.

(¢) The names of the places are as
under :

1. Sagar (District Shimoga).
2. Navalgund (District Dharwad).
3. Kinhal (District Raichur).

4. Channapatna (District Angalora

Rural).

5. Mysore (District Mysore).

(d) Yes, Sir, Another scheme was
launched with the assistance of Dutch
Government for the construction of 380
Working-cum-living sheds for artisans.

(¢) Total amount of loan provided for
construction of Working-cum-living sheds
under Dutch aided programme is Rs. 77.84
lakhs. The amount provided under Norway
Development Agency for construction of §
Common Facility Centres is a Grant and not
a loan. The mode of repayment of loan
under Dutch aided programme for construc-
ton of working-cum-living sheds is as

under :
1. Cost of each Rs. 20,000
working-cum-
living shed
2. Period of 27 ycars with a
repayment moratorium of two

years from the date
of completion.

4%

3 Ratc of interest
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Selling Jute to Private Sector Mills by
Jute Corporation of India

6492, SHRIMATI BASAVARAJES-
WARI : Will the Minister of TEXTILES be
pleased to state : '

(a) whether it is a fact that the Jute
Corporation of India has taken a decision
to sell Jute to private mills also ;

(b) if so, the details thercof and the
reasons therefor ;

(c) whether
Jute speculation
India ; and

this will help in clearing
in Jute Corporation of

(d) at what rate Jute will be sold to
private mills and to what extent this will
help private Jute mills ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) to (d). The
Jute Corporation of India has been selling
raw jute to private mills from the beginning
of the season under the B. Twill linked deal
against purchase of B. Twill bags on Gove-
mment account and under free sale arrange-
ment. Keeping in view the large inventory
of unsold stock with the Corporation, the
old 1985-86 stocks have also been offered

" for sale to mills at ruling market prices.

Proper Utilisation of Jute Development
Fund

SHRIMATI
WARI :

SHRI ANIL BASU :

6493. BASAVARAIJES-

Will the Minister of TEXTILES be pleas-
ed to state :

(a) whether Government have appointed
a high level committee to ensure that Special
Jute Development Fund of Rs. 100 crores is
properly and expeditiously utilised ;

(b) if so, whether this high level com-
mittee has submitted any recommendations
to Union Government ;

(c) if so, whether any amount from
the above fund has so far been utilised ;

(d) if so, the extent to which it was
properly and expeditiously utilised ;

(¢) whether the panel to monitor Special
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Jute Development Fund set up by- Union
Government will have any power to book
any offending unit for misuse of funds or
diverting the same for other purposes ;
and

(f) if so, the details of the said power ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) (a) to (d).
Government have constituted a High Level
Committee to review the progress of imple-
mentation of diffcrent schemes under the
Jute Special Development Furnd. The 1ist
meeting of the Committee was held on 10th
March, 1988 and on the basis of suggestions
received from different agencies incharge of
implementing the various schemes, appro-
priate action will be taken wherever called
for. During 1987-88 a sum of Rs, 11.09
crores has been released from this fund to
the different agencies for implementation of
the approved schemes.

(e) and (f). The funds under the various
programmes are released/proposed to be
released to State Governments and other
implementing agencies of the Government
and not to any of the jute mills,

Export of Cashew Kernels

6494. DR. KRUPASINDHU BHOI :
Will the Minister of COMMERCE be pleased
to state :

(a) thc target fixed for export of cashew
Kernels in 1987-88 ; and

(b) the achievemcnt made in this regard
so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) and (b). Against the
export target of Rs. 225 crores for cashew
nuts during 1987-88, the estimated exports
during April 1987—Fgbruary 1986 were
provisionally Rs, 312 crores.

Pay Scales of Research Assistants in
Central Water Commission

6495. SHRI UTTAM RATHOD :
Will the Minister of WATER RESOURCES
be pleased to state :

(a) whcther it is a fact that in the Cent-
ral Water Commission the scale of Research
Assistants which was Rs., 210—425, has
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now been revised to Rs. 1400—2300 while
the Senior Draftsman’s grade which was Rs.
205—280 has been revised to Rs, 1640—
2600 ; and

(b) #f so, the reasons for placing the
Senior Draftsman’s scale above those of
Research Assistants ?

THE MINISTER OF STATE. IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) and
(b). The post of Research Assistant in
Central Water Commission carried the pay
scale of Rs. 210—425, before the 111 Pay
Commission. It was revised to Rs. 425—
700 after the III Pay Commission. The
present pay scale of the post after the 1V
Pay Commission is Rs. 1400—2300, The
category of Draftsman which carried the
pre-11I Pay Commission pay scale of Rs.
205—280 is Draftsman Grade II and its 111
Pay Commission scale was Rs. 330—560.
Consequent to thce revision of pay scale of
the category of Diaftsinan in C.P.W.D., on
the basis of an arbitration award, the pay
scale of Rs. 14060—2300 was allowed to
Draftsman Grade 1I from November, 1987.

News 1tem Captioned ‘Smugglers
tntimidate DRI Team’

6496« SHRI NARAYAN CHOUBEY :
Will the Minister of FINANCE be
pleased to state :

(a) whether Government’s attention has
been drawn to the news-item captioned
‘Smugglers intimidate DRI team’ appearing
in the Delhi edition of the ‘Times of India’
dated 14 March 1988 ;

(b) if so, thg details thereof and the
action taken/proposed to be taken by
Government in this regard ;

(c¢) whether the Directorate of Revenue
Intelligence team had also been intimidated
previously in the same area ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THRE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE, (SHR1 A K.
PANJA) : (a) and (b). Yes, Sir. On 2nd
March, 1988, two batches of officers of the
Directorate of Revenue Intelligence were
deployed to search the premises of :
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&
(i) M/s. Video Valley and a shop
adjacent to it at Nabiulla Lane,
Bambay and '

(ii) Room No. 40, 3rd floor, Cement-
wala Building, Nabiulla Lane,
Bombay.

The search of the first premises was con-
ducted but nothing incriminating was found.
However, before a Panchnamg to  this effect
could be drawn, some persons wielding lethal
weapons assembled and forced the officers
and the Panchas to withdraw from the
premises. These persons also did not allow
the officers of the Directorate of the Revenue
Intelligence to scarch the second premises
and the officers had to withdraw without
conducting the <earch. The occupant of
this premises locked it and absconded.

Thereafter the help of the police was
sought. The first premises were sealed under
a Panchnama by the Police and the second
premiscs were scaled by the officers of
Directorate of Revenue Intelligence, This
premiscs was subsequently searched on 22nd
March, 1988 but nothing incriminating was
found.

A complaint was lodged with Dongri
police on 2nd March, 1988 at 17.15
hours.

-
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(c) and (d). Yes, Sir. During February,
1987, the Officers of the Directorate of
Revenue Intelligence who had been deployed
to identify certain suspect places on Pak-
modia Strect, Bombay, which is in the
vicinity of the premises referred to above
were resisted by approximately 25 persons
armed with firearms and other lethal wea-
pons like daggers, guptis and knives. The
officers quietly withdrew after identifying the
suspect places which were later searched on
10th February, 1987 under adequate police
escort. There was no resistence at the time
of the search.

Resource Mobilisation

6497. SHRI GURUDAS KAMAT :
SHRI SOMNATH RATH :
Will the Minister of FINANCE be

pleased to state the total amount of resour-
ces mobilised by the Union Government
since 1985 to 1987, year-wise ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHYVI): The total resources
mobilised by the Union Government through
additional taxation mecasures during the
financial years from 1985-86 to 1987-88
were estimated to yield in the respective
years as under :

(Rs. crores)

— .

Total additional resources mobilised
Of which
States’ share

Net to Centre

1985-86 1986-87 1987-88
478 400 514
134 8 192
344 392 322

Utilisation of Drought Aid

6498. CH, RAM PRAKASH : Will
the Minister of FINANCE be pleased to
state :

(a) thoe ceiling of Central assistance
sanctioned, disbursed and utilised by the
States affected by drought during the years
1985-86 and 1986-87, State-wise and year-
wise ; and

(b) the norms adopted for decluring an

area as severely drought affected area and
the areas covered under these nporms
currently ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI B.K.

GADHVI) : (a) Statement-I is given
below. (See columns 285—288).

(b) Certain blocks (Statement-II)
(See  columns 289—292) in the
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USQ 866 dt. 26-2-88

States of Rajasthan and Gujarat have been
identified as severely drought affected areas
kecping in mind the vulnerability of agricul-
ture to drought conditions as well as the
generally poor socio-economic condition,
This has been done in consultation with the
State Governments.

{Transiation)

Sctting up ot Technical Deveiopment
Corporations

6499. SHRI SHANTI DHARIWAL :
Wil the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Indus-
trial Finance Corporation of India and the
State Bank of India have considered to set
up Technical Development Corporation under
them ;

(b) if so, whether it is also a fact that for
industrial development of the country, the
World Bank has recently sent a team to
study and remove the difficulties being
expericnced by capital goods, textile and jute
industries ;

(c) if so, whether the World Bank has

CORRECTING STATEMENT TO USQ
NO. 866 DATED 26 FEBRUARY
1988 RE. INVLSTMENT
THROUGH CAPITAL
MARKET

THE MINISTER OF STATE IN THRE
DEPARTMENT OF ECONOMIC AFFAIRS

e et it bt -

READ

Year Amount

(Rs. in crores)
1986-87 5488.99
1987-88 4972.00

(upto 31-1-88)

o —— e — st

USQ 866 dr. 26-2-88

put forth any prografime to encéourdge the
technical field of the country ; and

(d) if so, the details thercof and the
action taken by Government thereon so
far ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDQ FALEIRO) : (a) No, Sir.
However, Industrial Finance Corporation of
India (IFCI) has reported that the scope and
coverage of its sponsored organisation viz.
Risk Capital Foundation has been widened
by coaoverting it into the Risk Capital and
Technology Finance Corporation (RCTF)
as a company under the Companies Act.
In its new expanded role RCTF is expected
to inter-alta provide finance for technology
development also with a view to improve-
ment of technological base of industry in
India and strengthening its competitiveness.

(b) to (d). Preliminary discussions have
been held with the World Bank for possible
projects for restructuring in the capital goods

sector and industrial technology develop-
ment.

IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : It has come
to the Notice of the Ministry of Finance
that there was some error in Hindi Version
of the reply given to the Lok Sabha Unstar-
red Question No. 866 on 26th February,
1988. Details of reply to Parts (a) and (b)
stand corrected as follow :

-—

FOR
Year Amount
(Rs, in crores)
1986-87 54 8.99
1987-88 4324.19

The mechanical failure, as a result of
which clear impression has not appeared, as
also the typographical error, is regretted.

12.00 hrs.
[ English)

PROF. MADHU DANDAVATE (Raja-
pur) . One clarification through you, Sir.

Recently, in response to the hon. Members’
demand in this House, the External Affairs
Minister had made a statement on the pay-
ment by the Government of India to the
LTTE leader. We have demanded a dis-
cussion under rule 193,

MR. DEPUTY-SPEAKER :

Give &
notice. 1 will see.
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PROF. MADHU DANDAVATE: A
lot of misunderstanding has taken place as a
result of that-statement. Wa have already
given a motion under 193.

MR. DEPUTY-SPEAKER : If you have
given a notice, I will consider it.

SHRI DINESH GOSWAMI (Guwahati) :
Sri Lankan Prime Minister has made a state-
ment. I think, we must discuss this,
(Interruptions)

SHRI HANNAN MOLLAH (Uluberia) :
1 demand a discussion on the statement of
Mr. Natwar Singh. I have already given a
notice under rule 193,

MR. DEPUTY-SPEAKER : If you have
given, 1 will see.

SHRI SAIFUDDIN CHOWDHURY
(Katwa) : The Minister of Information and
Broadcasting is here. You know that there
is a demand to telecast Parliament and
Assembly proceedings. Now, to begin with,
1 demand that the Assembly proceedings of
West Bengal be telecast immediately for
model behaviour by Congress (I) Members.
We miss it staying in Delhi.

MR. DEPUTY-SPEAKER :
in writing. 1 will see it,

You give

SHR1I THAMPAN TAOMAS (Maveli-
kara) : Mr. Premadasa, Prime Minister of
Sri Lanka, made a statement that this thing
is not known to him. 1gave a notice for
adjournment motion and also a notice under

rule 193. 1 want a discussion.
MR. DEPUTY-SPEAKER : 1 have not
received the adjournment motion. Regard-

ing discussion under rule 193, if you have

given the notice, I will see.

SHRI K. MOHANDAS (Mukunda-
puram) : 1 want to ramise an important
point. The new import policy of the
Government will domage the interests of cash
crop growers and will seriously affect the
economy of Kerala. 1 strongly demand
that the new import policy should be with-
drawn.

MR. DEPUTY-SPEAKER :
writing. We will see.

Give in

APRIL 8, 1988

296
SHRI C.P. THAKUR (Patna): You
might have read in the paper. There was a

burial ceremony of the telephone system of
Patna. The telephones were kept on the
road for three days.

MR. DEPUTY-SPEAKER : You write
to the Minister. It cannot be discussed
here.

DR. G.S. RAJHANS (Jhanjharpur) : **
bas instigated the south Indians against the
north Indians. He has attacked the Centre

He has attacked the Judiciary also.
(Interruptions)
MR. DEPUTY-SPEAKER : The name

will not go on record. I cannot allow it.

SHRI M. RAGHUMA REDDY
(Nalgonda) : He is not a Member of this
House. It should be expunged.

[Transiation)

SHRI RAJ KUMAR RAI (Ghosi) :
Hailstorm has hit many parts of the country
causing extensive damage to the crops of the
farmers. We had raised this issue earlier
also and the hon. Speaker had assured us to
allow discussion on the subject.

[ English)

MR. DEPUTY-SPEAKER : You give
in writing.
| Translation)

SHRI RAJ KUMAR RAI : Till now,
nothing has been done in this regard.

Therefore, we are drawing your attention to
it. Twenty Members of Parliament had given
it in writing. But since some of them
belonged to Jan Morcha, it was not accepted.
This is not proper.

[ Fnglish)

SHRI M. RAGHUMA REDDY : There
is a steep rise in the charges of creches. The
increase is nearly 200 to 300 per cent. 1
request the Government to take necessary
action to stop this increase.

MR. DEPUTY-SPEAKER :
in writing.

You give

1 Not recorded,
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12.03 hrs.

[English)

PAPERS LAID ON THE TABLE

Detailed Demands for Grants of Ministry
of Defence and Defence Services

Estimates for 1988-89

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHR1 SHIVRAJ V. PATIL) :
On behalf of Shri K.C. Pant, I beg to lay
on the Table :

)

A copy of the Detailed Demands
for G ants (Hindi and English
veisions) of the Ministry of Defence
for 1988-89.

[Placed in Library. See No. LT-5883/88]

(2)

A copy of the Defence Services
Estimates, 1988-89 (Hindi and
English versiony)

[Placed in Library. See No. LT-5884/88)

Annual Report and Review on National
Institute of Fashion Technology for
1986-87 and Statement Re : Delay

in Layine the Papers

THE MINISTER OF TEXTILES (SHRI1
RAM NIWAS MIRDHA) : 1 beg to lay on
the Table :

(1)

(2)

(i) A copy of Annual Report
(Hindi and English version<)
of thc National Institute of
Fashion Technology for the
year 1986-87 -along with
Audited Accounts.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the National Institute of
Fashion Technology for the
year 1986-87.

A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(1) above.

[Placed in Library. See No. LT-5885/88]

Notification Under Customs Act and
Central Excise Rules

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA) : 1 beg to lay on the Table :

(1) A copy éach of the following
Notifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962 :

(i) S.O0. 319(E) pubhished in
Gazette of India dated the
28th March, 1988 together
with on explanatory memoran-
dum regarding revised rates of
exchange for conversion of
certain foreign currencies into
Indian Currency or vice-versa.

(ii) GSR 368(E) published in
Gazette of India dated the
23rd March, 1988 together
with an explanatory memoran-
dum extending the validity of
Notification No. 164/87-
Customs dated the 9th April,
1987 upto the 30th June,
1988.

(i) GSR. 377(E) published in
Gazette of India dated the
24th March, 1988 together
with an explanatory memoran-
dum making certain amend-
m.nts to Notification No. {10~
Customs, dated the 17th
February, 1986 so as to
change the name of 'Opera-
tion Flood H and Flood I1I of
Indian Dairy Corporation’ to
‘Flond 1I and Fiood III project
of National Dairy Develop-
ment Board.’

[Placed in Library. See No. LT-5886/88]

(2) A copy each of the foilowing Noti-
fications (Hindi and English ver-
sions) issued under the Central

° Excise Rules, 1944 :

(i) G.S.R. 418(E) published in
Gazette of India dated the
31st March, 1988 together
with an explanatory memoran-
dum rescinding Notification
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No. 150/87-Central Excises
dated the 4th August, 1987.

(ii) GS.R. 419(E) published in
Gazetie of India dated the
31st March., 1988 together
with i explanatory memoran-
dum making certain amend-
ments  to  Notification No.
175/86 Central Excises dated
the ist March, 1986 regarding
ciedit of duty paid on inputs.

[Placed in Library. Se No LT-5887/88!

Notification Under Finance Act and Annual
Neport of and Review on Industrial
Re-construction Rank of India
for 1986-87

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : 1 beg to lay on
the Tablc :

(1) A copy of Notification No. 150
(Hindi and English  versions)
published in Gazetie of India dated
the 12th March, 1988 cxempting
fromn payment of the wholc of the
Foreign Exchange Conservation
(Travel) in Tax on any release of
foreign exchange for pilgrimage to
Katasraj in Pakistan under section
105 of the Finance Act, 1987.

[Placed in Library. See No. LT-5888/88]

(i) (i) A copy of the Annual Report
(Hindi and English versions)
of the Industrial Reconstruc-
tion Bank of India for the
year 1986-87 along with
Audited Accounts under sub-
section (5) of section 29 and
sub-section (5§) of section 34
of the Industrial Reconstruc-
tion Bank of India Act,
1984.

(ii) A copy of the Review (Hindi
and English versions} by the
Government on the working
of the Industriai Reconstruc-
tion Bank of India for the
year 1986-87.

{Placed in Library. See No. LT-5889/88]
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Detailed Demands for Grants of the Ministry
of Water Resources for 1988-89

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): 1 beg to
lay on the Table a copy of the Detailed
Demands for Grants (Hindi and English
versions) of the Ministiy of Water Resources
for 1988-89,

[Placed in Library. See No. LT-5890/88}

Notification Under Rubber Act, Annual
Accounts and Audit Report of Rubber
Board, Kottayam, for 1986-87, Statement
Re : Delay in Layin'g the Latter Papers.
Aunnval Repori of and Review on LLLF.T.,
New Delhi for 1935-37 and Trade Deve-
lopment Authority for 1986-87 and State-
ment Re : Delay in Lavingz the Papers

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R,
DAS MUNSI) : 1 bheg to lay on the
Table :

(1) A copy of the Rubber (Amendment)
Rules, 1987 (Hindi and English
versions) published in Notification
No. G S R. 1033(E) in Gazette of
india dated the 31st December,

1987 under sub-section (3) of
section 25 of the Rubber Act,
1947.

[Placed in Library. See No. LT-5891/88]

(2) A copy of the Annual Accounts
(Hind1 and Enghish versions) of the
Rubber Board, Kottayam, for the
year 1986-87 together with Audit
Report thereon.

(3) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(2) above.

[Placed in Library. See No. LT-5892/88]

4) (i) A copy of Annual Report
(Hindi and English versions)
of the Indian Institute of
Foreign Trade New Declhi, for
the year 1986-87 along with
Audited Accounts.

(ii) A copy of Review (Hindi and
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English versions) by the
Government on the working
of the Indian Institute of
Foreign Trade, New Delhi,
for the year 1986-87.

(5) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(4) above.

[Placed in Library. See No. LT-5893/88]

(i) A copy of the Annual Report
(Hindi and English versions)
of the Trade Development
Authority for the year
1986-87 along with Audited

Accounts.

(6)

(ii) A copy uof the Review (Hindi
and English versions) by the
Government on the working of

the Trade Development
Authority for the year
1986-87.

(7) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers
mentioned at (6) above.

[Placed in Library Sec No. LT-5894/88]

12.05 hrs.

[ English)
MATTERS UNDER RULE 377

() Demand for setting up a memorial
to Khan Abdil Ghaffur Khan and
renaming Delhi University after his

name.
SHRI AZIZ QURESHI (Satna) :
Mr. Deputy-Speaker, Sir, the Frontier

Gandhi, Khan Abdul Gaffar Khan (Badshah
Khan) was a valiant fighter of freedom
struggle. All through his life he stood solid
as a rock, holding the banner of revolt aloft
against injustice, tyranny, 1mperialism, com-
munalism, despotism and dictatorship.
Throughout his life he waged a fearless
battle for the cherished ideals of non-
violence, secularism and democracy, against
all kind of political vandalism and blandish-
moent. Under his inspiring leadership the

‘Red Shirts’ by their heroic deeds and
supreme sacrifices, rendered sterling services
during Freedom Struggle.

When we think of him we are reminded
of the haunting lines of the great poet Faiz
Ahmad Faiz who had said :

‘Mataye Loho Kalam Chhin gayi to
kiya gam hai,

Ki khoon-e-dil main dubo be hai
ungalivan maine

Juban pe mohar lagi hai to kiya

Ki rakh dee hai harck hai kaya
janjir main zuban maine.’

“If ink and pen are snatched from me,
why should I complain, when I have dipped
my fingers in the Blood of the heart, A seal
has been set on my tongue, what of it, when
I have put, A tongue into every ring of my
chain.”

He was the greatest friend of India, its
past, history and people, culture, tradition,
and values.

A national monument in his revered
memory should be set up. The real homage
would be if Delhi University is named as
Khan Abdul Gaffar Khan University.
Similarly, prominent educational and cultural
institutions be named after him in different
parts of the country. An award for
national understanding be also created in his
name to promote national integration.
Building and roads in different cities may
also be named after him and chairs in the
Universities of Aligarh, Banaras, Delhi,
Bombay, Calcutta. Madras and other cities
be also set up in his name.

The Government of India may Kkindly
initiate action.

[ Translation)

(ii) Demand for a cooperative sector
Sugar Mill in Mainpuri, U.P.

SHR1 BAL RAM SINGH YADAV
(Mainpauri) : Mr. Deputy-Speaker, Sir, 1|
want to draw your attention towards a
demand of the general public with regard to
setting up of a sugar miil in my constituency
Mainpuri. There is no sugar mill in this
area. Due to this, sugarcane growers of this
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area have to face a number of difficulties.
About 20 lakh people live.in Mainpuri
district. It is a very backward area of
Uttar Pradesh. A large number of farmers
of this area are living below the poverty line.
Wheat, paddy and sugarcane are the major
crops of this district. The farmers grow
these crops with their sweet labour but they
are not getting a remunerative price for their
produce. Thus the farmer is getting poorer
day by day and hence remains unemployed.
That is the reason why maximum number of
dacoities are committed in Mainpuri
district of the Stat2 and crimes are increasing
continuously over there.

Sugarcane is grown on a large scale in
Mainpuri district. If a sugar mill is set
up in this area, it will not only bring about
improvement in the cconomic condition of
sugarcane growers but will also pave way to
development. I have been requesting the
Government for the last three years that a
sugar mill in the cooperative sector should
be set up in Mainpuri without any delay.
I hope that the Minister of Food and Civil
Supplies will take effective steps in this
direction soon.

(iii) Demand for promotion of the
indigenous system of
medicine.

SHRI MADAN PANDEY (Gorakhpur);
Mr. Deputy-Speaker, Sir, I want to raise the
following important matter under rule 377.

Sir, many efforts have been made to
provide medical facilities in the country, but
it involves an expenditure of Rs. 1,50 lakh
to produce a medical- graduate and about
Rs. four lakhs on a post graduate in medi-
cine. Even after spending such a large
amount of Government money, no doctor
is ready to start his practice in a village
because on the one hand, he earns less there
and on the other, it is not possible for him
to treat complicated diseases due to lack of
proper facilities. Government has already
abolished the practice of imparting under
graduate medical education, which cost less
and was also useful for villages. In my view,
till sufficient modern equipment and other
facilities are arranged by the Government,
only the traditional Indian system of medium
can be useful and effective because even
today ‘Vaidyas’ and ‘Hakims’ are treating
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complicated diseases successfully throughout
the length and breadth of the country.
Actually speaking, there is no other better
and cheap medical system than this in a vast
country like India. In this connection,
example of China is worth following. In
that country also, there is an old tradition
of rural vaidyas. Chinese Government is
providing all facilities to them and they are
treating the patients successfully. If tradi-
tional medical system is made effective here
also, a large number of poor people of this
vast country can receive timely and proper
treatment.

Therefore, I request the hon. Minister of
Heslth to kindly issue necessary orders to
practise Indian traditional system of medi-
cine without any delay so that low cost
treatment could be made avai'able to the
people.

(iv) Need to Increase the limit of loans
to farmers according to the value
of their land.

SHRI RAM PUJAN PATEL (Phulpur) :
Mr. Deputy-Speaker, Sir, I want to draw the
attention of this House to the following
important matter under rule 377.

Agriculture is the backbone for the
economic development of this country. The
Government has jnitiated many schemes for
devclopment of agriculture. But what to
talk of getting benefits, the small and poor
farmers of the country have become debtors
of the cooperative Department and the
Banks so much so that they have to languish
in Tehsil jails for 14 days in default of
repaying a loan of as small an amount as
Rs. 100—200. But no such action has
ever been taken against debtors who owe
lakhs and ciores of rupees to the Govern-
ment. By this, the people belonging to poor
and middle classes as also the farmers gather
a feeling that double standards are adopted
in the enforcement of law in this country.
Through legislation, Government has fixed
limits for grant of loans from banks to the
people running business and industries and
the businessmen and the industrialist can
avail of the loan facility from any bank upto
their respective limits. In this connection,
1 call upon the Central Government that
farmers should be issued pass-books after
valuing their land holdings. Based on the
value of their land holding, credit limit
should be fixed for the farmers also so that
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they could get loans from banks from time
to time to meet their requirement and could
save themselves from the exploitation at the
hands of money-lenders. This will enable
the farmers to sell their produce at a
remunerative price. Thus, the farmers will
be able to prosper by saving themselves from
exploitation.

1 hope that fceeping in view the serious-
ness of this important issue, the Government
will take necessary action for the develop-
ment of farmers.

(v) Need to take steps to encourage
family planning in order to
check rise in population

SHRI RAJ KUMAR RAI (Ghosi) : Mr.
Deputy-Speaker, Sir, I want to raise the
following important matter in the House
under rule 377.

Due to increasing population of the
country, the people will not get any bencfit,
howsoever high may be the level of
development. The child of develop-
ment will die in infancy. The State Govern-
ments 2re making full publicity in this
direction and large amount of funds are
being spent but the result shown is very
poor. According to my information, the
statistics presented with regard to vasectomy
and tubcctomy are all fabricated. Due to
increasc in population, neither drinking water
nor houscs, cloth or other necescities will be
availablce in coming ycars. We shall have
to feel the pinch for all this. Pollution will
increase and so will unemployment.

Ther fore, I would request the Central
Government to take charge of this work and
observe strict compliance of instructions to
check the increasing population. It can be
possiblc only when the pcople, especially,
the Central and Statc Government employees
with a family of onc or two children are
encouraged by giving preference in  job
opportunitics. promotions, awards, allotment
of housc and admission in educational
institutions, They should also be given
preference in services of daily life such as,
trains, buses, hospitals and bank loans and
shop allotment. Those who do not observe
these norms should be penalised by denying
them these facilities.

(vi) Demand for saving certain SC and ST
inhabited villages in Jahanabad
(Bihar) from being submerged.

SHRI RAMASHRAY PRASAD SINGH

(Jahanabad) : Mr. Deputy-Speaker, Sir, I

want to raise the following important matter

in this House under rule 377.
. |

India is a country of villages, a vast
part of which is inhabited by Scheduled
Castes and Scheduled Tribes who do not
have their own house to live in. In Jahana-
bad district of Bihar State, most of the Hari-
jans live alongside the river banks. For
example, village Malhipatti in Arbal Block
located on the bank of Sone river is no mcre
worth inhabitation. Villages situated on
the banks of rivers Ghosi, Falgu, Dargha,
Yamuna and Valdaiya which are inhabited
by Scheduled Castes are often swept away
by the current of these rivers thereby affect-
ing 15 thousand people. I demand fiom
the Government that these villages should
be saved under the Central Flood Control
Scheme and Malhipatti should be brought
under the Indira Awas Yojana. If these
villages are not saved right now, half of
these villages will be washed away by the
current of the river during ensuing rainy
season.

{ English]

(vii) Demand for welfare measurers for
women.

BEGUM AKBAR JAHAN ABDULLAH
(Anantnag) : Women in India are yet to
receive a proper deal despite several measuics
that have been taken by the Central and
State Governments regarding their emanci-
pation.

Wome’s problems arise from the fact
that their literacy percentage in India is one
of a lowest in the world. This in itself
generates a spiral of ignorance as illiterate
mothers cannot be expected to educate their
children.

I, would, thercfore urge wupon the
Government of India to make female edu-
cation a compulsory element of the New
Education Policy in the sense that concrete
steps be taken to ensure vigorous enrolment
of female sudents in schools and the trend
in respect of drop-outs be arrested and
adequate hostel accommodation for female
students, particularly in rural areas should
be ensured.

I would also like the¢ Central Government
to make out a scheme whereby women'’s
education is organised in a manner that
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there is no scope of their unemployment
after they complete their education.

In the Jammu and Kashmir State, the
Social Welfare Organisation, the Miskeen
Bagh Trust and a couple of other organi-
sations are involved in the programmes of
women’s emancipation. These programmes
-suffer for shortage of funds.

I would urge Government of India to

give liberal grants to the State Government®

to augment developmental programines for
women.

(viii) Demand for taking steps for
develooment of Telangana

SHRI C. JANGA REDDY (Hanam-
konda) : Andhra Pradesh comprises three
regions, i.e. Andhra, Telengina and Rayal-

seema. Telegana is backward, socially and
economically. Telengana was ruled by
Nizam. While merging with Andhra and

Rayalseema, some safcguards were given by
Central Government in 1956 to Telengana,
This region was given a Regional Committee
and a separate Budgat for development.

The Regional Committee was given
power to sanction the schemes for develop-
ment of economically and educationally
backward arca and to review thc develop-
ment. But unfortunately it was abolished
in 1971 due to Andhra agitation. From
that date onwards, development of Telen-
gana has bsen neglected. Since last fiftecn
years, no development has taken place in
Telengana. Budget provisions are not pro-
perly utilised. Discontentment is increasing
in Telengana and separate Telengana State
movement is under active consideration of
the people.

Hence, the -development of Telengana,
there must be a Development Committee and
separate Budget allocations by the Planning
Commission within the State only.

In view of this, suitable amendments
may be made in the Constitution. Separate
Budget and Service Commission may be
provided, so that Telengana Revenues and
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planning allocations may not be used in
other regions.

(ix) Demand for taking over the Bombay
Unit of Union Carbide (India) Ltd.

SHRI SHARAD DIGHE (Bombay North-
Central) : The Management of Union
Carbide India Ltd. have completely stopped
the production at their Bombay plant at
Chembur since April, 1986. As a result,
more than 800 workers have been deprived
of any useful work and are exposed to severe
strain about their future.

This action of the management is not
only hurting the concerned workers, but is
also against our national interests in more
than one way.

This plant at Bombay had been manu-
facturing LDPE (Low Density Poly Ethelene)
which is a vital raw material for a large
number of plastic factories. So far three
companies, 1IPCL, UCIL and TEL with an
installed capacity of 1.12 lakh tonnes per
annum, had been indigenously manufacturing
this vital raw material. Of these, IPCL
accounted for 80 thousand tonnes, UCIL 20
thousand tonnes and TEL 12 thousand
tonnes. For some time past, UCIL and
TEL having stopped production, only 80
thousand tonnes from IPCL are indigenously
available at a time when the demand for the
raw material is mounting. The demand
projection is expected to be 2.86 lakh tonnes
by 1989-90. Since large number ot small
scale and medium maunufacturers of varieties
of plastic materials are dependent on this
material, the country is faced with a situa-
tion, either to allow these factories to close
down or to arrange for import at heavy cost
of foreign exchange.

All experts have opined that the unit is
entirely viable and can be run with advan-
tage either independently or can be merged
with IPCL. The Government of Maha-
rashtra has recommendcd its take over and
a public sector undertaking IPCL has shown
its willingness to take it over.

I urge upon the Governament of India to
take over this unit without any further
delay.
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DISCUSSION UNDER RULE
193—Contd.

Mass Killings of Innocent People
and Rocket Attack on Para-Military
Camp by Terrorists in Punjab—
Contd.

[English]

MR. DFPUTY-SPEAKER : Next item.
Discussion on the mass killings of innocent
people and rocket attack on para-military
camp by terrorists in Punjab. Shri Buta
Singh. ’

[Translation)

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH): Hon. Deputy-
Speaker, Sir, yesterday, this House witnessed
a very fruitful discussion on the Pubpjab
crisis—a complex problem facing the
country. In the last 3-4 years, the Punjab
problem has been discussed from time to
time. Shri Madhu Dandavate, Shri Indrajit
Gupta, Shri Ayappu Reddy, Shri Ramoo-
walia, Shri Tewzry and a number of other
hon. Members have said that we come to the
House only when an incident of serious pro-
portions confronts Punjab. Only then does
the Government take the trouble of discus-
sing it.

This only proves that we in the Govern-
ment consider this august House as our
guiding force because no other institution
is as powerful as this one. Under the
Constitution, this House has been conferred
with powers to decide the country's future.
The Punjab problem concerns the entire
country. So, whenever a problem of this
magnitude arises, we have to look to this
House for guidance. Where else can we
get a better forum than this? This is a
forum comprising representatives of all
political parties duly elected by crores of
our countrymen. What better place than
this can be there to turn (o for guidance ?

. I see this House as a place where pro-
blems are looked at from all angles and
whatever suggestions are extended, we try to
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by terrorists

implement them.

Basically, we should understand what
lies at the root of the Punjab problem. The
answer to this is ‘separatism’. Terrorism
is the extreme form of separatism. There
are some ¢clementis in Punjab who want to
divide the country. The question is how
will these elements realise their objective ?
If they have resorted to terrorism as a means
to their end, who are the people supporting
them ? All such people are enemies of the
country, be they within the country or out-
side. These elemepnts help the cause of
terrorism in every possible way because they
want to disintegrate the country.

So, actually speaking, separatism is the
root of this malady. To what extent shall
we able to counter it should be judged from
the policy which the Government frames and
the guidance which this House gives.

One thing I can say without doubt is
that during the last 4-5 years, the people of
Punjab have continuously fought against
dreaded terrorism and have not let the
separatist forces settle on the sacred land of
Punjab. This is certainly remarkable, The
people of Punjab have largely contributed to
this. The political parties of Punjab, like
the C.P.I. (M), C.PI1.. BJ.P., a faction of
the Akali Dal and the Congress, have also
lent their support. Kep leaders from almost
every party have sacrificed their lives in this
fight against terrorism. We all should bow
our heads in saluting these great souls.
Many leaders belonging to the Congress,
CPIL (M), CPIL, BJP. and Akali Dal
(Longowal) have been killed. These people
sacrificed their lives to preserve the unity
and integrity of the country. For ths same
reason, several personnel of our para-military
forces, Punjab police and Punjab Government
have laid down their lives. These people
are martyrs of the country.

Another question that arises here is how
to combat the menace of terrorism in the
country ? Yesterday Shri Tewary was say-
ing that in a democratic system, birth of
terrorism and subsequent efforts to tackle
it is a problem of immense proportions.
This is so because democracy is an open
society. Every citizen of a democratic
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State has a right to express his views and
achieve his goals. This has been clearly
defined in our Constitution, If anyone so
wishes, he can form an association, publicize
his point of view and also form a party.
Even if their activities are detrimental to the
interests of the country, there are many
clauses which provide them protection. So,
the main issue is to'solve this terrible pro-
blem while remaining within the constraints
of a democratic system. I donot foresee
a political solution to the problem of
terrorism. The only solution to terrorism
is to force the terrorists to lay down arms.
Eitber the terrorists will kill people or the
Government will have to do something to
make them surrender. There does not seem
to be any other alternative.

What I said earlier about separatism can
certainly be debated upon. Even those who
hold views in favour of separatism could
have points to discuss. But how can talks
be held with those who believe in killing
innocent and defenceless people to further
their causc ? How can a political solution
be arrived at with such elements ? This is
the crux of the Punjab problem.

Till December, 1987 a lot of courage
and firmness was shown in dealing with the
hard-core terrorists of Punjab. Para-mili-
tary forces were successful to a great extent
in these efforts. As I said in the beginning,
separatist forces are being encouraged both
from within and outside the country. 1t is
very difficult to find out all the details in
this regard. Our intelligence agencies are
working all out to put a finger on the nerve-
centre of tcrrorists. Is it within the country
or outside ? According to the information
recemed by the Government, the master-
mind behind this operates from inside. For
every trained man who dies, there are more
trained men ready to join the fray. No
single country is responsible for this. A
number of countries in our neighbourhood
are part of it. These people are trained in
the developed countries of the world where
training schoals .have been opened. The
Government has received information to this
effect. Many members participated in

L
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yesterday's discussion on the involvement of
Pakistan. The hon. President of India also
made a mention about this in his Address
to this House. Yesterday several members
wanted to know the ways in which Pakistan
helped the terrorists.

Officials of the Home Ministry visited
Pakistan espccially to discuss arms and drug
trafficking and movement of terrorists across
the border. When the Indian Home Secret-
ary held discussions with his Pakistani
counterpart, the latter flatly denied his
country’s involvement. On presentation of
concrete evidence against them, they had to .
accept their involvement and promised to
keep away from such activities in future.

I shall briefly highlight the role of Pakis-
tan in this matter. In some areas of
Pakistan, full-fledged training centres are
functioning to provide them training.

{ English)

Permitting its territory as a sanctuary
for extremist Sikh elements and as a base
for training and indoctrination. Supply of
arms and amunition to the secessionists
facilitating visits of extremists from abroad ;
hostile propaganda designed to inflame anti-
India secessionist sentiments ; use of India
Jatha.

[ Translatio_n]

Pilgrims go there twice or thrice every
year. Not only from our country but also
from Iran, Afghanistan, Germany, Canada
and America. Sikh jathas visit thc two or
three religious places situated there. During
these trips Ministers and officials of the
Pakistan Government establish contact with
them. They are given ‘Saropas’ and are
entertained lavishly at public receptions.
Special provisions have been made for them
to visit any place they like. Such is the
treatment they receive. But a jatha from
India with a strong patriotic fervour is
publicly beaten up while the police remains a
mere spectator.

I clearly remember what happened last
year and & year before that. The Indian

jatha protested against the use of the sacred
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gurudwara as a forum for spreading false
propaganda against our country. On the
stage itself, representatives of the jatha were
attacked. They were told that their residen-
tial addresses wcre known and terrorists
would be asked to wipe out their families,
And these very people who indulged in these
acts were given a public reception in the
evening. In this way the officials of the
Pakistani Government encourage terrorists.
The brains behind tencrist activities, the
leaders of the terrorists are given facilities
to regulatly move to and from Pakistan.
Pcople like Bha: Kanwar Singh, Bhai Amirik
Singh of Akal Federation, Gurjeet Singh of
All India Sikh Students Federation, Sukhdev
Singh and Barabar Singh of Babbar Khalsa...

(English}

These are orly a few names 1 am  read-
ing ; those people who arc responsible for
the entire...

[Translation)

SHRI VIR SEN (Khurja) : Why is the
hon. Minister adding ‘Bhai’ before the names
of these people ? Bhai Amitk Singh, Bhai
this and Bhai that Such pezople should be
called encmies.

S. BUTA SINGH : Their names arc
written here. If sonwcone has such a name,
what can 1 do ?

Bhai is not a name.
You drop

SHR!I VIR SEN:
You are adding it of your own.
the word ‘Bhai’.

S. BUTA SINGH Some people
have been given regular facilities. They go
there and also send their instructions periodi-
cally. They supply them arms from there
and finance them by receiving large amount
of foreign exchange from big countries like
Germany, Canada, America and UK, We
bave received information as to the pumber
of terrorists gctting training there. There
are 8 9 such centres and we have repeatedly
written to the Government of Pakistan that
such activities are going on in thzir country
against India. Arms are supplied to the
terrorists from there': and they are given
training also. Extremists are being sent

'
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from there to help the terrorists. When they
are defeated by our para-military forces,
they cross the border, are given assistance
again to encourage them to go for another
assault.

Pakistan media are continuously helping
them in the propaganda against our country.
They are given wide coverage. Statements
made by the extremist leaders are being :en-
sationalised and published in all the leading
newspapers.  Yesterday, a friend of mine
was reading a Pakistani newspaper. There
are two-three leading newspapers in that
country such as ‘“Nawab-e-Waqt”, “Jung”
etc. who publish articles and views of their
own in the names of big leaders like Jagjit
Singh Chauhan and others. They interview
these leaders and publish there interviews in
their respective dailies. The circulation of
thesc newspapers is not limited to India, they
are circulated in other countries also. This
propaganda is primarily made among the
Indians settled in foreign countries like UK.,
America, and Singapore,

When our hon. Home Secretary went
there and produced evidence regarding their
involvement before the Pakistani leaders,
they initially denied it, but then all documents
and video cassettes were shown 1o them. The
statements of those people who have been
caught while sneaking into our country have
revealed the extent to which Pakistan is
encouraging terrorism to de-stabilise and dis-
integrate our country. Yesterday, many
hon. Meimnbers said that the Government
does not take up such things with Pakistan.
The Governinent is considering the sugges-
tions the hon. Members put forward yester-
day and we are going to take it up with
Pakistan through our diplomatic channels as
well as at the highest level and will tell them
to stop all the support they are giving to
the anti-India propaganda.

There are two things which encourage
separatism. Firstly it is terrorism, that is to
kill pcople and make them fearful. One thing
that is causing great concern today is that it
is being said very offen that Sikhs arc pro-
pagating the feeling of separatism, but I can
say with challenge that no one in Punjab is
in favour of separatism. ({nierruptions), In
different Gurudwaras, separatism is propaga-
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ted in the neme of religion. Through isolated
historical incidents, separatism is being taught
in villages. Not that separatism is not discus-
sed in Punjab. It is being discussed under
the cloak of religion and community. There
is no such village in Punjab, where there is
no Gurudwara and there is no Gurudwara
which does not have audic-system and big
Joudspeakers. In the mornings and evenings.
alongwith prayer, they also propagate
separatism, Thus, separatism is being
prop agated under the cover of 1cligion
and community. Ycsterday, Shri Indrajit
Gupta, asked me about this. It is
regretful that supreme religious places like
Harmandir Sahib, Akal Takht and other
gurudwaras are used for anti-pational pro-
paganda. It is naturai that people will be
influenced if separatism is propagated along
with Guruvani. But, people of Punjab are
wise enouvgh to understand that in the cover
of Guruvani, they are trying to disintegrate
the country. So they do not give an ear to
it. Yesterday, Shri Indrajit Gupta mentioned
that they do it in the name of Panth. Actu-
ally, Panth is not the name of any organisa-
tion. Panth is the way shown by thc Gurus.
Panth is the name of Guru Granth Sahib. I
am not saying it of my own. It was formally
published and this meaning is in vogue since
the days of Guru Maharaj. He has not
used the word ‘Panth’ anywhere. If at all it
has been used, it is because the Panth is the
path shown by the Gurus ; it is the teaching
given by them,

THE MINISTER OF AGRICULTURE
(SHRI BHAJAN LAL) : The meaning of
Panth is the path.

S. BUTA SINGH : It has been made
clear about the Panth, and I quote—*Shri-
guru Panth so Panth akala, ravi prakash bin
bhyo tan kala.” Like the sun, Panth gives
light to whole of the world. It is not only
for a few people wearing turbans. Panth is
that which shows path and gives light to
entire humanity. We call it Panth and that
can only be Guru Granth Sahib. Panth is
not any particular class or community. But
it is regretful that propagation of separatism
is sugar-coated with religion and given the
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pname of Panth for the people to accept it.
Panth is teaching, Panth is path, Panth is
light ; Parth is rot the pame of any political
party. So, in the name of Panth, these

" people are attracting the devotees so as to

propagate separatism.

As I said earlier, there is no party in
Punjab which is supporting the separatists,
But it is regretfu] that Akali Dal—none of
themy is present at the moment—is the only
party, which has not supported us in our
present campaign. In the past or during the
time of Barnala Goveroment or even after
that they never supported us. I have said
it earlier also, may be some hon. Members
have not understood it. The so-called leaders
of Akali Dal who think that they arc in &
position 1o mobilize the Sikhs, should have
crossed swords with those who spearhead the
anti-national campaign. The political mobi-
lisation which we started against separa-
tism.

SHRI TEJA SINGH DARDI (Bhetinda) :

Who are these traitors ? What are their
names ?
S. BUTA SINGH : I have said just

now that the people belonging to the Unitzd
Akali Dal have not extended support to us.
Almost all the political partics condemned
brutal killings ard tried to sympathise with
the relatives of the victims by visiting the
scenes of incidents, but the leaders of United
Akali Dal never tried to do such a thing, so
much so that they did not pass any condo-
Jence resolution cven when the President of
the State Akali Dal (Youth) who hailed from
Patiala was killed by the terrorists. Not only
on the deaths of innocent and defenceless peo-
ple, but even on the death of the President of
Akali Dal (Youth wing), they did not bother
to express condolence. When they were
asked that why did they not do so, they
replied that it was not their policy. Those
who kill the people are awardcd titles.

SHR1 BALWANT SINGH RAMOOWA-
LIA (Sangrur) : Beside that leaders, two of
his brothers and one matcrnal uncle were
also killed. They did not condemn these
four murders.

S. BUTA SINGH: 1 am grateful to
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Shri Ramoowalia for giving the exact number,
But I mean to say is that they stooped so
low, I do not know why. Not that they
are fearful. After all, where will they go to
save themselves from fear. Everyone has to
die one day. I think it is their policy. That
day, I made an appeal to them...

CH. SUNDER SINGH (Phillaur) : It is
not their policy, they are fearful,

S. BUTA SINGH : Sir, I am mentioning
this because it is not the question of United
Akali Dal alone. Their main source is that
they control all the Gurudwaras. S.G.P.C.
controls all the gurudwaras and it is this
party which is ruling in the SG.P.C. It is
mysterious that they are not coming out to
oppose terrorism. If they come out openly
to oppose it, their message can reach all
gurudwaras and villages.

They do not cotne out openly. Therefore,
this thing cannot be publicized through all
Gurudwaras and in evcry village and this
too is proving harmful.

[English)

SHRI M.R. SAIKIA (Nowgong) : What
about the reaction of other religious
leaders ? .

[Translation]

S. BUTA SINGH: I am saying the
same thing. So far as the allegation of our
being partisan is concerned, since the issue
concerns the whole of the nation, ali political
parties must unite to thwart this attempt. I
am happy to acknowledge that of all the
political parties at least the party of Shri
Madh_u Dandavate cooperated with the
Government for sometime. It is another
matter that they too withdrew for sometime,
perhaps, they developed friendship with them.
They just did not support for sometime.

Probably, they sympathised with the United
Akali Dal.

PROF. MADHU DANDAVATE (Raja-
pur) : If the Government adopts partisan
attitude, we shall not. cooperate.

S. BUTA SINGH :. 1 am confident that
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if we motivate, the Opposition will definitely
cooperate with us. 1 was waiting to hear
the same. There is no question of partisan
interests in it. In Punjab, the Ruling Party
has got no partisan interest. We all are
united on this issue. I feel sorry for only
one thing that when we organised joint rally,
instead of propagating against terrorism and
separatism, some parties propagated against
the Central Government. They have only one
goal ahead of than and they do not want to
sacrifice their political ambitions, The
people are being killed, but some parties are
availing of even this opportunity to condemn
the Central Government. They feel pleasure
in doing so and in the same act, they realise
their goal. Who is suffering in the process ?
It is the country that suffers.

Yesterday my hon. colleague Shri Arif
Mohammad Khan stooped so low during his
speech that it difficult for me to match him,
He indulged in mud-slinging and said that
I was a member of the Akali Dal in 70-71.
It is on record that during 62—67, I was
a representative of the Akali Dal in the
House. Whatever I said at that time forms
record of Parliament Library. At that time,
Shri Ranga was our Jeader as all the -mem-
bers of the Akali Dal clected to the House
were associate members of the Swatantra
Party of whom Shri Ranga was the leader.
There was nothing surprising yesterday when
several hon. Members including Shri Tewary
said that all the leaders of my generation
who jumped into politics in Punjab, except
one or two—Shri Gurdiyal Singh who is a
member of the House was one such member
as he was not associated with the Akali Dal—
almost all of them eatered politics through
Gurudwara Movement. They are all product
of Gurudwara movement, At that time,
there was not much of a difference between
Akali Dal and the Congress Party. From
Baba Kharak Singh till date, all the leaders
came into promincnce through this process.
In Punjab, both Akalis as well as Congress
leaders were associated with Gurudwara
Movement and Reforms Movement. All pro-
minent leaders of Punjab including Gurmukh
Singh Musafir, Pratap Singh Kairon and
others were the products of that movement.
Sardar Swaran Singh who had comparatively
a longer tenure at the Centre than me was
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also one of them. There was only one mem-
bership form of the Party and there wused
to be dual membership; Working Commit-
tee members were common to both the
parties. All the leaders worked for the
country,

SHRT NARAYAN CHOUBEY (Midna-
pore) : ....... (Interruptions)

S. BUTA SINGH : In your party also,
there are several leaders namely, Comrade
Surjeet Singh, Baba Sohan Singh Josh who
have come from Akali Dal. 1In the present
generation of leaders also, thzre are manyv—
I can name them—who were till recently in
the Akali Dal and Akalis at that time were
considered to be patriots.

SHRI BASUDEB ACHARIA (Bankura) :
At that time, Gadar Party was also there.

S. BUTA SINGH : Yes, at that time
Gadar Party was also there in Punjab. What
I mean to say is that in Punjab the feeling of
patriotism was instilled in all and Congress-
men and Akalis worked together in harmony.
Yesterday Shri Tewary also hinted as it and
today 1 also want to mention that in 1922
the constitution of Akali Dal was full of
patriotic fervour but that constitution was
amended in 1978. At that time, Madhuji’s
party was in power at the Centre and in
Punjab Akali Dal was at the helm of affairs,
In the Centre also, Akalis were in the
cabinet and the fundamental change was
brought about in the Akali Dal constitution
in 1978 at thc Ludhiana confcrence which
was inspired by Anandpur Saheb resolution.
Let me tell the House today that Shri
Chandra Shekhar was also present in that
conference but I do not want to drag his
name in it, because he might not be aware
as fto what was being adopted in Punjabi.
Athwal Saheb has now come in the House
and he knows everything.

Perhaps the constitution amendment did
not have any material effect, but it signalied
to the people of Punjab, especially Sikhs that
Akali Dal was not based on 1922 Constitu-
tion, the present Akali Dal was slightly
different from the old one and as I said in
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the beginning, it smacked of separatism.
Nothing has been done till today to rectify
it. Today is the opportunity and 1 must
say that if such feelings are fanned from any
quarters, they should be stopped forthwith.
Therefore, the Akali Dal, especially the
United Akali Dal, carries a big responsibility
10 come out boldly against it because that
day it were they who said that their
patriotism was being doubted. Nobody is
doubting their patriotism, but the signs which
are visible by now are doing incalculable
harm to the nation, Therefore, statements
which encourage separatism should be with-
drawn so as to create the same feelings once
again in the country,

In Punjab Sikhs are in majority. Sikhs
are living in every part of the country. There
are many who are unaware of these things
and they do not understand Puanjab  politics.
They too are swayed by their propaganda
because things are propagated on communal
lines. When something is said in the name
of Akali Dal, it is not objectionable but if
something is said in the name of Panth, the
common man and the person who is deeply
religious is also moved. Therefore, these
things need to be rectified and reconsidered.
There is a need to revert to the 1922 cons-
titution, so that the misgivings which have
arisen in the country are removed and peace
returns to Punjab. The same feelings which
were there at the time of the formation of
Akali Dal should be restored.

Yesterday Shri Arif Mohammad Khan
stated that newspapers had reported involve-
ment of a Central Minister and other people
in these things. He also named some other
lcaders. We cannot stop them because
Press has got full freedom. Who can stop
them? I want to say especially in the
context of the press in our country, that it
bas not learncd to wverify the facts before
publishing. Yesterday, hc mentioned my
name also. One thing I would like to say
before the House that Shri Arif Mohammad™
is not an aged person, nor am I. He is of
my age. He started his career from Aligarh
Muslim University by indulging in a vicious
communal propaganda. The people of
Aligarh are testimony to the vicious propa-
ganda he indulged in during his days at the
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University, which claimed several lives, but
now he claims to be the topmost sécular
leader. Interestingly, Arif Mohammad Khan
alsp began his career as a member of
Swatantra Party. He is so lucky to have
.always got patronage of some or the other
big wigs. When he was in the Swantantra
Party, he grew under the Shadow of Shri
Piloo Mody.

SHRI NARAYAN CHOUBEY : Rangaji
was the President of that party.

S. BUTA SINGH : Now-a-days also,
he is in league with a big wig. Under the
tutelage of Piloo Mody, he enjoyed like any-
thing and got many favours. These days
also he is in touch with a big gun. Shri
Mishra who is present here knows pretty well
about all that he did and there after managed
to become Deputy Minister in the Janata
Party Government in Uttar Pradesh. All of
us know why he gave resignation in Uttar
Pradesh. Communal disturbances “roke out
there.

[English)

SHR1 S. JAIPAL REDDY (Mahbub-
nagar) : Are you discussing Punjab or
Shri Arif Mohammad Khan ?

S. BUTA SINGH :
me.

Kindly bear with

{Translation]

Yesterday, the way he crossed all limits
of decency to attack me, let me at least
expose his opportunistic style of politics.
When in connection with i terribe riot, the
Janata Party Government issued an order
against his wishes, he tendered his resig-
nation. Today he is giving me a lecture on
secularism in the House. 1 have been here
continuously since 1967 and now it is about
20—25 years..........

SHRI NARAYAN CHOUBEY : 1
have already said that he had always been
associated with one or the other big wig and
was in my party also.

SHRI INDRAJIT GUPTA (Basirhat) :
“Why did you admit him in your party in
spite of all this ? (Interruptions)

LY
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S. BUTA SINGH : Iam not able to
hear any thing. I am not here to score any
point over anyone. My party is not the
regimented party. Now you will ask why
did you expel him then. 1 have already
said that he was able (o influeace some or
the other big wig. In my party alsp, he
came in contact with someone and after
getting the work done from him he left the
party along with him. He has referred to a
news item published in the newspaper iu
which " it was mentioned that I got somy
terrorist released. Mr. Deputy-Speaker, Sir,
it is totally baseless and politically motivated.
This is just to malign me by pointing me as
a shady character so as to encourag:
terrorists.

AN HON. MEMBER :
moon.

You are like a

S. BUTA SINGH : Iam not a moon.
I am just a humble servant of the country.
Due to the blessings of Shrimati Indira
Gandhi 1 got the opportunity to serve the
party and the country and I have been doing
so for the last 20—25 years. In ths
process, I have also sacrificed a lot in fipht
against terrorism,

13.00 brrs.

I should not say but I am compelled to
point out that some of the newspapers stooped
so low and weat to the extent of writing
that I was the man behind the Killings of
some of my own family membors. Accord-
ing to them, I did it to gain publicity, Now,
can you just imagine of a pzrson who would
get his children killed just to make
headlines ? Only a pervert mind can think
on these lines. Some newspapers of Punjab
did so at the behest of some of my well-
wishers. Unfortunately, all this is being
dons at" a time when we are facing the
bullets in the battle field and trying our best
to Jiquidate them. Therefore, I want to say
that this type of acts should bs condemned
by all countrymen.

Sir, Shri Madhu Daadavate, Shri Saifud-
din Chowdhary and Shri Gupta waated to
know about the results of numerous laws
which were earlier enacted by the Govern-
ment. We agree that we had to enagt a
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number of laws to deal with the extraordinary
situation. Of all the laws, hon. Members have
referred to the Terrorist Act. Our experience
shows that....

PROF. MADHU DANDAVATE : I
want to ask a question if you allow me to
do s0. There is no allegation on the hon.
Minister. 1 have knowingly asked who is
committing murders in Punjab in the name
of terrorists and their organisations, as this
news has appeared 1n the ‘Navbharat Times’
dated 4th April, 1988. I had said that it
would be in the interest of the country to
clarify the position but there was no mention
of the name of the hon. Minister. They
have disowned the responsibility for all the
killings and have said that this is being done
by a handful of persons at the instance of the
Government and some Ministers., The names
of some persons and terrorist organisations
have appeared in the news. 1 request you
either to contradict it or confirm it if you so
like.

S. BUTA SINGH : This is nothing
but propaganda by the terrorists against the
Government. They have killed many families
including children, old men and women in
the border areas of Punjab including Patti
Tehsil and Taran Taran area, which is
represented by Shri Dhillon. These killings
have spread the feeling of hatred among the
people against the terrorists. By disassociat-
ing themselves from these killings, they just
want to make the Government a scapegoat.
That is why they are making all these allega-
tions against the Govornment. No Govern-
ment worth the salt in this country can
afford the killings of its defenceless and
innocent people. This is baseless propaganda
and a gimmick played by the terrorists to
defame the Government and the armed forces
in the eyes of the pcople. Shri Athwal and
his friend had alleged just six months back
in this vary House that the Government was
instrumental for the fake encounters. Not
only the terrorists but some hon. Members
sitting here also make such allegations. This
is a fact that no instance of fake encounter
has been brought to the notice of neither the
Director General, the: Governor, nor the
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Central Government. All those killed were
terrorists and all of them were killed in
encounters. This baseless propaganda is
aimcd at confusing the people. I, therefore,
condemn it, because I known such a propa-
ganda should be countered firmly so that the
public may not have any illusion about the
Government, the para-military forces and the
persons who are serving the nation by fighting
these terrorists.

SHRI CHARANINIT SINGH ATHWAL
(Ropar) : He has just now said that no
person has been killed in fake encounters
and in police custody.... (Interruptions), He
has said about fake encountérs.... (Interrup-
tions)....

PROF. MADHU DANDAVATE : When
he is ready to listen, what is the problem
with you ?

SHRI CHARANIJIT SINGH ATHWAL :
Our allegation is still there. He says that
nobody was killed in fake encounters. My
submission is that when a terrorist is trans-
ferred to jail from the police custody, he is
normally accompanied by 10—12 armed
police men cor C.R P.F. personnel, how is it
possible for a terrorist to flee? 1 would
say that there is no question of his flecing
from the police cordon. He is actually
killed by the policemen and it is shown that
he has run away. You please tell the House
whether the police has ever got identified
even one terrorist killed in the police
encounter by his parents. I would say that
they are tortured to death and declared as
dead in police encounter.” Every Sikh killed
by police in the State is described as a
terrorist, 1 say that every Sikh is not a
terrorist.

S. BUTA SINGH : You please sit
down, 1 have understood what you want to
say.

I have never said that every Sikh is a
terrorist. Shri Walia has said that people
are killed in fake encounters but will he tell
the House why no body comes forward to
claim the dead body of the tetrorist killed
in the police encounter 7 Following the
death of dreaded terrorists, your party
performed ‘Bhog Ceremony’ and the leaders_
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of your party delivered long speeches in their
praise s0 much so that they were equated
with the martyrs of the country. These
symbolic gestures of yours have caused a
great harm to the nation, Punjab and the
Sikh community and this process has not yet
stopped. Therefore, I would like to tell you
that sooner you stop these gesture the better
you will he serving the country as well as the
Sikh community. I would, therefore, like to
tell the hon. Members to pay their attention
to this point.

Shri Madhu Dandavate had asked yester-
day why Government was enacting 30 many
laws for Punjab. i would like to state that
during the period 1985 to 1987 when the
President Rule was not in force, 2784
terrorists were arrested by the Punjab
Government and during the President’s rule,
3176 terrorists weie arrested, bringing the
total to 5960. In reply to Shri Dandavate’s
point I want to say that cases have been
registered against all the arrested terrorists
but it has not been possible to initiate
prosecution against them.

PROF. MADHU DANDAVATE : 1 have
not raised this question.

S. BUTA SINGH
have stated this. I have just mentioned
your name. Many of them asked why so
many laws were being enacted. All this was
said in the previous session of Parliament
when a minor amendment was sought in the
Terrorist Act. Now, Shri Athwal says why
the non-terrorists are being Kkilled. There

"are only two options to deal with them. The
first is to prosecute them in the court of law
after they are arrested. When we arrested
the drcaded terrorists, the court in the State
declared our law as ultra-vires and we had
to release nearly, 600—700 dreaded
terrorists. Thereafter, we sought ruling from
the Supreme Court. The situation now is
that we are finding it difficult to nab those
600—700 terrorists which were in jail in the
month of December. I can say that December
was one such month in which we were able
to confine them to a limited pocket.

Many Members

Please remember that the problem of
terrorism is not a problem which can be
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solved by switching a button on or off.
Now situation is that a single terrorist is
enough to inspire innocent boys to become
terrorist. The situation turns for the worse
when they get all types of help and sophisti-
cated weapons from across the border. You
might have read in the newspapers that now-
a-days the terrorists are not using sten-guns
or pistols for killing the people. Instead,
they are making use of deadly weapons like
rockets, A.K. 47 rifles etc. These rifles have
the same.striking range as that of machine
gun and by using this rifle, a single terrorist
can wipe out the entire population of a
village. The ordinary laws are not sufficient
to restrain the terrorism who have such
types of deadly weapons, have their own
communication network and night vision
equipment. The Government does not want
to punish any person without the proper
trial but at the sametime it does not want
any delay in this process. For this, special
provisions have to be made to deal with
terrorism.  Therefore, the Government had
to enact a number of special legislations.

While referring to the 59th Constitution
amendment, you have asked why the Opposi-
tion was not consulted before taking such a
step ? First of all, I want to submit that a
fairly advance notice of 7-8 days was given
for this amendment.

SHRI CHANDRA PRATAP NARAIN
SINGH (Padrauna) : The Sikhs and other
people of Punjab are very brave and if any
local person wants to have a licence for
keeping a gun for his own defence, why he is
not given such a licence ?

S. BUTA SINGH :
Shri Indrajit Gupta raised this question
yesterday also. 1 want to make it clear that
there is no ban on giving licence for keeping
gun in Punjab, only.......

Perhaps, you and

SHRI INDRAIJIT GUPTA : But the
Government is not giving licence for keeping
gun to the persons who belong to our
party.

S. BUTA SINGH : You listen to me.
Only, the licences for weapons of prohibited
bore are not being given, because these are
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issued with the prior permission of the
Central Government. The Government is
examining the applications received from
your patty as also from the C.P.J. (M).

SHRI RANA VIR SINGH (Kaiserganj) :
Why does the Government refuse licences for
the weapons of prohibited bore ? You are
aware that the terrorists have saphisticated
weapons with them and these small guns will
be no match for their sophisticated weapons.
Therefore, the Government must issue
licences for prohibited bore weapons also.

S. BUTA SINGH : This depends on
how you assess the situation. But the fact
is that even those people in Punjab who are
in possession of weapons of permitted bore
want to surrender them in the Police Stations
at the earliest lest these should be snatched
away by the terrorists.

SHRI RANA VIR SINGH : When you
do not find yourself in a position to give
them the sense of security, you should at
least give them the effective weapons so that
they cou!d defend themselves. For the
knowledge of those who can defend them-
selves in this way.......

SHRI VIJOY KUMAR YADAYV
(Nalanda) : Surrender of arms in the Police
Station is a different matter. There may be
some persons who want to surrender or
deposit their arms, but you must give
licences to those who want to have them.

S. BUTA SINGH : 1 have just told
that the Government have received some
applications from some persons belonging
to C.PI. (M), CPI and the Congress.
It involves a policy decision and the officers
conceriicd are considering it. These are the
doubic-cdged weapons. Some of the people
who have these weapons are happy but there
are others who are not. But as { said earlier,
there is no ban on permitted bore weapons
and the licences for these guns are being
given in every district of Punjab.

Through some iostances ; which Shri
Ramoowalia gave yesterday, he wanted to
portray the defeat of the para-military

forces and the Government agencies at the
hands of terrorists. I do not want to be
drawn into a debate on the origin of ter-
rorism in Punjab and the steps taken by the
Central Government and the Prime Minister
Shri Rajiv Gandhi to restore confidence
among the people.

The decision to hold elections in Punjab
in 1985 was not an ordinary decision. This

. was the period when every body was saying

that democracy in Punjab was out of ques-
tion. But the Government of India decided
to take the people into confidence and seek
their verdict. Shri Indrajit Gupta was say-
ing yesterday that we did not have enough
experience to tackle these problems. But by
holding election in Punjab Shri Rajiv Gandhi
has proved that to keep faith in the people
is the best experience that one can bave,
We will go according to the wishes of the
people of Punjab and will establish peace
in the State the way they want. We held
elections in Punjab and also got some good
results therefrom.

SHRI INDRAJIT GUPTA : Why, the
Central Government is not accepting the
demands of the people of Punjab ?

S. BUTA SINGH: We have accepted
that.

SHRI INDRAJIT GUPTA :
not.

S. BUTA SINGH : If you go in detail,
you would come to know about it. In the
Bombay Session of the Congress Party, Shri
Rajiv Gandhi had said that to him country
was many more times important than the
party. Our party suffered setbacks in Panjab
but we did pot care for that. While per-
forming this difficult task what was upper-
most in our minds was the integrity of India
and the feelings of the people of Punjab,
After elections, the Akali Dal formed the
Government. Now, it is said that we top-
pled their Government. Two Members of
that party, are present in this House, seated
close to each other. Let them tell who

You did

*toppled the Government ?

AN HON. MEMBER : You toppled it.
S. BUTA SINGH : Let them tell, who
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toppled ? What could be more trecherous
than this that the leaders who collected votes
by displaying the photograph of Shri Longo-
wal on their coats and became Members of
Parliament and State Legislative Assembly,
later on presented ‘Saropas’ to the killers of
Shri Longowal at ‘Manji Sahib’. The top
leaders of U.A.D. were present at that
ceremony. The assassins of same Sant
Longowal were given saropas in the Har-
mindir Saheb publicly. Was it an act of
the Congress ? Besides, there was only one
post of Chief Minister and there were two
aspirants. Two persons cannot occupy one
post. As such, in order to assert their
strength, they formed a separate party. The
funny thing i+ that Shri Barnala made a public
ofler a few days before the Assembly was
dissolved. This thing was published in all
newspapers. I have already said that the 22
M.L.As. of the U.A D. were disqualified by
an order of the Speaker. Shri Barnala had
gone to the extent of saying that he wished
the unity of Akali Dal to be maintained and
if dismissal of M.L.As. was the hindrance in
the unity, he was prepared to get the dismis-
sal order withdrawn by the Speaker. Shri
Barnala is a good, able and leading advocate
himself. 1 do not think that such a thing is
permissible under the law. It would have
never -been possible. Because, at that time
the Speaker's orders were as effective as the
orders of the court., The Speaker bhad
passed orders at that ume. He did not give
any ruling. 1 do not know as to how Shri
Barnala would bave been able to get that
decision reversed. But I do admit that his
offer was genuine. It was rejected by Shri
Athwal's party. Then who is to be held
responsible for this ? The Congress Party
did oot reject it. Those people who were
power hungry did not accept such offer.
Due to all these reasons, we dissolved the
Assembly. Apart from this, there were other
reasons also for which we had to take this

step.

So far as the Punjab Accord is concerned,
I want to say that the more I studied it the
more I was convinced to reach the conclusion
that there is not a siogle clause in the
Accard which could be implemented by any
ope party. In certain clauses two parties,
in certain clauses 3 parties and in certain

CHAITRA 19, 1910 (5.4K4)

Disc. under Rule 193
re. Mass Killing of
people and attack on
para-military camp
by terrorists

330

other clauses, 4 parties are involved. So
far as Central Government is concerned, it
has complied with its part of action. There'
are some controversial things also. This
dispute will not come to an end until and
unless both Haryana and Punjab mutually
agree to solve the issue. The controversial
issues include sharing of water, canal and
Chandigarh. These are the issues which are
covered by the provisions of the Accord.
In the meantime, a number of developments
took place, the Accord passed through a
number of stages, the matter was placed
before the Assembly and was got turned
down by the Cabinet. There are several
things which 1 do not want to mention right
now. But the fact is that the Accord could
not be implemented as it was not acceptable
to two to three parties, It does not mean
that we have totally abandoned the Accord.

SHRI BASUDEB ACHARIA : What
initiatives have you taken in this direction ?

S. BUTA SINGH : The initiatives which
were to be taken by the Central Government
were taken to the Jast. The report of the
Venkataramaiah Cummission was discussed.
But the then Governments of Haryana and
Punjab could not arrive at a conclusion at
that time. We thought that if we want to
decide it mutually, there is only one way
and that way is to go to a third Judge. Wae
referred the case to Justice Desai becauss
they were finding it difficult to interpret it.
We appointed a sitting Judge of the Suprome
Court with the consent of the then Chief
Justics of India. They did not go before
him. They could have at least, agreed to
the final interpretation given by any judicial
auythority. I have no intention to go into
this controversy today. But I am sorry
that no siogle party can implement this
Accord ex-parte. Due to this some problems
have came up in the Accord. Even to-day
if such a climate is created, each and every
clause of the Accord can be implemented.

You mentioned about the Delhi riots.
The copies of the report of that commission
arc available with all of you. The various
recommendations of the report bawe bean
implemented. As regards their rehabilita-
tion and payment of compensation...
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SHRI BASUDEB ACHARIA : Jain-

Banerjec Commission.

S. BUTA SINGH: 1 am coming to
tbat. A bulk of rehabilitation work has
been done in which thousands of people
have been rehabilitated. This thing should
also be mentioned here.

The commission had recommended set-
ting up of two committees. Accordingly

two committces were copstituted and both -

of them started functioning. Now the first
question that arises is as to how far the
police was responsible for that and what
were the loopholes. Secondly, all the
documents which came before the commis-
sion could not be investigated fully. Now
the problem is how to proceed with them.
The above committegs were challenged in
the High Court. Various references etc. of
the Committees were also chaHenged. Now
we are awaiting for the decision of the High
Court. Both the Committees have outlived
their terms. Each of them has been given
six months’ extension twice. But the matter
" being sub-judice, no further steps could be
taken in this regard. It is not correct to
say that we have totally dropped the idea
of taking any action. He has mentioned a
number of other forums, the reports of which
have been published. First of all I would
like to point out that it is an injustice to a
commission duly set up under the law, if
several other commissions come up side by
side under the Chairmanship of retired
Judges of the Supreme Court, High Courts
and Journalists. The Journalist never retire.
They remain active for life like the politi-
cians. In this way several forums were
constituted. The forum leaders, instead of
contesting the case, fled to Britain for collect-
ing funds. When the Ranganath Commission
was sitting here, they were collecting funds
in Britain. Even after repeated reminders
from the commission, they did not come and
confront it. They did not plead the case.
Thousands of affidavits were lying pending
as they were. It becomes clear from the
foregoing that the attitude of some elemengs,
at whose insistance the hon. Members put
questions here, has never been helpful
towards the Commission and they do not
want to follow the course of justice. Since
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beginning, they have been adopting this
attitude and putting obstacles. A number
of committees like that of your peopie’s
committee were sct up and all these com-
mittees published their reports. If an over-
all study of the reports of all these agencies
is made, it will be revealed that the commis-
sion report totally differs from the reports
of the committees. The newspapers’ report
is altogether different. 1 have got them
studied. The things and the names of the
persons which find mention in the newspaper
reports nowhere figure either in the commis-
sion’s report or the reports of the com-
mittees.

SHR1 BALWANT SINGH RAMOO-
WALIA : I would like to seek a clarifi-
cation as to whether the Justice Ranganath
Mishra Commission was boycotted by any
party due to its terms of reference. I shall
say only this much and do not want to go
beyond that. ‘

S. BUTA SINGH: The tcrms of
reference were finalised publicly. These were
published in the newspapers and all the
enquiries were held on the basis of these
terms of reference. This is very distressing
that we make a demand to set up a commis-
sion and once it is set up we start boycot-
ting it on one pretext or the other. Shri
Viswanath Pratap Singh also boycotted
another commission due to the terms of
reference. His case was also similar to this.
That commission was also named after the
case concerned. Its terms of reference were
not changed. I was myself a witness to the
meeting which was beld with Shri Viswanath
Pratap Singh. - He attended the meeting with
the written terms of reference and a long
discussion was duly beld for 3-4 hours. He
participated in the meeting and approved tha
terms of reference. When he was required
to appear before the commission, he said
that these were not the same terms of
refercnces he had approved. (Interruptions)
The same has been the case with this
Commission.

[ English)

PROF. MADHU DANDAVATE: 1
appeared before the Justice Ranganath
Mishra Commission. My point of view has
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been upheld by the Commission but those
who bhave been found guilty...

S.BUTASINGH : 1 am not talking
about individuals. You are right.

{Translation)

I mentioned their names. The citizen
Forum, the Amnesty Interngtional and
several organisations registered their names
there. But when they were called, none of
them appeared.

PROF. MADHU DANDAVATE : There
are complaints that the guilty were not
punished. 1 had established that the
.behaviour of the police regarding the Rail-
ways was not upto the expectation and the
Commission also accepted it. But the
Government is not preparcd to punish any
one. (Interruptions)

S. BUTA SINGH : It was a time when
the Commission required co-operation. 1
am telling that at that time nobody appeared
before the Commission. The Government
does not want to hide anything. The report
of the Commission is placed before the
House. The Opposition has demanded a
discussion on the report and we are prepared
for that, we never objected to a discussion.
It may be recalled.that 1 had come prepared
before the House during the previous session
for a discussion. But it is upto the House
and the bon. Speaker to fix time for a dis-
cussion. We never obiected. We are always
of the view that the more the discussions are
held in this House and the more the guidance
we receive, the more shall we be able to
implement them. But the way a regular
and sustained campaign has been running in
the press...(Interruptions) :

[English)

AN HON. MEMBER :
action taken plan ?

What is your

S. BUTA SINGH : Action taken plan
has already been circulated.

SHRI DINESH GOSWAMI (Guwahati) :
For the first time you have very categorically
stated Pakistan's involvement in this. We
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had asked for the question of sealing of the
border. There was talk of security belt,
powers being taken under Article 249 and
inspite of our objection the resolution was
permitted to be lapsed. We want to know

-what additional steps you are going to take

now to seal the border and are you prepared
to take the House into confidence ?

{Transiation)

S. BUTA SINGH : Sir, the hon. Mem-
ber has raised a very important issue. As a
matter of fact there has been a very serious
and detailed discussion on it. All the
agencies of the Central Government and the
Government of Punjab who are involved in
this task, have considered it. Discussion is
still going on. In the meantime, it has been
tentatively decided to effectively police the
border whether it is Punjab, Jammu and
Kashmir or Rajasthan. We are considering
as to which parts of the border could be
brought under fencing and how the police
force could be made better equipped. There
is a three-pronged strategy for this. The
matter is under consideration as to how we
could supervise our border so that no smug-
gling activity could take place along the
border, and the terrorist who are coming
from across the border with goods like
drugs, narcotics and arms to destabilise our
country could be checked. For this purpose,
we are thinking of effectively policing the
border.

[English)
SHRI NARAYAN CHOUBERY: We
know how effective it has been. We want to

know what is ‘very effective’ ?

{Translation)

S. BUTA SINGH : These are such
measures which need to be upgraded cons-
tantly.

We are also trying to equip our para-
military forces with latest weapons so that
they could meet the challenge of the terrorists.
The third and the most important thing is
political mobilisation. He had made a
mention about it yesterday. Just now the
hon. Member made a mention of article 249,
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It was his suggestion only. (Illfﬂ'ﬂtpflOM) 1 SHRI BASUDEB ACHARIA : It was

am not talking about you. 1 am talking
about the hon. Member who is sitting in
your proximity. Since it was his suggestion,
we came with the resolution in this House as
well as in the Rajya Sabha. But the Oppo-
sition got agitated and it staged a walk out
from both the Houses, They have also put
a restriction on us that until and unless the
State Government gives its consent to this
effect, it should not be implemented...(Inter-
ruptions). 1 am not talking of today, I am
talking of the time when article 249 of the
Constitution was sought to be amended. At
that time, the Governments of Jammu and
Kashmir, Rajasthan and Gujarat had given
their assent. But, Sir, the Members of Akali
Dal sitting here would testify that the Gove-
rnment headed by Shri Barpala had refused
to give their assent. That is why it could not
be done. Eventually, the time limit of
one year expired and it lapsed. It was
for only one year and could not have been
extended further. 1 want to tell Shri
Indrajit Gupta and other Members who were
repeatedly saying yesterday that they were
not taken into confidence when emergency
was imposed, that it is merely an enabling
provision and we shall certainly consult them
before enforcing it. Yesterday you raised
doubts about the amendment, but believe it
or not, our intention is not to impose it.
We do not want to impose emergency in
Puanjab. We had made it clear at the time
of moving the Biil also that we do not want
to impose emergency until the situation
demands so. If we are compelled by the
situation to take such a harsh step at the
eleventh hour, shall we have sufficient time
to come to the Parliament and amend the
provisions ? That is why we have made the
enabling provision. Shri Indrajit Gupta
went too far in his apprehensions, although
our motive was altogether different. Actually
we wanted to amend the emergency provi-
sions covering the whoule country, but due to
rumpus created by the Opposition Parties,
we had to restrict it only to Puanjab ..(Inter-
ruptions)...nothing more can be- done...
(Interruptions)... Mr. Deputy-Speaker, Sir, I
am saying 80 because they have adopted such
an approach...(Interruptions).

there originally...(Interruptions)

PROF. MADHU DANDAVATE : Under
the pressure of Rajya Sabha, you restricted
it to Punjab...(Interruptions).

SHRI SOMNATH CHATTERJER
(Bolpur) : Even now it is applicable to other
arcas. What are you talking ?...(Interrup-
tions).

" SHRI S. JAIPAL REDDY : Even now
it enables you to extend the life of the
House.

DR. DATTA SAMANT (Bombay South-
Central) : Under the Anti-Terrorist Act,
more people have arrested in Gujarat than
in Punjab...(Interruptions).

SHRI DINESH GOSWAMI : Whether
emergency should be imposed, for that why
have you taken the enabling power ? You
should take a decision and then come to
Parliament...(Interruptions)

S. BUTA SINGH : Why not ? What is
wrong in it ? Let me explain...(Interruptions).

{Translation)

SHRI BALWANT SINGH RAMOOWA-
LIA : Barnala Government did oppose the
creation of security belt, but we never
opposed the sealing of the border...(Interrup-
tions).

S. BUTA SINGH : I was talking abeut
article 249 of the Constitution, 1 said that
they opposed the very concept.

Secondly 1 am not a legal luminary as
our friend Shri Sompath Chatterjee is. 1
had the opportunity to listen to your worthy
father here in the House while sitting by his
side. I am distressed to note that you
distort things to such an extent that we can-
not help bringing an amendment Bill, Our
original Bill was very clear. We had cen-
sulted leading legal experts and our hon.
Members who are constitutional experts,
before formiulating the original Hill.
All of them had opined that it was absolu-
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tely suitable for Punjab because only its
commanding clause dea!s with Punjab not
the following clauses., But after you created
tumult in the House, we thought that we
could explam it to the House, we could
explain to the lawyers and judges, but if the
opposition so desires, it can casily mislead
crores of illiterate people or less educated
people like me. That is why, we have men-
tioned Punjab in the following clauses also.
But now you are giving still further interpre-
tation to it saying that we are going to
impose emergency in whole of the country.
Sorry, we have got no 1emedy for it.

{English)

SHRI SOMNATH CHATTERJEE
Your Constitutional expert, Shri Chidamba-
ram said that also ; he covld not deny it.

1 cannot vie with
1 have

S. BUTA SINGH :
you, I cannot compete with you.
made it clear here...(Interruptions).

[Translation)

SAIFUDDIN CHOWDHARY
{(Katwa) :  What do you say, can you im-
prove the situation by imposing cmergency
should the situation deteriorate further ? I
want you to answer it.

SHRI

S. BUTA SINGH : We have not claimed
so. But, Sir, mmy submission is that...(Inter-
ruptions).

SHR1 SAIFUDDIN CHOWDHARY : If
you think you can improve things by impos-
ing emergency, should the situation further
deteriorats, you are mistaken. Well, you
may try it...(Interruptions).

S. BUTA SINGH : It is your assessment
not ours. We neither faveur nor support
the imposition of emergency. We have simply
made an cnabling provision...(Interruptions).

(English]

SHR1 SAIFUDDIN CHOWDHARY :
The leadcrs of the terrorists are calling every-
body in the Golden Temple and they are
trying to forge unity, but you are not calling
any political party ; you are alienating the
Opposition parties...(Interruptions).
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SHRI INDRAIJIT GUPTA : That means
that you are giving an advance assurance to
the terrorists-that although you have passed
that amendment, you do not have any inten-
tion to apply that. You are telling that to
the terrorists...(Interruptions).

S. BUTA SINGH : Your interpretation
will help the terrorists....(Interruptions).

17 ranslatior;]

When we passed Terrorism and Disrup-
tive Activities Bill...(Jnterruptions).

(English)

MR. DEPUTY-SPEAKER : No intcr-
ruptions please.

(Interruptions)

S. BUTA SINGH : They are all giv-n
in the Act itself,

SHRI SAIFUDDIN CHOWDHARY :
The Government is totally confused how to
deal with the terrorists...(Interruptions). You
have no understandiag...(Interruprions).

S. BUTA SINGH : Let me tell you that
when the Terrorists and Disruptive Activitics
Bill was brought in this House, the same
famihiar faces, the same hon. Members oppo-
sed it tooth and nail...(Interruptions).

SHRI BASUDEB ACHARIA : We will
oppose every black Bill...(Interruptions).

MR. DEPUTY-SPEAKER :
ruptions please.

No inter-

{Translation)

S. BUTA SINGH : Mr. Deputy-Speaker,
Sir, although I should not say this at this
stage, yet I cannot help saying that when we
passed this Terrorist Bill...(Interrupticns).

SHRI BASUDEB ACHARIA (Bankura) :
Say something worthwhile.

S. BUTA SINGH : You please be seated.
You are only accustomed to speaking and
eot to listening...(Interruptions).
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[English)

MR. DEPUTY-SPEAKER :
ruptions.

No iater-

S. BUTA SINGH : When the Terrorists
and Disruptive Activities Bill was passed in
this House, the hon. Members of Telugu

Desam, CPI(M) and others opposed it, but
when it came to...(In‘erruptions). **
MR. DEPUTY-SPEAKER : 1 am not

allowing anybody. No interruptions. Noth-
ing will go on record.

SHRI INDRAJIT GUPTA : This discus-
sion arose out of the stepped up killings in
the Punjab. What has happened in the past
has happened, you cannot do anything now.
Please tell us what you propose to do now...
(Interruptions).

S. BUTA SINGH : Now that they have
raised this point, let me say this. I want to
remind this House that when this Bill was
passed in this House, cverybody there oppos-
ed it. But there came situations when it
was used in Andhra Pradesh, it was used in
West Bengal, it was used in Maharashtra, in
Gujarat and other parts. 1Itell you that I
myself took up this with the Gujarat Gove-
rnment and asked them, why they had used
it on the people for whom it was not meant.
I had taken up with the Gujarat Govern-
ment,

[Transiation)

In the beginning, 1 had stated that terro-
rism can’t be wipad out with one below. It is
not possible to do so. It has taken time to
control terrorism wherever it was cropped

up.
[ English)

DR. DATTA SAMANT : The Union
leaders are detained under the Terrorists
Act.

S. BUTA SINGH : The fact is that under
the circumstances when the ordinary availa-
ble procedures, ordinary available Jegal

**Not recorded.
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things are not helpful, you have to resort to
these things. That is why this provision was
made in the Constitution.

Shri Indrajit Gupta asked as to what
steps are taken to meet the present crisis in
Punjab. As I told you in the beginning.

[ Transiation)

And it is essential to instil a feeling of
courage into them. In order to do so, we
started a concerted efforts in which all poli-
tical parties participated. The results  were
very positive and the morale of the officers
got a boost from it. Government is making
efforts to carry the task ahead.

{English)

SHRI S. JAIPAL REDDY :
you give them the rockets ?

How did

{Translation)

S. BUTA SINGH : As I stated that every
effort was being made to make use of all
resources available with Ceatral Government
as well as Punjab Government to meet the
challenge of terrorists who are equipped with
sophisticatcd weapons so that peacz could be
restored in Punjab.

Yesterday, a question was raised by him
that we were negotiating with some priests
and we were trying to bring a new element
here. 1 want to make it clear here that there
is no question of going an inch beyond the
secular concept of our Parliamentary Demo-
cracy as enshrined in our Constitution.
Further, no stone will be left unturped to
wipe out the terrorists and the powers sup-
porting them who want to destroy the uaity
and integrity of the country. The Central
Government through the Government of
Punjab will itself monitor the situation in
Punjab’ by extendiog full support to the brave
and patriotic people of Punjab who have
been fighting against the terrorists to protect
the unity and integrity of the country,.

[ English)

DR. DATTA SAMANT : What steps
bhave you taken to meet the situation.

e e o Ampm——— b—
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S. BUTA SINGH : The seeds of seces-
sionism will not be allowed to be germinated
in Punjab and terrorism will be rooted out
from there. Wec will mobilise all sorts of
resources needed for that. Along with it,
our hon. Prime Minister is of the opinion
that if anybody wants to hold talks within
the frame work of the Constitution and
ensuring the unity and integrity of the coun-
try, Government will not discourage him but
in the process the unity and integrity of the
country will not be allowed to get jeopardis-
ed. In order to maintain the unity and
integrity of the country and to restore peace
in Punjab, we shall take stringent measures,
no matter how expensive or harsh they may
be. We will root out terrorism from the soil
of Punjab. It is our firm determination and
for that we seek your cooperation.

[English)

SHRI S. JAIPAL REDDY : Sir, 1 have
a poiut of order. My point of order is that
under 193 discussion, a point was raised
with regard to the recent spurt in the killings
in Punjab and deployment of sophisticated
weapons like rockets. The Minister in his
reply did not answer t0 these points at all.

MR. DEPUTY-SPFAKER : No, there
is no point of order. Now discussion on the
Demands for Grants relating to the Ministry
of Agriculture,

13.43 hrs.

DEMANDS FOR GRANTS, 1988-89—
Contd.

Ministry of Agriculture—Contd.

{ Tran'slanon]

DR. G.S. RAJHANS (Jhanjharpur) :
Mr. Deputy-Speaker, Sir, 1 support the pro-
posed demands for grants of the Ministry of
Agriculture.. .(Interruptions).

Though the Centre is giving crores of
Tupees as grants to the States for agricul-
tural development, yet it does not have any
control over them. When the Constitution
was framed 37 or 38 yeais ago, it was not
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envisaged that State Governments would not
be accountable for the funds which it would
receive from the Centre,

I do not follow the trodden path in my
submissions and therefore perhaps, what I
submit may give rise to controversies, But
whatever I say will be in the interest of the
country.

The Central Government repeatedly
asked the State Governments t0 implement
land reforms but they did not pay any heed
to it. There are still people including the
persons holding/ministerial post in many
States who possess huge areas of land.
These benami possessions are in the names
of othe: people.

13.46 hrs.

[SHRIMATI BASAVARAJESWARI in
the Chair)

When the issue of land ceiling comes up,
these people want to evade the topic. People
have got benami land in the names of their
relatives and servants even in the names of
their pet dogs and cats, What can be more
shameful than it ? I, therefore, urge upon
that this matter should be given a serious
thought. One of the major factors behind
the growing social tension and formation of
many ‘senas’ is attributed to the absence of
land reforms. When this matter comes up,
no one is found to be interested to imple-
ment it. I want to submit that C.B.1. is
sent 10 investigate into the cases wherever
State Police is failed to make any break-
through. Similarly, Government should set
up a machinery in the name of Central
Bureau of Agricultural Crime Investigation
which would identify persons who have got
bemami land and after identification such
persons should be given suitable punishment.
As in the case of Income-tax evasion, the
persons who give informmation are given a
certain percentage of the amount of tax
recovered, similarly, if any person gives
information about benami land, he should be
given a reward of 5 or 10 per cent of the
value of land. This is not a joke because
only by taking such a measure can this thing
be stopped.

Today, Goveinment swears by the name
of socialismm and wants to bring socialism in
the country, but if the above steps are not
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taken the situation will not change and
people will lose faith in the Government.

I want to submit about problem of
bonded labour in the rural areas. Everyone
will accept that there is a section of peaple,
who arc compelled to work as bonded
labourers because their fathers and grand-
fathers happened to work as such. This
should be discussed from a new angle. A
detailed discussion can be held separately on
the new point which I have made., What I
mean to say is that unless land reforms arg
implemented seriously, we cannot have
any development in the agricultural field.

Secondly, it was written in the Annual
Report of 1987-88 and I quote—

[English}

“Scarcity Relief and Management of
National Calamities :”’

[ Transiation)

Under this heading, three-fourth of it
has been devoted to drought whereas a very
large area in the country has been affected
by floods which is a problem wmore serious
than drought. Every year floods occur in the
country and causes damage worth crores of
rupees but no permanent solution has been
found so far. People become helpless but
there is none to solve their problem. Last
year, Bihar, Bengal, Orissa, Assam and all
other FEastern States faced unprecedented
floods. People werc rendered penniless and
began to starve, It is, ofcourse, essential to
fight drought, but it is more essential to
control floods. 1f vou have gone through
the report of W.H.O., you might he aware
of the fact that a large part of Asia is facing a
shortage of foodgrains and its forecast is
that it will face a more scvere crisis this year
and the year to come. Some countries of
Asia like Indonesia have been affected by
drought or some of them like Bangladesh,
Vietham and Taiwan by floods. The places
which once produced surplus foodgrains are
passing through a phase of foodgrain crisis
and will likely to be remain so this year also.
I say with it full emphasis under my com-
mand that this year also we shall be in the
grip of drought and floods. You should
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give importance to the agricultural sector
but it is more important that advance
measures be taken to save flood prone arcas
like eastern parts of India. Last year, floods
occurred as many as 5 times in North Bihar,
People were ruined, crops were destroyed
and there was a huge loss of life and pro-
perty. Seeds were sown four times but were
washed away everytime for no fault of their.
In this connection, my suggestion is that in
the flood prone areas crop insurance schemes
should be implemented and the premium of

insurance should be paid either by the
Central Government or the State
Government concerned. This will ensure

that they get a compensation when
their crops arec damaged or their property
is destroyed by some natural calamity.
There are certain Central projects, for example
the Kosi and the Gandak projects, which
are under implementation for years together,
The initial cost was Rs. 20 crores but Rs.
300 crores have already been spent on it.
Yet the project is not complete so far,

The politicians, bureaucrats, engineers
and contractors have become millionaires
during the course of this project’s implemen-
tation. Even last year I mentioned it during
the debate that some one should find out as
to where the money was is being drained
out, In fact, everyone is aware where it is
going to. It is a sheer injustice with the
masses of this country that we go on impos-
ing taxes on our population, or resort to
deficit financing to mobilise funds and the
money so mobilised is usurped by a haadful
of unscrupulous persons. [ would also like
to add that the remunerative price for
farmers is being discussed widely today.
People are gradually shifting towards other
professions and leaving agriculture. This is
bappening only because the farmers do not
get reasonable return from their produce as
compared to their investment made on inputs
like seeds, manure and labour. The area
from which I hail was chiefly a jute-produc-
ing arca and jute was also exported from
here. Today people have stopped growing
jute there because they are unable to get its
remunerative price. Whenever I raised thi»
issue in the House the Government has
always tried to drift the matter on the one
or the other pretext. The need of the hour,
therefore, is that they should get remunera-
tive price. Incentive must be given to
farmhers irrespective Qf fact that they grow
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jute, sugarcane, wheat, rice, oilsced or pulses,
otherw:se a time will come when there will
be such a scarcity that you will have to
import !“oudgv'ains and other agriculture
praduce from other countries.

In the end I would like to submit that a
number of incentives have bteen provided to
the agricultural labourers but they are
unaware about the sime. Today television
sets have reached cach village and, therefore,
you should propagate through Doordarshan
the various incentives you huve provided to
the marginal agriculturist. The provisions
of the 20 point programme should be imple-
mented properly. We should understand
that agriculture is the backbone of our
country and new ideas should be brought in
this field.

{English]
SHRI SURENDRA PAL SINGH
(Bulandshahr) : Madam Chairman: [ am

happy that after the lapse of a very long
time, Governmerit's attention has again been
focussed on Agtriculture as is evident from
this year’s budgetary allocations as well as
from the mid-termy appraisal of the 7th
Plan, that report too, 1 understand, lays
great stress on agricultural production, and
it has recommended that top-most priority
should be given to agriculture in the remain-
ing two years of the Plan period. All this
goes to show how much importance is now
being given to agriculture ; and that is how
it should be, because as it was rightly said
by the hon. Member here and many others,
agriculturc is stil]l the backbone of the
country’s economy. Inspite of the fact that
we have made tremendous strides in indus-
trial production, in technology, in nuclear
science and all the rest, the fact remains that
this country is predominantly agricultural ;
and so long as that backbone i.e. agriculture
remains healthy, the country will be healthy
and there will be prosperity in” the country.
S0, from that point of view, I am very happy
that the Government has taken note of that
reality,

After the success of the Green Revolu-
tion, unfortunately we become complacent
onece again on the agricultural front, and we
thought at that time that probably our food
problem had been solved for all times to
come. Unfortunately, that presumption has
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proved to be incorrect. Had we succeeded
in keeping down our population side by side
with progress in agriculture and in other
directions, we might have been in a better
position, than we arc in, today. But because
of the tremendous rise in population and
the stagnation on the agricultural front, we
have now found ourselves in a rather difficult
position ; and this difficult position has
been accentuated by the recent drought which
played havoc with our economy and our
agricultural production. Today we are
faced with a difficult position and some very
drastic steps will have to be taken to increase
our agricultural production.

I welcome the measures and the steps
which the Government has already taken in
this regard. The division of the country
into sixteen agro-climatic zones, I think, is a
very good step, and a step in the right
direction. This will enable our farm scien-
tists and administrators to draw plans and
formulas etc. for raising production, in each
particular zone taking into consideration the
soil conditions, irrigation potential available
there, and the need of the farmers in that
area, rather than talk in general terms and
prescribe something for universal application
—which does not do as much good as this
specific plan would do.

Secondly, I wclcome the appointment of
an Expert Cominittee, with Dr. Alagh its
Chairman which has been entrusted with the
work of drawing up a new strategy for
raising food production.

14.00 hrs.

I welcome that measure very much
indeed. In this connection, I am told that a
conference or & seminar was held very
recently, which was addressed by our hon,
Agricultaral Minister. In his key note
address, he did point out some key areas
where there is a need for attention and where
there is a need for strengthening those areas,
In his key address, he mentioned about proper
water management ; secondly, supply of good
quality seeds ; help to farmers ; better pricos
to farmers ; increase in the use of fertilisers by
20 kgs. per hectare ; reclamation of degraded
land and rapid development of dry land
farming technology. These werz the key
areas pointed out by the hon. Minister him-
self and they require a lot of attention and
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strengthening. 1 only wish that he had
mentioned two more items, then the whole
scenario would have been complete and those
two items in my opinion are: first, fast
depleting forest cover in our country-—which
is also playing havoc to our climate and affect-
ing our food production, and second a large
population of useless cattle in our country-—
which is competing with human beings for
survival and a large chunk of our land is
now being utilised as reserve for fecding them.
Such cattle are not contributing as much to
our economy as they should.

Regarding supply of quality seeds, we
are aware of the fact that the Green Revolu-
tion was ushered into our country because
our scientists were able to produce and
develop new variety of seeds. Prior to that,
production was stagnant! But no sooner
did this scheme come into use, our produc-
tion went up and we had a Green Revolution
in the country. So, the role which a good
quality sced plays in increasing food pro-
duction is really very praiseworthy. In this
connection, I would like to say that, today,
after 20—25 years of our efforts in this
direction, we are deficient in seeds. Even
the hon. Minister of Agriculture himself
admitted the other day that we are able to
supply only 42 per cent of the demand of
the farmers. So, my first request in this
connection will be that we should do every-
thing possible to produce more and more
quality seeds so that all our farmers in the
country are able to utilise good quality seeds
and they do not have to use old seeds which
do not produce as much as the new seeds
produce. Side-by-side there should be
efforts and a4 direction should be given to
our scientists that now a time has come
when they should develop better secds than
what we have today for the future. The
seed which was developed 20—25 years ago
has begun to deterinrate ; its response is not
the same as it was at that time. So, if you
want that there should be an increase in
production, you have to develop new seeds
and that exercise should go side by side with
the production of our old seeds.

Regarding help to small farmers, it is a
very important matter, which many hon.
Members referred to. Of course, I do not
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subscribe to the theory that there are big
farmers and small farmers ; there can be
afflvent farmers and poor farmers. There
are about 70—80 per cent of our farmers
who are poor and they do not have the
means and the wherewithal or the necessary
financial help to produce as much as affluent
farmers can do. So, it is very essential that
these 70—80 per cent of our farmers who
own about 40 per cent of our agricultural
land, their per acre yield should be raised or
should come up to the same level as that
of the affluent farmers. Today, it is half of
what the big farmers are producing. If by
helping these farmers we can increase their
per acre yield to the same level as is being
obtained by the bigger farmers, then straight-
way our food production will go up by at
least 20 per cent. It is not that these small
farmers do not know what to do or they do
not know the technique. The only thing is
that they Jack in financial resources and other
inputs and wherewithal to produce more
and they have to depend ecntirely on the
cooperative sector and the Government
agencies, which, unfortunately, are not able
to give them all the things they need in time
and in the quantity that they require.

If you want the production of small
farmers to increase, you would have to gear
up and streagthen the governmental and
cooperative agencies so that they are able to
provide to small peasants all the necessary
inputs and financial help for increasing their
production. Here often it has been said
that small farmers in Japan and China have
done very well indeed. I maintain that our
farmers are just as good as the Japanese and
Chinese. They know how to increase their
production provided we give them the
requisite help and assistance to enable them
to do so. All this needs spécial attention.

About better price to  farmers,
Mr. Rajhans has also mentioned about it a
little while ago. This point is being stressed
by practically every farm .expert and farm
lobby. The farmers should be given better
prices. The prices should not only cover
their cost of production but they should also
be given a fair amount of profit so that they
can take care of their other needs. After
all, they have got to feed their children.
They have got to educate them. They have
got to marry their daughters. For all these
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things, they require extra money. Unless
and until we can give them a fair price, we
cannot improve their financial position.
Unless that is done, you cannot bring
prosperity in the rural sector. I think, this
is very important and a fair price to the
farmers should be given.

Now, I will refer to the cattie population
once again. Roughly the cattle population
of this country is half of human population.
According to an FAO report, 60 per cent
of our cattle are useless. A I said earlier,
one would not mind if this large population
of cattle was making useful contribution to
our economy. But they are neither good for
milk nor meat nor as draught animals. And
we have tO rescrve a very large area of our
land for feeding these useless cattle. Now,
my suggestion in that regard would be that
we should do something to put a curb on
this rising cattle population and reduce this
population as far as possible. Keeping iato
account the religious susceptibilities of
various groups of our country, we cannot
takc very drastic measures to curb the
population. What we should do is to
sterilise all the scrub bulls and males of
other species.  Once we do that, the undesir-
able population would automatically go
down. Thereby we will be saving our land
for food production.

Now, I will refer to degradaiion of land.
1 think, the hon. Minister of Agriculture is
aware that out of total cultivable land of
266 million hectares nearly 175 mullion
hectares of land has ecither been degraded
completely or is in the process of being
degraded. This is a big loss. As I said,
land is our great natural resource and we
just cannot afford to lose it. Therefore,
something drastic has to be done to see that
the degraded land is reclaimed as early as
possible and made useful if not for crop
cultivation, at least for growing grass or
shrubs which can be utilised for feeding

cattle. And we shall also stop further
degradation. For that proper agricultural
practices must be adopted. :

We are making use of fertilisers without
finding out the quality of the soil as to what
our soil needs. It results in over application
of fertilisers.

Besides that, our farmers keep on raising
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those crops year after year which are very
heavy feeders on nutrients, with the result
that we are taking more from the soil than
putting back into it. We never allow our
land to remain fallow or put some farm yard
manure into it, to built up its fertility and
bumus. As a result of wrong agricultural
practices the soil is getting impoverished.

Madam, at this rate, our agricultural
land may become alkalined and barren.

Madam, I will take only two more
minutes.

Dry land farming is another important
thing. Nearly two third of our foodgrains
are produced in dry Jand farms today and
sixty per cent of our agricultural land falls
within arid zone. The production there
depends entirely on rainfall. Because of the
vagaries of the weather, the production
fluctuates from year to year ; sometimes
good, sometimes bad, and it is more bad
than good. We have to evolve a technology,
whereby we can raise the production in the
dry land farms and stabilise it so that we do
not have to depend on monsoon so much.
In this connection, some very good work has
been done in Dry Land lostitute, Hyderabad.
But, I am told that the problem has not
been solved completely and our scientists
have not been able to find an answer at ali.
Whatever little work they have done that has
also not reached farmers because the local
extension service have not cooperated.

I would like to tell one more thing. Our
agricultural schemes sponsored by the
Ceatral Governmeat can only succeed if there
is complete cooperation between the Stuate
Governments and the Centre. This 1s a
concurrent subject. All the proposals and
schemes have to be carried out by the States
for which the State Government’s coopera-
tion is very much necessary. 1 think, we
should really make efforts in this regard and
impress upon State Governments the need
for their fullest cooperation. A sort of
harmonious relationship between the State
Government Agencies end the Central
Government has to be established so that all
our proposals and schemes can be carried out
properly,

With these words, I conclude.
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*SHRI SODE RAMAIAH (Bhadra-
chalam) : Madam Chairperson, my coasti-
tuency Bhadrachalam was worst affected by
the floods in 1986. The damage was to
such an exteat that the farmars in the area
had lost everything that they had and are yet
to recover from the heavy burden of loans.
They are in a helpless situation now.
Similarly, the cntire area was affected by the
worst ever drought in 1987-88. The crops
withered away. Though the farmers succee-
ded in raising the crops at some places,
they had to suffer heavily as there were no
remunerative prices for their produce. The
cotton, mirch and tobacco growers suffered
a very heavy loss and they are now in a
helpless position. Hence thec Government of
India should take steps 10 write off all the
loans of thcse farmers and see that new
loans are granted to them by State Bank of
India. This way the farmers can be rescued
from their present miserable position. The
Government should also extent timely help
to them to raise new crops.

Khammam, East Godavari and Visakha-
patnam districts are predominantly tribal
areas. Much of the area in these districts 1s
an Agency area where there is a dense tribal
population. Hence the Governient of India
should conduct a thorough survey of these
areas and taking appropriate schemes under
the integrated Tribal Area Development
Programme for the alround development
of these backward areas. This is the best
way to help the tribal people in these areas.
The surpius land of landlords should be
taken over and distributed among the poor
and the londless. Necessary pattas should
be issued to make them legal owners of the
land. All possible help should be extended
to these poor people for cultivating the land
given by the Government,

Sir, there is a land dispute between the
rich landlords and poor people in
Bhimolu m West Godavari district. The
dispute is pending before the Supreme Court
now, The Government should see that the
dispute is resolved in favour of the poor and
justice is done to them. The poor should
get the land. Similarly the Pattas should be
issued to the tillers in Visakhapatnarh

-
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district.

The rivers Shabari and Godavari flow
through Khammam, East Godavari and West
Godavari districts. These rivers are psrennial
rivers. If the lift irrigation schemes are
taken up on both sides of these rivers, it will
boost agricultural production. The farmers
will be able to raise all sorts of crops. The
entire area will prospsr. Hence necessary
steps should be taken to conduct a survey
for iantroducing lift irrigation schemes on
these rivers.

Due to unprecedented drought the agri-
cultural production in Andhra Pradesh has
gone down very much. There were no good
crops this year. Hence the Government
should take steps to ensure supply of rice,
wheat and other essential commodities etc.
to the affected people.

New factories should be located in the
Manyam area, so that the drought affected
people there can get their livelihood.

An Aluminium Plant at Krishna Devipeta
in Bhadrachalam Constituency with Soviet
assistance has been sanciioned long ago.
But the construction work has not been taken
up so far., Hence, steps must be taken to
start construction work of this plant im-
mediately. it will help the drought hit people
of the arca, Due compensation should be
paid to the people whose land has been
acquired for this purpose. Employment
should be provided to the local people.

The country is facing an unprecedented
drought. It is the worst ever drought in
this ceatury. The farmers in the country
are now facing too many problems. Life
has become miserable for them. But
ignoring all this, the Government, instead of
spending money for the welfare of the
farmers, is spending lavishly on meaninglcss
ceremonies and functions. Very recently a
function was organised at Asiad Village
Complex, New Delhi to celebrate the 40th
anniversary of India’s independence and
100th Birth anniversary of Late Pandit
Nebru. The programme was organised by
the Fertilizer Industry. Only 100 invitees
belonging to Public Sector .and Cooperative
Sector had participated in this function. A

L d

*Translation of the speech originally delivered in Telugu.
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dancer was flown from Calcutta specjally for
this programme and Rs. § lakhs were paid
for her expenses. Government Companies
such as NFL, IFFCO, KRIBHCO, RCF etc.
contributed Rs. § lakhs each for this function.
It is most unfortunate that when the country
is facing a natural cajamity of gigantic
proportion, the Public Ssctor Fertilizer
industrics choose to spend money recklessly
on such functions. Similarly, Madam,
Rs. 50 lakhs were spent on inaugural cere-
mony of a water treatment Plant at Aonla.
The total cost of this water treatment Plant
was around_Rs. one crore only. Rs. 50 lakhs
were spent on the inauguration of a Plant
whijch costs only Rs. one crore. Yet, in an
another instance, the annual management
Conference of KRIBHCO was held recently
at Surat instead of New Delhi where its head-
quarters are located. Nearly Rs, 50 to 60
lakhs were spent on this Conference. All
these instances show how lavishly the
Government is spending the money of the
people on functions and ceremonies. Had
this moncy been spent on the welfarec of the
poor farmers and in crealing new irrigation
potential, it would have helped the farmers
immensely. Madam, the Government should
stop such wasteful expenditure. The money
should be spent on the farmers and their
welfare. Then only the country will prosper
and the farmer will prosper.

With theése words I thank you very much
and conclude my speech.

[Translation)

SHRI RAMESHWAR  NEEKHRA
(Hoshangabad) Madam, Chairperson,
I rise to support the Demands for Grants of
the Agriculture Department. At the outset,
1 thank the hon. Minister of Agriculture, his
junior Ministers and the concerned officials
who under the leadership of Shri Rajiv
Gandhi tackled the severest drought of the
century i1 such a manner that neither the
farmers nor the masses of our nation could
ever realize its impact. They indeed deserve
to be congratulated for the same. Those
who still say that nothing has been done in
the field of agriculture, ars perhaps interested
in seeing the world blind folded. On hearing
their views I am reminded of one of the
interviews of late Shri Jagjivan Ram, which
was given to a magazine published on the
eve of Congress Centenary year. In that
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interview he stated in a highly emotional
tone that when 10 to {5 years back during
his tenure as the Agriculture Minister, there
was a scarcity of ration, and whengver he
visited abroad to ask for food grains, the
heads of the foreign states refused to even
meet him. They said that a beggar had
come to beg foodgrains from them, Now
situation has totally changed. Today our
Minpigter of Agriculture goes to South African
countrjes and other countries, he proudly
says that if there is any nation in the giip of
starvation, then India can readly proyide
» foodgrains to it. I once ggain want to thauk
our Minister of Agriculture for our agrigul-
ture policies.

Now I want to make some request
through you to the hon. Minister. A lot of
reliefs have been given to the farmers in the
Budget which has come recently. But kecp-
ing the current price-rise in view, this
relief has failed to make any impact. There-
fore, I feel that there is a need to give even
more reliefs. It is most ironical that the
commodities produced by the farmer yicld
cheaper rates, whereas commodities which
he purchases are available to him at a higher
price. Even the raw material like the il
seeds etc. grown by him are -old at a very
cheaper rales. The same oil seeds when
transformed into oil is sold at a very high
rate. -Same is the case with pulscs.
Therefore, I should like to request you that
this inequality which has arisen should be
remaved so that . farmers may” get the
maximum price for their produce.

Today, the farmer wants to adopt advan-
ced method of agriculture, but the problem
arises whon he goes to buy pipe, tractor or
any other agricultural implements in the
market. He has to pay as much as Rs. 110
thousand for buying a tractor and similarly
the other farm equipments such as Diesel
machine, pump and pipe etc. are all availa-
ble at an exorbitant price. In case he wants
to irrigate his land with the help of sprink-
ler-system, then that too is quite expsnsiye.
He is interested in adopting advanced agri-
cultural implements in his cultivation but
these implements have become so expensive
that he is unable to afford them. I request
you to make some such rule that just as
money is given under self-employment or
other such Schemes, or just as 25 per cent
subsidy and other such subsidy is provided
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to the backward districts, similarly a provi-
sion should also bs made for the purchase of
tractors and other such things. Whan you
make provision for maximum subsidy, the
farmer too will use the advanced agricultural
implements. I have seen that the farmer
wants to purchase high quality seeds which
are produced by your Agriculture Depart-
ment but they are so expeasive that he feels
unable to buy them. If he wants to buy
wheat seeds in the market, it is available at a
price as high as Rs. 700 per quintal and
when the produced wheat comes to the mar-
ket, it is sold at Rs. 400 per qunital only.
Similarly when he goes to buy the seeds of
Soyabean, o0il seeds or any other seeds, he
has to pay double or triple price in the mar-
ket. If you want thut the farmer should
make use of the high quality seeds available,
you will have to give them the seeds at a
cheaper price, so that the poor farmers,
marginal farmers and small farmers, for
whom you have already made various sche-
mes, may make use of them.

Now, 1 would like to draw hon. Minister
of Agriculture's attention to a disparity. On
the one hand the Government constructs a
dam by spending many crores of rupees, dig
a canal and the farmers take the canal to his
farm and a band of high officials are emplo-
yed to look after it. The ircigation tax of
that canal in Madhya Pradesh and other
places is Rs. 25 per acre. If the farmers
gets a tubewell or a well sunk by taking loan
from the baok, he has to pay Rs. 100—125§
per acre as electricity charges, whereas the
Government charges only Rs. 25 per acre
for irrigation through canal, This disparity
in which a farmer has to pay Rs. 100—150
as electricity charges in case he himself deve-
lops the means of irrigation should better be
removed. The funds which are being spent
for providing canal irrigation facilities should
be spent for providing well and tubewell
irrigation facilities. I also want to submit
that 1 have seen in my own constituency that
a dam on which you spend hundred of crores
of rupees, gets completed after 10 years and
if its cost is initially Rs. 200 crores, then, by
the time it is completed, the cost touches
Rs. 2,000 crores, But if you give funds to
the farmers for tubewell and he spends it
for the same purpose, then irrigation starts
in the same "month. Approximately Rs.
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60,000 are spent on a shallow tubewell, and
it irrigates 40 acres of land. No subsidy is
yet being given for that. If you give a sub-
sidy of 50 pcr cent on a shallow tubewell,
then you can get immediate benefit whereas
this is not th2 cas2 in the dams on which
you spead thousands of crores of rupses.

You have encouraged the cultivation of
pulses by saying that profits will be given to
those who cultivate pulses. When a farmer
produces more pulses, even then the Govern-
ment decides to import it from abroad and
when pulses are in excess in the market, its
rates get reduced. I request you that in no
in for import from other
counfries and in our own country, the
moment our farmers get higher prices for
the pulses, their produce will be doubled, or
even four times and next year you will find
that there is no need to import from other
countrics,  Therefore, you should stop
importing these and other goods.

You have done a lot of work through
R.LEG.P. and N.R.E.P. and through
R.L.E.G.P. you have given permission to the
State Governments that they may build pri-
mary and middle schools in their state in
case they are interested. This has surely
spread education to a large extent but the
situation is such that the high schools built
by the Goveinment have neither any building
nor any laboratory. Th: same ratio which is
adopted for constructing a muddle school, . is
used for constructing a high school as well.
Therafore, [ request you to give permission
to build high schools through R.L.E.G.P.
This will surely bznefit the field of educa-
tion.

I want to make another request with a
heavy heart. While extending my congra-
tulation and thank to the agricultural scien-
tists for their magnificent contribution, 1 want
to draw the attention of the House towards
a news item appeared in newspapers some
days back regarding the suicide of 5-6 scien-
tists working in the I.C.A.R. due to frustra-
tion and agony they were suffering there. I
personally know a case in which a officer
was how badly oppressed and harassed by
the authorities and if you give me an assur-
ance that he will not be taken to task, I can
tell his namé also. His name is S.K. Patel
and he is at present posted at Junagarh.
When he was posted at Nagpur, he was to be
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confirmed in his service at that time. But
he was not confirmed. He was confirmed
only when he went to court to redress his
grievances. But the Council made appeal
against the judgment of the court in the Dis-
trict Court, High Court and finally in the
Supreme Court., In another case also, the
Indian Research Council again went against
him in the Sessions Court, High Court and
finally in the Supreme Court. You'may
ask for information of this case.
of rupees were spent on litigation so that he
could be deprived of any tenefit, But the
Supreme Court gave its ruling in his favour
and provided him relief, 1 want to say that
the concerned officers of Indian Research
Council should be held responsible for this
wasteful expenditure and the amount incurred
on this litigation should be recovered from
the pensions of the concerned officer, if refir-
ed. No doubt, you have a very good team
and I hope that with this team you will be
able to check all these things.

The caterpillers have caused on extensive
damage to the crops of pulses specially in
Hosangabad, Narsinghpur, Raisen areas of
my constituency and the crops of pulses have
becn completely damaged by caterpillers in
just within three days. 1, therefore, request
you that a teamy should be sent to estimate
the damage and the proper compensation
should be given to farmers for this damage,
Because the Government have encouraged
them to cultivate this crop, therefore, the
Government should also give them appropri-
ate compensation for this damage.

With these words, I conclude my speech
and thank the chair for giving me an oppor-
tunity to speak and express myself.

|Translation)

*SHRI G.S. BASAVARAJU (Tumkur) :
Madam Chairman, I rise to support the
demands for grants of the Ministry of Agri-
culture for the year 1988-89.

After Defence, Agriculture has been given
the utmost importance by our Government.
We are allocating more and more money to
agriculture since 1952. The five year plans
have given new enthusiasm to the life of far-

———
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mers in the country., Much has to be done
to boost the production of food grains and
step up our exporis. "

I would like to speak on the seven very
important points which are the integral
aspects of progressive agricuiture. They are :
(1) Good quality seeds ; (2) Fertilizers and
manures ; (3) Credit facilities ; (4) Irriga-
tional facilities ; (5) insecticides and pestici-
des; (6) Adoption of New technology ; and
(7) Marketing facilities.

Good quality hybrid seeds and saplings
have to be provided to the farmers. For this
purpose more and more seed research
centres have to be set up in the country.
Farmers do not need our lip sympathy but
they want good quality seeds. During the
years 1962-65 quality hybrid seeds were
supplied to farmers and there was steep
increase in the agricultural production.
National Seed Corporation has to take the
responsibility of supplying only quality seeds.
Recently in my constituency many farmers
burnt their fingers. They were given very

_low quality seeds and the entire maize crop

was a failure. Hence steps have to be
taken against the burcaucrats and other con-
nected officials who are responsible for distri-
bution of low quality and adulterated seeds.
1 hope the hon. Minister will take suitable
action against the culprits.

There are about 20 crores of cattle, 30
crores of sheep, and 50 crores of hens etc.
Thercfore, there should not be any shortage
of manure, It is unfortunate that we depend
upon chemical fertilizer. There is also large
scale of adulteration of fertilizers. We are
continuing to import fertilizers. Of course,
Government is giving subsidy on fertilizers
1o he!p the farmers. This benefit of subsidy
is not reaching farmers and only the factory
owners of these fertilizers are deriving the
benefits. This has to be avoided and steps
should be taken to see that the farmers get
all the benefit of subsidy.

Many farmers are not getting the loans
from banks. Some farmers are asked to
wait for years to get their loans. There are
cases where loans have been sanctioned after
the crops yield has been obtained by the

*Translation of the speech originally delivered in Kannada.
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farmer. In such cases farmers' pledge the
jewelry and obtain loan from money lenders
at an exorbitant rate of interest. I urge upon
the hon. Minister of Finance to come to the
rescue of farmers and to direct the bank
officials to help the farmers. The Coopera-
tive Societies and the banks have to come
forward with liberal credit facilities.

Irrigational facilities play a vital role in
the field of agriculture. Our country has
vast natural resources but less irrigational
facilities Even after 40 years of indepen-
denice the percentage of irrigated land has not
reached the mark thirty. We have great
rivers like Ganga, Brahmaputra, Narmada,
Krishna and others. Water of these rivers
is flowing into the sea. Several crores of
rupees are being spent for development of
cotoes ; ole Delhi. Ironically we are not
in a position to spend 1300 crores of rupces
to provide irrigational facilities in the country.
Every year the farmer is affected either by
drought or floods. There the Government
should make it a point to provide irrigational
facilities to at least the two acres of land per
family. Jaladhara scheme, has enthused
the farmers community throughout the
country.

Pesticides and other medicines should be
madc available to the farmers. There are
so many crop diseases still prevailing even
today. The “‘root wilt” discase bad destro-
yed th= coconut trees in South India resulting
in huge losses of coconut crop. Therefore,
insecticides and posticides should bc distribut-
ed to the farmers at cheaper rates. Our hon.
Finance Minister was mentioning about the
tax concession to farmer for buying the pes-
ticides. Unfortunately even after the armoun-
cement of concession by our Government
many of the merchants are selling the pestici-
des at the old rates, Steps have to be taken
against such merchants who are exploiting the
farmers.

New Technology must be adopted in our
agricuiture. If we still pursue the traditional
system of agriculture, we cannot increase the
agiicultural production. Per hectare agricul-
tural yield is very low in our country when
compared 10 some of the foreign countries
like China, Japan, Iretand and Denmark etc.
whezre New technology is being adopted. to
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boost agricultural production. In the agticul-
tural research institutes and in the agricul-
tural universities technical hands have to be
appointed as far as possible. Instead of
apponting IAS officers in the above said insti-

tutions the Government should appoint
technically trained experts at vyarious
levels.

. Marketing facility plays a vital role in
encouraging the farmers. The farmers in
this country will be ruined if proper market-
ing facilities are not provided and the stan-
dard of farmers living condition will never
improve. Here I would like to cite an
example. The farmer sells one KG of cotton
for Rs. 5 or 6. The same farmer purchases
a dhoti which made of one KQ cotton by
paying between Rs. 55 to Rs. 100/-. By
this, we can imagine the extent to which the
farmer in this country is exploited by the
man. I, therefore, urge upon the hon.
Minister to provide direct marketing facilities
to the farmers. There should be no middle
men and this should be the responsibility of
the Government.

Horticulture must be encouraged through-
out the country. Dripping irrigation facilities
must be provided. Instead pepsicola we
should propagate tender coconut water which
is not only tasty but also acts like medicine.
The production of mango, orange, grapes,
sapotu, banana and other fruits should be
increased. The health of the people in the
country will improve if our Government

extends proper encouragement for the
production of fruits instead of artificial
drinks.

Animal Husbandry is another ficld which
has been neglected since a long time. We
talk about while revolution in addition to
green revolution. At the same time we
import certain cattle fesd. Due to drought
situation prevailing in the country especially
in States like Karnataka, Andhra Pradesh,
Rajasthan, Gujarat and other places there is
no fodder. We have to make some other
alternative arrangement to look after the
cattle. Otherwise the cattle will perivh and
ultimately the farmer will be ruined.

As it is in Gujarat hybrid varieties of
cattle have to be reared in all the States.
Dairy Development, poultry should get all
assistance from the Government, ‘
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We are spemnding about 2000 crores of
rupees for the rural development programme.
There are scveral programmes for the uplift-
ment of the poor rural masses of the country.
NREP, RLEGP and other programmes have
Iaudable objectives but it is very essential
for the Governmcent (o ensure that the money
rcaches the poor people for whom these pro-
grammes are meant. Cottage industry should
also be encouraged with all financial facilities
from the Government,

Agriculture should get the top plsce in
order of priority. I hope that the bhon.
Minister would do their best to help the
farmers to impicve their living conditions
and to boost agricultural producfion.

Madam Chairman, I thank you for
allowing me to speak and with these words [
conclude.

SHRI BALASAHEB VIKHE PATIL
(Kopargeon) : Madam, Chairman, I rise to
support the demands of the Ministry of
Agricutture. The Ministry of Agriculture is
a comprehensive Ministry, whose jurisdiction
extends to & vast part of the country includ-
inmg the hilly arcas, desert areas, drought
affected areas and the matters concerning
Horticulture etc. This is the first time that
Government have paid attention to agriout-
ture and have given some relief to farmers
in the Budget, but the relief provided is too
sufficient to encourage the farmers to do
more work and pay theic full devotion to
it. The Congress Purty have set up a Come
mittée undér the Chairmanship of Shri Rao
Birendra Singh with regard to subsidy being
given to farmers. The prescot Minister of
Agricalturé alongwith the new Minister of
State in the Ministry of Agriculture is doing
kis work with full dedication and devotion,
Fwould like to request Him to withdraw the
system of' providing subsidy because it breeds
eorruption in public ife, The Government
is giving’ loans and subsidy to the smail
farmets of desert: areas and drought effocied
ateay- uadet R L.LEG.P. and NR.EP. Ity
tHis regard, T am to say that the Government,
instead of giving subsidy to farmers, should
ot charge interest on the loans provided to
thert: Ih thly way, the farmers will get
some relief! The furmer who irrigates His
fittds by canal & -mote lucky than the farmer
who itrigatdy His flelds by hiv own tubewell
Detduse the tubewed iy inswaiked by taking
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loan from the Government and due to non-
recovery of the loan the Government files
suit against him and hc has to face trials in
the court. 1 want that Government should
not charge interest on the loans because both
kinds of farmers equally contribute for the
development of the country. The Govern-
ment have brought schemes like ‘Kisan Vikas
Patra,” ‘Jal Dhara’ and ‘Kuteer Jyoti’ for the
welfare of farmers. I think under the
‘Employment Guarantee Scheme’ the Govern-
ment will provide open wells for the small
farmers in Maharashtra and the farmers will
not be charged anything for this. But
farmers will have to take loans for purchas-
ing electric motors to draw water from the
wells. We have not yet decided to treat

“agriculture as a capital Intensive Industry.

When power is supplied, only then the
industry would run. But power is not being
supplied to farmers. I, therefore, urge upon
the hon, Minister to pay his attention to
this regard otherwise, only the cities would
progress by the ‘Kisan Vikas Patra’. I am
to recquest the Government to use these
Vikas Patras for, the development of farmers
only which are being collected from
farmers.

I, therefore, strongly make a demand'
that the setting up of Agro Processing Indus-
tries would be in the interests of farmers and
tabourers both. The Reserve Bank of India
has prepared a very good scheme which
requires the attention of the Government
of India. To start with, the 10 per cent of
the money may be givea by the farmers and’
let the R.B.I. pay the rest 90 per cent of the
amount to purchase shares. Ih Maharashtrxa,
the farmers are required to contribute 500
rupees for a share of Rs. 1000. The Govern-
ment should evolve a scheme whereundér
500 rupees should be made available to
Scheduled Castes and Scheduled Tribies
farmers as interest free loan and, the rest of
the mouey, i.e. 500 rupees, is financed by
N.C.D.C.

Youn can sse that people in'a very largw
number are migrating: from vitlages to citice.
Mahatma. Gaddhi had atways aspired for
an idea) village. Al of us always tatk sbows
the development of villkges, but inspite. of
this the people are migrating:from villages to
citles. Bot:why ? Lwill not' give data in
support of it; because yow wilt ring the: beld,
but'I want to tell as to how the villages caa
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be developed. A panel has also been set up
in the A.L.C.C. for this. You please pay
your attention towards this. We could
ncither understand the problems of rural
areas nor find out the way to solve these
problems. But why ? We have the politi-
cal will but we should take strong steps to
matcrialise it. As [ have said earlier you
will have to gear up the cooperative move-
ment in village for this and have to reserve
some industries for rural ajeas in the
cooperative and agricultural sector on the
pattern you have already reserved for small
scale industries. You can reserve some
small scale industries like fruit canning and
Food processing etc. As many as 32 cases
with regard to opening of Spinning mills in
Maharashtra are pending clearance with the
N.C.D.C. The farmers of Marathwada
and Vidarbha regions, which are the back-
ward areas, have managed to mobilise an
amount of rupees two croce each by taking
loans from banks to set up industries in
cooperative sector. But the Planning Com-
mission did not give them permission to set
up industries in cooperative sector. The
recovery of loans has already started. We
often talk about the rural industries and the
rural development but do nothing for their
development. If the middleman is removed
only then the farmers would flourish and
their children would get education. Leave
alone providing education to the children of
farmers, the position in villages is so misera-
ble that even today the village labourers,
be it in drought prone areas or desert areas,
have to lead their life just as a bonded
labourer. Every member ol the family has
to go for work to earn his livelihood, leaving
the oldman inside the house to look after it.
The agriculture is no more a beneficial enter-
prise, there is only losses in it. You have
set up a National Agriculture Commission
under the Chairmanship of Shri Mirdha
who has given many valuable suggestions.
We arc aware that the Ministry of Agricul-
ture is facing constraints of funds, but you
will have to do something. You are giving
Rs. 3 crores more for agriculture credit but
you will have to make a basic change in the
agriculture credit itself. You are applying
the same policy for every situation, be it for
drought, irrigation, desert, drought prone
areas and the flood affected areas. This is
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not a good thing. You will have to prepare
short term, medium term and long term
policies. You will have to make some basic
changes for this and will have to frame
medium term policy for 12 years instead of
7 years, the long term policy for 20-—28§
years instead of 15 years and will have to
withdraw the provision of charging interest
on loan. If these policies are adopted,
production would automatically increase and
the inflation would be controlled. Unless
these policies are adopted the villagers will
continue to migrate from villages to cities
to live in slums, and, we will simply indulge
in making tall claims for farmers and
village dcvelopment. As a result, the slums
will go on increasing without any medical
and educational facilities. An hon. Minister
has said on the other day that thc Govern-
ment is trying to restrict the migration of
people into Delhi. The other cities like
Bombay and Madras are also facing the
same problem. Therefore, the Government
should take it seriously and try to create
employment in villages through the Coopera-
tive Movements. If the people get employ-
ment in their villages, then what for they
would come to cities? There is also the
need to rationalise the price of the agricul-
tural produce. There is also the need to
reduce the prices of ayriculture inputs,
Another thing which I want to submit is
that the Government have implemented
the Land Ceiling Act in villages only and
not in cities. Why this injustice has been
done to villages and farmers ? Is it because
th urban people give more donation than
the villagers ? The Congress Government
have promised at the time of presenting the
Land Reforms Bill in Parliament that it will
be implemented in villages as well as in
cities also. To export the agricultural
products, the FICCI and some other private
sector industries want to establish 100 per
cent Export Farms and they have also
submitted a proposal before the Government.
Each year during the course of debate on
the budget I sought information from the
Government with regard to it, but the
Government have each time replied, ‘“No
such proposal is under the consideration of
Government”. I would like to know
whether the Government of India would
accept the proposal of FICCI or any other
private industry for estatlishing 100 per
cent Export Oriented Farms keeping in view
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the trade deficit and to increase the agricul-
ture produce. By this way, private sector
waants to violate the Land Reforms Act.
Last year, I have submitted a proposal and
made suggestion also that instead of creating
100 per cent ‘Export Farms’, the Govern-
ment should choose areas and then decide
as to what items are to be exported from
what areas. By deciding this, the Govern-
ment will be able 10 export agricultural
produce by taking these produce directly
from farmers. , In the process, there will be
no middlemen and the farmers will be
directly benefited. The Government have
also constituted climatic zones ‘for this
purpose, main purpose of setting up this
zone is to export the item directly from that
very State which produces it.

Farmers will themselves export some
portion of their produce through cooperatives
if some incentitives are given. For the last
three years in every session 1 have been
raising this issue and FICCI also has been
demanding the same for the last 10 years.
Something needs to be done for promoting
exports.

For irrigation land our demand is intro-

duction of sprinkle and Drip irrigation
systems. For this Government should give
long term interest free loans, withdraw

subsidy and do away with medium term
facility, so that farmers find it easy to repay
back the loans.

Right now, Maharashtra is faciag water
scarcity. Shri K.L. Rao said that there was
Ganga-Kaveri Scheme. Despitc a number
of schemes and experts available, I regret to
to say that at the time of implementation
nothing is seriously dome. In order to
achieve the target of 175 million tonnes of
foodgrains, seeds, water, electricity and timely
credit arc required. Soft loans are provided
to a particular industry by treating it as sick.
But the agriculture is not considered to* be
an industry. In the Budget, interest on
loans has been reduced by 10 per cent.
Farmers are helpless, they do not have any-
one to air their grievances, but when the
hon. Minister is so seriously looking after
the work of this Ministry, then my request
to him is to formulate soft loan policy for
the welfare of farmers. Some incentives
§hould also be given to agriculture for
increasing exports.
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About Maharashtra I would like to
submit three-four points. In the absence of
coordination between research and extension,
we are helpless to undertakes extension work.
Unless we undertake it, how the production
will increase. When we approach I.C.A.R.
and Agricultural University, they say it is
not their responsibility it is the duty of the
State Government.

14.53 hrs.
{SHRI SHARAD DIGHE in the Chair]

About Maharashtra I would like to say
one more thing that as far as the question
of monopoly procurement of cotton is con-
cerned, Government should immediately fix
the price of cotton otherwisc its price will
steeply increase. Government is now
importing cotton. So what is the difficulty
in rassing the price of domestic cotton-?
Farmers of India are so industrious that they
can even produce double the quantity they
are producing. Instead of helping the farmer,
Government is importing cotton to help the
mill-owners, What is the amount out-
standing against the farmers. Despite con-
cern expressed by the Government, RBI and
Agriculturalist why loan is not recovered
when amouat of loan is not recovered, credit
line is checked up. When we want to mgke
basic changes in it, the officers of RBI say
that repayment of loans is not being made.
We should give a serious thought us to why
repayment of loans is not being made. But
we should not withhold the amount earmark-
ed for increasing production.

This year the agricultura! production is
going up in Maharashtra and whole of India
due to increased sugarcane production, $0
the price of sugarcane is required to be
increased. Arrears of sugarcane payments
are mounting. The hon. Minister is reques-
ted to pay attention to it, otherwise the
output of sugar will go down next year.
The dues outstanding against the farmers
are bound to go up and the Government will
also be forced to release more foreign
exchange to buy sugar from abroad.

I got a negative reply each time in res-
ponse to my three notices of ‘question in the
House about progress of Employment
Guarantee Scheme in Maharashtra. With
the moncy disbursed and the foodgraing
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given as subsidy to labourers, development
works. are in progress uader NREP, RLEGP
and IRDP. Subsidised foadarains should
also be;given 10 AGS which is as well doing
development work.

In Mabarashtra there is scarcity of
drinking water also. There 28 thousand
villages are facing the shortage of dricking
water. Maharashtra is in the grip of drought
for the last few years. In -order tO sotve the
problem of drinking water, Government
should aliocate more funds for it. In Maha-
rashtra the State Government tried its best
t0 tap underground water by drilling upto
300 feet but all attempts have proved futile.
Government is requested to run Regional
Water Supply Scheme in Maharashtra and
make use of new technology. Government
should make arrangement for supplying water
'here by bringing from’ far flung areas too.

In the end 1 will urge upon the Govern-
ment to reduce the price of inputs and the
things given for making investment so as to
increase agricultural output. Government
should also give :some concession on the
arrears outstanding against farmers.

With these words I support the demands
for Grant of the Ministry of Agriculture.

(Bnglish)

SHRI K. MOHANDAS (Mukundapu-
ram) : I am supporting the demands of the
Ministry of Agriculture. This year’s Budget
has taken good care of the farm sector. I
am happy that the Government has realised
that if the farm sector faiis the economy of
the country fails. This is more than clear
when natural calamities like drought occur
as it happened this year. If there is suffici-
ent foodgrains in our granaries there is
nothing to fear. But for that the interest of
the farmer has to be protected. This is
exactly what the Government has tried to do.
I am happy that this year the allocation for
agriculture has been raised by 40% and I
am sure the farmers of this country will feel
ancouraged to produce: more,

It is true that we have brought about
+ revolutionary changes in the agricudtural pro-
duction through green revolution. Production
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has increased and we were oven,in.a, position
to export foodgrains. While all this is true,
it is also a fact that our per hectare produc-
tion is very low. According to a study
conducted in 1983 the per hectare production
in Indja in respect of wheat was 1848 Kkas.
whereas the best producyon in the world
was 7292 kgs. Ireland created this record.
The world average of wheat,productivity was
2144 kgs. We occupied the 31st pasition
in wheat productivity. In respect of rice
too our productivity is very low., In the
same year, the best production in rice was
6364 kgs. which was in South Korea apd
the world average was 3001 kgs. India’s
production was only 2024 kgs. This reality
must open our eyes.

If, with this production and productivity
we have a surplus, in only means that our
people do not have enough capacity to pur-
chase the foodgrains. But then that is
another problem which does neot direetly
concern the Minister for Agriculture, There-
fore, we must concentrate on increasing pro-
ductivity. That alone is going to solve the
problem of shortage of foodgrains. Although
the shortage of foodgrains is not an immedi-
ate problem, it can become a serious pro-
blem if the drought condition comes back
and the crops dry up. Therefore, a long
term policy should be evolved and imple-
mented to increase the productivity of cereals
and pulses at least to the level of the weorld
average.

Sir, a lot of criticism is heard about the
pricing policy in respect of agricultural com-
modities. The farm:rs of this country are
very unhappy over the low price they get for
their produce. The Government fixes the
prices and it is claimed that the cost of pro-
duction is taken into accouat while fixing the
prices. But the farmers ace not fully con-
vinced about it. I would suggest that an
independent commission be appointed to
study the different aspects of the pricing -of
agricultural produce more thoroughly and
suggest a flexible approach towards fixing the
prices.

15.00 hrs.

Last year, we faced the severest drought
in the couatry and the long term impact  of
this drought is going to be felt in the years
to come. In respect of paddy, wheat etc., the
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impact can be ndutralised in the next season.
But there are certain crops on which the
impact of drought lasts longer and the
growers of these crops suffer for a longer
period. For example, coconut, pepper,
arecanuts etc. Once these crops are damaged,
the grower has to wait for many years after
replantation to get any yield. This creates
serious problems for the growers. Most of
them are small and marginal farmers owning
2 hectare or less. A very large number of
them depend entirely on the income from
their plantation crops. So if they are dama-
ged they will be left with no income at all.
This problem has not been sufficiently appre-
ciated by the Government at the Centre,
Already the coconut trees are affected by the
root-wilt disease which has destroyed a very
large number of trees. Although some
research has been done to prevent this disease
no break-through has been achieved. My
feeling is that enough is not being done in
this regard. When apple was affected by
some disease it was declared a natioral dise-
ase and the Government had taken all steps
to protect the apple crop. But the same
eagerness and sense of urgency has not been
shown in tagkling the problem created by
coconut disease. Coconut is not less impor-
tant than apple. Therefore, I request the
Government to give more funds for research
and if necessary involve international research
organisations in finding a remedy for the
coconut disease.

Sir, there was a demand for fixing a
floor price for coconut. The Government
has agreed to consider that. But it has not
been done so far. In fact, the problem is
that the poor coconut growers of Kerala do
not have a lobby in Delhi and that is why
their problems do not get adequate attention:
The Government must pay attention to the
problems of farmers wherever they are and
whatever crops they grow.

Fisheries is an important sector which
needs more attention. Kerala has a great
potential in this and a very low percentage
of its potential has been used. Marine pro-
ducts are a good foreign exchange earner.
More fishing trawlers should be imported for
the further exploitation of the marine resour-
ces. Japan, Korea, etc. have made great
advance in marine exploitation but we are
lagging far behind. We must also protect
the interests of the fishermen. I thank the
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Government for the decision taken in regard
to the import duty of outboard motors. This
will really help the fishermen to improve their
condition. A more purposeful plan should be
chalked out for fisheries in Kerala.

Finally I want to say a word about the
crop insurance. This is a good step but the
present criteria are not helpful. Village
should be made a unit for computing the
loss. Under the present procedure many
deserving farmers will not be able to get the
benefits. Then the crop insurance should be
extended to more crops. This will help the
growers of all important crops.

With these words I once again support
the Demands of the Ministry of Agricul-
ture.

[Translation)

SHRI K.J. ABBASI (Domariaganj) :
Mr. Chairman, Sir, I rise to support the
Demands for Grants of the Ministry of
Agriculture.

Farmers are the backbone of the country
and with regret I say that during the 40
years of independence least attention has
been paid to them though maximum benefits
have been derived from the farmers. With
the increase of production of foodgrains
population is also increasing. I have little
time at my disposal so I will not go into the
details, but will say only this thing that please
remember the period when P.L.-480 food-
grains were supplied to the people and there
was hue and cry everywhere. Braving the
chilly cold and scorching heat, farmers
toiled in their fields. Farmers never bothered
about their welfare and faced all difficulties
to produce foodgrains for the country. They
braved the ferocity of floods but what has
the Government done to help them during
floods ? If you take an honest stock of the
situation you will find that the Government
comes to their rescue after the floods recede.
During the peak of floods, farmers have to
bear the brunt of it single handedly and
have to take shelter on the branches of
trees. If the devastating scene of floods is
narrated in the House, tears will roll down
in your eyes. With what reliefs does the
Government go to the flood victims ? Only
after receding the floods, Government helps
them by supplying gram and matchboxes.
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Farmers have served the country despite all
these odds which they have to face. Itisa
fact that steps have been taken to improve
their lot but with slow pace. You may recall
the period when Block officials used to re-
quest the farmers to give a part of their land
to them to grow crops on it. Farmers were
even allowed to take away whole of the bene-
fit accrued from it. Even then, farmers
were not ready to give land. Only after
great persuasion they seldom gave their land.
But when the farmers reaped profits through
improved seeds and implements resulting in
rise in production from 4 to 6 maunds to
25 maunds a bigha, their output rose 4 to 5
times. The agricultural production can
further be increased, there is scope for it.
For accomplishing it, Government has 26
Universities in which several people are
working, I won’t go into the details but des-
pite this there is shortage of quality seeds.
I would like to tell one thing to the hon.
Minister that though Government has aboli-
shed zamindari system and brought small
farmers at par with large farmers, but still
big farmers are very much there, not on
paper but in practice. In the names of ficti-
tious persons they own lands as much as 50
to 400 bighas. They own big houses, cars
and all of us are entertained by them at their
residences. The improved seeds supplied by
the Government from Satna are usurped by
the big farmers in between. Seeds do not
reach the poor and small farmers, resulting
in great distress to these people. Now they
are also interested in purchasing quality seeds.
Earlier, they never took any advaotage and
now nothing is made available to them when
they intend to avail of the facilities provided
by the Government. It has been informed
that there is shortage of the seeds and the
Government is importing seeds worth Rs.
900 crores. But why there is shortage ?
Why does the Government not produces these
seeds ? There is neither shortage of land
nor expertise in the country. Our scientists
are now challenging the whole world. In
India, there is shortage of neither scientists
nor know-how, then what are the reasons
wo are not able to produce enough seeds
and why are we importing from abroad ?
Government should think over all this. The
money allocated in this Budget should have
been allocated ten years ago. Government is
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Jate by ten years. That's why shortage bas
emerged. It is a fact that only after farmers
got agitated Government has started looking
into their problems, otherwise they were
continuously suffering for a long time. Only
after the farmers got agitated Government
realised that it must do something for them
and then paid little attention towards their
problems.

I hope you will now think over it that
something is yvet to be done for them. The
most important matter which I have stressed
upon repeatedly, is the market tax which the
farmers have to pay when grain is brought
in the market for self. As a result of con-
tinuous struggle, a legislation was enacted in
Uttar Pradesh in 1982 to abolish market
tax. Now farmers sell their produce in the
market without paying market tax. When
they carry the goods belonging to four to
five persons in the tractors, to sell them in
market, the goods are seized by the police.
If they bring their produce in the market in
bullock carts, even then their bullock cart is
seized. Somctime one of theivr pair of
bullocks dies in the police station and cases
are registered against them.

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI SHYAM LAL
YADAYV) : It has been stopped in the mar-
kst of U.P.

SHRI K.J. ABBASI : The farmer should
be free to sell his grain in the market of his
own choice so as to get maximum benefit,
At preset grains brought in the market by
the farmers are purchased by the Government,
for which purchase centres have been opencd
at different places. But middlemen loiter
around these centres to purchase grains from
farmers because F.C.1. delay the purchase
which forces them to sell their produce to the
middle men. Later, these middle men sell
it to the F.C.I. So this practice is going on
with the connivance of F.C.I. without any
check on it.

Nowadays, a pair of bullocks is available
at a very high cost, due to which half of the
rural population do not have a pair of
bullocks. So they are interested to do the
cultivation through tractors which they are
unable to afford Private individuals lend
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their tractors for piough cultivation on rent
at Rs. 50 per bigha. Ours is the largest
State and we are interested in the welfare of
farmers. Therefore, I suggest that such
centres be set up in every block where
tractors could be Jend to farmers on
minimum amount of rent, so that they can
get benefit out of it. 1 hope attention would
be paid to it. Since the days Shri Vir
Bahadur Singh ji became the Chief Minister
of Uttar Pradesh, he has been atle to
manage the power supply for 8—10 hours
per day. But the timings are quite irregular
and the farmers find themselves to be unable
to.utilize the power. How can the farmer
do so when he is unaware of the timings ?
So timings should be announced before
hand.

The hon. Member has rightly pointed
out that subsidy is given on tube-wells. In
my opinion, more and more farmers should
be given subsidy to get the tube-well connec-
tions.

Digging work of Sarju Canal is being
done in quite slow pace. The reason of its
slowness is said to be the paucity of funds.
Government should pay proper attention
towards this and get it completed for the
benefit of farmers. You will be dismayed
to know that foodgrains for the work done
under IRDP ar¢ provided after the work is
over, as a result poor labourers are not
supplicd foodgrains when they need it
Foodgrains supplied Jater on by the F.Cl.
are usurped by the middlcmen. The farmers
are forced to sell their produce to the middle
men due to delay in making purchases by
FCI officials.

Another point which I want to submit is
tpat due to heavy hailstorm in our area,
farmers have suffered a great loss,
Tomorrow, I am going to my area to takc a
stock of the damage done at various places.
Crores .of rupees are spent on water supply
and taps have becen installed by the Water
Corporation but they are dry. Government
had promised to supply potable water in
villages. So proper attention should be paid
towards this. As the Water Corporation
does not have mechanics, so the water taps
are not repaired after becoming out of order.
So it would be proper to entrust this
responsibility to the Block Development
Offices,
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In the end, I would like to submit that
the farmer wants to earn his livelihood by
putting bard labour only. He does not want
to get anything in charity, So I would
request to reduce the rate of interest on
loans taken by him and they be allowed to
return back the loan in a longer span of
time,

With these words 1 support these

demands.
{ English}

SHRI ‘R.S. MANE (Ichalkaranji) :
Mr. Chairman, Sir, I have my right to
support the demands of the Ministry of
Agriculture. As far as agriculture is con-
cerned, it is said to be the backbone of
Indian economy. In spite of the fact that
it is the backbone of the Indian economy,
the subject of agriculture is mostly neglected
in this country.

As far as the seeds are concerned, the
National Seed corporation is supplying
seeds to the small and marginal farmers but
that too not at economical and remunerative
prices. That should be done by the Ministry
of Agriculture.

Secondly, as far as the credit is
concerned, credit free loan, interest free loan
should be introduced by the Government
and the Ministry of Agricuiture, at least for
the smail and marginal farmers in the
country. And as far as the other financial
assistance is concerned, 1 would like to say
that the spirit of the SFDA which has
already been withdrawn by the Ministry of
Agriculture should be introduced once again
for all the blocks in the country. The small
or marginal farmers, either they may be
under the IRDP or SFDA, have a right to
get the financial assistance. They cannot be
deprived of their right. That is my
plea.

As far as the cooperative lift irrigation
is concerned, the Western Maharashtra is
totally a hilly track. The-small and margi-
nal farmers are not getting any financial
assistance because the Government of India,
in the Ministry of rural development,
Department has made a rule that the scheme
costing only up to Rs. 2 lakhs will be
sanctioned and only the small and marginal
farmers under that scheme will get the
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financial assistance. This is injustice to the
small and marginal farmer who come under
these schemes.

Thirdly, as far as the credit is concerned,
interest free loan should be advanced to the
small and marginal farmers and for other
farmers who are doing the dry agriculture,
they should get the loan at the maximum of
.6 per cent. But, now the agriculturist is
still getting at the rate of 60 or 90 per cent
interest. That is the greatest calamity, that
is all I can say.

Sir, as far as the water resources are
concerned, in my constituency, in my district
Ichalkaranji, there are Doodhganga, Varana
and Chikotra projects. I can say that the
work on all these major and minor irrigation
schemes is going very very slowly.

As far as the Doodh Ganga Project is
concerned, Rs. 300 crores are required. The
Government of Maharashtra has given only
Rs. 59 crores in the last four or five years.
If the work progresses at this rate, I wonder
whether this project will be completed even
by 2000 AD or not. ., Same is the case with
Varana Project. The location of the Chikotra
Project is not yet finalised by the Govern-
ment of India and the administrative
approval of the Government of India is not
given either to the Varana Project or to the
Doodh Ganga Major Irrigation Project. In
this context, I would say that if we want to
develop agriculture, we have to complete the
irrigation projects in the shortest time
possible. All these important irrigation
progtammes should be made time-bound.
Water Resources is one of the very important
departments of the Ministry of Agriculture.
Therefore, I request the Minister of Agricul-
ture to look into the matter.

Secondly, 1 introduced one Farmers'
Welfare Provident Fund Scheme. The
resolution in this regard has been made
unanimously by the Kumbhi Kasari Sugar
Factory at Kolhapur. The money required
for this scheme is going to be raised totally
from out of the factory funds or from the
membership money. All that we need is the
exemption from income-tax, for this scheme.
I have requested the Minister of Agriculture
many times to take up this issue with the
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Ministry of Finance. I had written to the
Ministry of Finance also in this regard. This
scheme, which I have introduced, is the first
of its kind and it is unique in its character.
I have been pursuing the matter with the
Minister of Agriculture and the Ministry of
Finance, but nothing is heard finally so far,
and for the last three or four years the fils is
moving from Finance Ministry to Agriculture,
from Agriculture to Cooperation and so on.
No final decision has been taken in this

regard.

As far as the sugar industry is concerned,
I would like to mention that the industry is
suffering because of three rigid guidelines.
As per these rigid guidelines, if a new factory
has to be established from another factory
already established, the distance between the
two must be 40 Kms. Western Maharashtra
and the entire Mabarashtra is suffering
because of this rigid guideline because no new
sugar factory can be established in the entire
Maharashtra and more especially in the
Western Maharashtra region. There is ample
crop of sugarcane either on the border of
Karnataka or on the border of Maharashtra.
I am very sorry to mention here that this
year about 10 lakh tonnes of standing crop
of sugarcane has to be burnt, because there
are no factories. The Seventh Plan envisaged
about 157 new factories, but only 15 or
20 lincences have been approved by the
Government of India for establishing sugar
factories, 1 request that the Ministry of
Agriculture should look into this matter and
they should take it up with the Department
of Food and Civil Supplies. There should
be a liberal policy as far as issue of licences
for sugar factories is concerned. There
should be a liberal policy with regard to
further expansion also.

I want to say a few words about
remunerative prices. Government of India
is definitely trying to give support prices to
agricultural products. But we are not
satisfied and these support prices should
further be enhanccc}. The maximum possible
remunerative prices should be given to
agricultural products.

In the case of fertilizers also, I request
the Government to give a lot of concessions.
As far as diesel engines, spare parts and
tractor trolleys are concerned, 10 per cent
excise duaty is imposed on these items by the
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Finance Ministry. 1 request that these items
must be exempted from excise duty, at least
in the case of the farming community. 1 say
this becausec it is an unnecessary taxation on
the small and rharginal farmers. Imposition
of this excise duty on the diesel engines,
spare parts and tractor trolleys must be
exempted. This is my request.

With these words, I thank you.

15.25 hrs.
[MR. DEPUTY-SPEAKER in the Chair)

[Translation)

*SHRIMATI N.P. JHANSI LAKSHMI
(Chittoor) : Mr. Deputy-Speaker, Sir, at
the outset I thank you for giving me this
opportunity to take part in the discussion on
the Demands of the Ministry of Agriculture,
Agriculture is the fountain head of culture.
Agriculture is the backbone of our economy.
All of us know the fact that agriculture
depends on irrigation to a large extent. But
nothing significant has been done in the past
to improve our irrigation potential. Even
to this day, nearly 70% of our agriculture
depends on ramns, The wells and tanks
which are dcpendent on rain for water go
dry when thete is no rain. Tanks are the
main source of water in our villages. In
many villages, these tanks beds are used for
cultivation. Hence the Government should
at once come forward with a legislation to
ban cultivation on tank beds. Then only
tanks will serve their purpose. 1 also take
this opportunity to request the Government
of repair and renovate the supply channels of
the tanks. This way, the Government can
ensure the supply of available water to the
farmers in our villages. Sir, the use of
fertilizers is being encouraged in the country
today. It is good. But, Sir, the fertilizers
need lot of water. Consumption of fertilizers
has to be appropriately matched by the
consumption of water. Using morc water
results in loss of crop. Hence excessive
dependence on chemical fertilizers will not
ensure good production. Instead the
Government should try to promote the use
of manures. Manure which is prepared
from organic substances strengthen the soil
In a patyral way. The use of manure is
highly beneficial. It is cheaper also.
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Though the biogas plants are being
located in our villages, they are not yet very
popular. Though the Government has
provided some encouragement, the bio gas
plants have not yet come up in our villages.
Hence setting up of bio gas plants on a large
scale in our rural areas is very much neces-
sary at this hour when the country is facing
energy crisis.

The Government should also take steps
to encourage agro-based industries.

Dairy, Poultry and sheep breeding are
highly beneficial to farmers. The Govern-
ment should whole-hecartedly encourage dairy
development, poultry and sheep breeding.
D.RD.L. and IRDP loans should be
specifically earmarked for these vocations.

Sir, the price of Sugarcane is not
encouraging. It is most unfortunate. Though
the Government has increased the price from
Rs. 170 to Rs. 185, it is still far from
remunecrative. While increasing the price of
cane marginally the Government has doubled
the price of molasses. This uneven increase
in the prices of cane and molasses has affected
the farmer adversely.

Procurement of Levy sugar has now been
changed from 65 :35 to the ratio of
50 : 50. This step would benefit only the
millowners. The cane growers have not
benefited in any way by this measure of the
Government.

The technology mission has made certain
recommendations regarding the Supply of
Protected water. But the recommendation
have not yet been implemented at the district
level.

The technology mission has remained
just on the paper. I am sorry to make this
observation.

We have been requesting the Government
since the last three budget sessions to provide
a fair representation to farmers in the Agri-
cultural Costs and Price Commission. But,
it is most unfortunate that the Government
has not yet taken any decision in this regard.
Hon. Minister for Agriculture has been
promising more representation to farmers.
But the promise has just remained promise.

*Translation of the speech originall y delivered in Telugu.
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It shows how the Governmeni treats the
farmers of the country.

"

Sir, it was considered a sin by the far-
mers to send their sons and daughters for
other jobs. But the situation has now
changed completely, The sons and daughters
are searching for other jobs in order to
ckeout their livelihood. It is the most
unfortunate and pitiable condition for which
everyone should feel sorry. Now the far-
mers has stopped dreaming about a bright
future. They consider the bygone days as
the happiest ones. The farmer in the coun-
try now shudders to think about the
future.

The time has now come to make a
proper study of the problems of the farmers
in the country and take up appropriate steps
to solve them.

Sir, once again I thank you and con-
clude my speech.

*SHRI V. KRISHNA RAO (Chik-
baltapur) : Mr. Deputy-Speaker, Sir, 1
wholeheartedly support the demands for
grants of the Ministry of Agriculture for the
year 1988-89.

‘Sarvagna’ the most popular poet and
philosopher of Karnataka ha< said ‘that
“‘Agriculture is the best form of education
among the crores of forms it has.”” Farmer
is the backbone of our country’s economy.
I will be failing in my duty if I do not
congratulate our Prime Minister Shri Rajiv
Gandhi and our Finance Minister Shri N.D.
Tiwari for presenting to the nation the most
popular ‘Farmers’ Budget’.

Shri Bhajan Lal, our hon. Minister hails
from a farmers family and he has the first
hand experience in thes field of agriculture.
Similarly Shri Hari Krishna Shastri,- the hon.
Minister, also has vast expcrience in the
field of agriculture. Shri Shyam fLal Yadav
and Shri Prabhu are also contributing their
best for the improvement of agriculture in
our country.

There was a time when we were import-
ing foodgrains. When our Jate lamented
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leader Indiraji became the Prime Miniater
the situation in the field of agriculture
changed dramatically,. We became self
sufficient in the production of foodgrains.
Indiraji generously donated wheat to some
African countries which were facing acute
drought situation at that time. However,
we cannot be complacent over the matter.
Because we 1nust have the capability to
export foodgrains to all the countri¢s in
the world, if need be. We have fertile land,
plenty of water and all other necessary
requirement for boosting the production of
foodgraius. Further, to encourage farmers,
we should provide good marketing facilities.
The Government have all sympathy and love
towards farmers. In every nook and corner
of the country people are hailing the budget
and particularly farmers are supremely

happy.

If all the facilities are provided to the
farmers we can make agriculture a flourish-
ing profession. At present business is a
very attractive profession. Many people
would prefer Government job to agriculture.
This 1s because we have not provided all the
facilities that the farmers needs. Agriculture
should be treated as an industry.

In Ireland the production of wheat is
more than seven thousand Kilograms per
hectare whereas in India it is not even one
and a half thousand Kilograms per hectare. In
China the per hectare yield of tea is much
more than in our country. Hence it is very
essential to use modern technology and to
increase the production,

Regarding the production of pulses there
is a gradual increase. It is as follows :

1980-81 10626800 tonnes
1981-82 11507200 ~
1982-83 11856900 *
1983-84 12893400
1984-85 11962600 ~
1985-86 13361400 ~
1986-87 11737400 ”
1987-88 14000000 (target)

1 feel that our target should reach at

*Translation of the speech originally delivered in Kannada.
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Jeast 20 crpores tonnes during the year
1987-88. There is no considerable increase
in the consumption of fertilizers. The far-
mers must be guided and financial assistance
- must be given to them.

Animal Husbandry also need encourage-
ment from the Government. Similarly
irrigation should be given top priority.
There are so many irrigation projects pending
in the country especially in my State of
Karnataka. I urge upou the hon. Minister
Shri Bhajan Lal to look into this matter
and to complete the ongoing projects in
Karnataka at the earliest.

We the Members of Parliament are
pleading to the Government of India to set
up a seed Research Centre in Karnataka.
Many foreign countries are able to provide
very good quality of seeds to the farmers
because they have seed research centres.
Hence it is very essential to set up seed
research ceatres in our country.

Hon. Minister Shri Hari Krishna Shastri
visited our State recently. During his visit
we requested him to set up a sced research
centre in my constituency. Shri Shastriji
was very kind to our requsst and he pro-
mised us that a seed research centre would
be set up in Tiptur. We are grateful to him
for his assurance and hope thc Centre would
be set up the centre at the earlicst. 1 also
owe ‘my gratitude to the hon. Minister Shri
Bhaian Lalji, Shri Shivlal Yadavji and Shri
Prabhuji for their best efforts to help and
encourage the poor farmers of this great
nation.

Mr. Deputy-Speaker Sir, you were gene-
rous to accommodatc me to speak today on
the demands for agricultuce I thank you for
that and with these words I conclude my
speech.

{English)

MR. DEPUTY-SPEAKER : The House
shall now take up Private Member’s Busi-
ness. Shri Basavaraju.

15.35 hrs.
CONSTITUTION (AMENDMENT)
BILL*
(Insertion of New Articles 754 and
1644)
(English) :

SHRI G.S. BASAVARAJU (Tumkur) :
I beg to move for leave to introduce a Bill

*Published in Gazette of India Extraordinary, Part II, Section 2, dated 8-4-1988.
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further to amend the Coastitution of Iadia.

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That leave be granteﬁ introduce
a Bill further to amend the Consti-
tution of India.”

The motion was adopted.

SHRI G.S. BASAVARAJU : I introduce
the Bill.

————psoats S

CONSTITUTION (AMENDMENT)
BILL*

(Substitution of New Article for
Article 263)

[English]

SHRI H.N. NANJE GOWDA (Hassan) :
I beg to move for leave to introduce a Bill
further to amend the Constitution of India,

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That leave be granted to introduce
a Bill further to amend the Consti-
tution of India.”

The motion was adopted.

SHRI H.N. NANJE GOWDA : I intro-
duce the Bill.

15.36 hrs.

PUBLIC PREMISES (EVICTION OF
UNAUTHORISED OCCUPATIONS)
AMENDMENT BILL*

(Amendment of Section 2)

[English)

SHRI SYED SHAHABUDDIN (Kishan-
ganj) : I beg to move for leave to introduce
a Bill further to amend the Public Premises
(Eviction of Unauthorised Occupations) Act,
1971. A

MR. DEPUTY-SPEAKER : The ques-
tion is :
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“That leave be granted to introduce
a Bill further to amend the Public
Premises (Bviction of Unauthorised
Occupants) Act, 1971."

The motion was adopted.

SHRI SYED SHAHABUDDIN : 1
introduce the Bill,

. INDIAN CONTRACT (AMENDMENT)
BILL*

(Substitution of New Section for
Section 72)

{English)

SHRI HAROOBHAI MEHTA (Ahmeda-
bad) : I beg to move for leave to introduce
a Bill further to amend the Indian Contract
Act, 1872.

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That leave be granted to introduce
a Bill further to amend the Indian
Contract Act, 1872.”

The motion was adopted.

SHRI HAROOBHA1 MEHTA :
duce the Bill.

I intro-

” 15.37 hrs.

COMMISSION OF SATI (PREVENTION)
AMENDMENT BILL*
(dinendment of Section 2, eic.)

{Bnglish)

PROF. MADHU DANDAVATE (Raja-
pur) : I beg to move for leave to introduce
a Bill to amend the Commission of Sati
(Prevention) Act, 1987.

MR. DEPUTY-SPEAKER :
tion 18 :

The ques-

“That leave be granted to introduce
a Bill to amend the Commission of
Sati (Prevention) Act, 1987."”

The motion was adopted.

at Pune) Bill

PROF. MADHU DANDAVATR: 1
introduce the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 124)

(Bnglish)

SHRI V.S. KRISHNA IYER (Bangalore
South) : [ beg to move for leave to intro-
duce a Bill further to amend the Constitu-
tion of India.

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That leave be granted to introduce
a Bill further to amend the Consti-
tution of India.”

The motion was adopted.

SHRI1 V.S. KRISHNA IYER :
duce the Bill.

I intro-

15.38 hrs.

HIGH COURT AT BOMBAY (ESTA«
BLISHMENT OF A PERMANENT
BENCH AT PUNE) BILL*

[{Bnglish)

SHRI V.N. GADGIL (Pune) : I beg to
move for leave to introduce a Bill to provide
for the establishment of a permaneant Bench
of the High Court at Bombay at Pune.

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That leave be granted to introduce
a Bill to provide for the establish-
ment of a permanent Bench of the
High Court at Pune.”

The motion was adopted.

SHRI V.N. GADGIL :
Bill,

I introduce the

*Published in Gazette of India Extraordinary, Part 11, Section 2, dated 8-4-1988.
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15.39 hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 276)
[ Frglisk)

SHRI V.S. KRISHNA 1YER (Bangalore
South) : 1 beg to move for leave to intro-
duce a Bill further to amend the Constitution
of India.

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That leave be granted to introduce
a Bill further to amend the Consti-
tution of India.”

The motion was adopted.

SHRI V.S. KRISHNA IYER :
duce the Bill.

I intro-

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 276)

|English)

SHRI ANOOPCHAND SHAH (Bombay
North) : I beg to move for leave to intro-
duce a Bill further to amend the Constitution
of India.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce
a Bill further to amend the Consti-
tution of India.”

The motion was adopted.

SHRI ANOOPCHAND SHAH : I intro-
duce the Bill,

15.40 hrs.

PREVENTION OF SOCIAL
DISABILITIES BILL*

(English)

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : I beg to move for leave to
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introduce a Bill to prevent the imposition of
social disabilities by a member or members -
of a community on a member or members
of his or their own community and to pro-
vide for penalties for such an act or acts
and for matters connected therewith.,

MR, DEPUTY-SPEAKER :
tion is :

The .ques-

“That leave be granted“to introduce
a Bill to prevent the imposition of
social disabilities by a member or
members of a8 community on a
member or members of his or their
own community and to provide
for penalties for such an act or -
acts and for matters connected
therewith.”

The motion was adopted.

PROF. NARAIN CHAND PARA-
SHAR : I introduce the Bill.

PROFITEERING PREVENTION AND
PRICE CONTROL BILL*

[ English)

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : 1 beg to move for leave to
introduce a Bill to regulate the prices of
essential articles of daily consumption and
to prevent profiteering in such articles.

MR. DEPUTY-SPEAKER : The ques-
tion is :
‘“That leave be granted to introduce
a Bill to regulate the prices of
essential articles of daily consump-
tion and to prevent profiteering in
such articles,”
The motion was adopted,
PROF. NARAIN CHAND PARA-
SHAR : 1 introduce the Bill,
15.41 hrs.

PROVISION OF RELIEF TO INDIGENT
PERSONS BILL*

[ English)

PROF. NARAIN CHAND PARASHAR
(Hamirpur) :. I beg to move for leave to

*Published in Gazette of India Extraordinary, Part II, Section 2, dated 8-4-1988,
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introduce a Bill to provide for monetary
relief to indigent persons.

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That leave be granted to introduce
a Bill to provide for monetary
relief to indigent persons.”

The motion was adopted.

PROF. NARAIN CHAND PARA-
SHAR : I introduce the Bill.

e oot et

PREVENTION OF FOOD ADULTERA-
TION (AMENDMENT) BILL*

(Amendment of Section 16, ctc.)
[English)

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : 1 beg to move for leave to
introduce a Bill further to amend the Pre-
vention of Food Adulteration Act, 1954.

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That leave be granted to igtoduce
a Bill further to amend the Pre-
vention of Food Adulteration Act,
1954.”

The motion was adopted.

PROF. NARAIN CHAND PARA-
SHAR : 1 introduce the Bill.

15.42 hrs.

NEWSPAPERS (PRICE AND PAGE)
BILL*

[English)

SHR1 V.N. GADGIL (Pune) : 1 beg to
move for leave to introduce a Bill to provide
for the regulation of the prices charged for
newspapers in relation to their pages and
for matters connected therewith for
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the purpose of - preventing unfair com-
petition among newspapers so that news-
papers may have fuller opportunities of
freedom of expression.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce
a Bill to provide for the regulation
of the prices charged for news-
papers in relation to their pages
and for matters connected therewith
for the purpose of preventing
unfair competition among news-
papers so that newspapers may have
fuller opportunities of freedom of
expression.”’

The motion was adopted.

SHRI V.N. GADGIL :
Bill

I introduce the

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL*

(Amendment of Order XXXVIII)
[English)

SHRI V.N. GADGIL (Pune) : I beg to
move for leave to introduce a Bill further to
amend the Code of Civil Procedure, 1908.

MR. DEPUTY-SPEAKER :

The ques-
tion is :

““That leave be granted to introduce
a Bill further to amend the Code of
Civil Procedure, 1908."

The motion was adopted.

SHRI V.N. GADGIL : I introduce the

Bill.
15.44 hrs.
CRIMINAL LAWS (AMENDMENT)
BILL*
[English)

SHRI HAROOBHAI MEHTA (Ahmeda-
bad) : I beg to move for leave to introdyce

*Published in Gazette of India Extraordinary, Part II, section 2, dated 8-4-1988.
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a Bill for amending certain provisions of the
Indian Penal Code, 1860 and the Code of
Criminal Procedure, 1973 relating to the
offence of defamation.

MR. DEPUTY-SPEAKER : The ques-
tion is :

‘“That leave be granted to introduce

a Bill for amending certain provi-

sions of the Indian Penal Code,

1860 and the Code of Criminal

Procedure, 1973 relating to the
= offence of defamation.”

* The motion was adopted.

SHRI HAROOBHAI MEHTA : I intro-
duce the Bill.
15.45 hrs.

CONSTITUTION (AMENDMENT)

BILL—Contd.

(Insertion of New Article 154)

[English)

MR. DEPUTY-SPEAKER : We will
now take up further consideration of the
following motion moved by Shri Thampan
Thomas on the 4th December, namely :

‘““That the Bill further to amend the
Constitution of India, be taken into

consideration.”

Mr. Ataur Rahman to continue his
speech. The time left over is one hour and
fifty-two minutes.

SHRI THAMPAN THOMAS (Maveli-
kara) : More than that may be required.

SHRI ATAUR RAHMAN (Barpeta) :
Mr. Deputy-Speaker, I must recall what Shri
Vasant Sathe said on this Bill last time. He
mentioned about steel export from India and
the cost of steel in India. He further said
that the cost of the steel in India is much
more than what it is in China and Korea.
He also pointed out the misdirection in which
India is going on in the matter of export of
steel.

3

. Thave found that this kind of Bill had
come in the past also and a number of Bills

- be a boon to India.

of this kind bhave been recorded. Shri
Banatwalla had also brought a Bill of this
sort. Prof. Thomas's Bill is not one too late
and I recall what the previous speakers had
said in the past and a few days earlier. If
a Bill of this sort can be passed, then it will
But, I have my own
misgivings, whether this kind of Bill can be
seen through. Prof. Thomas is being very
stringy, I would say as he has suggested only
one hundred rupees for unemployed man or
youth. 1 feel, this can be increased. Least
said about India’s poverty, the better. It isa
colossal problem and of the greatest magni-
tude. I do not know, whether this can be
solved at all. This cannot be measuied even
by Richter scale. If at all this sort of Bill
is coming out, it should be on a selective
basis. It will have to be brought only after
surveying the poverty areas and poverty
families in the country.

The Government of India, through its
very meaningful schemes, like Twenty Point
Programme, IRDP, NREP, RLEGP, has made
a dent, but this has to go a long way in the
matter of implementation of these well
meant schemes. We have noticed a kind of
unholy alliance between the petty officials at
the block level and the contractors. )

What happens is almost best known to
them. It is almost a closed book. If these
schemes could be made public, then people
can take advantage of it. We should make
it public so that people could know what
sort of a Bill it 1s, what a sort of estimates
has been called for and what is being imple- -
mented in the matter of these works.

The miseries of our country are due to
so many evils. The number one evil is
‘population explosion’. It is a social evil.
This explosion al-o is a kind of population
implosion, which has ramifications in our

society. These ramifications are sprcading
into hearths and homes of our poor
villagers.

The birthrate in India is so fast and so
big at the present moment. We are soon
going to be number one in the matter of
population figures in the world. We are °
going to lead the world.

Whereas China’s population growth is 20
per cent, ours is 32 per cent. This is some
thing which is really very alarming.* We have
to do something about it. We have a partial
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answer to it. The answer, of course, is as
China has done—deprivation of rights and
privileges to the extent of suspension of
fundamental rights if it comes to that. But
there are other measures which can be taken
like stoppage of promotion if a couple has
more than two children, stoppage of incre-
ments and denial of other social benefits
which people enjoy. Those people who are
unaware of it, and who think that nothing
will be done if they have more children, they
will be producing children in numbers like
rats.

The second social evil is something terri-
ble. And that is the traditional feudalism
that we have in our country. It is a pity
that we eulogise traditional feudalism. We
see the rich preying upon the poor and the
down trodden. We see the lust and greed
to acquire property depriving the poor people
who do not have anything. We can see
people just disregarding the miseries of their
neighbour. He is enriching himself at the
cost of his neighbour and fellow men. 1 am
constrained to point out the state of affairs
that we have in our feudal society—a society
where sons and daughters are traded for
money, a society where daughters commit
suicide because the parents cannot afford to
pay the dowry that is demanded, a society
where during weddings we see perverted
show of wealth and such a show of wealth is
considered as a matter of prestige and where
in these wedding houses, I have noticed that
maunds and maunds of foodstuff is wasted
while outside the gate and elsewhere emaciat-
ed half-dead bodies go without food for days
on end extending their empty and sickly
hands, a society where we have so called
nawabs and zamindars who flaunt feudal
traditions and where traditions are glorified,
what can you expect, a society where the
servants hold the shoes of the master to put
on and where servants hold up spittoons for
the masters to spit into, where a master
lives in an ivory tower and the servants live
in filthy unhygienic and leaky shacks, in a
society where the master and the servant
cannot sit together—Ileave alone eat together.
I have nothing but pity for this sort of
vaunted culture.

The third evil is, of course, unpardona-
ble omission in respect of land reforms.

Many »onafide husbands and wives have
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registered themselves as separated, divorced,
just to acquire some wealth., They have
resorted to falsification of records. And these’
are all supposed to be gentlemen ! I am only
touching on some of the points. We have
the restrictive regulations where ever pros-
pering licence and permit raj prevails, and
this licence and permit raj has innumerable
loopholes in it. I would not talk about the
corrupt petty officers.

Another social evil that I am going to
point out is the bureaucratic attitude in the
matter of administration, in the matter of
revenue administration, in the matter of any
administration, and the ugly goddess of delay
that is propitiated by so many of our bureau-
crats up and down the level,

The last but not the least is our Defence
budget. Defence Budget, of course, is frigh-
tening. Probably it cannot be helped. But
we must ask ourselves whether we are basing
our Defence budget on the basis of self-inte-
rest. It is more based on sentimentalism
than on self-interest. 1 think we, as the
leading elder brother of the reglon, should
have both sobriety and large-heartedness. In
politics, or in international politics, we do
not have a permanent enemy or a permanent
friend.

With these words, 1 would recommend
that the Bill be accepted, though 1 have great
doubt about it.

SHRI SHARAD DIGHE (Bombay North-
Central) : Mr. Deputy-Speaker,.Sir, I rise to
express my views on the Bill of Mr. Thampan
Thomas regarding the Amendment to the
Constitution. In this Bill, he has suggested
the introduction of one new article, article
15A, which gives to all citizens the right of
employment, and if any citizen cannot be
provided with employment, he is given a right
to have an unemployment allowance. In
short, the Right to Work which is already
there in the Directive Principles, is sought to
be transferred from the Directive Principles
to the Chapter on Fundamental Rights, with
the result that if this Right is not honoured
by any State, it becomes justiciable. There-
fore, a citizen can appreach the court and
get it implemented. That appears to be the
whole idea as far as this Bill is concerned,

16.00 hrs.
Otherwise, in Article 39 which falls under
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the Chapter on Directive Principles, there is
already a mention under sub-clause (a) that
the citizens, men and women equally have
the right to adequate means of livelihood.
So, as I was saying, it is already there in the
Directive Principles and the mover of this
Bill secks to transfer it to the Chapter of the
Fundamental Rights so that it becomes a
justiciable right.

Now, there are several rights under the
Directive Principles which really speaking also
need a better treatment and in fact when the
Constitution was framed, the idea was not to
keep the Directive Principles merely in the
book of the Constitution. But the real pur-
posc was also that in due course of time,
State should endeavour to put it in practice.
Therefore, Article 37 was there in this fashion
that this right shall not be enforceable by any
court of law. They would be fundamental
in the governance of the country and it shall
be the duty of the State to apply these prin-
ciples. And it is on record that while speak-
irg on these Directive Principles, Dr. BR.
Ambedkar, in his speech made the following
remarks. I quote :

‘“But whoever captures power will
not be free to do what he likes with
it. In the exercise of it, he will
have to respect these instruments of
instructions.”

He called these Directive Principles as instru-
ments of instructions, So, he says :

“he will have to respect these in-
struments of instructions which are
in our Directive Principle. He can-
not ignore them. He may not have
to answer for their breach in a
court of a law, but he will have
centainly have to answer for them
before the electorate at the election
time and the great values these
Directive Principles possess will be
realised better when the forces of
right contrive to capture power.”

So, according to Dr. Ambedkar also those
who would respect these Directive Principles
will have to face the electorates and if the
rightists in this country strive to capture the
power, then these Directive Principles will be
the real test, as far as the working of the
Constitution is concerned.

Now, relying upon these obeervations of

Dr. Ambedkar the Constitutional Expert,
Mr. Seervai, in his book on the Constitutional
Law of India, in the Third Edition at page
759 says, and I quote :

“The object in enacting the Direc-
tive Principles appears to have been
to set standards of achievement
before the legislature and the execu-
tive. The local and other authori-
ties...... \

because some of these principles can be
implemented by the local authorities also, by
the States also. Therefore, he says :

...... before the legislature and the
executive the local and other autho-
rities by which their success or
failure could be judged.”

And then he adds a very important sentence.

““It was also hoped that those failing
to implement the Directive Princi-
ples might receive a rude awakening
at the polls.”

That was the hope expressed by this Consti-
tutionalist also. I will not go into the ques-
tion of what happened for not respecting the
Directive Principles, but the fact remains that
some of the very important salient Directive
Principles which have been put, we have not
been able to put into practice as far as these
are concerned.

Now, many people feel that this right to
work which the mover is seeking to put in
the Bill as a Fundamental Right is impracti-
cable. They feel that we are asking for
moon. How can you do it ? Is it possible
to do it for this country with these resources ?
But I may point out that we are already
trying to implement some of these and as
far as Maharashtra State is concerned, as far
back as in 1972 we have got employment
guarantee schemes...

SHRI PIYUS TIRAKY (Alipurdwar) :
Sir, if you allow me to make one submission.
We have just received information from
Calcutta that today at about 3 p.m., a
bomb was thrown inside the Assembly
House by...(Interruptions).

MR. DEPUTY-SPEAKER :
That will not go on record.

SHRI BIPIN PAL DAS (Tezpur) : This
cannot be raised here.

No, no.
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MR. DEPUTY-SPEAKER : I cannot

allow it.
(Interruptions)**

SHRI BIPIN PAL DAS : This cannot be
allowed. This cannot go on record.

SHRI THAMPAN THOMAS : If ‘it
happens here, if somebody throws a bomb in
the Parliament House.. (Interruptions).

MR DEPUTY-SPEAKER : No., no.
That is a State subject. There is an Assem-
bly there, they will look after it. I can’t
allow it. We cannot discuss it here.

KUMARI MAMATA BANERIJEE
{Jadavpur) There is no authenticity,
Sir.

MR DEPUTY-SPEAKER : I am not

allowing it to te discussed.

(Interruptions)**

MR DEPUTY-SPEAKER : No, no.
1t will not go on record. I cannot allow.

(Interruptions)**

MR DEPUTY-SPEAKER : It is a State
subject 1t is a State problem. 1 can’t allow.
There is an Assembly there, they will look
after.

(Interruptions)**

MR. DEPUTY-SPEAKER : No, no. 1
can’t allow. Shri Sharad Dighe may
continue.

(Interruptions)** .

MR. DEPUTY-SPEAKER : It will not

go on record.
(Interruptions)**

MR. DEPUTY-SPEAKER : It is a
State subject. That cannot be discussed
here. The Assembly is there.

SHRI THAMPAN THOMAS :
may happen here.

Even it

(Interruptions)** .

SHRI BIPIN PAL DAS : Sir, I am on

**Not recorded.
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a point of order. This is a State subject.
This cannot go on record.

MR. DEPUTY-SPEAKER : That every-

body knows. This will not go on record.
(Interruptions)**

MR. DEPUTY-SPEAKER Please
allow me to run the House properly. Take
your seat. Don’t shout here.

(Interruptions)**
MR DEPUTY-SPEAKER : No. Not

allowed.

SHRI SHARAD DIGHE : Mr. Deputy-
Speaker, 8ir, as 1 was saying that this
experiment is already being done in the
Maharashtra State, In the month of May,
1972, the Government of Maharashtra
launched employment guarantee scheme in
that State guaranteeing employment in rural
areas to all able bodied persons, aged 18
yvears and above who were willing to do
manual worsk for stipulated wages. Now,
later on this scheme was converted into an
Act and the Maharashtra Employment
Guarantee Act, 1978 was passed. Under
that scheme and under the Act, all able-
bodied persons in rural areas are required to
register their names, with the village officials
where they wanted employment and if a
group of 50 persons demand employment,
then work is undertaken within a radius of
5 kms. of their residence so that work is
made available to them within their range.
Then, according to that scheme, not only
work is provided, but the District Collector
has to draw up a plan and a blueprint and
the work that is undertaken is also a produc-
tive work, i.e. laying of roads, cobnstruction
of bunds, digging of wells etc., of the
Government. That work is not entrusted to
contractors. But that is done departmentally
by the Government itself. And then, the
wages which are fixed are paid, payments are
made weckly. Accordingly, all those able-
bodied persons in rural areas who demand
work from the Government are provided
with work. When this Act was also passed,
the Preamble of that Act also refers to the
Directive Principles which I have referred to,
pamely, to make effective provision for
securing the right to work, as in Article 41
of the Constitution of India by guaranteeing

R T - o - -

e s—



397 Constitution (Amd:.) Bill CHAITRA 19, 1910 (SAK.4) Consfitution (Amdt.) Bill 398

employment to all able-bodied persons who
volunteer to work, unskilled or manual work
in rural areas of Maharashtra.

Here, not only work is provided but
further on, the scheme also provides for
training and upgradation of the skills of the
onskilled labour. Not only the work is
provided to all adult persons who desite to
have work, buf if no able-bodied adult
member is there in a family and only minors
are there, in such a family, even a minor
who has completed 15 years of age is also
provided with work.

Now the question arises from which
source the funds are provided. Employment
Guarantee Fund is set up. Under that Act,
tax on professions, trade, calling and employ-
ment are levied as allowed wunder the
Constitution, which we call the professional
tax. At present, the maximum is only
Rs. 250/- and this State as well as several
other States are demanding that in the
Constitution itself the level should be raised
to enabls the State Governments to levy
professional tax up to Rs. 1,000/-. Some
Private Members Bill is also pending before
this House. As [ was saying, this scheme
has been put concretely into force by one
State. I do not know whether it is there in
the other State. But, if it is there in one
State, 1 see that it is not an impracticable
idea to say that right to work should be
made a fundamental right. There may be
some difficulty. In the beginning limitations
may be therc. As in Maharashtra, we have
been able to do it in the rural areas only.
This right has not been extended to the
urban cities. But I am sure that in due
course of time when we get experience from
this experiment, then extension of this
experiment can be made even to the urban
cities and, as I said also earlier, even on
behalf of the Centre also, all our schemes
are for alleviating poverty and we are also
spending money for these schemes in which
also some sort of employment scope is
already provided by the Centre also. There-
fores, one should not say that this is some-
thing impracti¢able and not possible in this
country, We need not go to the experiment
in other countries because if I mention other
Western countries, then one might say *Oh,
they are all prosperous countries. They
bave got vast resources and, therefore, they
are able to do it or some of them have no
democracy and they are totalitarian countries

etc.” Therefore, even if without going to
the argument that several other countries are
having this right of work, I may merely say
that if one of the States in this country itself
can make this experiment successful for all
these years from 1972 till today, then, I
think, the Central Government also may be
pleased to consider the introduction of any
such scheme by which, right to work may be
given to the citizens, in the beginning in a
limited way to the rural aréas or in some
other limits which we may decide according
to our resources. We have been working
under this Constitution for all these years.
1 think the time bhas now approached when
we should seriously think about converting
some of the rights which are there in the
Directive Principles into Fundamental Rigkts
so that we honour this National Manifesto.
I call the Directive Principles as a ‘National
Manifesto’ of our country to be implemented
in due course of time and not merely to be
kept as a show piece in our Directive
Principles. I feel that we are already making
progress as far as some of the Directive
Principles are concerned and as far as the
right to work is also concerned, serious
thought may be given by the Government
and a beginning should be made in a limited
way by trying to implement this Directive
Principle in such a way that it is converted
into the Fundamental Right.

Now, the thinking of the Supreme Court
also appears to be, according fo me, that
right to life which is there in the Funda-
mental Rights is being liberally construed.
In one of the cases which went from Bombay
to the Supreme Court based on or arising
out of the provisions of the Bombay Muni-
cipal Corporation Act in which the hutments
were to be demolished by the Bombay
Municipal Corporation and the Petitioners
laid their stress on the Fundamental Rights
of right to live and then they said : “‘You
cannot demolish our hutments, Otherwise,
we are in due course of law”.

While interpreting right to live, the
Supreme Court has made certain relevant
observations, which if they are further
extended, I think they may also cover right
to work also. 1 -will just refer to one
paragraph in that judgememt which is
reported in the All India Reporter, 1986,
Supreme Court Case. It begins at Page
No. 180 and is titled Olga Tellis and others
Versus Bombay Municipal Corporation.
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There, at page 193 they have stated :

“For purposes of argument, we
will assume the factual correctness
of the premise that if the petitioners
are evicted from their dwellings, they
will be deprived of their livelihood.
Upon that assumption, the question
which we have (o consider is
whether the right to life includes
the right to livelihood. We sce
only one answer to that question,
namely, that it does. The sweep
of the right to life conferred by
Article 21 is wide and far-reaching.
It does not mean merely that life
cannot be extinguished or taken
away as, for example, by the
imposition and execution of the
death sentence, except according to
procedure established by law. That
is but one aspect of the right to
life. An equally important fact of
that right is the right to livelihood
because, no person can live without
the means of living, that is, the
means of livelihood. If the right to
livelihood is not treated as a part of
the Constitutional right to life, the
easiest way of depriving a person
of his right to life would be to
deprive him of his means of liveli-
hood to the point of abrogation®’.

If right to Iife includes right to livelihood,
then I would submit further that this funda-
mental right itself, really speaking, includes
right to work. Without giving the right to
work, there is no real meaning for the right
to live which is granted under this Constitu-
tion. Therefore, from this aspect also I
urge upon the Government to consider
scriously and promptly that we can consider
giving right to work, atleast as a Funda-
mental Right or to interpret the right to live
in such a manner that we, in fact, give this
right to live or right to work to every citizen
of this country. In the beginning; it may be
given in a limited way but somebow or the
other, the time has come when a beginnirg
should be made.

SHRI E. AYYAPU REDDY (Kurnool) :
Mr. Deputy-Speaker, Sir, I wholeheartedly
support this Bill. Mr. Thomas has attempted
to make explicit what is already implicit in
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the Constitution. Just now, my learned
friend Mr. Sharad Dighe has pointed out
that right to work is enshrined in the
And, in fact, a
right interpretation of the totality of"
the Constitution shows that the Direc-
tive Principles were not there as merely
decorative show pieces but were placed there
as the objectives for which each State has
been commanded constitutionally to work
for,

The Forty-Second Amendment introduced
one word in the Preamble to the Constitu-
tion, It added the word “Socialistic’ also
to the Constitution. I think, this was not
introduced as a vote catching device. Unless
we say that it was merely introduced as a
vote catching device, therefore, do not give
importance to it, it may have to give respect
to this Forty-Second Amendment which
introduced the word ‘‘Socialistic” in the
Preamble. It means every citizen has got a
right to work. Without a Right to Work,
there cannot be a socialistic State. In fact,
Article 14 of the Constitution becomes a
mockery if millions of the citizens are with-
out work, while a segment of the population
has got prosperity, wealth which it is not
willing to share with others. If Article 14
has to be given its proper place and inter-
pretation, if we want to implement it in the
true spirit, then taking Article 14, Directive
Principles and the Preamble, all these
together, it automatically means that Right
to Work is implicit in the Constitution, it
must be deemed to be part of the Funda-
mental Rights.

Just now, my learned friend Shri Sharad
Dighe quoted the Supreme Court judgment.
In fact, there are number of other judgments
also where the learned judges have said that
at least a distinct section of the Supreme
Court and some of the liberal judges have
always interpreted that the Directive
Principles are as important as the Funda-
mental Rights. In fact, the Forty-Second
Amendment introduced that wherever to
give threat to the Directive Principles an
enactment is made, its Constitutional validity
cannot be silenced. So, if we have to refer
to our own Constitutional history and Consti-
tutional amendments, it is quite clear that
Right to Work is as fundamental as any other
Right.

But, unfortunately, we are thinking thag
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Right to Work is something which a citizen
must bave as of right. On the other hand,
the philosophy of the State must be that
every citizen must work. If only this Right
that every citizen must work was included in
the Fundamental Rights and made mandatory
for the State to issue work card to every
citizens to work, there are two aspects to it.
One is right of the State to insist upon every
citizen to work. The other thing is right
of every citizen to seck useful occupation or
work. If this duality is accepted and if the
philosophy of the State gives that every
citizen must work, then our State would
have been, our country would have been one
of the super powers today. If only our
founding fathers had included this Right to
Work as part of the Fundamental Rights, it
would have changed the entire philosophy of
the State. The State today would have been
the super power. I would like to illustrate
this. Just the other day, Shri Vasant Sathe,
while replying to the debate on Energy,
bemoaned about the tremendous loss that
was incurred on account of the six-day strike
by the public sector workers.

He stated that about a lakh and odd
mandays were lost. The workers lost Rs.
10 crores. He also estimated the loss in
terms of rupees, in terms of production and
its value, Stretching the same logic, how
many mandays have been lost by all the
unemployed people in this country from the
date the Constitution came into existence ?
Incalculable mandays bhave been lost,
hundreds of workers, adults who wanted to
work have not worked and highly educated
persons were running after jobs wasting their
time and most of them had to seck jobs
elsewhere.

Unfortunately there has been something
fundamentally defective with our planning.
Our planning aims at achieving certain
physical targets—at the end of the 7th Plan
we must have 175 million tonnes of food-
grains, we must.go in for 10 million tonnes
of coal, so many megawatts of power, etc.
We have been trying to aim at achieving
physical targets. But unfortunately we
forgot the lesson taught by the Father of the
Nation. He was planning in terms of human
beings. His fundamental approach was
planning on the basis of human beings.
Every human being, every citiven must have

work ; that was the philosophy of Gandhiji. _

Now we have get a Planning Commis-

sion. Did they ever think of bhaving an
estimate of the human resources of India ?
Do they know what amount of wealth we
have got in our people ? They have never
planaed in terms of human resources that
are available in India. That has been the
fundamental defect in our planning. So far
as Indians are concerned, their talents are
concerned, their ability to work is concerned
and their commitment to hard work is
concerned, they are second to none (0 any
other citizen in the world.

What is the secret of Japan, West
Germany, and all these countrics which are
now considered to be super powers where
they are in a position to dominate and
dictate the entire world market ? Do they
have the same natural resources as India has
got 7 Certainly not. For instance in Japan
they get iron ore from us; probably they
get coal from Brazil. They manufacture
steel and sell it at a rate which is cheaper
than that of India by Rs. 500 per tonne and
they make a profit of Rs. 500 per tonne.
Whereas our steel is costlier than the stcel
of Japan by Rs. 500 per tonne and yet we
are incurring a loss of Rs. 500 per tonne !

We have not attempted to evolve a
national work ethos. This is on account of
our planning being totally defective. Take
for instance that if we insist that every
citizen has to work, and take into account
what is his occupation, what is his job, etc.
there would not be this sorry spectacle of
terrorism. Because every citizen is accounted
for, there is a dossier for every citizen
about his occupation and about what he is
doing.

There is accountability automatically by
the citizen to the State and by the State to
the citizen. On account of the fact that
State does not insist on useful work being
carried on by every citizen we are now in a
chaotic condition. il

No doubt, India has made progress and
achieved some physical targets but strictly
speaking there are islands of prosperity in a
desert of poverty., There are rich people
with crores of rupees. After we adopted this
42nd amendment and introduced the word
‘socialistic’ it has been on record that 15
top business houses have multiplied their
assets by 15 times. How has that been
possible !
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Some friends were saying how it is
possible to provide employment in a country
like ours which is so thickly populated. 1
can give a first-class plan. The only thing
is that we should abandon the old ideas.
Let us take the field of education. The
literacy rate in India is hardly 40 per cent.
In the field of education alone if we take a
proper estimate of primary education, secon-
dary education, collcgiate education, univer-
sity education, research and advanced
research one-tenth of our adult population
will be required to min our education,
Then let us take health sector. There are
still hundreds of villages where they do not
have approach to a properly educated pro-
fessional doctor. Similarly, the health sector
requires at least one-tenth of our population.
Three-tenth of our people are required on
the agricultural sector. So agriculture,
education and health can account for S50
per cent of our population. As regards
industry to least two-tenth of our population
will be required to man our industries.
Then there are areas like irrigation, mighty
river valley projects, etc. Over the last 40
years river Godavari has been flowing into
the sea and we have not been able to even
harness 30 per cent of its water. If some
friends come to Rajamundhry during flood
season they will find a sea flowing into the
sea.

The ‘other day Shri Dinesh Singh said
it is a State subject. What is it that I can
do? If we want to exploit our water
resources and want to connect Ganga-
Cauvery and go in for a national grid which
is quite essential for the development of this
country, one day or the other, we have to
go in for a national water grid. If we want
to prevent the floods, the havoc of floods,
convert the floods into useful productive
purposes, then, what is the employment
potential ? How many people do we want ?
How many people do we want to man our
engineering services in the field of irrigation,
transport and other things ? So, why should
there by any unemployment at all in India ?
We are not a highly developed country.
We are a developing country.

Take, for example, the housing problem.
My learned friend, Shri Sharad Dighe,
quoted the case of slum dwellers in Bombay.
Panditji said, “I don’t want to see the slums
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in India.” What is happening today ?
Sixty per cent of our townships have become
slums. Rven if you take up «his housing
problem itself, it is so enormous. There-
fore, something is fundamentally defective
with our planning unfortanately.

If we want to properly utilise our man-
power, we do require our manpower. My
learned friend, Mr. Ataur Rahiman was
saying : ‘Explosion in population, explosion
in population.” We are not at all afraid of
population explosion. (Interruptions)

Rangaji knows that today the ryot is not
able to find a farmhand to pick up the
cotton. The ryot is in an unfortunate
position. We have not been able to organise
our manpower in a proper way because our
values are so distorted. An advocate goes
to the Supreme Court and just stands up :
“Yes, My Lord.” Aund there is special leave
question. ‘There is no point.” ‘Yes, My
Lord.” He will sit. But he would put into
his pocket Rs. 7,500 or Rs. 5,000 for one
minute or two minutes. We have got such
distorted values and still we call ourselves
‘Socialistic State’. We got that appellation
into our Preamble.

Unfortunately, this was not the position,
this was not the condition in India 500 or
600 years ago. The Aryans had invented,
rightly or wrongly, a caste systcm. We may
now find fault with that caste system.
I don’t support the castc system in the
meaning in which we try to understand it
today. But the caste system was a beautiful
way of finding employment, useful occupa-
tions for every person. That system worked
for a long time. There was no question of
unemployment. He had a ready-made
employment and got a training from his very
inception, from that time he knew something.
But we have abandoned that caste system.
Now, we have not been able to go for any
other type of system also. Gandhiji’s
principles also, we don’t want at least the
spirit of Guandhiji. In the principles of
Gandhiji, we care two hoots. We have
forgotten about that. We have got a totally
lopsided planning. Our Planning Commis-
sion Members are there. They are blissfully
ignorant about the sufferings of the thousands
and thousands of people.

How much arc we spending on our
security today ? How many crores of rupees
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are we spending for our security ? Is this
the State which we were envisaging ?

SHR1I THAMPAN THOMAS : What
about Sri Lanka ?
SHRI E. AYYAPU REDDY : Leave

aside Sri Lanka. In our own country, we
have become a police State, not a welfare
State. Our forefathers dreamt of a wcifare
State that was contained in the Directive
Principles. But unfortunately, we have
become a police State. The entire Punjab is
is & police State.

How many hundreds of personnel are
there roundabout this House ? What for ?
What for is the security 7 Why should there
be any security ?

How many battalions do you require ?
Is this the way of providing employment ?

Is this useful to employment ? Is this a
productive employment ? Has anybody
thought about it? 1Is policing also an

employment ? We must be ashamed that
we have become within forty years of
the Republic a police State and are racing
towaids becoming a super Police State.

Therefore, something is fundamentally
defective and 1 hope that the Bill of Shri
Thampan Thomas wil! awaken our planners,
This is not a Constitutional issue though it
appears to be a Constitutional issue, an
amendment to the Constitution. This is a
fundamental issue to remove the defects to
planning which we have been adopting.

SHRI RAJ MANGAL PANDE (Deoria):
Mr. Deputy-Speaker, Sir, some of us in this
august House sometimes ta.k of such noble
and lofty ideals just only to convey to the
people of this country that they are the real
benefactors ot this country and the Govern-
ment in power is not looking to the interest
of the people at all. My friend, Shri
Ayyapu Reddy, spoke just now from the
other side ; he is a very learned colleague of
ours and I have worked under him. He was
reminding us like the preachings of Mahatma
Gandhi. If everything should have been
done in this country, as he envisages, why
should he not start from Andhra Pradesh ?
He should do it. Who has stopped him
from doing it ? He says our education
policy is defective. Edvcation is a State
subject,

SHRI E. AYYAPU REDDY: 1 did
not exclude mysclf. 1 was always saying—
we, and that we have committed this mistake
or that mistake. I have not accused any-
body of having committed the mistake.

SHRI RAY MANGAL PANDE : If you
are also a party to such crimes, then I have
nothing to say on that.

The whole tragedy is that we did not
care to develop a national character. We
suffered under an alien rule so heavily for
such a long time. Even after getting the
independence, we did not care to follow
those lofty ideals which Gandhiji preached
us. Apparently, we tried to follow, but the
things developed in a different way. There
was partition ; we had Pakistan and India,
and the subsequent happenings led to an
enormously confusing situation, and many
ideals were lost. The people of this country
could not believe that some two or three
years ago, we had Gandhiji on the soil of
this country. He was such a lofty man.
He gave us the independence, he gave us all
those things, which nobody else could give.
He told us about morals, ethics and socia-
lism, which are the dominant feature of a
strong economy and a strong nation. But
after the death of Gandhiji and after the
death of other stalwarts, this country saw
many abnormal happenings for which each
one of us is to be accused. We can See,
what is the situation today.

The lofty and noble ideas which have
been preached by seeking an ameudment to
the Constitution lcok very nice, but are
those practical ? Even the most developed
countries of this world, as he said in his
speech, after they obtained independence,
took years and years with their zeal aml
vigour to build a nation, with sound economy
and a national health systems. They took
some forty, fifty or hundred years.

At least some 40 or 50 years back their
system was different than what we have.
My friend believes in the population growth.
Would you believe the per capita income in
some of the States is going down every day.
Take the case of Bihar, The population
growth is very heavy. My f{riend says 32
per thousand whereas in China it is 20 per
thousand. You could very well imagine
that this country is now having a population
of eight hundred million people and out of



407 Constitution (Amdt.) Bill

[Shri Raj Mangal Pande]

that 80 million people bhave almost no or
very little work for them.

The condition of drought is prevailing.
Our sense of comfort and our sense of think-
ing has undergone a lot of change. Our
youngmen do not like to work. They have
different approach to life. They have
different approach to the problems that the
nation faces or the society faces. How
could a nation without the resources, without
the vigour, without the zeal of the young
people, who really are the assets of this
country, who do not take this country in the
same spirit in which the youths of other
countries have taken, could develop ?

Now, tbe fact is, Sir, that there has been
a social imbalance, It was not the caste
prejudice that led to the social imbalance.
Social imbalance was there. It was not the
fault of our planning but it is a fact that the
gains of planning went only to some hardly
30 to 35 per cent people of this country.
And those who are poor, they could not get
the profit, could not have the gains and the
result was that their conditions could not be
improved and did not improve. Ultimately,
Smt. Indira Gandhi and Shri Rajiv Gandhi,
our leaders, introduced anti-poverty scheme
just to bring the people of this country above
the poverty line. We havc enunciated many
schemes like this just to bring the people to
that level. But the difficulty is, Sir, that
we have a lack of foresightedness ; we have
lack of a national character ; we have lack
of political will ; we have lack of all these
things which we demand from our young
generation to create a politically strong and
economically sound nation. This is one of
the main reasons that in spite of our best
efforts, in spite of 8,000 to 10,000 crores
that we have spent in all anti-poverty
elimination schemes, we have not got the
desired success which we should have got.
And the grudge is that more money should

be given for it.

To be very frank, Sir, this country owes
a debt of Rs. 2,24,000 crores and we are
paying an annual interest of 14,100 crores
of rupees. A country which is paying inter-
national and internal debt to the tune of Rs.
14,100 crores per year, can you not imagine
that this amount, this resource would wvery
well bhave gone for the development of the
country ? But what is to be donme. The
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Britishers had left us absolutely in such a
condition where we had nothing to build for
our econoiny.

L}

Every un-developed or semi-developed
country has to depend on some developing
or some developed countries for its own
survival and naturally that was the case with
India. Could we, specially you, Sir, forget
that we had a programme of PL 480 under
which we could get the red American wheat
which no human being could ever think of
consuming. But all the same we did it, and
even under obligation. That was the con-
dition on our fo.d front.

Our illiteracy was so high that people
did not know what amount they are taking
as loan from their lenders and the result was
that even for the loan of Rs. 10 or Rs. 50,
the generation had to suffer. Would you
stop it, Sir ? Even for the vast changes in
our educational policy that we have all glori-
fied here in this House, hardly a Budget of
3.6 per cent is allotted.

What all the noble ideas, we want to set
up the Navodaya Vidyalayas in distant rural
viltages, where the children of the poor peo-
ple can study and have the best of education
to show their talent. Now, that too seems
to be a distant dream because that much of
land and other facilities which are required
to build that kind of an educational infras-
tructure are not available and the State
Governments are not forthcoming with that
kind of help. Therefore, at every stage,
there is some or the other hindrance, when
it comes to real development of the nation.

Of course, everybody talks of develop-
ment. We see it in this Parliament. Even
over a minor scuffle or an incident in the
West Bengal Assembly, anybody can speak
here, knowing full wcll that it does not really
lie within the purview of the Parliament
because it is a State subject. But we find
here that in each such cases everybody speaks
as if he is the guardian of law. Not only
that, he expects that the Central Government
has to do everything. This kind of a notion
can never bring a country to the stage of
full development and maturity.

16.57 hrs.
[SHRI SHARAD DIGHE in the Chair] -

Now I would like to remind the hon.
Members about the experience of those
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countries which have given social security,
doles and so on, to their unemployed popu-
lation. In those countries and in the countries
where social security is given to the unem-
ployed just temporarily, it is found that
efficiency has gone down. Imagine what will
happen in this country where the efficiency
of the people is not upto the mark that we
expect. To build up a strong economy and
a strong nation, can uncmployment dole ever
create some inceutive to development? It
will be a sheer waste of our precious resour-
ces. Even if we calculate at Rs. 100 per
unemployed youth, it comes to an enormous
amount of Rs. 800 crores ! Rs. 800 crores
is too big an amount and with the increase
in population, this amount will have to be
incrcased every year. Then what will

happen ?

We have our neighbouring countries like
Pakistan, Sri Lanka, Burma, China, etc.
which have very strong defence forces. And
some of these countries are receiving enor-
mous aid from other countries. A country
like Pakistan which is much smaller in size
than India, almost one-third of India’s size
receives aid to the tune of 4.6 billion dollars,
equivalent to Rs. 6000 crores, from America.
And our total defence budget, if 1 rembember
correctly, 1s just Rs. 14,000 crores. You
may well imagine what will happen, how
this country 1s destabilised by the enormous
aid that our neighbouring country Pakistan
has been receiving from America and so on.
Secondly, who does not know that our
country's defence forces are fighting on some
other soil, just to keep our national prestige
and morale high, so that others may not
raise their fingers and accuse us that we are
interfering in the internal affairs of Sri
Lanka ? That 1s the main reason why we
have to send our IPK Forces to Sri Lanka.
And on this account, we are incurring an
expenditure to the tune of Rs. 2 crores every
dey. With strong enemies as our neighbours,
we have to build a strong defence base. And
that will demand enormous funds. Defence
of the country being so vital and important,
it has to be maintained at all costs. Even if
the pace of development has to be slowed
down, it has to be slowed down then. But
the defence of the country must be main-
tained. It does not matter how much
sacrifice we may have to make and how
much agony and suffering we may have to
undergo. We must never forget that our
uppermost social obligation is to our people

and that our borders must be safe and secure
against all attacks and invasions. For this
purpose, we have to maintain our Defences
at all cost and that will depend upon us.
Now, we find that Pakistan is preparing for
a nuclear war.

17.00 hrs.

Pakistan has already weapon grade
nuclear capability. It has got some 80
missiles from China, With all these enor-
mous aid which Pakistan is having, relations
with all our neighbours are not very conge-
nial, naturally we have to spend a huge
amount which could have really gone to the
development of this country.

Our tragedy is in spite of our best efforts
and the best efforts of the Government, we
are not able to do as much as we hope.

For building a strong economy, at Jeast
three things are  pre-requisites—power,
irrigation and transport. Our Annual Bud-
get will show the amount that we are allo-
cating to these Departments. The allocations
are so meagre that we capnot undertake a
very adventurous scheme-—as my friend Shri
E. Ayyapu Reddy was telling—that we have
to link or connect Godavari with Ganga or
Cauvery with Ganga for enabling the whole
area to be irrigated. In that way, it will
take thousands and thousands of crores of
rupees for just building this kind of project.
That will take about 50 years to complete,
since we do not have funds, we do not have
such a base. Because we have to invest so
much to defend our frontiers, naturally all
these developments and all these kinds of
adventurous projects have to be kept in
abeyance. Until we build a strong economic
base and until we build up our defences, we
cannot think of having such schemes as pro-
posed in this Bill. So long as we are not
able to do that, it will be obliterating our
own responsibility to the nation and to the
people if we just forsake our defences in the
name of development or in the name of
education or any other project.

So I shall very humbly say that these
lIofty ideals made with the political bias and
when they are made with the purpose to
embarrass the Government, knowing it fully
well that no Government worth the name
could be able to achieve this object, at least
for 15-20 years, then a premium has to be
put on that kind of testimony. And only for
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that reason I am just quoting Article 16(A),
which our forefathers deliberately inserted,
knowing fully well that the countgy and the
people of this country, with such little resou-
rces, are not in a position to give job to
cvery person. It looks so nice, that every-
body must have job. It looks very nice if
right to work is guaranteed to everybody.
But how could the Government give job to
everybedy ?

If 1 correctly remember, my Minister will
tell, in Uttar Pradesh the Government has
banned recruitment for five years. Here in
the Central Government too there is some
kind of a ban. What does it indicate ? In
spite of the vacancies, we are very short
of funds. The constraints of funds are such
that we cannot take all these things. Even
minor and petty postings and appointments
are prohibited. So all these things require
funds.

Article 16 of the Constitution says :

‘“Equality of Opportunity in matters
of public employment :

(1) There shall be equality of opportu-
nity for all citizens in matters
relating to employment or appoint-
ment to any office under the State.

(2) No citizen shall, on grounds only
of religion, race, caste, sex, descent,
place of birth, residence or any of
them, be ineligible for, or discrimi-
nated against in respect of, any
employment or office under the
State,

(3) Nothing in this article shall prevent
Parliament from making any law
prescribing, in regard to a class or
classes of employment or appoint-
ment 1o an office (under the Gove-
rnment of, or any local or other
authority within a State, or Union
Territory, any requirement as to
residence within that State or Union
Territory) prior to such employment
or appointment.”

So, this is clear. Our forefathers or those
who contributed to this Constitution were
absolutely sure that the country was not in
a position, and the country did not have
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enough resources, to guarantee such kind of
rights to every citizen who was able to work ;
and for that reason, the States were given
such powers, namely, in certain situations,
the States were empowered to appoint people,
and give jobs ; and many States are doing it.
Some States are doing it at a small Jevel ;
States like Maharashtra are giving some
kind of help, when there is drought or some
kind of a calamity. They have authorised
District Magistrates, and they have auto-
matically given employment to people. Such
an arrangement is there in Uttar Pradesh
also. Some States are doing it. But even
the States have very meagre resources. They
cannot do it, So, it is not possible.

The only plausible factor could be a
reduction in population as China has done,
by deprivation of certain citizens' rights.
Any person who has more than two children
must be denied some of the privileges and
rights which the State gives to him. If it is
not done, and if the population growth is
maintained as it is, then it will be one of the
biggest problems that this country will have
to face, and our entire resources will have to
g0 to meet the needs of such people, and our
per capira income will go clearly down to
such an extent that this country will not
have enough funds to secure its own bor-
ders, to defend its own borders and to build
a strong economy and a strong country.

SHRI PIYUS TIRAKY (Alipurduar) : 1
support this Constitution (Amendment) Bill
moved by Mr. Thampan Thomas.

You know India has got vast resources.
Whatever resources Nature has given to this
country, if we can exploit them properly,
nobody will remain unemployed. Our Con-
stitution provides that India does not belong
to a few alope. India belongs to all—even
to those who are still trying to get employ-
ment. They have every right to employment,
to work for the country, for the betterment
of the country, along with their own better-
ment. So, this right must be the funda-
mental right, I think, and every Indian should
support this idea, and Government should
work towards this idea.

Just now whoat is needed is not enforcing
family planning by force. The standard of
living is so low that you cannot think of
forcing people in matters of family planning
immediately, as my friend was saying just
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now. What is needed is this : in our couatry,
some people are dying due to over-diet and
a much greater number without any food. In
between, some people are struggling to live
somehow. This is the condition 1n our
country. You havs no check. So, first you
must have a check on those who have already
accumulated crores and crores of rupees, and
are having unaccounted money also, not only
within India. - Our economy has failed
because of black money. You cannot coa-
trol the price rise. Because of the few, you
have no control over it. Even Government
is gettiog influenced by it, Politics is going
to be influenced by it ; and if this goes on,
there will be a black money Government
here in Parliament. There wlil be ro people’s
representatives at all. There will be the
representatives of the black money.

This is because this politics has gone to
the people who are having mouey or people
are purchased or some sort of animal power
is also used in politics. If people have work
or get some employment, then they are sup-
posed to work for the betterment of their
country. But how can you expect them to
work for the betterment of their country or
love their country when they do not have
any type of work, not to speak of getting
cmployment anywherc. So, you cannot
expect uncmployed people to love their
country.

The figures are with you. I need not tell
you those figures. The number of educated
pecople who are seeking jobs is 3 crores.
What about the uneducated people, labourers
and what not ? They are also seeking jobs.
They also want to work for the betterment
of their country, but the government cannot
provide them even a simple job or any kind
of job ; they do not want big jobs ; they only
want simple jobs,

We, the Members of Parliament, are
meeting people from our constituencies ; even
from Delhi also. They are coming to us
and asking for any kind of jobs anywhere.
Some people are making money out of this ;
some sort of exploitation is going on and
Rs. 10,000, Rs. 20,000 are taken from
people on the basis of giving them assurance
that they will be sent to foreign countries
for some jobs. This kind of a thing is going
on in this country. Whom to blame for
fhis ? You are responsible now, who are
in the Government. It is happening because

some policy or other is wrong somewhere.
That is why people are becoming poorer and
poorer. In the meantime, some people are
bacoming fatty and they are comparing with
Eongland or America, The rich people in
India are comparing with rich people in
America. This is the condition of our
socialist country. It is ashamed to say that
we are a socialist country. What kind of
socialism is this ? I do not understand this
kind of socialism. Perhaps the Minister and
the Government also do not understand about
this socialism. What I mean by socialism is
that everybody has a right to live, at least a
right to work ; that is a fundamental right.
Do you want to make people beggars ? You
know that beggars are increasing in our
country.

Are you happy that beggars are increas-
ing in our country ? Do you want India to
be a country of beggars ? Blind men are
also increasing. There are so many types of
diseases here. Even after 40 years of our
independence, we are not able even to pro-
vide-a simple job to our people. We are
very much ashamed if the people are saying
that this country is a country of beggars and
beggars are increasing ? Are you proud of
it ?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI SHEILA DIKSHIT) :
I am proud to be an Indian.

SHRI PIYUS TIRAKY : I am also, but
I am ashamed to tell that we have not been
able to provide a simple job to our people.
Can we not solve this problem ? (Interrup-
tions) 1 was Adivasi much before I was sent
to India. You came much later.

THE MINISTER OF STATE 'IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ) : Adivasis are more
proud of India than you are.

SHRI PIYUS TIRAKY :
What is happening is that our policy is
wrong. Land problem is there. Those who
are not the tillers of land—just see the
figures of the land-less people—those who
have got nothing to do with the land ; those
who are working in office as clerks and
doing some other jobs, they are the masters
and the owners of the land.

I love India.

But they are the masters and they are
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the owners of the lands. Immediately, you
have the power to say that all lands should
be turned over to the State. The State owns
all the agricultural lands, you can say. You
can train the farmers, such of those farmers
who are included to do farming, only those
people should be given opportunities. 1t is
not for individuals. One individual cannot
have all the money and resources and deprive
the others. The Government has to ensure
that this is not done,

My previous speaker, Shri Pande was
asking why we should not start from our
State. It is a funny argument., Every State
has to follow the Constitution of India. It
has been amended here. No State can do
on its own. In some States, to some extent,
to the extent they can, they have done it.
But it is the Government of India, the
Central Government which has to think
about its own people because the problem of
unemployment is not decreasing, it is
increasing. Unemployment is increasing,
illiteracy is increas’ng and there are a
number of problems. There are starvation
deaths. ’

The other day I mentioned that in Orissa
many people have died, even children and
women are being sold. 1Is it India? We
are interested in the people of India. You
see the people staying in Five-star hotels.
They are also Indians. There are people
who do not have employment, they are also
Indians. How much money do the people
staying in the five star hotels spend per
night ? They spend Rs. 2000 or 5000.
And this is supposed to be a socialist
country. There must be a check. One
cannot go too low and one cannot go too
high. You have got all the people who are
human beings in India. They have all got
equal rights. They have a right to live and
a right to work. This Government should
come forward to solve this problem. Other-
wise, everybody knows what is going on.
People coming from outside India they sce
these things.

We Indians are experts only in adultera-
tion, even in corruption. What for ?
Because the policies are individualist policies
and profit making people only can flourish.
But if everybody runs after his own profit,
then who will look after those people who
are not employed ? So, this profit-oriented

The State should provide some employ-
ment because the people have the right to
work, a fundamental right to live and work.
We love this country, more than we love the
Himalayas or the Ganga. We love the
pcople also. But in this country some
people are poor, there are naked, illiterate,
blind peoplc, beggars, who are all Indians.
At the time of asking for votes we call the
people of India brothers. We promise that
this will be done, that will be done and so
on but so far they have only been cheated as

. the promises are not fulfilled.

Because the Government has the majority
and also the power, it is time for them to
think over, they can bring a bill to ensure
that the right of the people to employment
1s fulfilled. They do not want to be beggars.
The people of India want work and that
right that fundamentai Right they must be
enabled to cxercise.

SHR1 S.B. SIDNAL (Belgaum) : Mr.
Chairman Sir, this is a very beautiful,
debatable and a laudable subject. 1 welcome
it for thinking purpose only.

With this vast sea of population when we
think about forty years back, our natural
resources and sources for exploitation was
very much limited. With this background,
we are living today.

‘Right to employment’ is really an
economical problem. Nobody denies the
right to employment. 1t is a good one,
Everybody must live as you said and every-
body must get employment. But our
situation is quite different because we have
the Education, which is not a very productive
one and we have the population, which is
multiplying every minute ; and production
though it is good, it is not in proportion 0
the population. Sir, natural resources ure
many, but exploitation is not to that extent
which can fuifil the desire of the people. It
is true that we want to create a just society
and we want to live very much comfortably.
How is it possible to provide jobs to every-
body at this stage ? For future, it is a good
idea. Sir, when we look forty years back,
the poverty was there and even today, the
poverty is there. What were the means we
employed to do away with the poverty ?
The late Prime Minister Shrimati Indiraji
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found out Twenty Point programme only to
give employment to the rural people, and
this scheme has been found to be very much
practical. We have done better in this

regard.

Now the real problem is, whether the
poverty is still there. According to me, in
those forty years back, we had the poverty
which was absolute without food, without
shelter, without medicine, without transport
and without any aid. Today we have the
poverty and tomorrow also tve shall have the
poverty. It is a comparative term. The
problem is, whether we can do away with
the poverty with this population. In my
opinion, we have to make certain plans, as
my friends have said, to curb the population
voluntarily. The sources are :limited and
eating mouths are many. Though eovery
person has a pair of hands, there is no work.
Unless we build economy, we cannot live
comfortably, and we cannot seek redress
through the Court for employment, because
there is no work. Sir, recently we hed a
chat with an Italian delegation. We asked
them, whether there is any unemployment
problem there. They said, we employ
people by rotation, on contract basis. When
we go and make a survey in the whole world,
everywhere the unemployment problem is
there. It is here also. How to overcome
it?

When we see the agricultural sector, it is
heart burning. A ot of labourers,
uneducated, unemployed, and unskilled
people are lying idle because there is no
monsoon, no input, no instrument, no
production, no sconomy. Hence, no employ-
ment. Though there is a lot of land, a lot
of rivers and a lot of natural resources, we
cannot exploit it. 8o, it is very difficult to
imagine the situation at .this juncture.

Then, we come to the urban area. There
aroc a Jot of problems. There are only
limited opportunities for employment. When
we go to the mills, there are limited jobs.
When we go to the offices, only we want
white collar jobs. Rest of the people are
unemployed. When you analyse step by
step rural as well as urban, it is heert-
buming. How to overcome it? Can we
just get disappointed looking at .the .position
of .this country ? We cannot because we are
optimistic and we are going ahead and we
have to think of the agricultural sector to

provide employment there by exploitation of
the natural resources. Now, according to
e, we have fragmented the land by legisla-
tion and by population. In the Budget
speech and on the Demands of the Agricul-
ture Mianistry, many of my friends have
demanded implementation of the Land
Reforms Act. It has been implemented by
increase of population, according to my
personal opinion, because 20 years back
when we had this law, there were two or
threc members in a family and now it ds
wmultiplied by 10 to 15. So legislation and
population both have fragmented the land.
Unless we mechanise the agriculture and
bring togsther all these fragments, we cannot
produce and flourish in the agricultusal
sector. Unless there is a good amount of
production, employment cannot be peovided,
How to do it ? The question becomes very
important whether we can nationalise lands
of this country. It may be very much
heart-burning and many people think that
we are adopting dictatorial form of idea.
When Nehruji adopted the seocialistic pattern
of society, people criticised him that under
the garb of socialism he was embracing
communism. These are the things in this
country which are more sentimental than
productive. So we have to think wvery
seriously about this problem. We have to
analyse it and we have to go only for
production on scientific lines.

Thirdly, all of us want white collar jobs.
Even our educational institutions are produc-
ing guarantees and literates who do not want
to do physical work nor do they get jobs.
So the unemployment register is bulging and
swelling every minute. So the system of
education has to be changed. Though we
are advanced and we are third in the
engineering field, unless wo change the entire
system of education into productive ways,
we cannot get any productive means. Unless
production is there, smployment column is
nil. Therefore, education is dn important
thing to achicve the goal of my friend which
he wants, that is, the right to emptoyment.

In urban areas slums are being increased.
What is the result of the slums ? It is only
because of the disparity created between
urban and rural areas. In a rural aréa, a
.person does not get oven Rs. 10 a day. n
Bombay and Idelhi he gets Rs 100 even by
boot polishing. It.does not matter whether
be sleeps on ithe road or in she sium areas,
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He gets money, he gets good food, good
water and everythihg else except a sleeping
place. We have failed to build satellite
cities. We have built only cities and filled
everything therc. We have provided good
education, good institutions, potential
employment and everything elsc. So the
rural people run away to urban arcas because
we have not provided anything in rural areas.
When you industrialise in the rural areas and
give employment there, their economy will
be built, capital will be built and then
nobody has to go to the court of law for
secking a job because there will be lot of
employment.

Why should we create a law and swell
the number of cases in the courts to get a
job, when we can produce well, when we
can plan well ? There is no need for this.
It is required only when the Government
denies employment though it can afford to
give. Here, the thing is that in a family the
poor father is there but the son wants a
motor car. How can he afford to do so,
even with all his efforts ? So, it concerns
all of us, it does not concern only the

Government. Every citizen has to give a
thinking about the society about its texture,
about its behaviour, about its scientific
approach.

Our Prime Minister, Rajiv QGandhi,
has given a concept of 21st century. He has
motivated the country’s feeling. Hc has

given the direction to the country as to how
we should go to the 21st century. Many a
friend from the other side have criticised
cynically. I do not mind if they criticise
constructively. They may criticise cynically,
but it is really a good concept. We will
definitely go to the 21st ccntury in a better
way. +In the last forty ycars we have run a
lot, we have been doing exercises, we have
been building our bodics. So, we can run
faster. In these fifteen vears we can cover
more mileage than we have covered in these
forty years. So, that is also very important.
What is needed is the scientific approach.
Some people say that computerisation and
other things throw people out of jobs. It
had happened in Japan. When they brought
new machinery, many persons were thrown
out of thecir jobs. But these people went
and learnt new things and adapted to the
new system of machines, So, the scientific
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approach is also one of the factors to seé
that the production is increased and the
economy is bettcred. When the economy is
better, the question of seeking redress through
court of law for-getting a job does not arise.
Therefore, the whole idea is to modernise
our cducation, curtail our population, and
systematically build our rural economy S0
that we can provide employment. That only
will help and then only we can think of
building the nation and also providing
employment. Thank you very much for the
opportunity given to me.

MR. CHAIRMAN : Is it the pleasure
of the House that the time for this Bill
should be extended ?

SHRI THAMPAN THOMAS
many speakers are there, Sir ?

How

MR. CHAIRMAN :
four Members are there.

At the moment

SHRI THAMPAN THOMAS :
is better to extend the time.

Then it

MR. CHAIRMAN : How much?

AN HON. MEMBER : Two hours.

MR. CHAIRMAN
agreed ?

Are you all

SOME HON. MEMBERS : Yes, Sir.
MR. CHAIRMAN : The timc is extended
by two hours. Now, Dr. C.S. Tripathi.

{Translation)

DR. CHANDRA SHEKHAR TRIPATHI
(Khalilabad) : Mr. Chairman Sir, in the
Constitution Amendment Bill introduced by
our hon. Member Shri Tampan Thomas,
which has been discussed in detail, he bhas
asserted that a specific amount should be
given to all unemployed citizens of India for
which a statutory provision should be made.
It is not justified that people in the country
should face starvation due to unemployment.
The proposal is quite good in itself. But
the hon. Member will be aware of the fact
that when India was made a republic in
1952, our concept had been to establish
welfare state and make the people prosper
by raising their standard of living through
the implementation of welfare schemes. The
Government was determined in this regard
and as a result various achievements were
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made. I do not agree with Shri Piyush
Tiraky that nothing has yet been achieved.
Earlier it was too difficult to find an educated
person even to rcad a telegram message in
English and innumberable people had to go
to bed in the night without satiating their
hunger in the lean months of Magh and
Pausha. Production of food grains was
insufficient, people were too poor to fulfil even
their basic needs. A large number of people
died due to lack of proper medical facilities
apd medicines were not supplied in the
hospitals. So it can’t be said that no pro-
gress has taken place. But we will have to
ponder over it as to why the unemployment
is increasing inspite of development in every
field.

One of the significent factors that various
hon. Members of the House have attributed
to this is population explosion. It is really
terrifying and Government is much concerned
about it and introduced a number of schemes
and issued various guidelines. Svufficient
amount of money is being spent to check its
growth. Our Government is making all out
efforts to check it. But it is regretted that
this programme has not been accepted as
People Movement and the desired results
have not been attained 1 personally feel that
unemployment cannot be curbed unless
population growth is controlled. Mr. Chair-
man, Sir, 1 feel that such a serious problem
cannot be solved just by enacting laws.

1 feel that unproductive employment has
been the other reason to it. Such schemes
should be prepared that might be helpful to
provide them productive employment, and
this would positively help to increase our
production, goods and make our services
efficient. Employment generated in unpro-
ductive services, has bad effects upon the
economy of the country as a result of which
our economic structure may collapse.
While preparing * programmes for generating
employment the Goveroment should pay
proper attention to this effect that employ-
ment is generated in that sector only that
with which production also increases and
pace of development is accelerated.

Hon. Sir, Government has reviewed the
situation from time to time and it is a
matter of proud and happiness that our
Prime Minister has taken strict actions in
.this regard. Extravagancy of Ministries
should strictly be curbed, It will help in

saving crores of rupees. Lakhs of rupees
are being spent lavishly in various Public
Undertakings, Ministries, institutions, factories
etc., whick can be easily saved. Money is
being spent on having telephonic talk with
their kith and kin living abroad. A fleet
of vehicles have unnecessarliy been provided
to each Managing Director though one is
sufficient for them.

Sir, inspite of so many rules and regula-
tions framed, public awareness and discussion,
those pcople who were given responsibility
bave not been made accountable., Crores
of rupees were spent on constructing a
bridge on Mandavi river in Goa in 3-4
years, collapsed a few days after its comple-
tion. The Government assured to hold
investigations when the matter was raised
in the Parliament. We cannot contribute in
progress of country in this way.

As many as 50 to 60 Junior Engineers,
10 to 20 Assistant Engineers, 1 to 2
Executive Engineers, 1  Superintending
Engineer, would have been employed to
construct this bridge. All these would have
a hand in collapsing this bridge. Why did
they grant the certificate that this bridge was
worthy of use and should be opened to
traffic. But when this bridge was opened to
tiaffic, it collapsed, as a result of which
crotes of rupees have been wasted, these
robbers escaped after looting crores Jf rupees,
sum earmarked for development plans of our
country was snatched before our eyes and
these people escaped enjoying themselves.
Till today they are enjoying with this amount
unpunished. It is being stated that an
enquiry is being held but this enquiry will
not be completed even in hundreds of years,
Government will not able to do anything
and these people die before they are brought
to book. Therefore the need of the hour is
that accountability should be fixed directly.
If a primary sc¢hool collapses within ten days
of its construction, the man responsible for
it be penalised, no mercy should be
shown to him, he should, in no case, be
pardoned. :

I have just given a tip of ad iceberg,
there are many projects where crores of
rupees are being wasted, money of the coun-
try is being wasted in making enquiries and
we are watching this situation helplessly, we
are not able to do anything. We will be
able. to stop this wastage only, if accounta-

-
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bility is fixed for all type of work, only then
we will be able to do some constructive work
in the country.

Besides this, I would like to tell hon.
Members Shri Tiraky, who belongs to Com-
munist Party about yet another disease of
industrial wnrest which is spreading fast in
our country, due to which huge sums are
wasted. If this problem does not exist in
our country we need not borrow foreign
exchange to run big projects. We have not
developed a sense of work culture in our-
selves, we only demand for more wages,
facilities and perks. What are our duties,
we have not been able to specify them. If
we observe honestly we will find that our
Government has cnacted many legislations
for welfare of labourers, their children and
to provide for education for their children,
minimum working days, provident fund and
to abolish bonded labourer system, so that
their working conditions improve, but if you
sec the returns received for all these, it is
found that somebody is talking away the
wheel from the factory, someone gives fire to
the factory, someone dislocates the fishplates
of the railway line, a feeling of devotion to
duty is found lacking everywhere. Inspite
of many suggestions made and many good
laws enacted over the years, we have not
been able to carry the country forward.
From where the people will get employment,
from where will we provide work to the
people when no work is done in the
factories.

Whose Government is this ? It is the
Government of all of us, atleast we think it
so. We work more for the people belong-
ing to Opposition parties than that of the
people of our own party because we believe
that the Government belongs to all of us.
Rising above the party politics, if we think
how can we get together to carry the country
forward, how can harmony be established
between duties and rights, if these things are
considered then we believe that we will be
definitely able to solve the problem of
unemployment.

Keeping in view the number of un-
employed people, the hon. Member has
stated that if this scheme is implemented in
_ this country, Government will have to spend
Rs. 800 crores on it, many people have
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raised doubt about the source from where
this sum will be made available. I say that
the question is not about the source of
morey, money can be arranged by mopping
black money and levying taxes, of course
this will push up prices, but it is not the
question, we can arrange this amount by
mopping black money or by imposing
ceiling on property, but the question is that
the money so collected by mobilising black
money and imposing ceiling on properties,
where will it be proper to spend tbe same.
People have amassed disproportionate assets
worth crores of rupees, it should be seized
and taken away from them. The question
is whether it should be distributed among
the unemployed people, or it should be
invested on various development schemes for.
carrying this poor country forward, It will
have to be decided, we think giving the doles
to unemployed out of the money so mobilised
will obstruct the progress of the country and
the youths, who are to come forward to
work and a feeling of entreprencurship is
required to be develop among them, will
become lazy and they will not be able to
succeed due to lack of responsibility and
experience. I say with great pride that our
Government has started job oriented schemes.
The Government launches programmes about
vocational training from time to time, but
the scheme of self employment started for
the last 10 years, has proved very significant
for the lakhs of educated unemployed people
living in villages who keep moving here and
there in search of jobs. We will have to
tell the youths of India that they need not
bothered about Government jobs and this
feeling would have to be imbibed in their
minds that they should themselves raise
resources from the infrastructures availablg
and start their own enterprise for which they
will be provided incentive, technical training,
financial assistance and grants, I feel glad
that our Government has taken a good steps
in this direction, but hon. Sir, thers are
many flaws in its implementation like flaws
in implementation in any of our other
schemes. To gencrate self employment,
amount has been increased from 25 thousand
to 35 thousands but the young man has to
go from pillar to post for years together to
obtain a license to establish industry and
they bhave to visit banks hundreds times to
obtain loans. I would submit that it should
be simplified. The procedure should be made
us simple as possible so that crores of
unemployed youths of our country can get
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license within one-two months under this
scheme, bank loan should be provided as
carly as possible so that they can start their
own work. As far as I am informed that
inspite of taking necessary action in this
direction, the youth losses his patience after
many unfruitful visits to the baok. He
leaves his efforts half way and loses all
initiative to start his own work. Existing
cumbersome Jaws should be simplified so
that lakhs of unemployed people can get
employment after taking benefit from this
scheme, Sir, it had remained an cternal wish
of Gandhiji that this country which lives in
village, where even today 80 per cent popu-
lation live in the villages, employment
opportunities should be provided to them
through small scale industries and cottage
industries. Steps taken in this direction by
the Government are not commendable
because programmes initiated in this direction
are not implemented the way they should be
implemented. Government must focus its
attention towards it so that employment
could be provided to thousands of people
through cottage industry and small scale
industries by exploiting the resources locally
avaijlable. Almost all State Governments
have implemented Ceiling Act in the rural
areas. It is worth nothing that we have not
been able to do anything about urban ceiling.
1 would like to quote example of Delhi.
Even today, 25 to 30 crores of people exist
in India whose women folk do not get even
a pair of sarees a year. On the other hand,
there are people in Delhi who feed their
dogs rich diet and take them for ride in their
cars. There are people who spend 5 thousand
rupees on wine in a five-star hotel daily. 1If
such disparity is allowed to continue in this
country, we will not be able to do the
quantum of work as desired. The way
Government has enforced ceiling in rural
sector that should be enforced in urban areas
too. Limit should be fixed, property found
to be in excess of limit should be taken away
from them and job opportunities should be
provided to lakhs—crores of people by
implementing a number of schemes,

Sir, a survey of the people living below
the poverty line has been undertaken and
their number was estimated to be around
30 to 35 crores, but luxury line has not been
fixed. I would like that Government should
take steps in this direction very expeditiously
and should fix urban ceiling and should also
specify luxury line. Efforts should be made

as to how work is provided to the poor
people through entrepreneurship, how their
standard is to be raised and how unemploy-
ment is to be eradicated.

Even agreeing with the views expressed
by Thampan Thomas Sahib, I can not
support this Bill because it will merely add
some more pages to the statute book. Thus,
unemployment can not be eradicated simply
by passing law. Why is unemployment
increasing 7 I have given some reasons for
it.. If the people of the whole country,
rising above their party afliliations, devote
themselves to this job and find solution to
these problems, only then poverty can be
eradicated from this couontry.

With these words, though respecting the
spirit of this Bill, I feel that there is no
utility of this Bill. Already many laws exist
in our country. There should be an imple-
mentation machinery for them and those
should be implemented honestly, then un-
employment will be removed for ever in the
country.

SHRI DHARAM PAL SINGH MALIK
(Sonepat) : Mr. Chairman, Sir, the Consti-
tution Amendment Bill introduced by Shri
Thempan Thomas is based on good ideas,
but 1 agree to the views expressed with
regard to it by Dr. Tripathi to the greas
extent and taking one step further, I would
like to submit that unless we make changes
in the present system, we will not be able to
provide everyone with employment. But the
people of this country ure not ready to
accept the changed system. When we are
demanding the right to work, we must forego
the right to property. If this right to
property is allowed to remain as it is, it will
increase imbalance in society and we will not
be able to give everyone the right to work
and right to equality.

As our Government is not responsible
for our security, we have to take that
responsibility on ourselves.  Corruption
spreads due to this system. In the present
system, more a man possesses wesalth, more
he fecls secured. In the process, every one
is running after earning more and more
money in &8 bid to ensure more security for
himself. We cannot get rid of this corrup-
tion, unless the Government’s takes the
responsibility to provide social security to
the people, because we are trying to 8ot
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security through corrupt ways. So I support

the views of Dr. Tripathi.

If we want to include the right to work
ip this Constitution as sought to be done by
the hon. Member through an amending Bill,
we bhave to forego the right to property
alongwith it. So long as this right to pro-
perty is aliowed to exist, we will not be able
to provide right to work and right to equality
to every citizen of the country and without
ensuring social and economic equality to all,
our freedom will be incomplete. Although,
we got political freedom, we have not yet
achieved the desired economic freedom. 1
would like to submit that it is the Govern-
ment’s policy to provide everyone with food,
clothipg and shelter. To provide clothing
and shelter is meaningless without providing
food. We can talk of them only when we
provide cveryone with employment. In his
Address, the hon. President also made men-
tion of job oriented education. Unless we
make changes in the education policy suitable
to our present situation, we will not be able
te provide everyone with employment and
equal statps. Our present education policy
is out-dated and ubsuitable to the present
situation.

Today, many unemployed youths are
misled and their services are taken for anti-
social activities. They are forced to dd so
to satiate their hunger. In this way, they
are exploited by other people. This problem
of terrorism has risen due to unenployment.
If we provide them with employment, then
this problem of terrorism can be eliminated.

During the recent elections held in
Haryana, the present Government has pro-
mised in his election manifesto to give
unemployment allowance to each matri-
culate and graduate unemployed youth at a

rate of Rs. 150 and Rs. 300 per month
respectively. But it is a way of ex-
ploiting the unemployed. The politi-
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cians take advantage of their wesak-
ness and arouse their feelings. They
tempt them in order to make their position
safe. So, I would like to submit that this
unemployment problem is so acute that any
ond can be allured to take a wrong path.
One can become a terrorist, or a thief or a
dacoit even and it is all due to unemploy-
ment.

It is very easy to say that unemployment
allowance should be given. But it is very
difficult to implement it, as we have very
limited resourges. This Bill has been brought
forward with political motive. Though idea
is very lofty and everyone agree to it. But
this will not improve the quality of life of
the people, I think so. This Bill, if passed,
will make the Government's situation more
worse. I don’t know what suggestions were
given by the hon. Member to provide every-
one with employment and unemployment
allowance. In my opinion, we should bring
changes in our education policy. It is diffi-
cult to solve this problem under the preseut
situation. The Congress Party has alrcady
suffered once, due to the suggestions given
by the party to solve this unemployment
problem. In 1977, the Congress Party lost
the elections, because they had given the
suggestion of family planning. Neither the
Congress Party nor its Members were to be
benefited from the family planning program-
me. It was started only because of the
rising problem of unemployment in the coun-
try and it can only be stopped, if we spend
according to our limited income...

tEnglish)]

MR. CHAIRMAN : You may continue
next time. The House stands adjourned to
reassemble on Monday, the 1 1th April, 1988
at 11.00 A M.

18.00 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, April 11,
1988/ Chaitra 22, 1910 (Saka).
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